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LEGISLATIVE ASSEMBLY. 

Thursday, 17th September, 1936. 

The Assembly met in the Assembly Chamber at Eleven of the Clock 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. ' 

:MEMBER SWORN. 

Major-General Sir Cuthbert .Allan Sprawson, let., C.I.E., K..R.P., 
:M.L.A. (Government of India: Nominated Official). 

QFESTIONS AND ANSWERS. 

INSUFFICIENCY OF LATRINES IN THIRD CLASS COllrlPARTMENTS ON THE EAST 

INDIAN RAILWAY. 

442. '~M  Sri Pr&kasa: (a) Is it a fact that on the East Indian 
Railway only one lavatory is provided in third class compartments meant 
to tlilrry from 40 t.o 52 passengers T 

(b) .Axe Government aware that this is inadequate , 

(c) Are Government prepared to insist on Railway Administrations 
8uPl'lying at least one lavatory for not more than 15 passengers , 

The Bonoura.ble Sir lIrIubammad Zafrullah Khan: (a) Yes, in a 
number of the older coaches. The accommodation provided in all third 
class earriages built since 1930 is as follows: 

One compartment to seat 52 with one latrine. 

One compartment to seat 30 with one latrine. 

One compartment to seat 20 with one latrine. 

One compartment to seat 12 with one latrine. 

(b) The adequacy depends on the services on which the carriages 
are utilised. 

(c) No. 

Mr. S~ Pra.kas& : Do Government intend to take any steps to put 
in additional latrines on the older type of coaches still in use Y 

The Bonoura.ble Sir M"nba.mmad Zafrulla.h Khan :  I will send down 
the Buggest.ion to the A~ n  of the East Indian Railway for his con-
sideration. 

( 1207 

L284LAD L 
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RULES PERTAINING TO THE NUMBER OF LETl'ERS TO BE SENT IN THE 

SAME COVER. 

443. *Mr. Sri Pr&kB8&: . (d) Is it a fact that, accordillg to the 
post-office rules, letters addressed to different individuals cannot be sent 
in the same cover Y 

(b) If so, does the rule also apply to letters addressed to ditlerent 
members of the same family by a friend or relative Y 

. . (c) Can more than one letter pertaining to differeiii subjects, he 
addressed to the same individual in the same cover by a single person, 
and can a number of  persons enclose their separate letters addreb<:ied to 
the same individual in one ·cover 7 

Cd) What is the process adopted by Government to see that the 
rules pertaining to the number of letters in the. same cover are fulfilled Y 

(e) Is.it ~ in for Government to ·open letters to make sure 1 
If 80, under what rule do Government open such letters ? 

(n What is the sanction in case of any violation J()f the rules 1 Have 
any sanctions been so far applied Y 

,  . (g) Is it true that some Government Departments have been caught 
sending a number of letters meant for different individuals in the !>mlle 
cover, and thus attempting to defraud the post-office Y If so, what, if any, 
&di(ln has been taken against them 7 

.: The liono1l1'a.ble $ir Frank NoyCe: (a) trnder section 4 ~ 
Indian Post Office Act, the Governor General in Council has the exclusive" 
privilege of conveying by post, from one place to another, call letters, 
with certain exceptions, and has also the exclusive privilege of perform-
ing all the incidental services of receiving, collecting, sending, des-
patching and delivering all letters. As the sending in one cover of Ii. 
number of letters intended for persons living at different addresses must 
illyolve diatributi.on and delivery at the place of destination such a 
practice is illegal under the Act. 

(b) Yes, b.ut. not if t.he members of the family are liviIlg with the 
addressee. It IS ImmaterIal whether the sender is a friend, relatiVt' or 
a stranger. 

(c) The reply to the first part is in the affirmative. The reply to 
the second part is in the negative if a .collection of letters from different 
addresses is involved. 

«(l) Postal employees have instructions to be on the watch to 
prevent all illegal practices. 

(e) The reply to the first part is in the negative. The second part 
does not arise. 

(!) I do not understand what exactly the Honourable Member: 
means by the word " sanctions " but I may inform himt,hat any lu\each 
0'1 the provisions of section 4 of the Indian Post Office Act is punishable 
under section 58 of that Act. 

(g) Certain practices adopted in some Government offices which 
came to the notice of the Postal Department appeared to violate the 
provisions of the Indian Post Office Act ; but there was no intention t() 
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Ilefrau<t the Post Office. The ~ffi  were ~  to discontinue tha 
practices. .' . 
Mr. Sri Pra.ka.8l.<: With reierenceto b~ ' l  to elaulile (b), maz 

I take it that letters to different members of the same famfly liti!lg 81 
the same address cannot be enclosed in the same envelope f leould 
not exactly catch the Honourable Member's reply. 

The Honourable Sir Frank Noyce : The answer to clause (b) was r 
" Yes, b~  not if the member!! of the family Me li~  with the addressee. It is 

immaterial whether the sender is II. friend, relative or a stranger." 

Mr. T. S. Aviuaabjljng&m OhettiaT: With reference to the allSwer 
to clause (d), what is the process adopted , 

The Honourable Sir Frank Noyce: The only process adopted 
at present is that if the packet looks suspicous, the post master asks 
for it to be opened. 

Mr. T. S.Avinashilingam Ohettiar : Or he can open it himself ? 
,  . The Honourable Sir Frank N,oyce·: He f-3n open it .himself, but I 
understand that is seldom if ever done. 

lIIr. Sri Pra.kaa&: With reference to $ellnswer tQolause (g), if it 
was not the intention of the particular Government Departments con;,. 
cerned to defraud the Post ()ffice when they sent out letters addlt:ssed 
to different individuals in the same cover. what other intention could 
they PImFlibiy have had 1 ' ., 

.... , ~ The Honourable Sir Frank Noyce: To save money. (Laughter.) 

Mr. Sri Pra.kasa.: Then, would the laudable desire to save money 
exempt us, private individuals, also from the penal sections of the, Post 
Office Act, or only a Government Department 1 

The Honourable Sir Frank Noyce: I imagine private individuals 
have also the same laudabledesir!il to save money and that the Post Office 
is equally justified in trying to defeat it jf they can. (T.Jaughter.) 

CATCHES sUPPLmn IJS RAILWAY COMPARTMENTS POR "LIFT-UP" WINDOW 

SHUTTERS. 

444. *Mr. Sri Prakasa: (a) Are Government aware that insufficient 
catche&, or such catches as are not easily adjustable, supplied in rail way 
cOlJlpartments for " lift-up " window shutters, have been respon:;ibltl for 
many serious hurts to fingers of passengers, specially children 7 

(b) Are Government prepared eitheT to insist on railways supplying 
proper and strong catches, or have only " let-down " window shutters T 

The Honourable Sir Muhammad Zafrulla.h nan: (a) Government 
arc f;lware that there have been accidents caused by the manipulation of 
window shutters, but these are in most cases d'le to want of sufficient 
care on the part of the passengers. 

(b) Government are considering the f)~i n of improved design.s 
of window catches which it is hoped will afford further protection to 
passengers against accidents. , '., 

., , I ~ 

•. Sri Prakasa. : Is my Honourable friend really sure tblij; 
accidents are due to carelessness on the' part of passengers' Are they: 

L2B4LAD AS 
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not due to the inadequaey of the catches as well T I have had some 
experienee of that. 

The Honourable Sir Muhammad Zafrullah lthan: I think they are 
li.Ometimes due to the latter, but very often to the former. 

Mr. Sri Pra.kasa : What may be the ratio T Fifty-fifty Y 

(No answer.) 

TRADE AGREEMENT BETWEEN INDIA AND CEYLON. 

445. ~ M  S. Satyamurti : Will Government be pleased to state : 

(a) whether any steps are being taken for a comprehensive trade 
agreement between India and Ceylon; 

(b) whether they have received any communication from the Ceylon 
Government .on this matter ; and 

(c) whether the question of intrDducing new trade relations 
between Ceylon and India is being considered in view of 
the repudiation of the Ottawa Pact T 

The Honourable Sir Muhammad Zafrullah Khan: (a) to (d. The 
Honourable Member's attention is invited to the replies given by me tD 
his previous questions Nos. 124 and 175 in the current Session. 

Mr. S. Satyamurti : May I take it that until this ~ i n .of 
replacing the Ottawa Pact is settled one way or the other, the questIou' 
of separate trade negotiati.ons between Ceylon and India will not be 
taken up, 

The Honourable 'Sir Muhammad Zafrullah Kha.n : That is the P.osi-
tion. 

ENQUIRY INTO THE CONDITION OF RAILWAY FINANCES. 

446. *Mr. S. Satyamurti : Will Government be pleased to state: 

(a) whether it is a fact that Lord Ashfield has been approach€.i 
in cDnnection with the enquiry into the conditions of 
Railway finances in India; 

(b) whether they have CDme to any conclusion with l'egard W 
the appointment of an expert; and 

(c) whether they have exhausted all available Indian talent in 
the matter before proceeding t.o import foreign experts , 

The Honourable air Muhammad Zafrullah Khan :  I would refer the 
H.onourable Member to the reply I gave to Mr. Ananthasayanam 
Ayyangal"s question No. 84 on the 2nd Se;ptember, 1936. 

Mr. S. Satyamurti : What is the answer to clause (c) of the ques-
tion' S.o far as I remember, that has n.ot been answered S.o far. 

The Honourable Sir Muh&mmad Zafrollah Khan : The reply I have 
given to this part .of the questi.on is that the whole matter is under 
l8.onsiderati.on. 
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Mr." S. Batyamurti: May I take it, therefore, that'" the whole 
matter" includes the examination of all available Indian talent and 
the exhaustion thereof, before proceeding to import others' 

. The Honourable Sir Mub&mmad Zatrallah Khan:" The whole 
matte;z: " means getting a suitable man with the n,ecessary experience to 
look into this question. ' 

Mr. S. Sa.tyamurti : Even if he is an Indian , 
The Honourable Sir Muhammad Za.frullah Khan: If an Indian, so 

much the better. 
Mr. T. S. AvinaMmng&m Chettiar : Am I to understand that it haa 

been decided to call for an expert, or only the question of the man that 
has to be got is under consideration,-or the very question of calling 
for an expert is under consideration Y 

The Honourable Sir Muha.mmad Za.frullah Khan: It has been 
decided that there must be an inquiry into this matter. 

,ApPLICATIONS FOR NOMINATIONS TO THE INDIAN CIVIL SERVICE IN 
ENGLAND. 

448. *Mr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to the fact that 100 

applications have been received in England from British 
.,.f - young men for nomination to the Indian Civil Service ; and 

(b) whether they have ascertained or will ascertain the educational 
qualifica.tions of these applicants f 

The Hon01U'able Sir Henry Oraik: (a) The number of candidates 
who applied for appointment to the Indian Civil Service by selection 
was about 260. 

(b) .As I have already explained, candida'tes for selection must have 
qualified by examination for a good Honours Degree in a Final Honours 
School of an approved University. 

Mr. S. Satyamurti: May I know how many of those, who ought to 
be selected, have been selected, this year , 

The Honourable Sir Henry Craik: I think not less than one-ienth 
of those who applied. 

Mr. S. Satyamurti: May I take it that the tests for them are over, 
or are they going to be held afterwards, such as, viva 1'uce, etc. 'I 

The Honoura.ble Sir Henry Craik: The tests have been conducte(l. 
Mr. S. Sa.tyamurti : Has the selection been made , 
The Honourable Sir Henry Craik: Yes, provisional selection has 

been made in some cases. They still await the result of their 
University examinations. 

t This question will be put and answered l&ter. 
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:Mr. T. S. AvinashiliDgam (Jhetti&r : May I )mow whe1;her this 
selection is to cover the excess of Indians that have, 'beeh selected ~ 
previous years , 

The Honourable Sir Henry Oraik :  I do not follow that question. 

Mr. T. S. AviDasbmngaD1 Ohettiar : Is this selection of the British 
element to the Indian Civil Service made to make up for the excess of 
Indians that have been recruited in the previous years' 

The Honourable Sir Henry Or&ik: There is no question of an 
excess of Indians but of a shortage of British candidates. 

i'449". 

FISCAL REFORM, STATE HELP FOR INDUSTRIES AND DEVELOPMENT OF THE 

RESOURCES OF THE COUNTRY. 

451. ':1\lr. S. Satyamurti : Will Government b~ pleased to state; 

(0) whether they propose to take any steps in the direction of 
fiscal reform, State help for industries, and development of 
the resources of the country; and 

(b) whether they propose to take a comprehensive view of this 
question and come to far-reaching decisions thereon '/ 

The Honourable Sir James Grigg: (a.) and (b). This is not a tlUb-
ject which can be dealt with adequately in reply to a question. In so 
far as it concerns the Central GO"9'ernment the occupants of these 
~ n , anq ~i l 'i  in charge of ~  :§nance and 90mmerce 
Departments; have dealt with it fully on more than one occasion in the 
course of debates in this House. . 

~ A Y ~~ E A~EME~~ BE~EN l~ A ~ ~ EA  B ~~~  

452. ~'M  S, Satyamurti : Will Government be pleased to state: 

(a) 

(b) 
I:, 

whether they are examining, or are considering, any sugge'ltion 
for temporary trade arrangements between India and Britain, 
after the termination of the Ottawa Agreement in ~ middle 
of November; 

w11ether they are aware that the United Kingdom offers to 
make sep'a'rate' agreements with eacll l)omitnion ;  . 

"'j' .•.•. ,. 

(c) whether they are taking steps to sound the opinion of Chambers 
I  " 'of Commerce and 'P'rovfHl!i!i1 Governments on the nature of 

agreements to' 'be entered into ; 
(d) whether they propose to take at every stage of the negotiiltions 

n n ffi l~' ~~ i l and i l i~ opinions ; and . 
~) if not, why not T 

t This question will be put imd answered later. 
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The Honoura.ble Sir Muh8.!Dm ad Zafrull.a.h Xha.n: (a) to (d,)._. Yes, 
Suo > -

( e) Does not arise. 
l'tfr. S. Satyamurti: May I ask for some elucidation of the answer 

" Yes" to clause (Ii) of the question T Are Government considering 
any temporary arrangements between India and Britain, after the 
termination of the Ottawa Agreement, at the end of the notice period 
which is about the middle of November' 

The Honourable Sir lIrfubammacl Zafrallah Khan: Yes, Govern-
lnent are considering such an arrangement. The position is that, Il.S 
the Honourable Member is aware, the Ottawa Trage Agreement wouJ:d 
come to an end on the 13th November. As the Honourable Member 
is further aware, there are negotiations afoot between the United 
Kingdom and India for the conclusion of a fresh trade agreement. 
While those negotiations are in progress and till it becomes apparent 
cjther thiLt there can be no fresh agreement or a fresh trade agreement 
is actually concluded, Government feel that it would lead to un-
ilecessary dislo&ation of trade and uncertainty in the two countries if 
the present arrangements were not continuec1. as a sort of modus ·vivendi. 

l'tfr. S. Satyamurti : May I take it, therefore, that Ottawa Agree-
ment will be continued more or less in its entirety, till either of the 
contingencies to which my Honourable friend has referred becomes a 
fact? That is to say, till the conclusion of the agreement or the 
decision on the part of both the Governments that no agreement is 
PQmhle, Ottawa Agreement will continue. 

The Honourable Sir Muhammad Zaf1'1l1la.h XhaD.: That is the 
present intention.' 
. Mr. S. Satyamurti: May I know what is the maximum amount of 
time, acoording to the Government's calculation, beyond the middle6t 
November up to which this arrangement will continue' 

The Honourable Sir Muhammad Zafrullah Khan : I am afraid it is 
lDlpossible to calculate at the present moment the maximum amount 
bf time that may be required. 

Mr. S. Satyamurti : May I know whether Government propose to 
approach this Honourable House, before the end of the Session, with 
a proposal which is in the mind of my Honourable friend now, asking 
the approval of the House for the continuance of this ad interim 
tlrrangement, till some conclusion is arrived at T 

The Honourable Sir Muhammad Zafrullah Khan: No, Sir. 
Mr. S. Satyamurti : May I know the reason why, when the House is 

.in session and my Honourable friend has already made up his mind that; 
for the present the old agreement should -continue as an ad interim 
arrangement, the Q.overnment do not propose to ask the opinion of 
this House on this tnattet' 
~ i i 

The Honourable Sir Muhammad Zafrullah Kli&n: For the reason 
that the Government think that that is the only reasonable COUTee to 
take.' . 
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Mr. I. S&tya.murti : May I know whether the Government has 
t'18.mined any other alternatives T 

The Honourable lir Muhammad Za.frullah ltha.n: Every other 
alternative would lead to very undesirable consequences. 

Mr. S. S&tyamurti : May I know whether the Government have 
consulted the relevant interests such as industrial, commercial, and 
trade opinion with regard to the continuation of this agreement' 

The Honourable Sir Mnbammad Zafrullah Khan.: No, Sir. But 
Government have no reason to feel that there would be any difference 
pf opinion on this matter at all. 

Mr. S. Satyamurti: Will Government feel the same way, if they 
were to take the vote of this House on this arrangement' 

The Honourable Sir lthtbammad Zafrullah Khan : I am unable to 
say that. . It is a hypothetical question. 

'Mr. S. Satyamurti : What is the answer to clause (c) of my 
question 7 

Tbe Honolll'8.ble Sir Mubammad Za.frullah Khan : I said " Yes ". 

Mr. S. Satyamurti: Have Government received the opinions T 

The Honourable lir Muhammad Zafrullah Khan : Yes, Sir, from 
various interests. 

'Mr. S. Satyamurti : Have Government also received opinions from 
all the Provincial Governments Y 

The Honourable Sir Muhammad Zafrullah Khan : I believe so. 

Mr. S. Satyamurti : Will they place the opinions of the Provincial 
Governments on the table of the House at some suitable time T 

The Honourable Sir Mllha.mmadi Zafrullah Khan : No, Sir. 

'Mr. S. Satyamurti : With regard to the answer to clause (d) of the 
question, may I know when this non-official committee, which, I 
believe, has been appointed, is going to meet T 

The Honourable Sir Muhammad Zafrullah Khan: The non-official 
advisers had been asked to meet at a date which has already passed, 
but some of them represented that the date did not suit them and there-
fore Government were compelled to postpone their first meeting for a 
few days. 

Mr. S. Satyamurti : May I know what will be the procedure of 
this delegation? Are Government going to put their proposals before 
them and ask their opinions, or are they going-to be given materials 
and asked to give their advice to Government' 

The Honour&ble Sir Muhammad Zafrullah Khan: I cannot say 
exactly what the procedure will be but they will be consulted on all 
aspects of the question. 

xr. S. Sa.tyamUrt1.: Will this l i ~: be sent to England, to 
negotiate with any delegation or Government there' 
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The Honourable Iijr Mubammad Za.frulla.h lth&n: If the stage of 
oral negotiations arrives, I believe they will be invited to go to 
England. 

Mr. S. Satyamurti: May I know whether their. advice will be 
accepted by the Government, or whether it is merely a kind of advisory 
council, whose views Government may accept or reject Y 

The Honourable Sir Muba.mmp,d' Zafrullah Kha.n: Their advice 
will be advice. I do not think I can go further than that. 

Prof. N. G. Ranga : May I know whether the non-official advilllel'9 
were selected in their individual capacity or because of the Parties to 
which they belonged? 

The Honourable Sir Jluh&m.mad Za.frullah Khan :  I am not aware 
that any of them belongs to any particular Party. 

Prof. N. G. Ranga : May I know whether they wer.e selected after 
oonsultinR the various' interests concerned such as industrial, commercial 
and agricultural T 

The Honour&ble Sir Mubammad Zafrullah Khan: No, but they 
represent various interests. 

Prof. N. G. Banga : On what basis were they selected T 

The Honourable Sir Muhammad Zafrullah Khan: As I have 
already said, they have b ~ selected on the basis that they represent 
certain interests . 

. ,' Prof. N. G. Ra.nga: Will the Government take care to see that 
these non-official advisers have taken the permission! of the political 
parties to which they belong or the industrial associations to which 
they belong T 

The Honourable Sir Mubammad Zafrullah lth&n: No, Sir. I am 
not aware that anyone of them belongs to any particular .political 
party. 

POST OP ECONOMIC ADVISER TO THE GOVERNMENT OP mlA. 

453. ~'M  S. Satyamurti : Will Government be pleased to state: 

(a) whether they propose to offer the post of Economic Adviser 
to the Government of India to an American ; and 

(b) whether they have exhausted all available Indian talent in this 
matter T 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). The 
matter is still under the consideration of the Government of India. 

Mr. T. B. Avinashilingam Chettiar : May I know ~n do they 
hope to select this economic adviser T 

The Honoarable Sir Mubammad Zall'UllMKha.n: Ai? soon as a 
stJitable individual is available. 

Mr. S. Satyamurti : May I know what is under oonsideration' The 
ereation of a post of an Economic Adviser to the Government of India, 
or the offer thereof to an American T  . 
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The Honourable Sir Muha.mmad Zafrullall Khan : The question 
,onder consideration is as to -Who sho1lld be appointed to this post. 

Mr. S. 8&tyamurti : May I know if there is any American  name 
which is being considered Y 

The Honourable Sir Muhammad Zafrullah Xban: So far as I am 
aware, No. 

Mr. T. S. Avinaahilingam Ohettiar: ..Axe any names-being f\on-
:&idered Y . 

The Honourable Sir Muba.mmad Zafrull&h K.ha.n: Yes. Sir. 
'\' , 

Mr. T. S. Avinashilingam Chettiar : Are there any Indians in that 
list of people ? 

The Honourable Sir Mubammad Zafrullah Xba.n: The whole 
qnestion is under consideration. I am afraid I am 'unable to disclose 
any further information with regard to this' matter. 
J  • -' 

ltIr. T. S. AviDasbilingam Chettiar: May I know whether any 
-names of Indians in the list of persons are being considered' 

The Honourable Sir Muhammad Zafrullah Kha.n: No, Sir, the 
Honourable Member may not know. 

Pandit Io&ksbm; Kanta Maitra : What is the pay attached to this 
post Y 

The Honourable Sir Muha.mmad Zafrullah Khan: That matter 
also is still under consideration. It has not yet been finally settled. 

Mr. T. S. Avinashilingam Chettiar : Does it mean that there are 
no Indians on that list Y . 

The Honourable Sir Muhammad Zafrullah ][ha.n :  I have already 
'answered that. . 

J«r. S. 8&tyamurti : What are the functions of this Economic 
A i~  , .' 

The Honourable Sir Muhammad Zafrulla.h Khan: To advise the 
,different Departments of Government on economic questionR. 

Pandit Lakshmi Ka.nta Maitra : Is it a new post or is it an old 
'post T ' 

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable 
l\{ember is aware of any Economic Adviser under the present arrange-
!ments, then it is not a new post, otherwise it is. 

~  

t455·. 

ABOLITION OF THE TARIFF BOARD. 

456. *Mr. S. lSa.t7&Dlurti: Will Government be pleased to state : 

(a) the reasons why they have decided to dispense with the Tariff 
130arq j . .. ~, tl '  , 

t This question will be put and answered later. 
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in how many cases the decisions of the Tariff Board have not 
. been accepted, and the reasons why ; 

the data and the ~ ~ on which they came to the conclusion 
that they did not expect any inquiry to be instituted for 
several months ; 

(d) whether they have considered the need for increased prott:ction 
to silk and handloom cloth in India ; 

(e) whether' they have considered the question of constituting a 
permanent Tariff BOard or ad /toe Boards from time to time; 
from the 'point of view of getting the ~  indellCndent 
opinion; 

(J) whether they propose to make enquiries in connection with 
thesugfir industry sometime next year ; and 

(g) whether the abolition of the Tariff Board is due to any n~~ 

of policy of the Government in respect of discriminatiug 
protection' I' , 

The HC)llour&ble Sir Muhammad Zafrullah Khan: (a) and (g), The 
Hondurable Member i~ referred to my speech on his Adjournment 
Motion in this connection on the 1st September, 1936. 

(b) I would refer the Honourable Member to the statements laid on 
the table of the House in reply to part (b) of question No. 721 by 
l~ n i  GovindBallabh Pant on the 26th September, 1935, and to 
part (a) of question No. 406 by Mr. Akhil Chandra Datta on the 13th 
February, 1936. Government's decisions on the recommendations 0'1 
the'Tariff Boat'd together with their reasons will be found in the Reso-
lntions or speeches on the Bills relating to each enquiry. Copit'tlof 
these are in the Library of the I!ouse. 

(c) The Honourable Member is referred to the reply given by me 
to part (i4) of Mr. Akhil Chandra Datta's question No. 403 on the '13th 
February, 1936. 

(d) and (8). Yes. 

(f) Yes. Section 3 of the Sugar Industry (Protection) .Act, 1932, 
Drovides that Government's proposals with regard to the industry 
should be placed before the Legislature not later than 31st Mareh, 1938, 
and in vip.w of the large volume of p.vidence with which the Tarifl' Board 
will pl'f'bably be faced, it will be desirable to embark on this enquiry 
in good time. ' . 

Mr. S. 8&tyamurti: With reference to the answer to part (c), may 
r know the' specific answer to the question, " the data and the reasons 
on which they came to the conclusion that they did not expect any 
enquiry to be instituted for several months, except in the case of 
Sll'lar" , 

The Honourable Sir Muhammad Zafrnl1a.h Khan : There may be an 
enquiry in between. I eannot say there wi1! not be. 

1Ir, S. Satya.murti: One of the reasons whv the Government 
~i  will' not use the word 'abolish '-to disband' the Tariir 

~ i l ll~ ~  ~~  did' not expect any n~i  for several months. I 
.\'1 _" I, . ,: ! r . r t _. '. ~ .' ~ _  -- ,  . , 
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am asking, apart from sugar, with regard to for example, I:!ilk and 
handloom cloth mentioned in part (d), are there any petitions or 
requests before the Government, asking for an enquiry as to the need 
for protection to these industries' 

The Honourable Sir Muhammad Zafnillah Khan : There are some 
applications pending. With regard to this subject, there is· a question 
latl'r (Ill. I have not taken up the attitude anywhere that there will 
not be an enquiry for several months. Ther!' might be an enquiry 
next month and as soon as the Government are in a position to remit 
an I3nquiry to a Tariff Board, they will set up a Tariff Board. 

Mr. S. Satyamurti : Earlier than the sugar enquiry, do Govern-
ment contemplate any enquiry Y 

The Honourable Sir Muha.mmad Zafrullah Khan: I cannot say 
definitely whether Government contemplate any enquiry, or not; it is 
possible an enquiry may have to be made. 

Mr. T. S. Avinashilinga.m Ohettiar : What is the reply to the first 
portion of part (e) of the question 1 

Mr. ·PTesident (The Honourable Sir Abdur Rahim) : The Honour-
able Member ought to have listened when the answer was read out. 

Mr. T. S. Avinashilingam Ohettiar : The answer was read out so 
fast that I could not follow. 

The Honourable Sir Muhammad Zafrullah Khan: I said, 'yes'; 
surely that answer could be easily followed. 

Mr. T. S. AvinasbjJjngam Ohettiar : Are the Government consider-
iDe the creation of a permanent Tariff Board Y 

The Honourable Sir M'Uba.mmad ~fnill  Kha.n : With regard to 
that I have already answered several questions. 

Mr. T. S. Avinashillngam Ohettiar : Then, what is the meaning of 
, yes ' in answer to part (e) of the question Y 

The Honourable Sir Muhammad Zafrulla.h Khan : The meaning of 
, yes' is that Government have considered the question. 

QUESTION AND ANSWER IN THE HOUSE OF COMMONS REGARDING REVISION 

OF THE OTTAWA TRADE AGREEMENT. 

457. *Mr. S. Satya.murti : Will Government be pleased to state: 

(a) whether their attention has been drawn to a question aud answer 
in the House of Commons on the 17th June, regarding revision 
of Ottawa Agreement ; 

(b) whether the President of the Board of Trade announced that 
preliminary discussions with a view to revising the Ottawa 
Agreement with Canada would begin ~ l  

(c) whether any such discussions have been started between Great 
Britain and India ; 

(d) whether they are aware that the Board of Trade had invited 
the Assoeiation of British Chambers of· Commerce,. b~ 

Federation of British Industries, and the National Union of 
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Manufacturers, as well as bodies reprao;enting particular 
industries, . to furnish observations to them ; 

(e)· whether they propose to invite similar organizations in India 
to advise them on this matter ; and 

([) if not, why not' 

The Honourable Sir lIuha.mmad Zafrulla.h Kha.n: (a) to (d). The 
Honourable Member is presumably referring to the question and answer 
in the House of Commons on the 16th and not on the 17th June. If so, 
the reply to parts (a) to (d) is in the affirmative. 

(e) The Government of India have already addressetl representative 
commercial bodies in India for their opinions in the matter. 

(!) Does not arise. 

lNDIANISATION ',)F THE GoVERNMENT OF INDIA SECRETARIAT. 

458. ':'Mr, S. Satyamurti : Will Government be pleased to state: 

(0) whether they are considering no'Y the question of Indianisation 
of the Secretariat, Central Government ; 

(b) whether it is a fact that while 42 of 84 such fil ~  !U'II 

Indians, a great majority of these 42 are Superintendents ; 

(c) whether the Indian Members of the Executive Council are 
giving their attention to this matter ; 

(d) if so, what the results are; 

(e) whether it is a fact that in the Army H,eadquarters there is no 
Indian beyond the rank of a Superintendent ; and 

(f) whether it is proposed, in view of the Wheeler Committee's 
Report, to overhaul the existing system of Indianisation, and 
lessen its extent or pace , 

The Honourable Sir Henry araik: (a), (c) and (d). The policy 
of Government in regard to the appointment of officers to superior posts 
in the Government of India Secretariat has already been explained in 
a statement made in connection with the Resolutions by the Honour-
able Rai Bahadur Lala Jagdish Prasad and the Honourable Mr. 
Jagdish Chandra Banerjee regarding Indianisation of the Indian Civi1 
Service in the Council of State on the 10th Februar.y, 1934, 

(b) No. 

(e) No. At present there are four Indian Officer Supervisors at 
Army Headquarters. 

(I) No. 

111'. S. Batyamurti : With tefrence to part (b), may I know the 
~  figures, as to how many are Superintendents and how many 

others' 

The Honourable Sir Henry Oraik: None of them is a Superinten-
dent. All the 42 officers are holding superior appointments to Superin-
tendents. 
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REml'WAL OF THE lNoo-JAFANESB TuDE AGRUXENT. 

459. t.'lVIr. S. Sa.tya.murti: Will Government he pleased to state : 

(a) whether it is a fact that three -technical experts are COllling 
from Japan early in July to advise and assist the Japanese 
Consul General in India in conne'ct'ion with. the proposed 
discussions on therenewaJ. of the Indo-Japanese Trade 
Agreement; 

(b) whether they propose to get the assistance of technical experts ;_ 
and 

(c') if not, why not ? 

The Honoura.ble Sir Mulmmmad Zafru1la.h Kha.n: (a) Yes. 

(b) Government have obtained the advice of non-official advisers. 
connected with the various interests concerned. 

( c) D<>es not arise. 

Mr.S. Satyamurti : Have the Government of India invited any 
~ lli l experts, just as the Japanese delegation have done, to help 
them--I mean technical in the sense that they understand the technical 
secrets of trade Y 

The Honoura.ble Sir MuhAmmad Zafrulla.h Kha.n : Weil, Sir, I believe 
the non-official advisers whom the Government have brought into-
consultation do understand the technical secrets of trade. 

Mr. T. S. Avina.sbmngam Ohettia.r: Do the Government presume 
that Dr. f:!ubbaroyan whom they are consulting knows the, technical 
secrets of trade Y 

The Honoura.ble Sir Muha.mma.d Zafrulla.b. Kha.n: Dr. Subbaroyan 
was not one of the ~n  consUlted on this matter. 

Mr. S. Sa.tya.murti :  I do not ask part (a) of question No. 460, 
because it. is past history. 

I,IFTING OF THE SANCTIONS AGAINST ITALY. 

460. *Mr. S. Sa.tya.murti : Will Government be pleased to state : 
tea) 

(b) whether she consulted the IMminions in this matter ; 
(c) if so, what answer the Dominions gave ; 

(d) whether the Government of India were consulted, and whether-
they communicated the wishes of this Assenibly and of the 
people of India, that sanctions ought not be lifted ; and 

(e) if not, why not? 

Sir Aubrey Metcalfe: (b) and (c). The Government of India have 
no information. 

(d) and (e). I would refer the Honourable Member to the replies to. 
parts (b), (c) and (d) of question No. 149 asked by him on th,e 7th 
September, 1936. 

t" (a) whether Great Britain hM made up her mind to recommend to the Leagne. 
of Nations the lifting of the sanctions against Italy; " 
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ABOLITION OF THE TA.RIFF B~AB~  

46]. *Mr. S. Saiyamurti : Will Government be pleased to state: 
(a) whether their attention has been drawn to the statenient of 

Mr. Manu Subedar, Presidep.t of the Small Imlustriea', 
ASsociation, published in the Hindu of the 21st J una, 1936, 
regardfug the abolition of the Tariff Board ; 

(b) 

(c) 

(d) 

(6) 

(f) 

whether they have noticed his. statement that he regarded the: 
proposed abolition of the Tariff Board as a very ret.rogrl,L(!e 
step as a result. of the ' anti-in4ustry , fittitude O l~ in  

the Government of India more and more; '. .. , 

what are the industries which have applied to Governnieni 
for protection, but whose· repreSentations have not been 
attended to; 

whether they are aware that there are many other intlustries 
which also applied for protp-ction ; 

whether the abolition of the Ta-riff Board JOOllns that dl'<"isions 
on application for protection would rest with the Govcl'l1ment 
of India, or whether they would appoint an ad hoc I!ommittee 
from time to time ; and 

whether they have cODSidered that commercial and industrial 
opinion in the country is strongly in favour of the continua-
tion of the Tariff Board , 

The Honoure.ble Sir Muhammad Zafrullah Kh&n: (a) and (b). Yes. 

(c) and (d). The Government of India have at present unucrcon-
sideration applications for protection or enhaiJ.ced protection in respect 
of the following industries, namely, silk, pottery, playing cards, apple 
growing, vegetable productB and the manufacture of rubber cloth: 

(6) and (f). The Honourable Member is referred to my speech on 
his Adjournment Motion in this connection on the 1st September, 1936. 

Prof. N. G. Ra.nga.: Have the Government of India received any 
representation from the handloom weavers during the last four or five-
months f 

Th,e Honourable Sir Muhammpd Zafrulla.h Xha.n: I believe there 
is a question with regard to that later on. 

Mr. S. Se.tyamurti : With reference to all these various industries, 
O ~ names my Honourable friend mentioned and from whom appli-
cations for protection are pending, may I l:now how long roughly these 
applications have been pending with the Government 1 

The Honourable Sir Jlnhammad Zatrulla.h Khan : I am afraid I 
cannot say without notice. 

l'tfr. 8. SMyamurti : Why have the Government not disposed of these 
applications earlier f 

The Honourable Sir Muba.DDDJUl Zatrullah Khan: Because theY' 
could not dispose of them earlier. 
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Mr. I. 8atyamurti : May I know what are the reasons why Govern-
ment take such a long time in disposing of applications for protection 
from industries, which are anxious to get it, as early as they can Y 

The Honoura.ble lir l'tIuh&mmM Zafrallab Xha.n : I may assure the 
Honourable Member that there is no avoidable delay in disposing of 
these matters. Various enquiries have to be made ; information has to 
be called for sometimes from the very people who have made applica-
tions and so on. Government cannot always make up their mind solely 
upon information which may be sent up in the first instance and which 
may be incomplete. 

Pandit La.kabmj ]ta,nt& M&itra : Did Government receive any applica-
tion from the celluloid industry for protection' 

The Bono11J'8,ble lir Mnba.mmBil ZafruIl&h Khan: I would require 
not icc of that question. 

RECOMMENDATIONS OF THE lNDo-BURMAFrnANCIAL TRmUNAL. 

~  *Mr. S. Batyamurti : Will Government be pleased to staie : 

(a) whether it is a fact that the report of the ..lppliestlon 
Committee, set up by the Secretary of State to go into the 
details of the recommendations of the Indo-Burma Finsneial 
Tribunal report will not be available for discussion in the 
Legislatures either in India or Burma before the introduction 
of Reforms ; and 

(b) whether they propose to take steps to see that it is discussed 
in the Legislative Assembly T 

The Bonour&ble lir J&meIB Grigg: (a) and (b). The purpose of the 
Application CO,mmittee is not to consider the recommendations of the 
report of the Indo-Burma Financial Tribunal, which have already been 
accepted by His Majesty's Government, but almost exclusively to work 
out the resultant account on the lines illustrated in the appendix to the 
Tribunal's report. 

A provisional and preliminary account will be submitted for the 
budget purposes of the year 1937-38 but the final account will certaiuly 
not he ready before the end of 1938. 

'l'he Committee's duties being. of this restricted nature, no' useful 
purpose could be served by a discussion in this House, 

NEGOTIATIONS REGARDING THE CESSION OF THE FRENCH POSSESSION IN INDIA. 

464. *Mr. a. 8e.tyamurti : Will Government be pleased to state : 
(a) whether there is any truth in the report that the French 

Government are negotiating with the British Government 
for the cession of the French possession in India ; 

t ThiB question will be put and amrwered . later. 
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(b) whether the British and French Govenlments are examining 
certain interpretations of their rights over small 1l1'OIlS, 
situated outside the inain French Colonial possessions in 
India; 

(c) if so, what they are; and 

(d) whether they propose to take any steps in this matter' 

Sir Aubrey Metcalfe: (a) No. 

(b) Yes. 

. (c) and (d). It is not in the public interest to reveal, at the present 
stage, the result of the examination of their rights by the Govermnent of 
~ n i  or the nature of the steps under contemplation. 

ENROLMENT OF QUALIFIED VOTERS BY THE SYSTEM IN Ol'ERATION IN 

GBBAT BBITAlN. 

4m. *JIr. a. 8&tyamurti ~ Will Governn,ent be pleased to state: 
(a) whether their attention has been drawn to a statement made 

by the Under Secretary of State in the House of Commolls CD. 
the 22nd June, 1936, in answer to a question, to the effect 
that the adopting of the suggestion that qualified 'Voters 
should be enrolled by a system similar to that in 
operation in Britain, instead of would-be voters being required 
to take the initiative, would involve an amendment to the 
India Act and could not be effected by a provision iu the 
electoral rules j 

(b) whether their attention is drawn to the fact that i ~ appli-
cation is prescribed by the Act, it is not said that applicatioru; 
should be made in person and not by proxy ; 

(c) what was the explanation received from the Provincial 
Governments for insisting on personal presentation of appli-
cations ; 

(d) whether there are administrative difficulties ; and 

(8) if 80, what they are , 

The Honourable Sir Hripendra 8Irca.r: (a) Yes. 

(h) The position, as I understand, is that under the new Act it is left 
to the rule-making autho,rity to decide the manner in which application 
is to he made. . 

(c) The Government of India are content generally to leave the 
matter in the hands of Local Governments. 

(d) and (e). Do not arise. 

lilt: S. Satyamurti : In view of my Honourable friend's answer to 
part (b) with which, if I may say so respectfully, I agree, may I know if 
the Government have eX&nlined the statement of the Under-Secretary of 
State made in the House of Commons, that to ask that these voters should 
be enrolled without presenting applications ill person would involve an 
amendment of the Government of India Act' 

L284LAD • 
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. The Honourabt. Sir Hripendra Sirca.r : If you allow me to make a 
abort statement, I can explain it. On account of the agitation in 
the Press in Madras which drew the attention of Government of India 
to this matter, the Government of India took certain steps to enquire and 
the result of that was that certain difficulties were represented to exist by 
the Local Government. Although I am not willing to place the whole 
()f that document on the table-it contains various other ~  can 
give the purport of the main objection to the proposaL What was pointed 
out was that there was difficulty in that Province of Madras particularly 
in connection 'with literacy qualifications. And unlike other provinces, in 
Madras there is no form of certificate of literacy below the S. S. L. C., 
which means the Secondary School Leaving Certificate and the Local 
Government considered that the only safeguard against bogus voters was 
to insist on personal application. An exception was made for women 
having scruples to appear in public in whose case provision has been made 
in the Madras rules for· presentation by their husbands or other relatives. 
The Local Government have made every 'endeavour to facilitate registra· 
tion; for instance, by empowering officers to receiTe applicltions, bY:h4ving 
centres iJ;l each electoral area and instructing officers to tour the areas 
.aeq.uately to receive applications. Having considered aU the representa-
tiens made by the Local Government, the Government of India decided 
.110t to interfere in this matter with their discretion. 

Mr .. S. Sa.tya.murti: May I know if Government had any report 
from the Local Government that dispensing with applications in person 
would !;well the number of electors to such a large extent, that it will 
give rise to administrative difficulties Y 

The Honourable Sir Hripendra. Sirca.r: No, Sir. 

1Ir. 8. 8&tyamurti : May I. know if Government considered, from 
the point of view of the Government of India Actj the que8tion that 
~ i ~  on personal application was inconsistent with the provision 
of the ACt, and the electoral rules as framed by the Government of 
India ~ 

The Honourable Sir Nri.pend.ra Siroo.r : That is a matter of opinion 
and unfortunately we do not agree that it is inconsistent, and I huye 
explained the situation as to the difficulties which are presented and 
why the Government of India did Dot interfere further in the nwtter. 

Mr. Irl.Ananthasa.ya.na.m Ayyangv : Have not the Government of 
India received reports of resolutions passed in various meetin"s ;:n 
variolls parts of the Madras Presidency that the touring is not ll~ '  
. becllllse jf only one day in a month is fixed for going to an i l :~ni 
village, that is not enough, and therefore the village officers must be 
authorised to receive applications' 

The Honourable Sir Nripendra. Sirca.r : On the materials before me 
1 c.nnot answer that question, If my friend. will put down a question 
I ",an answer it . 

. ·Ifr. M. Ananthaaayanam Ayye.nga.r : Will the Honourable Member 
kindly accept short notice 1 . 

The Honourable Sir Nl'ipendra Sircazo: Yes certainly provided you 
do flot ask for adjQurnment on that reply (laughter). CAn Ho.nrmt.able 
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M-Mlt,lH3f' : ~  He ;'w.ill ask for adjournment.") 'l'hen J. will not Itccept 
SkUlt Ilotice., 

,/J4r.S.S&tyam\irii : Sir, I may point out that shon notice is ac<:cpted· 
oh ~  merits, and ,cannot be the subject of a bargain. If the Honour .. · 
bi~ Member aedelpts it, he does so because he thinks it is right., and it 
is for mc to move an adjournment on it if I choose. 
_ The Honourablelir Nripendra _car: That js certl!-inly the COl'rect 

legal position. 

" PLANNING(»' PuBUc,; WORKS. . .. ~ 

4.-66. "'Mr.8. Satyamurti : Will Government be pleased '0 staLe: 
(a) w}j.ethef their attention has been drawn to the statement of 

Sir 'Bhupendranath Mitra, denying that the Government _ ot 
hWia had neglected the planning ,of, public works, and ll ~' 
4enying·that the siWation WIIB not improving; a.nd . 

(b) what are the 'pubiic works for which the Government of n~' 
have spent money with a view to relieve .!In-employment 
• during the last be ye&rII, and what is the otbnt &nil ature 
ofthem¥ 

The Bonour&ble Sir FraDk Noyce: (a) The Honourable Melllber i. 
no donbt referring to Sir Bhupendra Nath Mitra's speech at Gene .. ·" on 
the 15th June, 1936, dUl"ing the twentieth session of the International 
Labour Conferencet The trend of that speech, whieh I'have read, is' 

n~ ~l  that understood by the HOllOUl"aOle MeJilber.' 
(b) As the Honourable Member ill no doubt aware; the very nwnerouB 

pubiic works, which are planned with a view to the relief of rural un-
l Jll n~  scattered all over India. They are planned aDd cxeeuted 
by the Provincial Governments and I have no list e,ither of works piaDDe4 
at" of works executed, So far as the Government of India are concerned. 
the reopening of the New Delhi Capital Programme, on which tho cl:.}JenCili, 
ture gO far sanctioned amounts to about Rs. 136.lakhs, was decided on: 
~ l  with a view to pr?viding l n~  I WOuld add, howe:-er, tru,.t 
Su' Bhupendra Nath MItra's statement dId not relate to publIc ~ 

expressly designed to combat unemployment, but to -large public Ol ~ 

generally ... A stateme.Qt prepar-ed i~ 1935 for the League of Natiopslimited 
to public works each' costing at least 50 lakhs showed that the ':.works started 
or completed after the 1st January, 1929, Involved an aggregate ('Stimated 
~ n i  of Rs. 14:8 crores. That, I shou4l explain, ~f  tb,e wlwle of 
{ndia and not only for works under the Central Government. J wo'U14 
also refer to certain figures quoted by the Honourable the Finance 
Memher in the debate on the Indian Finance Bill, 1935, to be found on 
, page ~ O  of Volume III of the Legislative Assembly Debates of tha, 
Ses:-;ion. 
_.' Mr. S. Satya.murti : Of the 148 crores spent since 1929, may I know 
I!Ow many of these works were started for the express purpose, wholly 
or partially, of relieving unemployment Y 

TJae Benour&ble Sir Fra.nk Noyce: I have explained, Sir, that the 
reopening of the New Delhi Capital Programme was decided on partly 
with a view to providing employment. I have said that the statemcnt 
referred to in the question did not relate to public works cX!Jressly 
designed to com\:lat.up,emplDyment, but tQ lar&epllblie works generally. 

L284LAD - B2 
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Prof. N. G. Ba.ng&: Is it not a fact. that the ~ n i  ou. ~  
struction works on the railways was the lowest during the .lw,t y.eij,J: 
since 1929 and that this expcuditure has been goil:J,g down seriuusly 
since 1929 and also that retrenchment of 160,000 peopte has been erl:ected 
since 1929, and all this has intensified the unemployment problem in this 
country' .  . 

The Honourable Sir Muha.mmad Za.frulla.h Kha.n·: This does not 
arise out of the previous question. 

Prof. N. G. Ra.ng&: It does arise in view of the fact that Sir 
llhupendra mth Mitra is reported to have denied that the Government 
of India had neglected the planning of public works and also denied 
that the situation was not improving, and the Honourable Member in 
charge of the department has himself said that the Government of 
India have done as much as they can possibly be expected to do in: 
order to relieve unemployment. I submit my question certainly arises 
out of this question. 

Mr. President (The Honourable Sir Abdul' Rahim) : This question 
relates to a specific case and I think it would be better for the Honour-
able Member to give notice. 

Mr. S. S&ty&murti : May I know if my Honourable friend is aware' 
that this speech of Sir Bhupendra Nath Mitra was made in connection 
"with unemployment' . 

The Honoura.ble Sir Fra.nk Noyce: That may be. 

Mr. S. Sa.tyamurti : May I know what is the relevancy of the answer 
-when out of 148 crores, which is a staggering figure, only Ii crores was 
spent on the reopening of the capital programme at Delhi, for the express 
purpose of relieving unemployment T 

The Honourable Sir Fra.nk Noyce: Does my Honourable friend 
dispute the fact that if you spend 148 crores on public works, ibnt does 
diminish unemployment Y 

Mr. S. Bs.ty&murti : It depends on where it goes, and whether the 
greater part of it goes into the pockets of contractors and officers. 

Mr. T. 8. AviDa.shilingam Ohettia.r: May I know over how many 
years thiR sum of 148 crores was distributed , 

Mr. President (The Honourable Sir Abdul' Rahim) : That is a very 
big question. 

Mr. Huseinbhai Abdulla.bhai La.ljee : May I know whether Go,ern-
ment supplied these particulars to Sir Bhupendra Nath Mitra before he 
made this statement t 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

t Thill question wiD be put and answered later. 
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TERMINATION OF THB VrrAWA TRADE AGREEMENT. 

468. *Mr. 8. 8atyamurti: Will Government be pleased to state : 

( a:' whether they propose to enter into a " stop-gap arrangement" 
between India and the United Kingdom to cover the period 
between the termination of the Ottawa Agreement anJ the 
execution of a fresh one ; and 

( b) whether the programme of the Government of India is first 
to negotiate an Indo-Japanese cotton agreement, and then 
to take up the conclusion of agreements to take the place 
of Ottawa Agreement, and, if so, why' 

The Honourable Sir Muhmmad Zafrullah Khan (a) The Honour-
able Member is referred .to my reply to part (a) of his starred question 

. No. 452 in the current Session. 

(b) No, Sir. Negotiations with both Japan and the United Kingdom 
are being conducted '3imultaneously. 

Mr. S. Satyamurti : May I know, if there is any connecting brain 
between these two negotiations, so that one may not impinge on the 
other adversely, or are they conducted independently of each other' 

The Honourable Sir Muhammad Zafrullah Khan : Both the negotia-
tions nre in charge of the Commerce Department. 

Mr. S. Satyamurti : Are they in charge of the Commerce Member , 
May I know if he is keeping his finger on these two negotiations, 80 
that they may develop into a harmonious thing' 

The Honoura.ble Sir Muhammad Zafrullah Khan: The Commerce 
Department is in charge of the Commerce Member, and not only the 
Commerce Member but the whole Government of India are keeping their 
eye on it. 

Mr. S. Sa.tyamurti : That is the trouble ; we want you only to keep 
Y<lur eye on it. 

The Honourable Sir J(ubammad Zafrullah Khan : I am in charge, 
but so far as keeping an eye is concerned, the whole of the G(;vernment 
of India are keeping their eyes on it. 

1469-. 

CoXMITTEEB AND COMMIS810NS APPOINTED DURING THE LAST TEN YEARS. 

470. "'Mr. S. Satyamurti : Will Government be pleased to titate : 
(a) the number of Committees and Commissions appointed by 

them, or by the Secretary of State for India, during the last 
ten years ; 

(b) the actual expE'>nses incurred thereon ; and 
(c) the recommendations of these Couanittees and COlUmi!VJiona 

which have been given eWect to , 

t This question will be pnt and _ered later. 

• 
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The HOD.Olll'&ble Sir Henry Ora.ik: (a) and (b). I would refer the 
Honourable Member to the answer I gave to Mr. A. N. Sinha's starred 
qller,tion No. 1582 on the 14th April, 1936. The inf~ l i  . .for . the 
period from 1932 up to da.te has since been placed III the Llbrary. 

(c) I am afraid the labour and time i~ l  in collecting ~  inf ~
ation will hardly be commensurate wIth the results obtamed. 'lhe 
reports of some of ihe Committees, and information of the effect given to 
their recommendations, have been published. 

Mr. S. Satyamurti : Cannot my friend give an answer to clause (b), 
which relates to expenses incurred on these committees and commissions 
since 1932 Y . 

The Honourable Sir Henry Oraik : The Honourable Member will find 
that in the information that has been laid on the table since the last 
SeHRioll. 

PROPOSAL TO INCREASE FREIGHT ON COFFEE, TEA AND ROBBER., 

471. *Mr.S. Satyamurti: Will Government be pleased to state: 

(a) whether the General Secretary, Indian Railway COllference 
Association, Delhi, has received a letter from the ~ J , 

United Planters' Association of South India, Connoor, pro-
testing against the proposal to increase freight Oll cofke, 
tea and rubber ; 

(b) whether they have examined the contents of the letter; and 

• «(:) whether they propose to make the increase in i ~ of these 
protests , 

'. . The Honoura.ble Sir Jlubammad ZalruDah Khan: (a) Goverllment 
have no information. ' 

(b) Government have examined the contents of the extract sent by 
ihe Honourable Member. 

(c) Government have no proposal under consideration at present for 
.1,Jl enhancement in the freight rates for these eommodities, 
,. 

\\,-, 

APPOINTMENT OF A TRADE COMJI1ISSIONEl, FOP CEYLON IN INDIA. 

472. *Mr. S. Satyamurti : Will Government be pleased to state: 

(a) whether they are aware of the appointment of a Trade 
Commissioner for Ceylon in India, a motion for which was 
passed by the Ceylon State Council; and 

(b) whether they propose to appoint a separate Trade i ~i n  

for India in Ceylon T 

The Honourable Sir Muhammad Zafrullah Khan: (d) The Govern-
ment of India have seen press reports rel!'arding tlJe proposed appoint-
~ n  ·0£ a Trade Comruissi(mer for Ceylon in India but they have not 
80 far received any official communication from the Ceylon Government 
on the subject. 

(b) No such appointment is at present contemplated. 
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lNDumsATION O? TFIE INJ)JANARMY'fETERINARY ~  . 

473. *Mr. S. Sa.tyamurti : Will Government be pleased to state; 

(a) whether they propose to take any steps to Indianise the Indian 
Army Veterinflry CorPB as early· as possible ; .. , 

(b) whether they propose to raise the standards of vetel'illatj" 
education in India ; 

(c) if so, when; and 

(d) if not, why not? 

Mr. G. R. F. Tottenha.m : (a) I would refer the Honourable Member 
i to the Army Department letter No. a179911IQ.11, dated the 28th June, 
1935, and the Press Note of the 4th .Tune, 19a5, on the subject. A copy 
of the former was laid on the taLle of the,House on the 10th February, 
1936. 

(b), (c) and (d): Edu('ation is a Provincial ' transferred' subject, 
and therefore the Government of India cannot themselves take steps to 
raise the standard' of veterinary education in this country; but they have 

~  Local Governments in the matter. 

TERMINATIOX OF THE OrrAWA TRADE A EE\ ~'N'l'  

474. *Mr. S. Satyamurti : Will Government be pleased to IOtate : 

(a) whether their attention has been drawn to the reply of t.he 
President of the Board of Trade to the Lanoashite hldian 
Cotton Committee deputation's query eoneerning the Govern. 
ment of India notice to terminate the Ottawa Agreement in 
November, and to his statement that until November the 
Committee should pursue its aims and objects lIS dOM before ; 

(b) the results of the work of that Committee 80 far; and 

(.c) what the latest figures of the consumption of cotton by 
Lancashire this year are f 

7;lw ~~bl  Sir -u.ba.mpI.a4 ~ f l  l[han : (a) Yes. 

(b) and (c}. The H()nourable ~ b  is l16ferred to the First and 
SfJIlond Annual repOrts of the Laneashire Indian Cotton Committee, copies 
!Ji whie4, are in the Library.. An i~ n  r\'lsult of the, Committee's 
work is that there has been a striking increase in the ~  of Indian 
cotton into the United Kingdom, the quantity imported during the season 
August, 1935--July, 1936 being 546,654 bales, 8S against 230',000 bales in 
the corresponding season of 1932-33. 

~  S. S ~ i : M ~  I kn.ow ) ~ , l ,J ~n  ,4wv.e, in~,  
the prIce factor III the consIderatIOn of thIS in ~  eonlmtnption of 
:~~i n ~n in the E)iglisli market' . 

" ~: : bl  B4"Muha.iQwa4Zafrulla.h Khan : r am afraid I atz;. 
~bl  to :fqllOlv 'the questio:n. , " 

Mr. S. Sa.ty&Dlurti : Is the inereased con!1umption due wholly or 
partially, -and if so to what extent, to the cheapness of Indian eotton, 
.mwpered: with {tnttoa: Qf siallar qualitiea, 'Which B i , i: ~ Iqigbl,' have 
' ' ~ lM 'f - . 
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The Honourable Sir Muhammad Zafrulla.h Khan: I believe this 
increased consumption is due largely to the activities of the Lancashire 
Indian Cotton Committee. 

Mr. S. Satyamurti : I am asking for some enlightenment on the 
matter : may I know whether the British cotton consumer. has bought 
Indian cotton at a price higher than he would have paId, had he 
purchased similar cotton elsewhere T 

The Honourable Sir Muhammad Zafrulla.b Khan : I am afraid I am 
unable to answer that witllOut notice. 

Mr. S. Satyamurti : Has he not bought this Indian cotton, simply' 
because it is r;heaper than other cotton 1 Was it not due largely to the 
law of supply and demand, where the price factor plays the most 
important part 1 

The Honourable Sir Muhammad Zafrullah Khan : No: I under-
stand that before the Lancashire Indian Cotton Committee started its 
act.i,·ities in the direction of research and bringing to the notice of 
cotton spinners the qualities of Indian cotton, Indian cotton was not so 
largely used because it was not found useful for the purposes for which 
cotton was required and though it might be that other factors, such as 
the price factor. have entered into the question, I have no doubt that the 
greater part of the lar!!er consumption of Indian cotton is due to the 
activities of the Cotton Committee in the direction of research and 
bringing to the notice of cotton spinners the uses to which Indian cotton 
might be put. 

Mr. M. Ananthasayanam Ayyangar : May I know if most of this 
Indian cotton is long staple cotton' 

The Honourable liir Muhammad Zafrullah Khan : No: not the 
greater part of it. 

SUl'PORT OF CANADA TO THE CESSATION OF SANCTIONS AGAINST ITALY. 

475. *Mr. S. Satyamurti : Will Government be pleased to state: 
(0) . whether their attention has been drawn to a statement from 

Ottawa, dated the 19th June, 1936, to the effeet that the 
Government of Canada will support the cessation of sane-
tions and will instruct their League delegates accordingly ; 

(b) whether they have issued any such instructions to their League 
delegates ; 

(c) if 80, what they are j and 
(d) if not, why not' 

Sir Aubrey Metcalfe: (a) Yes. 
(b) and (c). The Secretary of State was requested. to instruct the 

de1et!'ates of India to express their agreement with the view taken by His 
Majesty's Government. viz., that there was no advantage in continuing to 
impose sanctions which had definitely failed to achieve their purpose." 

Cd) Does not arise. . 

Mr. S. 8&tya.murti : Were the instructions given by the Government 
of India after they knew of His Majesty'R Government's 'ti6'WW,and had 
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they considered it on its own merits, and come to their own conclusion 
independently, that it was the correct view in the circumstances T 

Sir Aubrey Metcalfe : When the Government of India were con-
sulted, theY' were certainly informed by His Majesty's Government of 
the position which they proposed to take. 

1Ir. S. Satyamurti : Did the Goyernment of India bring to bear, on 
the consideration of that question, the expressed Indian feeling on the 
subject, and did they, in spite of that, agree with His Majesty's Govern-
ment's conclusion, because they thought it was the best in the circum-
stances' 

Sir Aubrey Metcalfe : They brought to bear on the consideration 
of the matter, all the relevant points which they could think of and 
came to their conclusion accordingly. 

Mr. S. Satya.murti : Did the Government of India have the freedom 
to diffcr from His Majesty's Government, and did they exercise that 
freedom, and decide not to exercise that freedom, on the merits of the case , 

Sir Aubrey Metciufe : The Government of India certainly had free-
dom to express an opinion to His M '~ Government on the subject. 

Mr. S. Satyamurtl : Different from that of His Majesty's Govern-
ment? 

Sir Aubrey Metcalfe : If they had chosen to differ from His 
Majesty's Government they could have expressed an opinion dIfferent 
from their!!. 

Mr. S. Satyamurti : May I know what are the reasons then, why, 
in spite of universal Indian feeling in the matter, the Government of 
India chose to ignore that feeling, and agree with His Majesty's Govern-
ment T 

Sir Aubrey Metcalfe : The Honourable Member makes an assumption 
whieh I am not prepared t.o admit. 

Mr. S. 8at¥amurti : May I know what in the judgment of the 
Government of India was t.he opinion of the people of India in respect 
of these sanctions , 

Sir Aubrey Metcalfe : I am not prepared to express any opinion on 
that and I do not think I am called upon by the rules to do so. 

Mr. S. Satyamurti :  I am asking for the impression of the Govern-
ment of India with regard to public opinion in this country. I am not 
asking t.heir opinion: I am simply asking what the Government's 
appreciation of the opinion of the public of this country was on this 
question' 

Sir Aubrey Metcalfe : I can see no essential difference between an 
opinion and an impression or appreciation. 

Mr. S. Satyamurti : MaY' I appeal to you, Sir, I am not asking 
the opinion of the Government of India at all 

Mr. President (The Honourable Sir Abdnr Uahim) : The Honourable 
Member regards the question as requiring him to express an opinion, 
and he is not prepared to do so . 

•. S. Satyamurti : It is 'for you to rule, Sir. 
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Mr. President (The Honourable Sir Abdur Rahim): He ll ~ 
stands it like that. 

Mr. S. Satyamurti : He misunderstands it ! 

Pandit i n~ Kant Malaviya : Is the Honourable Member aware 
of the opinion of the n i ~  of members in this House regarding this 
matter? The question has heendiscussed so many times in this House. 

Sir Aubrey Metcalfe : There has been no formal expression of 
opinion so far fiS I know find there certainly has been no division on the 
subject. 

Mr. S. S ~ i : Did the Government of India have any informa-
tion-and if so what--ahoutpublic opinion in this country, on the 
question of sanctions or lifting of them against Italy' 

Sir Aubrey Metcalfe : They. had seen a certain number of press 
articles, if that represents public opinion. 

Mr. S. Satyamurti : W"hat were those press articles ? 

Sir Aubrey Metcalfe : It is quite impossible to give these details. 

CORONATION DURBAR IN INDIA. 

476. *Mr. S. Sa.tyamurti : Will Government be pleased to state : 

(a) whether they are considering the date of the Coronation Durbar 
in India; 

(b) whether they are sounding the leaders of the Indian opinion in 
this matter ; 

(c) if so, whom; and 

Cd) whether the Coronation is proposed to be held in 1937 or 
1938 , 

The Honourable Sir Henry Cra.ik : (a). No decision has yet been 
reached in regard to the holding of a Coronation Durbar in India. 

(b), Cc) and Cd). Do not arise. 

Seth Govind Das : Will Government take into c()Dsideration, when 
deciding this question, the present economic condition of this country , 

.. .  . The Honourable Sir Henry Ora.ik: The decision does not rest with 
the Government of India. . . 

Mr. S. Satyam"Q!ti : May I take it that the GQv-ernment are not 
considering the question at aU '" I think my Ilonourabl-efrlendsaid, 
no decision has been taken. '. . 

The Honourable Sir Henry Qraik.: Yes : it is P6B!tibtY being ~
aidered, but I have no information. ' •. . , . ., . - . . 

Mr. S. Sa.tyamuni :  l want to know whether the ~ :n n f 
India are considering it. . .. ,-

The Ronoara.blellr B4IIl1'Y ~ ~i No .. ~ , ' ~,: 'iB .. , !.:.: 



QUESTIONS ANn ANSWERS. 

CHECKS APPLIED TO VERIFY THE EVlDENCE AGAINST THE DETENUB. 

477. *Mr. Mohan La! Saksena: Are Government awaro of the 
judgment delivered by Justices Cunliff and Henderson in two appeals 
from Midnapore in connection with the Bengal Suppression of the 
Terrorist Outrages Act, in which the two accused had been prosecuted 
on the same evidence as had already been rejected as insufficient and 
unreliable by the High Court, and sentenced to six years' and seven years' 
rigorous imprisonment by a Special Magistrate Y If so, has the Honour-
able the Home Member read the judgment and revised his opinion regard-
ing the effectiveness of checks and cross checks applied to verify the 
evidence against the de tenus f 

The Honourable Sir Henry Craik :  I have seen the judgment. I 
have no reason to reyise my opinion and it is opposed to pnblic interest 
to criticise the jUdgment. 

EXAMINATION OF THE WORKING OF THE REPRESSIVE LAws WITH A VIEW TO 
THEIR REVISION. 

478. *Mr. S. Satyamurti: Will Government be. pleased to state: 

(a) whether their attention has been drawn to the remarks of tW(! 
learned judges of the Calcutta High Court in a recent case 
published in the newspapers,  especially to the following 
sentences: 

" This Court has now been asked to uphold the conviction of j he pl"l'sent 
accused practically on the evidence which was abandoned or dis-
credited before a Fnll Bench in another ease in which one of theae 
was aecused" ; 

(b) whet'her their attention has been drawn to anothElr case : 

" Their Lordship's opining that it was of no benefit to anybody that ft1 
administering this necessary though' unpopular' legislation MagiBtra1lllB 
and Judges should be wantil\g in ordinary common sense" ; 

(c) whether they propose 10 examine the working of the repressive 
laws in the light of these judgments, with a view to revising 
them as early as possible ; and 

_ (d) if not, why not' 

The BoIlO1ll'&ble Sir Henry Orai¥ (a) and (b). I have seen the 
jUdgments referred to. 

(c) No. 

(d) I would like to point out that the High Court judgment 
extraeted in part (h) itself confirme tbe -neeessity of weh legislation. I 
\ cannot make any further st.atement as it is opposed to-public interests to 
el'iticise judgments of Courts. -

lII:r. S. Satyamurti : 'llay I know whether Government, fram time 
to time, examine ·the working of these reiJr68live lawil,',m-view ~f the 
lJ n ~ of'tlleirLordships of the High Courts, in Ca8tl8 which are being 
tried under tJlose Acts ,-_. " 

. The n ~ bl  Sir HelP'Y Craik : W ~ll,  Sir, it· the S"tatutes or tbe 
WI'T];.ing- of the· Statutes are to be reviewed because one magistrate or 
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two magistrates committed all error of judgment, the whole of the 
ordinary law will have to be constantly under review; for instance, the 
law as to theft and murder is not oonstantly under review because 
occasionally courts make mistakes or becaWie occasionally the deciEions of 
the lower courts are set aside by High Courts on appeal. 

Mr. S. Satyamurti :  I am simply asking whether, in the light of 
such remarks that the High Courts in this country or the Privy Council 
may make with regard to the working of certain repressive laws passed 
by the Governor General in Councilor any exceptional laws, Govern-
ment take those observations into consideration, with a view, if necessary, 
to amend those laws in the light of those observations' 

The Honoura.ble Sir Henry Ora.ik : That is rather a long question, 
but I should say the allRwer is yes, Government always reads with 
attention those observations. 

Mr. S. Sa.tya.murti : What is the machinery whirh deals with such 
matters' Is it the Honourable Member's Department or the Law 
Department? Does not the Law Department deal with all matters 
requiring legislation? 

The Honoura.ble Sir Henry Oraik : In the case of the criminal law, 
it would be the task of my Department, but no doubt it would n ~l  

the Legislative Department, especially if the question  arose of making 
any change in a statute. 

Pandit Laksbmi Kanta Maitra : May I know, Sir, in view of the 
fact that the Honourable the Horne Member controls the administration 
of justice in this land, having regard to these two cases, whether he 
sent down any note to the Government of Bengal to review the cases' 

The Honourable Sir Henry Oraik : No. 

Pandit Laksbmi Kanta Maitra. : Did it not strike the Honourable 
Member that there has been gross miscarriage of justice, and did the 
Honourable Member take any steps to check these abuses in future , 

The Honoura.ble Sir Henry Oraik :  I don't think there has been 
a gross Illiscarriage of justice. In one case the people were wrongly 
convicted, and the High Court acquitted them. What else has to be 
done' 

Pandit Lakshmi Kanta Maitra. : By gross miscarriage of justice, 
I mean that in the lower courts these people had been sentenced to long 
terms of imprisonment, and hut for the interference of the High Court, 
they would have unnecessarily suffered, and I was asking the Honourable 
Memher to tell me what specific action he has taken to check such 
abuses in the future T 

The Honourable Sir Henry Oraik : The persons convicted have a 
right of appeal and have exercised their right of appeal, and in the 
administration of criminal law as a whole there is practically a 
universal right of appeal against any' sentOOlce. 

Pandit Lakalnni KlUlta l!IIa.itra :  I am afraid the Honourable Member 
. haJj not caught my point. I wanted to point out that these magistrates 
abuse their powers in this manner, and but for the interference of the 
High Court, these people would have Buffered, and I want to know what 
. specific action or what specificstep!l did he take to inform the Bengal 
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Government to see to it tAat these extraordinary powers are not abused 
in future. It would have resulted in gross miscarriage of justice but 
for the illterventiori of the High Court in this particular instance 7 

The Honourable Sir Henry Craik : 'fhe High Court is there to 
pre, eDt such miscarriage Qf justice, and because a miscarriage Qf justice 
happened in Qne ease, there is nQ ground for drawing any inference that 
such miscarriage Qf justice is frequent ; there are innumerable instances 
in which the accused had a right Qf appeal and their cQnvictiQn has 
beell upheld by the Appellate CQurt. 

ColOlERClAL RJ:LATIONS BETWEEN INDIA AND JAPAN. 

479. *Mr. S. Sa.tyamurti : Will GoOvernment be pleased toO statc : 
(6) whether they have heard frQm the CoOmmittee Qf the Bengal 

Chamber aPPoOinted toO advise them whether the commerc.ial 
relations between India and Japan are to be revised or 
renewed ; . 

. (b) whether they are oonsidering the question oOf eVDsioOll'l and 
Qf prQviding against smuggling oOf Japanese gOJUS intoO 
India froOm Indian States, Afghanistan, and Nepal; and 

(c) whether they are examining the suggestions that piece .. goOoOds 
qUoOta shoOuld be based oOn the balance oOf trade between India, 
and Japan and nQt necessarily, as on the previQus oOccll.'liQn, 
oOn the eXPoOrt oOf raw coOttoOn toO Japan Y 

'!'he Honour&ble Sir Muhammad Za.frullah Xba.n: (a) toO \ (;). Yes, 
Sir. All these matters are under the coOnsideratioOn Qf the GoOvernment. 

Mr. S. Sa.tyamurtf : 'Vith reference t.Q the answer toO clause (c) Qf 
the IIuestiQn, may I know specificaly, because there is great public 
anxiety' on the matter, whether this particular suggestioOn that the piece-
goOods quota should be based on the balance of trade between India and 
Japan, and not necessarily, as on the previous occasion, oOn the eXPoOrt of 
raw cotton to Japan, is being borne in mind Y 

'!'he Hononraoble Sir Muha.mmad ZalruIlah Kha.n : That is one of 
the llumerous matters that is being borne in mind by the GoOvernment 
of India in this connection. 

LETTEB PROM: THE SoUTH INDIA CuAJ(BBB OF Co)()(EBCE TO THE lIroUN 
RAILWAY f'JONP'EBENCE ASSOCIATION . 

.(8(). *Mr .•. Sa.tyamurti : Will GoOvernment be pleased toO state : 
(a) whether the General Secretary, Indian Railway CoOnference 

AssociatioOn, has received a letter froOm the Honorary 
Secretary, SoOuth Indian Chamber oOf CoOmmerce, regarding 
the extreme uncertainty introOduced in trade and oommerce 

, by such sudden and frequent alteratioDs in transport charges, 
published in the lrndi:an Exp'f'eu, dated the 10th June, 
1936 ; and 

(b) whether they have examined the lett.er carefully ; if SO, what 
their conclusions are , 

"!'he HonOur&ble Sir Muhammad Za.traDab Kha.n : (a) Yes. 
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(0) Yes. On the main point to which· reference is made in. the le*:r. 
'.6., an enhancement in the l ifi ~ i n for various commodities, Govern-
ment will await the views of the Conference Association before arrivUig 
at any conclusions. .. 

POBSIBILITY OF IMPROVING THE QUALITY OF CANDIDATES FOR THE INDIAN 

MILITARY ACADEMY. 

481. *Mr. S. Satya.m.urti : Will Government be pleased to stale : 

(a) whether there has been further talk between the Commander-
in-Chief and certain Members of the Legislature regarding 
the possibility of improving the quality -of candidates fOl' the 
Indian Military Academy at Dehra Dun : and 

(b) if so, whether their conclusions will be placed before the 
.Assembly Y 

Mr. G. R. F. Tottenham. : (a) Yes. 

(b) The discussions are still in progress, but the Honourable Member 
may rest 88sured that his suggestion will be borne in mind. 

Sa.rda.r Ma.ngal Singh : May I know whether His Excellency the 
Comntander-in-Chief would himself be present at the meeting which 
is going to be convened T 

Mr. G. R. F. Tottenham It depends on when the meeting takes 
place. I am sure, His Excellency the, COJn1lWlder-in-Chief w,ill be very 
glad to attend if he can. 

ARTICLE ENTI'l'LED "PROVINCIAL AUTONOMY AND THE OENTBl!i " t>U'BtlSHED 

IN THE Hi'1lllu. 

482. "'Mr. S. Satyamurti : Will Government be pleased to state 1 

(a) whether their attention has been drawn to a l in i l~, 
entitled "Provincial Autonomy and the Centre" in the 
Hindu of the 8th June, 1936 ;" ',' 

(b) whether they have examined the criticisIll$ contained in the 
article; 

(c) if so, what their conclusions are ; and 

(d.) whether they propose to take steps on the lines suggested in 
the article, and if not, why not T  . 

The Honourable Sir Nripendra. Sirear : (a) Yes. 

(b) to (d), The Government are fully seized of the desirability of 
',shortening, as far as may be practicable, the period interVE'ning between 
,the initiation of Proviuoial Autonomy and the achent of the FederatIOn 
,'and they are therefore ('oncerned to do all in their power to contribute 
towards rendering this period as short as possible. 

f TbiA quliBtionwill be pntllnci answered latm. 
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~ E~ JO:' RIIcoIlDNDATIONS 01'-TBJ: TABIFI' BOUD ON TBlI 
COTTON TEXTILE INDUSTRY. 

484.' *JIIr. 8. Batyam11rti : Will Government be pleased to stat., : 

( a) the reasons why they took actioo. under the Tariff act .i.n order 
to give effect to the reoommendatiOIl8 of the Special TextUe 
TarUf Board ; and 

t b) why the Assembly WII8 not consulted in the matter T 

. The BOD()urable sir Muhammad Zafndlah IDwll . (9) and (b). 
-The Honou,rable Member's attention is invited to my speech on the and 
~ b n Mr. AvinaShilingam Chettiar's Adjournment Motion. 

.. _t.. :  _ . ~ , . 

GRANT OF A. PREFlilRENCE TO INDIAN COFFEE. 

j85. M ~ a ~ in ThJvebment. be pleased to .. tate: 

... {a) f ~ ~ , lf  Jl i n ff~ Cess Committee 
. urging that 'In any new ~ ag'reement between the Gov-

ernment of India: an4 the United Kingdom, a preference of 
3d. per pound should be granted to Indian ooRee ; 

(b) if so, whether they propose to take steps in that direction ; 
anq 

;,..,-"-' (c) if not, why not f 

The Honourable Sir Muhammad z&irullah Khan: (a) Yes, Sir . 
• 

(b) and (c). The suggestion is being eonsidered along with others 
~ ~i  ill response to the Government of India's invitation to Local 
' n~ J)  ~ b  ot.C6mmeroe. and Trades Associations· for sug-
gestions as to the . lines . on which . it:is considered desirable to conclude 
a new Agreement with His Majesty's Government in the United 
~ fi ~  .  . . 

APPOINTMENT OF Sm CHARLES INNES AND SIR FREDERICK WHYTiJ·· AS 

COMMISSIONERS TO A.SSIST THE COMMERCIAL RELATIONS AND TREATIES 

DEPARTMENT OF THE BOARD OF TRADE NEGOTIATIONS. 

'1" ~ •. t-'Mr .. a. Satya.glurtt ~ Will Government be plelJ.se9, to state: 
(0) whether their attention has been drawn to the fact that .sir 

. Charles nn ~ and. Sir Frederick Whyte have been !tJ'pointecl 
Commissioners temporarlly to assist the Commercial l(.elations 
and Treaties Department of tJ:te-BoaFd of 'l'rade.Negotia-tions ; 
and . 

(b) whether they ~  examine the feasibility-Of appointing 
similar ~  here also , 

'!"he Honottrable Sir Ml1mDnDad ZalrullaJa Khan: (a) Government 
have seen Press reports to that effect. 
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(b) Thenecesillity for making similarappo41tments in India has not 
so far arisen. 

Mr. 8. Satyamurti : May I know, Sir, whether my Honourable friend 
has, indepelldent of this question, ever examined whether the Govern-
ment of India,-I am not asking him personaily,--ever examined the 
-question of the usefulness or otherwise of having such Commissioners, to 
assist in the consideration of the various matters which come up for 
negotiation, between this Government and other Governments' 

The Honoura.ble Sir Muhammad. Zafrullah Khan : For negotiations 
particularly, the Government of India have not felt the necessity of the 
appointment of any such Commissioners, but on economic questions gene-
rAlly, was there not a question this morning with regard to an Ebonomio 
Auyiser? 

WITHDRAWAL OJ!' I'rALIAN CoNSUL l!'BOII BoImAY. 

487. *Mr. S. Satyamurti : Will Government be pleased to state : 

(a) whether the Italian Consul has been withdrawn from Bombay ; 

(b) whether they know the reasons for the same; 

(c) whether they are aware that anti-British, anti-Ethiopiau an.d 
pro-Italian propaganda are largely made by the Italian 
Consul in Calcutta ; 

(d) whether they have examined the question whether a ~ n l  

can do such propaganda ; and 

(e) whether they propose to take steps to stop .Indian Post Ofliees 
being used by the Consulate for this purpose T 

Sir Aubrey Metcalfe: (a) There is no appointment of Italian Consul 
at Bombay, but the Italian Consul General at that post was reealled in 
July last. 

~b) No. 

(c) and (d). Yes. 

(8) The Honourable Member's attention is invited to the answer 
given to his question No. 141. 

'Mr. S. Satyamurti : What is the answer to clause (d) of the question' 

Sir Aubrey Metcalfe : Yes. 

Mr. S. Satyamurti : What is the result of the examination , 

Sir Aubrey Metcalfe : The result of the examination is that they are 
inclined to agree with the Honourable Member that such propaganda is 
illegitimate. 
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BB.lTISH INDIAN SUBJECTS IN ADDIS AllABA. 

488. "Mr. S.Satyamurti : Will Government be pleased to litat.e : 

(a) whether they have made enquiries from Addis Abaha about the 
number of British Indian subjects still there, and what they 
are engaged in and whether any Indian refuge&! are still 
there; and 

(b) whether they will place the results of the enquiries on the table 
of the House , 

Sir Aubrey Metcalfe: (a) and (b). The approximate number of 
British Indians remaining in Addis Ababa is 300. Most of them are 
engaged in trade. 

Mr. S. Satyamurti : Are Government satisfied that these 300 Indian 
traders have adequate ~i n for their lives and property in Addis 
Ababa' ' 

Sir Aubrey Metcalfe: Yes, as far as anyboly hali adequate protection 
there at present. They have done their best to satisfy themselves on 
that subject. 

INDIAN SoLDIERS IN ADDIS ABABA. 

489. ·Mr. S. Satyamurti: Will Government be pleased to state: 

(a) whether any Indian soldiers are still at Addis Ababa; 

(u) if so, what their duties are ; and 

(c) when they will be withdrawn from there , 

Mr. G. It. F. Tottenham: (a), (b) and (c). The a'tention of the 
Honourable :Member is invited to the ~ Communique issued on 
September 1st, a copy of which was laid on the table in reply to question 
No. 212 on the 9th September, 1936. 

REVISION OF THE INDO-JAPANESE TRADE AGREEMENT. 

490. *Mr. S. Satyamurti : Will Government be pleased to state : 

(a) whether the Commerce Secretary is going to consult prominent 
husiness men in respect of the revision of the lndo-J n~ 

Agreement; 

(b) whether they have any technical advisers; And 

(c) if so, who they are , 

The Honourable Sir Muhammad Zafrullah Khan: (a) to (c). I lay 
on the table a statement showing f he names of E'n ~ n i  of the 
var:ons interests in India who havp. acted as ffi~i l Ad"isers to the 
Government of n~i  in connection with the Indo-Japanese Trade Nego-
tiations now in progress. 

L284LAD 0 
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List of un·official .A.d1li8ers to the Representative of the Government of India in OOIlMII-
tioll wtth the Tmde Negotiations with Japan. 

Sir Chunilal Mehta, K.O.S.I. 

Hr. T. Maloney 

Mr. Kasturbhai Lalbhai 

Mr. Sakarlal Balabhai .. 

Mr. P. B. Advani 

Sardar Rao Bahadur Bhimbhai Naik 

}Ir. M. P. Kolhe 

Mr. Hatidas Madhavdas 

Mr. R. G. Saraiya 

Mr. D. P. Khaitan 

Lala Shri Ram 

Sir Rahimtoola Chinay 

1IIr. R. A. F. Kidson 

Mr. Robert Scotson 

Mr. A. L. Carnegie 

: :} Bombay Millowners' Association. 

: : } Ahmedabad Millowners' Association. 

. . Government of Bombay. 

: : }Indian Central Cotton Comittee. 

: : }East India Cotton Association. 

: :}Federation of Indian Chambere of Commerce anc:l 
Industry. 

J--ciaW Chomren f ~ mm" 
Diwan Bahadur Ramalingham Chettiar } 

,. " Government of Ma.dru, 
Mr. F, L. Silva 

Colonel E. H. Cole • . Punjab Cotton Growers. 

t491. • 

GOVERNMENT'S ACTION ON 'rHE REPORT OF THE TARIFF BoARD ON THE CoTTON 

TEXTILE INDUSTRY. 

492, *Mr. S. Satyamurti : Will Government be pleased to stllte : 

(a) whether their attention has been drawn to the statements of 
Sir R. M. Chinoy, Mr. Mana Subedar, and 1111'. V. N. 
Chandavarkar, on the report of the Special Tariff Board 
and the Government's action thereon published in the 
Madras Mail, of the 27th June, 1936 ; 

(b) whether their attention has been drawn particularly to the 
Rtatement of Mr. Manu Subedar that " ~ was not much 
direct competition between ~ of the handloom industry 
and imports of the tJnited Kingdom was absolutely wrong 
with respect to that portion of the ha:n.dloom industry which 
was engaged on fine counts "  ; 

(c) whether their attention has also been drawn to his !;tntement 
that •• a large loop-hole had been left by the Board's inability 
or unwillingness to deal with the protection required against 

t This question will be put and anewemd )iteT. 
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the United Kingdom's. imports of not only artificial silk, hut 
mixed fabrics, cotton and artificial silk "  ; 

(d) whether their attention has been particularly drawn to his 
statement, that "the Tariff Board report had uot ~  

any. valuable principles for elucidation of the qUfstion of 
protection to the textile industry which would contivuc to 
recur so long as the purchasing power of the farmer was 
low and the industry was exposed to onslaughts 110t merely 
from Japan but, under the new lower duties from the United 
Kingdom" ; 

( e) whether they propose to examine the whole question from the 
point of view of the criticisms ; 

(f) if not, why not j 

(g) whether their attention has been drawn to a statement by 
Mr. V. N. Chandavarkar, on the same subject pui..hllhed in 
the Madras Mail of the 27th June, 1936, particularly to his 
reference to the undertaking given by Sir J oaeph Ubol'e in 
the Assembly in January, 1935, to the following e1Iect : 

." If the subetantive level of protection granted by the legislature is re<luoed, 
it is the legislature that will reduee the level of protection "  ; 

and 

(h) the reasons why they have given lower protection as against 
the British Textile goods without consulting the AFI.'Iembly , 

The Honourable Sir Muhammad Zafrulla.b Khan: (a), (b), (0) and 
(dj. Yes, Sir. 

(e) and (/). The relevant factors were given careful consideration 
before Government arrived at their conclusions which were published 
in the Commerce Department Resolution No. 341-T. (10) 136, dated the 
25th June, 193'6, on the Report of the Special Tariff Board. 

(g) Yes, Sir. The statement of Sir Joseph Bhore has, howeve!', been 
quoted without its context. If the Honourable Member will stndy that 
context he will find that the matter under discussion when the statement 
was made was Article 4 of the Agreement, dated the 9th January, 1935, 
between His Majesty's Government in the United Kingdom and die 
Government of India, i.e., the Article which deals with" radical ehangea 
in the conditions affecting protected industries". The Special Tarift 
Board presided over by Sir Alexander Murray was not constituted on 
aecount of any such radiealchange, but in fulfilment of the undertaking 
of ' the Government of India contained in Sir B. N. Mitra's letter to the 
Right Honourable W. Runciman, M.P., appended to tile agreement. 

(h) The attention of the Honourable Member is invited to my ~ll :  

during the debate on the Adjournment Motion on the 2nd September, 
1986. 

Mr. S. 8&tyamurti : With reference to clause (e) of the question, 
may I know, Sir, wMtlter the!le eritici8lll8 or tile _bjeeta af b~ 
eritieism.s were in ponession of the Government before tJaey passed 1IMir 
orders on t1;le Report of the Special Tertile Taritr BoaN f 
L284LAD .. 
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The Honourable Sir Muhammad Zafrullah Khan : The report and 

12 NOON. 
the material on which it was based were before the 
Government and all these considerations entered into 

the matter. The Board had given their findings on these matters. 

Mr. S. Satyamurti: With reference to the answer to clause (g) of 
the question, may I know whether, in this particular case, the substantive 
level of protection granted to the Indian textile industry was not reduced, 
by reducing the duties on certain classes of British textiles Y 

The Honourable Sir Muhammad Zafrullah Khan: The degree of 
protection has been reduced but it was found by the Board specifically 
that to that extent protection had become more than adequate for the 
purpose. 

Mr. S. Satya.murti: May I know whether, apart from the necessity 
or otherwise, the Honourable Member differs from his predecessor's com-
mitment that, " If the substantive level of protection gran' ed by the 
legislature is reduced, it is the legislature that will reduce the level of 
protection" Y 

The Honourable Sir Muhammad Zafrullah Khan: This was one 
specific matter which resulted from a specific undertaking given to 
examine the whole question. It was not a part of a radical reduction 
in the level of protection to Indian industries. 

Mr. S. Satyamurti: May I know if Government examined this 
question from this pOint of view, and came to the conclusion that this 
promise of my IloIl,ourable friend '8 predecessor was not binding on ~ , 

as they came to the conclusion that the level of protection was not 
reduced T 

T&e Honourable Sir Muhammad Zafrullah Khan: Apart altogether 
from this promise, under certain conditions Government were themselves 
prt'pared, as I explained in the course of my speech on the A n ~n  

Motion, to place the matter before the legislature, but certain other 
factors arose, one of them, the time factor, which made it clear that it 
would not be possible to submit these proposals to the legislature. I tried 
to explain, in my speech the other day on the Adjournment Motion that 
when the Honourable Member put the question to me in the last Session 
whether proposals would be submitted to the legislature,-I said, " No, 
unless legislation is involved." 

Mr. S. Satya.murti: Will Government place them now before the 
House' 

The Honourable Sir Muhammad Zafru11ah Khan: No. 

Mr. S. Satyamurti : Why not' 

The HonourabJe Sir Muhammad Zafrulla.h Khan: They have been 
given effect to already. 

Mr. S. Satyamurti : Just to see if the House agrees with the Govern-
ment or not T 

The HonourabJe Sir Muhammad Zafrulla.h Khan: No, Sir, Govern-
ment do not -intend to take up the time of the House merely to give 
themselves the intellectual pleasure of finding out which way the voting 
might go. 
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ALI..EGED FRIVOLOUS NATURE OF MOTIONS OF ADJOURNMENT. 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
I have received notice of a motion for adjourning the business of the House 
from Sir Muhammad Yakub, which reads to this effect: 

"  I beg leave to move a motion for the adjournment of the business of the 1I0u .. 
for the purpoHe of discussing a definite matter of urgent public importance, namely, 
the inaction of the Government of India in not stopp:ng the criminal waste of publie 
time and money and the offenee afforded to the dignity and prestige of t.he n ~, "ud 
also to Provincial Governments, legislatures and eleetorates, by the repeated frivoloUJI 
and "'Hsleful efforts of the Opposition in this House to move motions of adjoul'nment 
on subjects that ar(' primarily the concern of Provinrial Governments, legislatures and 
eleetorates, not of this House or the Government of India. B ~  as the enernment at 
Mr. Masani by the Punjab Government, strict neutrality on l ~ part of Local Govern· 
ments in respect of provincial eleetions, election of the Provincial Legislature in Bihar 
and others like that." 

I want to know exactly what is the objep.t of the adjournment motion. 
Is it to stop the giving of notices of motions or to see that such motions are 
not allowed Y So far as' allowance or disallowance of motions of adjourn-
ment is concerned, the President, in exercise of his judgment according to 
tlle Rules and Standing Orders, allows or disallows t'hem when he finus that 
they are or are not in accordance with the Rules and Standing Orders. As 
regards matters that do not come within his purview, for instance, whether 
th2 question is one primarily for the concern of the Government of India 
or whether it is against public interest or not, with which the PresideJ1t, 
as I have repeatedly pointed out, has nothing to do, it is the Governor 
General that exercises those powers. In the exercise of those powers he 
~ his orders. I should like to know whether this motion is directed 
against notice of motions being given , 

Sir Muhammad Yakub (R{)hilkund and Kumaon Divisions: 
Muhammadan Rural) : The motion is directed to discuss a definite and 
urgent matter of public importance. As laid down in the rules, it cannot 
be denied that the criminal waste of time of this Honourable House by the 
moving of frivolous motions of'" adjournment is a matter of very urgent 
and pUblic importance. (Interruption.) It is also a matter of not only 
recent occurrence, but of recurring occurrence every day.: Then, we 
find that the prestige of this Honourable House suffers greatly on account 
of the frivolous nature of the motions which are moved here. There are 
certain very eminent lawyers on the opposite benches and they must 
know very well that such motions, according to the rules of the Assembly, 
cannot be tabled. But still they are moved every day and the time of ihe 
llouse is wasted. It also gives an opportunity to the communalist papers, 
like the Hindustan Times, to give, in bold headlines, a misleading notion 
that there i.; a great deal  of divergence of opinion b n~ 'n the Hononrable 
the President and the Governor General. These mischiefs are created by 
motions like those mentioned in my motion. I hope that the. House will 
give its best attention to this motion of mine. Nothing can be· more 
important than the discussion of this motion of mint', and I hope that the 
nonourable Members of the Opposition who are always so anxious to 
censure Government will come and help in censUl"ing the Government OD 
this occasion. (Laughter.) 

1243 
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Mr. President (The Honourable Sir Abdur Rahim) : The lIonour-
able Member has not answered the question that I put to him. The diffi-
culty in my mind is this. So long as these Rules and Standing Orders are 

~ can the Government of India or anybody else prevent any Member 
of thIS House from giving notice of a motion? May be it mayor it may 
not be found to be in accordance with the rules, but is there anything to 
prevent any such notice being given T 

Sir Muhammad Yakub: But Members here are not Jews who 
cannot be turned out of Palestine. Here in India the Government can do 
what they like. (Laughter.) 

Mr. President (The Honourable Sir Abdur Rahim) : So loug as 
these Rules and Standing Orders remain, I do not see how it can be 
prevented. If it is the Honourable Member's desire that the Rules and 
Standing Orders in this connection should be changed, then that is not 8 
matter for a motion of adjournment of the House. The Honourable 
Member can, if he so chooses, table motions to that effect, to alter the ~ l lJ 

and Standing Orders. 

Sir Muba.mmad Ya.kub :  I bow to your decision, Sir. 

Mr. President (The Honourable Sir Abdur Rahim) : I rule the 
m.otion as being out of order. 

RESTRICTIONS BY THE UNITED PROVINCES GOVERNMENT ON THE MovE .. mi!N118 
OF THE GENERAL PUBLIC AT LUCKNOW. 

Mr. President (The Honourable Sir Abdur Rahim) : There is another 
motion for adjournment of the House. of which notice has been given 1,y 
Mr. Azhar Ali. It reads as follows: 

"  I shall move the following adjournmeut motion of the House to discuss a definite 
and urgent matter of public importance, today, namely: 

, The adm'nistrative oversight of the L '~l Government of the United Provinces 
in allowing the Executh'e in Lueknow to impose indiseriminate and unfair 
restrictions on the movements of the general public and recital of Koranic 
pllSsage8 '." 

As the notiee stands, I should like to know what is meant by " adminis-
trative oversight ", and was there any order passed recently against which 
t1w Honourable Member has a complaint' 

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: 
Muhammadan Rural) : Sir, I have brought the notice which forms the 
subject-matter of my adjournment motion. 

Mr. Preaidult (The Honourable Sir Abdur Rahim) :  I want to 
tROW what. the notiee is and the date of the notice, 

\. Mr. Muluunmad Azhar Ali: The notice ,is under section 144 of the-
. Criminal Procedure Code. It rllrul as follows : 

'" Hukm ZerDafa 144 Zabtai Ji'aujdari Har yah haZ men jomey kp, l~ 

iIrS jvltts ko ;0 ke Teelay ki mas;id ~  ah1rrrm ke k."i1a.f """kaT,, jata ~ 
dekhney ke liay majma masjid ke bahar hota hai. B11,rgtlh tnujhey yakeeil 
l'llr111J" 1(;1'. kafi woo ;ooh hain ke masiid ke nazdik in ma,1mrm ke 
'''till.joodgi Se andesha naqzey ~ am ka hair leAaza main, A. Monro, 
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District· Magistra.te, mundat·ejai zail httkm ier dafa, 144 lIIabta,l timjtlan 
jffri karla hun:-

Koi majma panch admion SIl ziyada ka kisi mokam par jo ke 
Teela ki masjid se adh mcel key andar Ito mas.iid key bahar baroz juma 
tariklt 11th Sep.tembet· 1936 ko aikhtta na hoga. 

ChoonkBY maokah iska nahin hai ke notice ki taameel ashkhas mutaalika 
par bar wakt ho sakey, lehaza yeh hukm yaktarfa jari kia jata hai-

Y 6k hukm, jumla baskind,agan Lucknow par ayed kia jata hai aur 11th 
S(;ptembcr 1936 ko nafiz t·ahaiga. 

Dashkhat (A. MONRO, C.I.E., I.C.S.), 
District Magistrate. 

Mr. President (The n ~ bl  Sir Abdur Rahim) : What is the 
date of the notice T 

Mr. Mubammad A ~  Ali : No date is mentioned, but it rela.tes to 
the 11th September, 19:36. It is of a general description. . 

Mr. President (The Honourable Sir Abdur Rahim) :  I want to know 
when this order was pa!;Sed. It must be of recent occurrence. 

Mr. Muhammad Azhar Ali : In the notice, the date 11th September 
is given, and it is likely that tomorrow, the 18th, another notice like that 
will be issued in Luclmow for that very purpose. It is not only a qu('.'!tion 
of a religious movement. It is also an order to prevent the public from 
going within half a mile from a place which is situated just on the riverside. 
lL.our Hindu friends want to take their corpses to the river, they will be 
stopped from doing so, and, in the same way, if a Mussalman wants to take 
his dead body to the riverside for bathing. It is also impossible for them 
to go to the Teela Mosque for the }4"'riday prayers even where the congrega-
tion is very great. 

Mr. President (The Honourable Sir Abdur Rahim) : Is there any 
objection' 

The Honourable Sir Nripendra Sjrcar : Yes. Sir. This ordtr may 
have been publiEhed on the 11th September, but, speaking subject to 
correction, I understand that the order was passed sometime in August. 

The Honourable Sir Muhammad ZafrulIah Khan : It was to con. 
tinue in force till the 11th September, but it has expired now. 

The Honourable Sir Nripendra Sirca.r: Even if it was published on 
the 11th September, I cannot see why the Honourable Member should ~ 

up with this subject on the 17th September and not earHer. This order, 
whenever it waS passed, expired on the 11th September. 

, Mr. Muhammad .Amla.r Ali : No, it continues. 

The Honourable Sir Nripendra. Sircar : Therp. is no order in force 
JlOW, ~, after all, it is an order issued by a judieial ofijeer under the 
Criminal Procedure C04e. .: 

Mr. President (The Hononrabe Sir Abdnr Rahim) : f ~ ill  
tl\e -OT-derin Ul'du)· ~ The Honourable Member who ~ from the United 
Provinces ottght to)mow if'the order has or has ftOtei:pired: " .:; 

~: ·"Mr .•• hammld. Azba.f Ali: Thfi:efore,: .it.ia .. Jl '~ il l On .t.).f 
peri of the 110eal Government. Thfl)'-do not wke i ~ f ll  tftiOp. 
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Mr. President (The Honourable Sir Abdur Rahim) : I understand 
that the order on which this adjournment motion is based expired on the 
11th September. I rule this motion out, as it is no longer a matter of 
urgent public importance. 

PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUNTS 
COMMI'l'TEE. 

The Honourable Sir James Grigg (Finane Member) : Sir, I lay on 
the table the Report of the Public Accounts Committee, Parts I and II, on 
the Accounts of 1934-35. 

REPORT OF THE PUBLIO AOOOUNTS OOMMITTEE ON THE 
AOOOUNTS OF 1934-35 OTHER THAN RAILWAYS. 
PART I-CIVIL, MILITARY AND POSTS AND TELEGRAPHS. 

I.-Excess Votes. 

1. Geneml Summary.-The following table compares the total grants voted 
by the Legislative Assembly with the total expenditure against thos(' ~ n  :-

Expenditure charged to revenue 
Expenditure charged to capital 

Disburaement of loans and advances .• 

Original 
grant. 

25.53 
1.00 

27.03 
8,98 

36.01 

Supplemen-
tary 
grant. 
3.42 
17 

3.59 
6 

3.65 

(In Iakhs ofrupe8a.) 

Final Al'tual 
gra.nt. Expendi-

28.95 
1,67 

30.62 
9,04 

39.66 

ture. 
30,14 
1,48 

3l.82 
4,59 

36,21' 

2. The following table compares the non-voted appropriations sanctioned 
by the Government of India with the total expenditure against such appropria-
tions :-
Expenditure charged to revenue 76.59 79 76,38 78,39 
Expenditure charged to capital 26 26  27 

75,84 79 76,63 76,. 

3. The position regarding total expenditure voted and non-voted is 81 
follows :~ 

Orignal grant. Final grant. Aetnalex-
penditure. 

Expenditure cbsrgt'd to revenue .. 1,01,12 1.05,33 1.06,53 
Expenditure charged to capital 17,5 1,92 1,76 

1,02.87 1.07.2." 1,08.28 
Disbursement ofloa.nl and advances 8,\!8 9.04 4.5e 

1,11.85  1,16.29 1,12.87 

4. Savillgs,-There was a saving of Rs. 3,42lakhs or 2·9 per cent. of the 
final gnnt. The percentage compares as follows with the results of previoul 
yeats :-

1930-31. 1931-32. 1932-33. 1933-34. 1834-31, 
Expenditure charged to revenue ·3 3·2 1·9 1'0 -].] . 

Expellditure ~ l  to ' ~ it al .. 16·9 .11·4 8·3 16·2. . 8·e 
DiMl1:reement8 of ioana and advaneea -!O·3 10·8 37·1 23'3 4e·l. 
00mb1Ded percentaee -·7 ',3 6·9 2·7 2.' 
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5. The following table compares the pP.roentage of savings under voted 
Grants for expenditure proper (i.e., exclusive of disbursements of loans and 
advanceR) with those of savings under non-voted appropriations :-

Percentage of 4amflgs 
Vot('d. Non.voW<!. 

1930·31 lHl • -·2 
1931·32 9·6 1'0 

1932·33 7·0 ·2 

11133·34 2'S ·7 

19114·35 -3·3 .0. 

6. Excesses.-In the following cases the actual expenditure exceeded the 
voted grants and an excess vote of the Assembly is accordingly required :-

Amount A~ l 
Item No. aDd name of grant. voted expendi. E ~  

No. by thIS tore. 
Assembly. 

l. 19·A. Exciae .. 4,68,000 4,70,350 2.350 

2. 20. Stamps .. 17.01,000 17,07,987 6,1187 

3. 25. Interest On Ordinary Debt, eto. 23,92,000 24,62,542 70.541 

4. 26. Interest on Miacelllllleone Obligation. .. 62,47,COO 63,78,097 ].;;;:,097 

5. 28. Executive Council 73.000 82.956 9,9M 

6. 29. Con neil of State .. 1.41,000 1,44,790 3,7QO 

7. 30. Legislative Asaembly, etc. 7.68.000 7,69.114 1.114 

8. 32. Home Department 5,84,000 6,88.798 4,798 

ii. 42. Paymenta to Provincial Governments, pte. 1.50,000 1.51.683 1,683 

10. 44. Administration of Jnatice •. 53,000 53,250 260 

11. 47. Lighthonaee and Lightships 9,13,000  9,66,469 43.460 

12. 66. Geological Survey 1,91,000 1,91,247 !!-l7 

13. 63. Archaeology 9,48,000 9,58,li37 10,837 

14. 68. Public Health 6,84,000 7,09,321i 26,329 

16. 63. Aviation 13,90,000 13,90,661 661 

16. 65. Censna .. 3,000 3,130 130 

17. 67. Emigration 1,84,000 1,91,390 7,390 

18. 72. Mint 19,43,000 19,63,408 20,408 

19. 75. Stationery and Printing .. 33.43,(;00 34,20,074 77.(174 

10. 76A. Expenditure on Retrenched personnel. etc. .. 2,19,OOC 2.19,632 632 

21. 76D. Transfer to Fund for Economic Development. 
etc. 1,13,00,000 2,81,60.409 1,68,60,4011 

22. 77. Refunds .. I,16.40,IJCO 1,18.71,836 2.31,838 

23. RO. Hyderabad 4",,000 46,614 6U 

U. 96. Commuted Value ofPenaiOllll . . 29,'1.000 31.73,724 2,62.724 .. 98. "Interea·ti:ee Advaneel .. 70,118,000 71,06,632 7,63! 

7. A brief explanation of the more important '~ S S I"; p-iven below :-

. Item 2.-The exce8S W8a due to stores, f i ~  and labour required 
~ meet a sudden increase in the demand for the products of the &>curity Prjnf-

~  
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Item 3.-The'excess'was occasioned by heavy dealings by the public in 
India Stocks and Debentures in the latter part of the financial year. .  . 

Item 4.-The voted charges under the grant represent mainly payments to 
the Posts and Telegraphs Department for savings bank and cash certificates 
work. The excess was caused by adjustments in respect of closure of dead 
savings .auk accounts made after the close ofthe year. 

Item 5.-The tour expenses were more than anticipated. 

Item n.-The excess was mainly due to the omission in the revised 
estimates of receipts from light dues a(;crued at Aden but actually paya'ble at 
Bombay and to a smaller extent on account of the adjustment of a portion of 
the surplus relating to 1933-34. 

Item 13.-The departmental charges under annual maintenance and up-
keep of monuments and attached gardens were more than anticipated. 

Item 14.--The excess was due to the non-payment by the Calcutta Port, 
Commissioners of their share of the cost of the Port Health establishment 
Calcutta, pending the final decision of the Government of India regarding the 
share of the cost payable by them. 

Item 17.-Increased expenditure on travelling allowance in the South 
Mrican agency and non-recovery of the share of charges for medical establish-
ment in Bengal for internal emigration owing to its abolition from the 1st of 
June 1934 accounted for the excess. 

Item 18.-The expected recovery of silver from the droE's of the coinage 
was not afl'ected during the year. 

Item 19.-The printing work and the demands for stationery from the 
Military and Posts and Telegraphs Departments proved to be less than antici-
pated. 

Item 21.-Tbe ~ n  surplus for 1934-35 was anticipated to be Rs. 1,13 
lakhs, and it was decided to transfer the entire surplus to the fund for the 
economic development and improvement of rural areas. The actual revenue 
surplus, however, amounted to Rs. 2,81,60,409. 

[tpm 22.-The excess was caused by larger payments of refunds on account 
of rebate of duty on tobacco stocks stripped in bond, grant of suo mota re.funds 
in certain cases on account of wrong calculation of duties and refunds of excise 
duty on motor spirit and kerosene oil. 

Item 24.-The excess was due mainly to heavy expenditure during the 
olosing months of the year and also to the introduction during the year of a 
revised table allowing increased commutation values, which was not foreseen 
.,.hen the estimates were prepared. 

8. W erecommend that the A ~bl  assent to. the exC61!8 gn¢.a getailed 
above which the Governor General in Council will place before' them indue 
. , '. ( 

course. 

' : , ,~ l  ~ Of n i n Legislative Rules t"equire8l1bat we shoold 
onng to the notice of the Assembly every teappropriatiOn:!ftOm.:onegra,1it to 
anot her. Ewery reappropriation within a grant which is not made in aoeoMaDCNI 
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with such rnles &8 may be prescribed by the Finauce Department and all 
expenditure which the Finance Department have requested should be brought' 
to the notice of the Assembly. There was only one case of irregular reappro-
priation in the year under review. The Administrative Officer in charge of 
the Vizagapatam Harbour trangferred under a misapprehension a sum of 
minus Rs. 36,000 from the vored grant to the non-voted appropriation. 
There were no particular items of expenditure which the Finance Depart-

ment have requested us to bring to thc notice of the Assembly. 

II. Important comments on matters ans;ng out of the acoountB for 
1934-35. 

10. Accuracy of budgeting, oontrol ()tJef' expenditu.,e, etc.-In our -detailed-
examination of the Appropriation Ac{'.Qunts we were struck by the very large 
number of variations between the estimares and actuals. There were savings' 
in 62 out of 91 voted grants and 58 out of 81 non-voted appropriations. There 
were also excesses over ·wted grants in 25 cases. Apart from the variations 
under the totals of the Grants, there were considerable divergences in the 
individual sub-heads. We regard this as extremely unsatisfactory and de-
precate once again such def"ctive estimating. We noticed also several cases 
in which excesses resulted from unanticipated debits adjusted lare in the year 
and savings accrued from the non-adjustment of debits that were expected. 
This could have been avoided if spending authorities had combined a know-
ledge of outstanding liabilities with definire information as to the inteutions 
of creditors in respect of the presentation of their claims. We should like 
~ifi  attention drawn to this point. In some accounts we noticed that re-
appropriations were sanctioned under individual sub-heads in the wrong 
direction thereby enhancing still further the savings or excesses. This is a 
defect which can be mitigated by inrelligent supervision. 

We have seen the instructions issued by the Finance Department in 
October 1935 to stiffen up the control of expenditure and modrl'y the pro-
cedure for obtaining supplementary grants. Weare satisfied that these 
instructions would remedy a good many of the defects noticed above. For 
example the Feven cases of unnecessary supplementary grants in 1934-35 
which the Accountant-General, Central Revenues, brought to our notice would 
not have been placed before the Assembly under the revised procedure. 

In the course of our examination we were often told that the ~'i M  

Department reduced the departmental estimates in 1935-36 and ~~  in 
cases where persistent overestimating had manifested itself. We cordially 
approve of this useful and necessary corrective applied by the Finance Depart-
ment, but this by itself is clearly not a satisfactory remedy for defective 
bndgeting on the part of departments. They must themselves aim at closer 
e8tima.ting, paying the utmost regard to the trend of past actuals. 

11. Special funds created from revenue BUrpluBeB.--In dealing with the 
Fund for Earthqnake dama,ge in Bihar, we noticed that, though the n i~
BUrplus of 1933-34 was earn:i.arked for the Fund, a sum of R8. 62 lakhs was 
withdrawn from the Fund during 1934-35 as ~ in  slJrplusto the requirementg_ 
of the Fund and utilised towards the _avoidance of debt. We do not question' 
~ rightof the Government to judge the ~ i n  or otherw:i!'e of 8 partiCUlar 

l/'oU)Q 'lnd the utilisation offunds adjudged to 00 roormdatlt for-debt 8TOidance, 
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but we have considerable doubts about the Assembly voting towards a Fund 
& sum which purports to represent the whole of the surplus of a year. ~

('ommend that Government should consider whether when funds are set up m 
future from revenue surpluses they should not be constituted by a vote 
for a specific amount. 

12. Changes in policy affecting Budget estimates.-During the course of our 
exa'Ilination of the Stationery and Printing Grant we noticed a Raving under 
customs duty on stores which was reappropriated for some other purpose and 
we were informed that the saving was occasioned by a change of policy during 
the year regarding ~  purchases. While we welcome the policy of increas-
ing purchases in India, we desire to stress that in preparing their estimates 
departments sh3uld take into account the trends of prices and the possible 
changes in policy during the year. It is essential that the assumptions in the 
estimates should approximate to facts as far as possible. 

13. Unauthorised excluded funds in N orth-West Frontier Pr01.:iru::e.-In our re-
port last year we commented on certain irregular funds in North-West Frontier 
Province. Weare gratifi. ~  to learn that the Motor Lorry Depreciation Funds 
have been closed. As regards Khassadar Funds, it appears that, notwithstand-
ing the orders issued in May 1935 to close the Funds, the matter is still under the 
consideration of the Local Administration. We regret that there should be 80 
much delay in enforcing the orders and we recommend that immediate orders 
should be given to close these irregular funds within two months. Of the 
twenty six other irregular funds, we were told that seven had ceased to exist 
and that the disposal of their balances was still being considered either by the 
Government of India or the Local Administration. We regard the slow rate 
of progress in this matter as most unsatisfactory and unhesitatingly urge thll.t 
prompt action should be taken to ensure their being closed down within three 
months. 

14. Contribution to general resen:e furtd of Lighthouses and Lightships.-
We were struck by the very large variation between the final appropriation 
and the actual expenditure under this head. We were given to understand 
that the procedure was to transfer at the end of the year the excess of receipts 
over pxpenditurc to the rf'serve fllnd by a vote. It seems to us that it would 
be very difficult to make an approximately accurate estimate of such a surplu8 
as the amount available for transfer depended very largely on trade and the 
amount of light dues realisable. We consider the existing procedure un-
satisfactory and would like the question to be examined in consultation with 
the Auditor-General. 

15. Road Fund.-In examining the Appropriation Accounts of the central 
expenditure on road development met from the Road Development Fund we 
noticed considerable variations from the original budget. We were told that 
the Road Committee sanctioned schemes twice a year, in September and in 
March, whieh led to a cert!J.in amount of redistribution during. the year. 
Indeed the whole process of accounting for this expenditure seems to be 
illogical and confusing. We understand that the Auditor-General has already 
under consideration the question of revising it and no doubt the result of hil 
investigations will be made available to us next year. ' 
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16. Financial position of the Indian Posts afld Tekgra{hs ' ~fl

We have perused the memorandum fumished by thl' Director-General, Posts 
and Telegraphs, on the commercial results of the department and examined 
him orally at some length. We are gratified to note that the actuals of 1934-35, 
disclosed a profit of nearly Rs. 38 lakhs. The results for 1935-36 were not 
however, so satisfactory, as at best it was only exp3cted to produce a balance. 
The restoration of the emergency deduction from pay costing over Rs. 26 
lakhs and the provision for normal increment to staff costing about Rs. 151akhs 
were said to account for the increased expenditure in 1935-36. In 1936-37 
the Department anticipate a surplus of one lakh after proriding Rs. 25 lakhs 
for renewals and replacements. Weare given to understand that a Renewals 
and Replacements Fund has been substituted for the Depreciation Fund with 
eilect from the 1st of April 1936 and that an annual contribution of &S.25 
lakhs will be made thereto for the next five years, at the end of which the 
position will be re-exalnined. While we do not under-rate the improvement 
80 far effected in the financial position, we wish to add an exhortation that the 
department should strive to do still better. 

As regards budgeting and control of expenditure, we noticed a repe-
tition of the faults on which we commented adversely in our last report.. It 
was explained to us that the lack of effective control over expenditure in the 
past was due to a lack of machinery to provide the controlling authoritie3 with 
the latest figures of actual expenditure. The whole procedure dealing with the 
.... ystem of stores accounting and other matters of technical detail is said to be 
under revision in consultation with the Auditor-Gt)neral. We trust that the 
measures now being devised will result in an appreciable improvement in the 
'COntrol of expenditure and in budgeting in future. 

17. Grant for RRft.nds.-In the accounts of the Gwernment of India 
refunds of revenue have always been accounted for in reduction of receipt.! and 
the correctness of this procedure has never been questioned. But in the 
Demands for Grants and in the Appropriation Accounts they have been treated 
as expenditure. The Auditor-General has stated that this latter practice is, in 
his opinion, not constitutionally correct and is certainly not in accordance with 
the British practice. He considers that these disbursements cannot be regarded 
as ., eXfenditure ". He therefore recommends that the practice of including them 
in the Demands for Grants and Appropriation Accounts should be discontinued. 
A fOlmer Public Accounts Committee were also inclined to this view. 
We have also on several oocasions observed the d ffi~  in estimating and 
, controlling these more or less inevitable disbursement3. It is evident that all 
disbursements by Government of money which have entered the publio 
account are not expenditure items, or savings b"nk withdrawals would fall 
into this class. We therefore recommend that tae G"vernment of India 
should accept the view of the Auditor-General and introduce the change from 
1st April 1937. 

18. Rrporl of the MJitary Accounts i ~  append the Report 
submitted by the MilitalY Accounts Committee (Annexure A) constituted to 
make a preliminary examination of the Military Appropriation Accounts and 
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connected documents. The recommendations &lld observatIons of the Com-
mittee, both in its report and the proceedings of its meetings, meet with our 
cordial approval. 

III. M isceUafleOUB ob8ef'Vaticms. 

19. We append to our report, as usual, the minutes of our proceedings 
which we desire to be treated as part of the report. We believe that in accord-
&nce with the established practice such action as may be necessary will be 
taken by Departments on the observations and recommendations contained in 
these proceedings: 

20. We owe a debt of gratitude to the Auditor-General for his assistance 
to us throughout the proceedings. We should also like to express our ~ 

ciation of the work of our Secretaries, Mr. K. Sanjiva Rowand Mr. N. 
Sundaresan. 

:K. BANJIV A ROW. 

N. SUNDARESAN. 

Sec,.etaries. 

~, 1936. 

P. J. GRIGG. 

B. DAS. 

S. SATYAMURTI. 

N. G. RANGA. 

THEIN MAUNG. 

MD. YAKUB. 

J. RAMSAY SOOTT. 

SHER Mo. KHAN. 

BRAI P ARMANAND. 

R. D. DALAL 

S. C. MUKHERJEE 

F AZL-I-HAQ PlRACHA. 
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.AHlfD.UU A. 

"'port of 1lbf IIilitary ~ n  Oemmi"-e. 

We were constituted in pursuance of the recommendations of the 
Public Accounts Committee of the year 1931-32 to make a prelimin&l'1 
examination of the Appropriation Acoounts of the Defence Services and 
oonnected documents. In this task we have been assisted by the Auditor-
General, the Financiai Adviser, Military Finance, and the Defenc" 
Secretary, to all of whom our thanks are due. We agree with the 
Auditor-General in hiB observation that the presentation of the material 
for the Committee as now carried out in the Appt'Opriation Accounts, 
the Financial Adviser's review and his auxiliary statistical state-
ments has attained a high pitch of efficiency and usefulness. The 
raults of our examination are, as usual, embodied in the proceedings of 
our meetings (Annexure I), which we desire to be treated as a part of our 
report. We propose to' refer here only to the more important points. 

2. Military Engineer Services expenditure.-In recent years, both 
the Auditor-General and tb.e Military ACCOWlts Committee have laid great 
stress on the importance of defining with reasonable exactitude the scope 
of the  original demand for expenditure and conforming more closP,ly to 
the scope of the demand as so defined. Weare gratified to note that the 
l'esults of the year under review show that as far as the control of expendi-
ture in bulk is concerned there is no ground for criticism. As regards the 
~ nf i  of expenditure to the original programme as specified in the 
midget we are, however, constrained to endorse the comments of the 
~in n i l Adviser, Military Finance, who observes that " after making 
due allowance for cases where lapses occurred for reasons beyond the 
Mntrol of those administering the grant or as a result of revised admin-
istrative requirements, it is difficult to avoid the impression, on perusal 
of some of the instances that more careful budgeting is possible and that 
on occasions funds were allotted before the necessary preliminaries to the 
commencement of work were complete ". 

The Financial AdviseX' has drawn special attention to ~  faet that 
the expenditure in March was "about double that in any other of .the 
months which in the plains constitute the normal working season". It it 
of great importance that in administering public fUDds the risk of lOBS 
through hasty or inadequately jllstified payments in the closing days of 
the financial year should be rigorously avoided. The Auditor-General h!l8 
in this connection referred w paragraphs 27 and 28 of Volume I of ~ 

Report of the Public Account'J Committee on the Accounts of 1930-31 and 
flXpressed his satisfaction at the noticeable improvement that has occurred 
irl the civil works eXpeIlditure as a re8ult of those rec0mmendatioDS. We 
consider that the Financilll AdviRer should, in ooDsultation with the 
Auditor-General, examine this matter and report the result to the Com-
i ~ next year. If the device of a specific provUllon in the re!W!rve for 
the ~n  of l fl~ as on the civil side, if! likely to mitigate thi!! evil, 
we sh01lld ~ quite prepared to commend it to Government tot' f'Onsidera-
i~  . 

S. llemBWtt of Arm,!! Re!1u16,timu.-We are impressed by the magnitude 
of the task and the manner in which it is beinl!' tarklf'd hut we C81lTwt 
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tefrain from pressing on the attention of Government the importance of 
speeainO' up tne worK of revislOn. 'rhe lJossibluty of having to walt for 
auolll!;:1':' two or three years for its completion we cannot regard with 
equanimity and if expedItion were retarued only by want of adequate 
stall' we should have "no hesitation in recommending to Government 
sympathetic consideration of proposals for a reasonable augmentation. We 
tru!;t that all pOSSll>1e steps will be taken to bring this task, which 'us 
first adulllbrated in 19a0-31, to an early conclusion. We see no reason 
why the major· part of it should not be finished by the end of the current 
fiuancial year. 

4. Transfer of savings in tke budget to tke Defence Reserve Fund.-
The Auditor-General has drawn attention to the transfer of It ~ in  of 
Rs. 33 lakhs in H1a4-35 arising out of a fall in prices of food grains to the 
Defence Reserve Fund. The savmg was due to the allowance made in the 
budget for a moderate rise in prices which did not materialise. We 
understand that, in order to avoid a repetition of this result, it has been 
decided to reduce the safety margin and that the Finance Department 
have agreed to consider an addItional grant, if the prices of food grains 
rise above the level adopted for the budget estimates. The Auditor-General 
has remarked that this would be an equitable arrangement if it was agreed 
at the same time that savings due to a material fall in prices should be 
surrendered to general revenues. We think that the point raised by the 
A Iluitor-General has a wider a oplica tion thall to food grains only ~ n  

indeed that it touches on the very essence of the existing arrangement 
fur the Defence Budget under whic'h sayings normally lapse to the Def'.mee 
Reserve Fund and are available for measures of re-equipment. We under-
stand that the consent of the financial authorities is required before any 
sums are transferred to the Fund and a fortiori before any expenditure is 
incurred out of it. But this does not entirely dispose of the matter and we 
are cO'lstrained to make clear what seem to us to be the fundamental condi-
tions which must underlie any such arrangement. 

In the first place it is an essential part of the arrangement that there 
.. houlu be llutlullg m the natutc of oyer-estimatIng. '1'11e Object of It is 
C1eany to mlu,e a.aliable to the Defence author.tles the immediate fruits 
of ge.!uine ~ l'  of economy or casual wmdfallil and not to provide a 
lllure or leSlS regUlar and conSIderable reserveavallabie for measures llot 
inCluded in the budget. ::liwilarly it should be made clear that the consent 
of the linanclal autilorities to transfers to the Uet;erve l<'und should not 
be regarded as a mere formahty. We recogmse that the present arrange-
mellt <loe:,; eutale the Army authorities to presume that, in the absellce of 
speCial Clrcumstances, savings on the Budget will be made available to 
t11em but thIS cannot in our view override the indefeasible right of the 
l<'inance .Member, in cases of real necessity, to request that savings should 
be Ulyerteu either to emergency items of expenditure or to preYentillC1' a 
deJicit on the geJlPral budget. We are informed that His Excellency 'the 
.cummander-in-Chief accepts this view and indeed we are aware that the 
cost of the Mohmanu operations of 1933 and 1935, as well as a large pan 
of the initial measures of relief involved by the Quetta· earthquake have 
been found in this manner. Nevertheless we think it well that our under-
sranrliug of the nature of the arrangement should definitely be nlaced on 
record. . 
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In this connection the Auditor-General has raised the question whether 
tile budget should not give full details of the transfers to and from the 
Defence Reserve Fund. We entirely agree with him that such details 
should be given as they will be ul>eful for the proper scrutiny of the budget 
by the Finance Department as well as fur audit purposes. 

5. Ohanges in the Appropriation Accounts.-We consider the reten-
tion of Appendix A to the Financial Adviser's Appropriation Aecounts 
as redundant because the machinery for watching the action taken on our 
recommendations is provided for in the quarterly statement issued by the 
Finance Department. We also accept the Auditor-General's statement 
that Appendix F has no more practical value. We accordingly recommend 
the discontinuance of both these Appendices in future. 

6. Financial i,.,.egularities.-Weare pleased to note that the Director 
of Audit has fewer cases of financial irregularities to report this year and 
those which he has thought it necessary to  mention are less serious in 
caal'8cter than in any recent year. We trust this improvement will be 
maintained in future years'. 

, 7. Authorised War ,.eserves of ~l  Quartermaster-General 
ahd the Master-General of Ordna.nce have furnished the necessary eerti1l-
cates in regard to the existence in stock of the authorised reserve of stores 
on the 31st March 1936 (Annexures IV and V). Copies of these certi-
ficates are attached to our proceedings. 

. ~ . 

P. J. GRIGG. 

J. C. NUON. 

S. SATY AMURTI . 

MOHAMMAD Y.AXUD. 

SHER MD. KHAN. 

K. SANJIV A ROW. 

N. SUNDA:6,ESAN. 
SeC,.etaM. 

5Ua Sept em be,. 1996. 

A.NnX11BB1. 

ProoeediBp of the Brit meeting of the Military Acoounts OoJPJD.ittee, held 
on Wednesday, the 15th July 1936 at i-3O P.IL 

Pm!:sENT : 

The Hon'ble Sir JAM1!I; GB.roo, K.C.B., K.C.S.I., Finanee Member, 
~  

Mr. J. C. NIXON, C.S.I., C.I.E., I.C.S., Finance 
Secretary. 

Mr. S. SATYAMURTI, M.L.A. 

Sir MOHAMMAD YAKOB, Kt., M.L.A. 

Captain SlIER MOHAMMAD KHAN, C.I.E., M.B.E., 
M.L.A. 
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Membe,.s. 
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Sir ERNEST BURDON, K.C.I.E., C;S.I., I.C.S., 
Auditor-General. 

Mr. K. R. S. RAu, Director ()f Audit, Defence 
Services. 

Mr. G. R. F. TOTTENHAM, C.S.l., C.l.E., I.C.S. 

Major-General G. H. ADDIS()N, C.B., C.M.G., 
D.S.O., Financial Adviser, Military FinaI\ce. 

Mr. J. C. BROMMAGE, M.B.E., Deputy Financial 
Adviser. 

Lt.-Colonel R. PruNeE, O.B.E., Military Account-
ant-General. 

Were also 
present. 

1. The Committee took up the examination of the items dealing with 
Military in the Quarterly Statement n i~ July 1936 showing action taken 
or prop<>sed to be taken on the recommendations, etc., made by the Publie 
Accounts Committee. The explanation given or the action taken in regard 
to the cases mentioned in that statement was accepted subject to the. 
following remarks. 

2. Item 15-Revision of Army Regulations.-The Defence Secretary 
explained to the Committee that owing to stress of circumstances a slight 
departure had to be made in the programme contemplated when he under-
took last year to d() his best to have the " Regulations for the Army in 
India " and the " Pay and Allowances Regulations" in a revised form 
when the Committee met this year. .All matter bearing ()n leave rules was 
extracted from the existing regulations in force and compiled into a b()ok 
of regulations about military leave rules which has been sent for the 
approval of the Secretary of State. A revised draft of " Regulations for 
the Army in India " was ready and was expected to be sent to the press. in 
the course of a day or two. The mass of rules now in force had been 
divided in the new book into two portions, one dealing with matt&-s requir-
ing the sanction of the Government of India and the ()ther dealing with 
departmental instructions issued under the authority of the Commander-iD-
Chief. As regards the" Regulations relating to Pay and Allowances ", 
the " Pay volume " was under revision and was unlikely to be completed 
before six months, but the first draft of the "Allowances" part was 
~ i ll  complete. . The revision of the third main book of Regulation,. 
tIW., " Passage Regulations " had yet to be started as it had to await the 
completion of the more important work of the other Regulations referred 
to above. The Defence Secretary thought that it would be necessary to 
continue the special staff employed on the work for another two or three 
years ~ complete the work. In view of the long time already taken, the 
COIDDllttee was prepared to recommend to Government the employment of 
additional staff, if considered necessary, to expedite the work. 

~  ~  l ' ~l inquiry in case of frauds pending decision 
of ~ ~n l tnal.-In.expl.ammg the procedure, the Defence Secretary said 
that if departmental mqUIry showed that the person involved was unfit to 
~  kept in service ~ would .not be retained on duty pendi,ng the comple-
tIOn of legal proceedmgs agamst some other person implicated. The Com-
mittee was satisfied. 
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4. The C<>romittee next considered Appendix A to tlie Appropriation 
Accounts of the Defence Services prepared by the Financial Adviser, 
Military Finance. The action taken or proposed to be taken was approved 
subject to the observations below. 

5. Item 1.-The manner in which the Auditor·General's recommend&-
tions were given effect to was considered, and it was thought that the iteID9 
shown in Appendices M and N of the Financial Adviser's Report were 
susceptible of considerable curtailment. The Financial Adviser suggested 
that the items could advantageously be divided into (i) works completed 
in the ycar, and (ii) works in progress. It was decided that the matteJ'l 
should be left for further considera.tion by the Financial Adviser and ~ 

Auditor-General. The Committee discussed at some length the need for a 
reserve for works expenditure and Oll the Auditor-General expressing the 
view that he was satisfied that as a matter of practical financial administr ... 
tion a reserve was ifi ~ , the Committee passed on to consider the suit. 
abilit.y of the lists included in the Financial Adviser's Report.. The 
Auditor-General advocated that the list should be restricted only to cases 
illustrating points of principle and should include only cases where 
inaccurate estimating was apparent or which betrayed very large discre-
pancies from the original estimates. 

6. At the instance of the Auditor-General, the Committee agreed that 
it was no longer necessary to have Appendix A in the Financial Adviser's 
Review because the purpose in view was fully served by the Quarterly 
Statement showing the action taken on the Committee's recommend&-
tiQD8. 

7. The Committee then took up the consideration of paragraph 3 (a) 
of the Auditor-General's letter, dealing with the transfer to the Defence 
Reserve Fund of a saving of Rs. 33 lakhs arising out of the unexpected 
material fall in the prices of food grains. The Chairman explained 1)0 
the Committee the policy underlying the appropriation by the Defence 
Department of savings accruing either from special economies or by fan in 
prices. In dealing with paragraph 3 (b) of the Auditor-General'8 letter 
the Chairman explained to the Committee the arrangement wherebv the 
Commander-in-Chief  was to have any savings that he effected for hi& re-
equipment prograw;ne ~l  .the Finance Member decided to intercept 
them for any finanCial eXIgenCIes. In the course of the discussion it was 
pointed out that the motive underlying the original contract grant bndget 
was to give the Commander-in-Chief an incentive to keep up the ~ ll  

for economy and to equalise expenditure by preventing ),arge variations 
between year and year in the calls on the central budget. The Committee 
wished to know if it could not be arranged that any ~n  hereafter in 
Defence expenditure should revert to general revenues. The Auditor-
Gen'eral stated that he understoot.i the positioll to be that when the question 
of the utilisation of savings arises the Finance Member satisfies himself on 
the one hand that there is military neceBBity to ,vhich the amount must be 
devoted and on the other hand that there is no other overriding claim on 
the part of the general budget for such savings. 

8. All regards paragraph 3 (c) of the Auditor-General's letter the 
Committee after considering the explanation given by ihe Financial \ lYi~  
Military Finance, desired an exhortation to be mad£: for closer estimating: 

9. Paragraph 4 of the Auditor-General's letter-Review 01 J/ilifar1f 
Enginee1' Services erpencUture.-The Committee considered this paragraph 

L284LAD D2 



1268 LEGISLATIVE ASSEMBLY. [17TH 8»PT. 1936. 

ot the Auditor-General's letter together with the relevant ~ of 
th.e Financial Adviser's Review. The position regarding the Hastings 
military land scheme was discussed at considerable length. The Committee 
drew attention to the variations between the original estimate and the 
completed cost of the case noticed in paragraph 140 of the Fin8Ilrial 
Adviser's Review. The Financial Adviser informed the Committee that 
steps had been taken to see that all estimates were revised in the light of 
the latest information available as to labour and materials 
with the ltrIp of the new staff employed for the purpose. The Auditor-
GellPral  observed that he had begun to see good results of this new 
system and that the Director of Audit will review the progress in future 
reports. 

10. Paragraph 143 of the Financial Adviser's Report.-The Committee 
eonsidered the question of heavy expenditure in March. The Milit.ary 
Accountant-General explained that one of the reasons for the hea,'Y 
expenditure in March was climatic conditions. Final bill~ were ordinarily 
submitted in March for work started in October and completed by 
February. He explained to the Committee that the Military Ar:l'o:mts 
Department were now trying to get over that problem largely by a '.:!ystcm 
of spreading the work over the end of one year and the b innin~ of the 
next. At the instance of the Chairman the Committee adopted the 
I'ecomlllcllclation that the Financial Adviser and the Auditor-General should 
discuss this matter further and that the Committee should be lll'priseu 
~f the re..<,'Ults of their investigation next year in the Financial Adviser''i 
Report. They would also investigate whether a specific provision in the 
reserve for the re-grant of lapses would not lessen the rush of expenditure 
in the last quarter of the year. 

The Committee then adjourned till 11 A.M. on the 16th July 19M. 

rtoceedings . of the second meeting of the Milita.ry Accounts Committee 
held on Tburada.y, the 16th July 1938, at 11 A.lII. 

PRESENT : 

The Hon'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance Member, 
OAairmaft. 

Mr. J. C. NIXON, C.S.I., C.I.E., I.C.'8., Finance 
Secretary. 

Mr. S. SATYAMURTI, M.L.4. 

Captain SHER MOHAMMAD KHAN, C.I.E., 
M.B.E., M.L.A. 

Sh· ERNEST Bu.m>ON, K.C.I.E., C.S.I., I.C.S., 
Auditor-General. 

Mr. K. R.. S. RAU, Director of Audit, Defence 
Services. 

1 
} 

Members. 

"\ ·Were also 
Jr present. 
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?tIr. G. R. F. TOTTENHAK, C.S.I., C.I.E., I.C.S. 
lIajor-General G. H. ADDISoN, C.B., C.M.G., 
D.S.O., Financial Adviser, Military 
Finance. 

Mr. J. C. BROMKAGE, MoB.E., Deputy 
Financial Adviser. 

Lt.· Col. R. PRINCE, 

Accountant-General. 
O.B.]l., Military 

WitneSS6&. 

11. Review of Military Engineer Sef"Vices expenditure.-The Com. 
mittee took up for consideration the Auditor-General's comment on the 
position of the Military Engineering stock on the 31st Marcil ~  ia 
paragraph 4 of his letter and discussed the position regarding surplus 
storcs. 'j'he Auditor-General explained to the Committee that there was 
generally a stock: limit laid down by Government with reference to wllieh 
one could judge whether a surplus was excessive or not. The Financial 
Adviser ~l  the circumstances in which surplus stores result, e.g., 
replacements occasioned by new  inventions or return of material after a 
military operation. The Committee was given to understand that the 
process of replacing was gradual and in that process a certain amount of 
overlapping was inevitable. The Chairman suggested and the Committee 
agreed that the 'question might be pursued in connection with paragraph 5 
of the Auditor-General's letter. 
12. Stores tramaetions.-Paragraph 5 of the Auditor-General',; 16tter 

was next taken up and at the instance of the Chairman, the .A.uditor-
General supplemented the observations in his letter by a note whillh he 
;read to the Committee (Annexure I). He explained that audit would 
see whether the proposals in the note go far enough and whether t.he 
figures produced were reliable enough and that until he was satisfied that 
the figures produced were reliable enough he woUld not advocate their 
inclusion in Appendix E. to the Financial Adviser's report. In that 
cOJlnection he said that it was not proposed to include in the ~ n  

any war-like stores. The Committee on the valuation of Navy, Army and 
Air Force stocks in England expressed the opinion that the valuation of 
war-like stores was neither possible nor desirable. The recommendations 
of that Committee were acoopted by the Treasury. It was proposed to 
follow a 8imilar practice in India. 

13. The Auditor-General was then requested to deal with paragraph 
5 (b) of his letter dealing with the question of the preparation and exj-.ibi. 
tion of a valued statement of sUJ})lus and obsolete stores written off. He 
explained the inutility of showing the value of such stores. For ODe thing 
it is difficult to say what is the correct valuation of surplus l:!tores and. 
for another if the original cost is shown it would convey a misleading 
impression. .AB however he recognised that it W88 eflse1ltial that both the 
Audit DeIJartment and the Public Accounts Committee should have fiOIDe 
information regarding the disposal of surplus and obsolete stores, he was 
considering the questi()n of the preparation of BOrne l~ f l statistic!'. IIis 
provisional view was that the Military Finance Branch should carry nut 
their present detailed .scrutiny of each item of surplus 'or obsoleL,; stores 
put up for disposal and prepare a oonsolidated iltatement showiug the 
value of stores doolared surplus or obsolete quarterly anti o:nbmit for the 
information of the Auditor-General through the Director of Audit, Defencd 
Services. The' statement is to be supplemented 88 may be necessary" 
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explanatory remarks and comments on points of financial importance 
revealed hv scrutiny. At suitable intervals an audit review woulo. be 
eonducted • and a report included by the Director of Audit, Defenci 
Services, in his annual report, rash purchases and hasty discardings being 
noticed therein, The Committee was assured that surplus stocks would 
be taken into aCOOUL.t when placing fresh orders for stores, . The Auditol-
General ~ l  that as the annual provision in the budget for Lxpendi-
ture on stores was based on very elaborate calculati{)ns which took into 
account the balances in hand including surplus stocks, there was an 
automatic check on reckless purchases. 

14. Paragraph 34 of the Report of the Direetor of Audit, Defence 
8ervices, regarding the difference in practice in the system of stock veri-
fication, next engaged the attention of the Committee. The Auditor-
General explained that he drew attention to the precautionary double 
eheck pl'e"alent in certain departments because he considered it a matter 
of considerable importance from the point of view of financial control 
and procedure and if it was affirmed as good it was desirable to have it on 
record. The Committee agreed. 

15. The Committee then discussed the variations under certain item!! 
in Appendix E to the Financial Adviser's Report and passed on to para-
graph 25 of the Appropriation Accounts dealing with the qualifications 
to the audit certificate. The Military Accountant-General explained that 
the first proviso was due to the equipmEmt regulations and tables not 
having been revised. He hoped that they would be complete by next year 
when that qualification would disappear. The second qualification was 
likewise due to the extremely complicated nature of some of the orders. 
He instanced the case of issues of oil to soldiers which depended on a 
"fariety of circumstances. It was hoped to prepare a uniform standard 
in the near future. Since signing his last certificate, the Military 
Accountant-General explained that orders regarding the third proviso 
had issued. The Auditor-General invited the attention of the Committee 
tft 1\ note prepared by the Military Finance Branch on the subject 
(Annexure II). 
16. The Committee thereafter took up paragraph 9 of the Audit 

Report dealing with the overdrawal of certain passage accounts. The 
Committee was satisfied that the matter need not be pursued further. 
Pnragraphs 17, 18 and 21 were next co;nsidered. 

The Committee adjourned till 2-30 P.M. 

Proceedings of the third meeting of the Military Account' Committee 
held on Thursday, the 16th July 1936, at 2-30 P.M. 

PRESENT: 

The Hon 'hIe Sir JAMES GRTOn, K.C.B., K.C.S.I., Finance Memher, 

Mr. J. C. NIXON. C.S.I., C.I.E., 
Finance Secretary. 

Mr. S. SATYAMURTI, M.L..A. 
Sir MOHAMMAD YAKUB, Kt., M.L.A. 
Captain SH£R MOHAMMAD KHAN, 

M.B.E., M.L.A. 

Chairman, 
I.C.S., " 

t 
) 

M b ~  

C.I.E., 
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Sir ERNEST BURDON, K.C.I.E., C.8.I., I.C.S., 
Auditor-General. 

Mr. K. R. S. RAu, Director of Audit, Defence 
Services. 

Mr. G. R. F. TOTTENBAM, C.S.I., C.I.E., 
I.C.S. 

Major-General G. H. ADDISON, C.B., C.M.G., 
D.S.O., Financial Adviser, Military 
~'in n  

Mr. J. C. BROMMAGE, M.B.E., Depu1jy Finan-
cial Adviser. 

Lt.-Col. R. PRINcE, O.B.E., Military Account-
ant-General. 

Witnul68. 

18. The Committee considered the note (Annexure II) prepared by 
the Military Finance Branch on matters connected with the provisioning 
of R. A. F. stores in India to 'whieh the Ar.ditor-General invited atten-
tion in the earlier meeting (para. 15). They desired to have a further 
report n&t year. 

19. The Committee then touched on paragraphs 66 and 67 of the 
.Audit Rep<>rt for 1933-34 regarding the overstocking of Mechamcal 
Transport spares and desired that the matter should be investigated and a 
Teport submitted ne:xt year. 

20. Paragraph 21 of the Audit Report.-The non-recovery or short 
recovery of rent, water and electrical charges dealt with in paragraph 21 
of the Audit Report was discussed. The Auditor-General pointed out that 
in the mauagement of vast propertie.-i " certain amount of non-recovery or 
short recovery was almost inevitable. He considered that the lack of 
system which was noticed two or three years ago had been remedied by 
suitable measures. The Committee desired that the Director of Audit 
should pay special atten"t.ion to the matter from the point of the ~ 

of the new measures. They suggested that in the light of th<:l present 
discussions he should report on the Question rather more specificr.lly next 
year. 

21. Paragraph 23 of the A.udit Report-Compensation for inferior 
accommodation.-The Committep. desired to know if the payment of lodg-
ing allowance was obligatory. The Defence Secretary in explaining the 
position stated that officers had a legal right to be provided with a certain 
type of accommodation. The Committee desired that this matter should 
be further investigated and a report submitted next year. 

22. Paragraph 26 of the Audit Report-Overpayments of pensions.-
It wa.<: explained to the Committee that these overpaymentB which l ~  
mostly to Indian personnel dated back to 1922 when Government ordered 
a revision of war pensions to be carried ollt very expeditiously in order 
to afford immediate relief to the recipients. The Auditor-General 
explained that be had examined the qnestion n l~ wit.h the Defence 
Secretary and the Military Accounts Department and was satisfied that 
the expenditure on the special staff required to examine the cases would 
not be justified, having regard to the fact that ~  of the pensions were 
disability and family pensions which 'would expire by emux of time within 
the next few years. The Committee agreed. 
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23. Paragr,opk 8 of tke Auditor-General's letter-Improvemenf in 
control of expenditure.-The Committee then took up paragraph 8 of the 
Auditor-Gtllleral's letter. The Auditor-General expressed his  satisfaction 
with the measure of financial control and the Committee wished to asso-
ciate themselves with the Auditor-General's opinion. 

24. In considering the M. T. Equalisation Fund, the Committee at 
the instance of the Auditor-General desired that in the budget and appro-
priation accounts eac.h individual item of transfer to and from the 
Defence Reserve Fund should be shown separately to facilitate appropria-
tion audit. 

25. Appendix F to tke Financial Adviser's Appropriation Report.-
On the Auditor-General explaining the inutility of this Appendix, the 
Committee agreed that it may be omitted in future. 

26. After considering the Home Auditor's comments, the Committee 
~ n  

ANNEXURE U. 

The Public Accounts Committee· agreed to the abolition of price4 
stores ledgers in Arsenals and other storage depots on the understanding 
tltat the British practice of exhibiting in the Appropriation Accounts the 
values of stocks for certain important categories of stores would be 
followed. (Paragraph 32 of the Public Accounts Committee's Report on 
thp. Accounts for 1929-30). 

In pursuance of the above undertaking the Financial Adviser, 
Military Finance, showed in Appendix E. to his Appropriation Accounts 
for 1931-32 the values of provisions, forage (grain and salt), fuel, and 
light, petrol and lubricants and clothing. 

In June 1934, the Director of Army Audit (now Director of Audit, 
Defence Services) suggested the desirability of including in Appendix E. 
thE' value, etc.' of aU or any of the following adtlitional stores : 

(i) M. T. Stores. 
(ii) R. A. F. Stores. 

(iii) R. I. N. Stores. 

In Appendix E. to the Appropriation Accounts for 1934-35 the value, 
t'!tc., of M. T. and R. I. N. Stores has been shom! for the first time. As 
:regards the R. A. F. Stores the position is as follows :-

In the Home Air Services Appropriation Accounts values of the 
following categories of R. A. F. Stores are given: 

(i) Clothing. 

(ii) M. T. Commercial type vehicles held in reserve. 

(iii) Spare part of Commercial type M. T. vehicles held on store 
charge at Store Depots. 

(iv) Fuel and Light held on Store Charge at Units. 

(v) Provisions: stocks held at Supply Depots. 

(m) : ~ : working stocks on store charge, stored in bulk: stor .. 
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The Financial Adviser, Military Finance, has agreed to show in futut't 
in Appendix E. to the Appropriation Aecounta of the Defence ~ 
thc values of the following categories of R. A. F. stores : 

(1) Blue clothing. 

(2) Commercial type M. T. vehicles held in reserve. 

(3) Spare parts of commercial type M. T. vehicles held on charge 
by R. A. F. main supply Units in I.ndia. 

As regards the other categories, the values of which are given in ~  

Home Air Services Appropriation Accounts, the Aircraft Park and Au· .. 
craft Depot obtain these stores from the Army supply sources for their 
own requirements and not for issue to R. A. F. Squadrons. 

Since Appendix E. to the Appropriation Accounts of the Defence 
Services show only values of stores held by Store and Supply Depots 
fflJ' issues to consuming Units and not of those held by consuming Units 
themselves, it does not '~  necessary to show in the Appendix the value 
of stores drawn by the R. A. F. Park and Dep()t for their own use and 
:oat for issue to other units. 

A footnote should, however, be inserted in future in the Appendix E. 
to indicate that the figures of closing balances shown against the follow-
ing categories of stores include also stores required for the R. A. F. 
Similar note is inserted, where necessary, in the Home Appropriation 
Accounts: 

R. I. A. S. C. 
(i) Provisions. 
(ii) Fuel and Light. 

(ii4) Petrol and Lubricants. 

I. A. O. C. 
(iv) Clothing. 

'l'hf: question of formally including the values of R. A. F. Stores in 
Appendix E. will, however, be decided after the figures produeed by the 
Financial Adviser, Military Finance, have been scrutinised in Audit. 

ANNEXURE m. 

Note on matters connected with the. provisioning of R. A. F. stores iD 
India. 

Last year, the Military Accounts Committee were informed that the 
A. ,0. C. would apply for formal sanction to cover thf; stocks normally 
hf'ld by the R. A. F. in India a,nd to regularise the i8Sue of the Equip-
ment Tables for the R. A. F. consuming units. This has been done and 
tbe necessary orders on the subject have been issued. The audit certi-
ficate wiI1 not in future be qualified in this respect. 

2. The present position has thus been regnlarised and detinite improve-
ments have been made in the provisioning system as for example :_ 

(i) Lack of continuity of service in this important branch of 
the R. A. F. had, in the past, been ODe of the difficultis 
in the way of economical· stockholding. This has been 
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(ii) 

("i). 

(iv) 
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overcome by. the special retention of an experienced officer 
for an extended period in,stead of for the normal short tour 
of duty in India., and by the substitution of continuous 
Indian service personnel of the Indian Army. Corps of Clerka 
on the clerical work involved in detailed i i ~  

Much thought has been given to the review of actual stocD 
held by R. A. F. supply and consuming formations, and 
recently a comprehensive set of instructions has been issued 
for the guidance of all concerned. Every item of stock must 
now be reviewed most carefully at least once a year, and all 
su,rplus and obsolete stocks have to be reported to H. Q. R. 
A. F. for action. 
Arrangements have been made to forecast requirements 
earlier than in the past and 80 allow a mOre reasonable time 
for the D. G.,!. S. D., to despatch stores 80 as to arrive at 
the time they are actually required in. 
More information will, in future, be provided in support of 
demands prepared by stores depots; this allows greater 
control to be exercised by H. Q. R. A. F. and this informa-
tion will also be made available to the Military Finance 
Branch. 

3. Apart from this, a comprehensive review of the whole machinery 
.of supply and stockholding has been initiated and considerable progress 
made. This comprises reconsideration of the present stock limits; the 
revision of the Equipment Tables ; the revision of the Stores Regulations 
for the R. A. F. in India; and the preparation of a self-contained set of 
instructions on the subject of provisioning in the R. A. F. To deal with 
tlll'se important matters, an officer and a clerk were employed from the 
18th November 193;) to the 15th June 1936, but from that date, in order 
to expedite disposal of the work, a Revision Section was formed. It 
.consists of a Squadron Leader, a Flying Officer, a Flight Sergeant, and a 
clp'l'k. and is assisted by the D. F. A., R. A. F. 

4. The following is a resume of the work dealt with to date ;-
(i) Equipment Tables.-A revised layout of the Tables has been 

prepared and a scheme for the introduction of it is well on 
the way. Generally speaking, the revised Tables will be on 
the lines of similar Tables in use in the Army and will show, 
inter alia, the scales of articles of equipment, &c., authorised 
for use by the various units. 

(ii) Provision Instructions.-These are in the process of compila· 
tion and several sections have been prepared in draft form. 
The instructions cannot be completed until decisions have 
been reached in the light of the review of the present stock 
limits. 

(m) Revision of Stores Regulatiom for tke R. A. P. in India.-
This work has been started and an important chapter on 
disposals procedure has been re-written and referred to other 
Branches for remarks. Other points have been dealt with 
and care is being taken to ensure that the revised book will 
key in with the rules in Financial Regulations Storea 
Accounting InstrUctions, &C. ' 



PBlC8BNTATION OF THE REPOBT Oll' THE PUBLIO AOOOUN'l'S OOMllI'l."I'EE. 1266 

(iv) Review of stock limits.-This iteIp. covers a large field. The 
first step necessary is a reconsideration of. store requirements 
in the light of recent appreciations of India's Il.ceepted 
defence commitments. This work is well in hand and nas 
necessitated a reference to the Air Ministry in regard to 
certain aspects of supply particularly during emergencies. 
It will be appreciated that aU aircraft and connected 
equipment and spares have to be procured through the Air 
Ministry who have the manufacturers at their elbow. India 
has no test and experimental establishments for R. A. F. 
equipment and stores and all supplies to India are subjected 
to Air Ministry tests and inspection. 

5. Owing to the varying factors which affect the different types of 
It. A. F. equipment the review of the stock limits is bei,ng carried out 
onder separate headings, and the progress made is briefly dellcribed. 
helow:-

(1) 

(2) 

(3) 

General sto!'es.-This includes airframe and engine spares, 
connected equipment, W.I'l'. set.;;, photographic gear and 
materials, paints, dopes, varnishes and other materials 
used in repair, overhaul and maintenance of air-
craft, aerodrome and workshop equipment, clothing, &c. 
A review of stock holdings of general stores was undertaken 
some time ago and proposals were submitted to the Military 
Finance Branch. In the light of their comments, it was 
necessary to refer certain points to the Air Ministry (whose 
reply is awaited). In the meanwhile the proposals ha,'e 
been recast in skeleton form. 

Airframes and engines.-All existing Government sanctioll8 
have been examined and consolidated in the shape of 
scales, but requirements have yet to be re-assessed after 
consideration has been given to the general questions 
referred to in paragraph 4 (iv) above. 

Mechanical Transport.-Before proceeding with the review of 
stock holdi,ngs necessary, consideration is being given to 
the various types of M. T. in use by the R. A. F. at Home 
and in India and to the question of supply in peace and 
war. When this has been fully explored, the stock limits 
will be reviewed in the light of the decision reached. 

(4) Explosives.-A good deal  of ground work on this has been 
done, but the stock-holding proposals cannot be completcd 
until certain information has been received from the Air 
Ministry in regard to supply in times of peace and of 
emergency. 

(5) Petrol, oil and lubricants.-These are orrlinarily procured from 
the R. I. A. S. C. who are the ~ , but the R. A. F. 
have to assess the probable requirements. The review of the 
present stock holdi,ngs is complicated by questions 0,£ bulk 
storage, feasibility of supply by the Companies to landing 
grounds on air routes, &c., which are nOw under con-
sideration. 
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ANNUUB.B IV. 

India.n Oert.ificate. 

[17m 8.vT. 1936. 

I eertify that, on 31st March 1936, the War Reserves of stores autho-
rised by the Government of India to be held at that date for the mobiliza-
tion of the Army in India and detailed in the published War Equipment 
Tables, l.r provided for under specific sanctions, for the provision and 
maintenance of which I am responsible, were complete to the extent to 
which the quantities required have been calculated, with the exception of 
tluctuations normal to the maintenance of such reserves, or to shortage 
and deficiencies due to sanctioned alterations in such reserves, the adjust-
ment of which is in hand, and with the exceptions shewn in the attached 
Annexure. 

W. H. M. MOENS, 
Lieut .-Ge'TIeral, 

Q. M. G. 
The 28th May 1936. 

Annexure to certificate, dated 28th ltfay 1936. 

Deficiencies in the authorised numbers of M. T. vehicles.to be held in 
mobilization reserve ;-

(i) Motor cycles, solo 
4th Cav. Bde, Signal Troops 
2 L. T. Coys. 
4th Fd. Bde. R. A. 
C. A. Us. and D. A. Us. 

4 
4 

14 
33 

55 

55 

Orders for the deficiencies will be placed as soon as the type of replace-
ment machine is decided. 

(ii) Motor cycles, combination 6 
(1st, 2nd and 3rd Indian Divisional Signals). 

The deficiencies will be made good by the purchase of class " D " 
cars ; necessary orders to complete the deficiencies have been placed. 

(iii) Motor cars, class" D " 
(Divl. Ammn. Units). 

Orders for the 2 cars will be placed during 1936-37. 

-This excludes 16 required for medical units, 1'ide mob. situation review ; 110 
authority for these vehicles has been received. . 
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(ill) Workahop lorries 
Store If>rries 
BTeakdf>wn lomes 

6 
14 
11 

'!'he authorised war reserve figures of technical vehicles are Ullder 
revision under the R. I. A. S. C. (M:. T.) re-organization. C<lnsequently no 
.aetion has been taken to complete the deficiencies. 

( ,,) Foden disi.nfector lorries 4 
According to the latest policy the deficiencies will not be made 

good. 

ANNEXU'U V. 
Annual Certiflca.te by the Master-General of the Ordnance in India. 

I certify that on 31st March 1936 :-
1. The mobilization equipment and clothing authorized to be held fo:r 

tM .abiliI;a.tion of the Army. in India and detailed in published War 
Equipment Tables was complete to the extent to which the quantities have 
been provided with the exception of fiuctuati.>ns normal to the maintenance 
of such equipment. Deficiencies have been calculated from War 
Equipment Tables as and when these are published and funds have been 
obtained (under Item 14 of the" Re-equipment Programme, 1933 ") to 
make good deficiencies as calculated. 

2. War Maintenance Reserves detailed in published W. M. R. State-
ments, and which have been provided, were complete with the exception of 
fluctuations normal .to the manufacture of such reserves and with the 
exceptions detailed hereafter. Deficiencies have been calculated in 
accordance with the !"tIles approved by the Secretary of State and are 
revised over a regular programme. Steps have been taken to obtain funds 
(under Item 14 of the " Re-equipment Programme, 1933 ") to make good 
eertain deficiencies and the estimated sum required to complete the remain-
ing deficiencies is included in Item. 14 of the " Re-equipment Progtamme. 
1933 ". 

The exceptions were :-
(a) In a total of 251 items the war maintenance reserves had to be 

drawn on to carry out peace time maintenance. 49 of these 
items were in connection with ' Mohforce' operations, 79 
were in connection with the Baluchistan earthquake and 123 
were caused by shortage of peace time working stooks. 
Orders were placed for the supply at an early date of all 
items withdrawn from W. M. R. 

(b) No ammunition is held for Royal Horse .. \rtillery batteries as 
their old equipment· has been called in and approval has not 
yet been given to the proposals for re-equipping them. The 
General Staff has accep.ted that no additional provision is to 
be made of ammunition for the 18 pdr. Q. F. equipmenta 
which have been issued to these units 88 a temporal"1 
measure. 

(0) A shortage in reserve of 640 miles of D 8 Single Cable has not 
been made up pending decision as to if and when the issue 
of wireless sets which ma.y rednee requirements is likely t.o 
materialize. . 
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3. Materials and semi or fully manufactured articles, which have been 
set aside in Ordnance Factories, or provided for them from specially 
allotted funds as reserves to enable expansion after mobilization to be 
carried out ~ in  to programme, were complete with the exception of 
fluctua.tions normal to the maintenance of such materials and stores. 

The calculation of deficiencies continues. Funds have been obtained 
(under Item 14 of the " Re-quipment Programme, 1933") to make good 
eertain . deficiencies and the estimated sum required to complete the remain-
ing deficiencies is included in Item 14 of the" Re-equipment Programme,. 
1933 ". 

J'he 6th May 1936. 

R. K HEZLET, 
Major-General, 

Of/g. M. G. O. in India. 

IV.-Proceedings of the first me&ting of the Public Accouats Oommittee 
held on Frida.y, the 17th July 1936, a.t 11 AX 

PRESENT: 

The Hon'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance M b ~ 

Okaif'fAaIA.. 
Mr. S. SATYAMURTI, M.L.A. 1 
Dr. THEIN l\UUNG, M.L.A. 

Mr. J. RAMSAY SCOTT, M.L.A. 

Maulvi Sir MOHAMMAD Y AKUB, Kt., M.L.A. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAL, C.I.E., M.L.A. 

RBi Bahadur Sir SATYAORABAN MUKHERJEE, 
Kt., C.B.E., M.L.A. 

Khan Bahadur, Shaikh FAZL-I-HAQ PIRAORA, 
M.L.A. 

Members, 

Auditor-General. Were also 
Sh' ERNEST BURDON, KC.I.E., C.S.I., I.C.S., } 

Mr. T. K. RAJAGOPALAN, Accountant General, present. 
Central Revenues. 

Mr. J. C. NIXON, C.S.I., C.I.E., I.C.S., FinanCe} . 
Secretary. Wtfnesl. 

-, ., 

The Committee first took up the question of the control over supp]e-
mentary !!,l'aDts. The Chairman drew attention to the circu1a.r (Appendix 
VIII) issued by the Finance Department in October 1935 and explained 
that the pl'oeedure indicated therein would not become fully operative 
till autumn. The Committee then desired to know witat action had been 
taken em the revision of codes discussed last year at the first meetinO' of 
the Committee. The Auditor-General and the Finance Secretary explained 
that there was no necessity to undertake a wholesale revision as the CodM 
were being amended with reference to circumstances that come to light 
through daily experience. 
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2. The Committee then took up for consideration the key statement 
attached t<> the Auditor-General's letter, and in the course of their c0n-
sideration discmssed the following important points ;- . 

(1) The position as regards the Vizagapatam Harbour.-The 
consideration of this was reserved to a later date. 

(2) 'j'he need for retaining the statistics shown in paragraph 5» 
of the Appropriation Report of the Accountant-G6ft4lral, 
Central Revenues.-The Auditor-General observed that the 
result of budgeting for establishment were now satisfactol'1 
and as the compilation meant a certain amount of unneces-
sary work, he recommended its discontinuance. He assured 
the Committee that it could be revived if the results in future 
years warranted such a eourse. The Committee agreed. 

3. Thc Committee also discussed the withdrawal of a sum of Re. 62 
lakhs from the revenue surplus of 1933-34 for debt redemption. ThC7 
felt considerable doubt in connection with such funds about voting an 
indefinite sum which pllrported to represent the whole of the surplus ~ 

a year and recommended that in futUre when special funds nre set Up 
they should be constituted by a vote for a specific amount. 

The Committee adjourned till 2-45 P.M. 

Pt""""""£8 of the I8CODd meeting of ~ Publio Acccnmta O )~ 
held on Frida)", the 17th .Tal)" 1936, at 1-'6 P.II. 

PBEBBN'l' : 

The Hon'ble Sir JAlOIS GBIGG, K.C.B., K.O.B.I., Finance Member, 
Chatrma.ft. 

Mr. S. SA'l'YAJrlUBTI, M.L.A. 

Dr. THEIN MAUNG, M.L.A. 

Mr. J. R.uu!AY SOOTT, M.L.A. 

Maulvi Sir MOHAMMAD YAKOB, Kt., M.L.A. 

Bhai P ABMA NAND, M.L.A. 

Dr. R. D. DALAL, C.I.E., M.L.A. 

Rai Bahadur Sir SATYACHA.RA.N MUKHERJEE, 
Kt., C.B.E., ML.A. 

Khan Bahadur Shaikh F AZL-I-HAQ PIBACHA., 
M.L.A. 

Jl emblJf". 

Sir ERNEST BURDON, K.C.I.E., C.S.I., I.C.S., 1 
Auditor-General. ~ Were I1lso 

Mr. '1'. K. RAJAGOPALAN, Accountant General, j' present. 
Central Revenues. 

l[r .• 1. C. NIXON, C.S.I., C.I.E., LC.S .. FiDance } Witness. 
Secretary. 

4. The Committee took up the consideration of the variout; appro-
priation ~ n  relating to the Finance Department together with the 
relevant llor1ions of the Home Auditor's comm.ents. 
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5. They dealt with items (2) to (21) in the Auditor-General's key 
alatemel1t and after i ~ n recommended that assent should be 
aeoordcd to tlie ~  grants brought to their notice. 

6. The following important points were specifically noticed by the 
Committee :-

" ',". 

.H 

(i) Grant No. 25-Interest on Ordinary Debt.-The Committee 
th'Ought that it was somewhat confusing to have the two 
sub-heads Al (1) n ~  'On Permanent Debt and AI (2) 
Reserve provision for service of new I'Oan. They de.;;ired that 
Finance Department should c'Onsider the question of amalga-
mAting the two heads in future. 

(ii) Pomyrapk 68 of tke Appropriation &porl-GrOlnts-in-llid to 
the New Delhi Municipality.-The Auditor General suggested 
and the Committee agreed that Government should cons.ider 
the possibility of defining the functions of the financial 
representative on the Committee. They dt'Bired that he 
should have access to all records and should have the l'ight 
to report to Government through the Chief Commissioner. 
The Finance Secretary undertook to consider t.he recom-
mendation and to report to the Committee in due course. 

(iii) Grant No. 76-D-Transfer to the Fund for Eco.nomic Develop-
ment and Improvement of Rural areas.-The Committee 
desired to Jmo.w if the accounts ;were being ~l l 1l'-he 
Auditor General iruormed the Committee that the whole of 
the expenditure was being audited in the usual way and a 
certificate given that the money had been applied to purposes 
approved by the Government of India. 

(w} G1'anfNo. ~B f fl i n explained tbat refunds 
should strictly be treated as deductions from revenue instead 
of as expenditure and that the question was being consi.dered 
by the Finance Department. 

The Committee then adjourned till 11 A.M. 'On Monday, the 20th July 
1936. . 

Proceedings of the eighth* meeting of the Publio ACOODDta Committee 
held on Thursday, the 23rd July 1936, at 2-30 P .•. 

PRE.."lENT : 

Mr. S. SATYAMURTI, M.L.A., Chairt'¥IMt. 
Mr. B. DAB, M.L.A. 
Professor N. G. RANOA, M.L.A. 
Dr. THEIN MAUNO, M.L.A. 
Mr. J. RAMSAY SCO'I"I', M.L.A. 
CaptHin SHER MOHAMMAD KHAN, C I.E., 
M.B.E., M.L.A. Member,. 

Bhai PARMA NAND, M.L.A. 
Dr. R. D. DALAL, C.I.E., M.L.A. 
nai llahadur Sir 8ATYACRARAN MUKHERJEE, 
Kt., C.RE .. M.L.A. 

Khan Bahadur Shaikh F AY<L-l-IlAQ PIRACHA 
MLA 'J 

eSrd to 7th meetings were for Rafiways. 
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Sir ERNEST BURDON, K.C.I.E., ~ l , I.C.S., ') 
Auditor-General. l Were also 

Mr. T. K. RAJAGOPALAN, Accountant·Gilneral, J ~ll  
Central Revenues. 

Sir GIDJA SHANKAR BAJPAI, K.B.E., C.I.E., 1 
I.C.S., Secretary, Education, Health and 
Lands Department. I W't t neases. 

Mr. M. S. A. HYDARI, C.I.E., I.C.S., Joint, 
Secretary, Education, Health and Lands 
Department. 

7. The Committee took up the examination of the appropriation acoonnta 
and the connected documents relating to the Department of Education, 
Hcalth and Lhnds. 

8. Gt'allt No. 60-lmp6rial Council of Agt'icultural Research Depart. 
nI6nt.---'l'he Committee took up the examination of the appt'opl'iation 
accounts pcrlaining to the Imperial Council of Agricultural Uesearch. 
They desired t(, know if the expenditure on the schemes sanctiollclt frnm 
the Governuwnt of India grant was audited and whether the IICllountg 
were published in the Provincial Appropriation Accounts. The Auditor· 
General ('xplaiued that the expenditure from grants made to the provinces 
was audited in the usual way and appeared in the Provincial Appropl'illtion 
Accounts. 

9. lier(/. No.6 of the Quarterly statllment; Grants to New Ddh-i 
Jlu-nicipality.-The attention of the Committee was next focussed on the 
grants made to the New Delhi Municipality. The Finance Secretary 
stated that the Finance Department in consultation with the Auditor-
General unO. the Education, Health and Lands Department ~  decided 
to post TO 1 he Municipality a qualified resident accountant. suhordinate 
to the Accountant-General, Central Revenues, who will conduct • 
cont.inuous audit. The experiment will be tried for 3 years in ~  first 
installce. As explained to the Committee in an earlier meeting the 
que<;tiol1 of ~i in  certain powers to the financial representatil·c on the 
Committee will be considered. The grants to the Municipalit.\' "Will not 
be mHde on the e.<;timates of the Municipality but with f n ~  tl) the 
audited actuals, the grant in any partiCUlar year being only made on a. 
provisional basis subject to readjustments later in the light of IIctuals. 
Moreoyer, the Municipality was being instructed to maintain proper 
accounts (If it.:.; capital undertakings. A scheme for providing deprel'iu-
tfCll to cover replacements of plant, etc., was also being introduced. 
The Committee took note of the Auditor-General's assurance that proper 
steps \\'I're being taken to set the bouse in order. 

10. G,.d.f!1 No. 48-Survey D.! India.-The variations between estimates 
and actnnls in this Grant were commented on by the Committee. The 
departmental representatives explained the peculiar circumstances 
attendant on the budgeting of the grant. The Committee commented 
adversely on the supplementary grants obtained in ~  In the light 
of the ~ for 1935-36. and 1936·37, the Comm,ittee were ilstisl1ed 
lrith the financial control exercised by the Finanee Department. 
L ~ • 
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The COl1lmittee 'discUllsed the position of the Mathematical Instru-
ments Otlice. The Education Secretary eXplained the reasons why 
Government decided i.;o treat it as a service department. The bulk of the 
work done at the Mathematical Instruments Office was for the Survey of 
India. 'j'here was no organisation elsewhere in India to cope with thi.s 
Hpecial work and it was certainly cheaper to have it done in India than m 
England. The Mathematical Instruments Office reconditions old appara.tu.'i 
which has no market value and by adaptations and improvements lengthens 
the useful life of condemned articles. It was explained to the Committee 
that since they Last met, a further reduction of B.s. 18,000 had been made 
in the establishment charges of that office. Government was also exploring 
the possibility of charging a proportion of the cost of the Mathematical 
Instruments Office to Survey parties and recovering a part or '~ expelldi-
turtl from iltl(:al Governments to whom the Survey of India rendCl'S service. 
The extent to which the Indian Stores Department could use the Mathe-
matical Instruments Office was also going to be discussed with the Chief 
Contr·)ller of Stores on his return from leave. 

The Committee adjourned till 11-30 A.M. on Friday, the 24th July 
1936. 

Proceedings of the mnth meeting of the Public Accounts Oommittee held 
on Friday, the 24th July 1936, at 11 A.M. 

PBESIIINT : 

Mr .• J. RUIS4.Y ScOTT, M.L.A., Chairman. 

~  B. DAB, M.L.A. I 
Mr. S. SATYAMURTI, M.L.A. 

Professor N. G.RANGA, M.L.A. 

Dr. THEIN MAUNG, ML.A. 

Maulvi Sir MOHAMMAD YAKUB. Kt., M.L.A. 

Captain SHER MOHAMMAD KHAN, r.l.E .. 
M.B.E., M.L.A. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAL, C.I.E .. M.L.A. 

RaiRahadur Sir SATYACHAKAN' MUKHERJEE, 
Kt .. C.B.E.,M.L.A. 

Khan Bahadur Shaikh FAZL-I-HAQ PIRACHA, 
M.L.A. 

Sir ERNEST BuRDON, K.C.I.E., C.8.I., I.C.S., 
Auditor-General. 

lIr: .T. K. RA.JAGOPAL.AN, Accountant-General, 
. Central &venues. 

M b ~  

1 w ere i~O' . J presen' 
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Sir Gm.rASltANJU& BAJPAI, KB.E., C.I.E., ) 
I.C.S., Secretary, Education, Health and 
Lands Department. 

C E I C S J. Witnesses. :\Ir. 1\1. S. A. HYDARI, '.1.., ., '., omt 
Secretary, Education, Health and Lands 
Department. 

11, The Committee continued the examination of the unfinished pori ion 
of the appropriation accounts of the Department of Education, Health 
Ilnd Lunds. 

12. Gt'ant No. 50---Agricultu1·e.-They took up first Granl No. 59 
for comi(lcl·ation. They discussed the variations occasioned by the 1.ransfer 
of thc Agricultural Institute, :rusa. In that connection it was expiaineu 
tv the COlOmittee that the budget estimates for the year 1934-35 were 
framed l('ng before the earthquake occurred. If at a subsequent tstage 
major aiteratjons occurred every effort was made to adjust thc estimates 
accordingly but as a rule it was not· considered necessary Ol' even 
practicable to make minor alterations. The expenditure on the agricultural 
engincering schemes in Sind next attracted the attention of the Comulitt.ee. 
The (;ommiUec were told that the expenditure was in connection with the 
Lloyd BArrage scheme regarding which the Government of Bombay could 
not be expected to evince much interest in view of the impending scpur'lItion 
of Sind fr.)lO Bombay. On the other hand, it was stated that the Govern-
ment of India were vitally interested in measures designed to reduce the 
Bubventic,n to Sind. It was accordingly decided to meet the expenditure 
from central revenues, the services of the Bombay Government beiug 
utilised only as agents of the Government of India. . 

1::t In discussing the accounts of the Karnal Farm, the COllU1J ittee 
deSIred that Government should examine the possibility of lDt!reusing 
incomc and decreasing expenditure in respect of this concern. As regurd:! 
the decision to re-start the Creamery at Anand, the Education Secretary 
explained that at present India imported about Rs. 50 lakhs worth of milk 
products from abroad-and it was considered desirable that a certain al1lount 
of ~ n l i l work should be conducted at some central place where 
experiments in skimmed milk, condensed milk, etc., might be conducted 
with a view t(o better utilisation of the surplus milk which at the present 
momellt was sold at a figure which was not remunerative to the cultivator. 
The Committee were satisfied that the decision of Government to reopen 
Anand was justified. They thought that there was still some extl':Ivnganct' 
in the working of the Wellington Milk Depot and saw no reason for the 
redue1.ion in sale prices below the cost of production. 

14. Grant No. 61-Imperial Veterinary Serum ltU'litute, lzata01.lOr.-
'I'he Committee desired to know if the Government of bldia had considered 
the po..'lsibiJity of Local Governments starting their o:wn institutes under 
the new diRpensation. The Education Secretary explaine(l that the 
Government (If India had no power to prevent any Local Government 
from doing 1>0. Indeed one Local Government had actually dono:! it. To 

~n  loss of custom the rates on the various kmds of sera had been 
lll~  in ]933 with gr,ati£ying ~ l  The Director at Muktesal' was 

in very close touch with the Directors in the provinces, and there waH 
no uoubt that he would recommend to the Government of India sllitaltle 
.teps in the event of their l~  the PI'MeD.t eustoJn to cOmpetiag ·ooneern!!l. 

The Committee adjourned till 11 A.)(. on Monday,tM 27th J lily, 1936. 
L284LAD -' 
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Proceedings of the tenth meeting of the Public Accounts Oommittee hel. 
on Monday, the 27th July 1936, at 11 A.!tI. 

PRESENT: 

The Hon'ble Sir JAMES GRIGG, K.C.B., K.C.S.L, Finance Member, 
. ChairmtJf&. 

Mr. B. DAs, M.L.A. 

Mr. S. SATYAMURTI, M.L.A. 

Professor N. G. RANGA, M.L.A. 

Dr. THEIN MAUNG, M.L.A. 

Mr. J. RAMSAY SCOTT, M.L.A. 

Maulvi Sir l\IOIIAM1IAD Y AKUB. Kt., M.L.A. 

Captain SHER MOHAMMAD KHAN, C.I.E., 
M.B.E., M.L.A. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAL, C.LE., M.L.A. 

Hai Hailadur Sir SA'l'YACHARAN MUKHERJEE. 
Kt, C.RE., M.L.A. . 

Khan Bahadur Shaikh F AZL-I-HAQ PmAcHA, 
M.L.A. 

l 

Sir ERNEST BURDON, K.C.I.E., C.S.L, I.C.S., I 
Auditor-General. r 

Mr. T. K. RAJAGOPALAN, Accountant-General, I 
Central Revenues. ) 

Mr. .A. G. CLOW, C.S.I., 
Secretary, Industries 
Department. 

C.LE., I.C.S., 
and Labour 

llr. N. M. AYVAR, I.C.S., Additional Deputy 
Secretary, Industries and Labour Depart-
ment. 

Mr. G. L. GANDY, Officiating DirectOl" of Civil 
Aviation. . 

Member.'! 

Were also 
present. 

WitnesSlI8. 
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15. The Committee took up the examination of the appl'opriation 
aeeounts and the connected documents relating to the Depart.ment of 
Indnstries and Labour. 

16. Grant No. 40-Departtll6nt 01 Industries and Lab 011.,' \vas first 
taken up fo1' consideration. The large saving under' Establishment' 
evoked the attention of the Committee. The Chairman explained that 
steadily ill ~ in  lump cuts were being made by the Financ,} Depart-
mcnt. He added that the Committee would be at perfectlibel'ty t.o 
eomment adversely and abjure the Finance Department to make further 
euts if the treud of actuals in the future indicated the necessity of 
such a coun,e. The Committee generally agreed. 

17. In discussing Grant No. 75-Stationery and Printing the Com-
mittep. commeuted on the reappropriation of Rs. 13,200 under customs 
duty' on s1orrs. They de!Jired to know why there was a chang" f'f policy 
tiuring the course of the year to purchase atnres in India though the 
budget estimates assumed purchase of stores in England. The Committee 
observed lbat in future departments ought to take into account the tt'ends 
of prices and the possible changes in policy during the year. It was 
m.plldned to the Committee that the large variations under lil~ Govern-
ment of bdia Press, New Delhi, were due to the transfer of some of the 
activities of the Calcutta Press to Delhi, which was not f '~ n at the 
time of preparing the estimates. The Committee i ~  the 
in'portance of adequate staff for dealing with estimates and bsked 1he 
Finance Depllrtment to see that effective arrangements were mllde to this 
end. 

18. The Committee discussed the commercial accounts of the Govern-
ment of India Presses. They desired to know why there was nn increase 
in indirect eharges in the Calcutta Pre.'ls. Mr. Clow explained that ,\'hile 
reducing tlu) staff and the size of the Press it was not possible to reduce 
the o"('rhead charges proportionately. Government were, howevet·) think-
ing of aboli'lhing the Hastings Street Press and transferring i ~ work to 
Dhurrumtollah. The Committee asked for a report on this next year. 

19. (!e?lfral Publication Bmnch.-The Committee reierretl to their 
rMommeudution last year and asked what the late.st position WIIS. It was 
explai.ncd to them that the matter had l)f~ n examined by au(lit. A .. ~ l  

publiclltic,ns prc'per the progres.'live stoektaking and the internal pO"lting of 
ledgers WIlS expected to be completed in August or Septf,mbflr. :\dditional 
atal[ had Mll sanctioned to cope with the work of veriflcation anll weeding 
of the pUblications. 

20. Ecdts;astical.-The Committee observed th&t the question of the 
allocation of Ecclesiastical expenditure had been (lutstllnding for a ]/mg 
time. The Industries Secretary explained that a committee Will!! flitting 
now altd had almost settled a draft allocation. 

Tlw (Committee adjoumed till 2-45 P.lIf. 
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ProoeecUngs of the eleventh meeting of the Public Accounts Oouunittee 
held on Mond&y, the 27th July 1936, "t 2-45 P." 

PRESENT: 

The Hon'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance Membel. 

Mr. B. DAS, M.L.A. 
Mr. S. SATYAMURTI, M.L.A. 
Professor N. G. RANGA, M.L.A. 
Dr. THEIN MAUNG, M.L.A. 
Mr. J. RAMSAY SCOTT, l'v1.L.A. 
Maulvi Sir MOHAMMAD YAKUB, Kt., M.L.A. 
Captain SlilER :MOHAMMAD KHAN, C.I.E., 
M.B.E., M.L.A. 

Bhai PARMA NAND, M.L.A. 
Dr. R. D. DALAL, C.I.E., M.L.A. 
Uai Bahadur Sir SATYACHARAN MUKHERJEE, 

Kt., C.RE., M.L.A. 
Khan Bahadur Shaikh FAZL-I-HAQ PIRA{)HA, 

M.L.A. 

ChaiN"an. 

Sir ERNEST BURDON, K.C.I.E., C.S.I., I.C.S., 1 
Auditor-General. 

::\Ir. T. K. H.AJAGOPAI,AN, Accountant-General, Were l~ 

Central Revenues. I present, 
Mr. ISWAR DAYAL, Audit Officer, Indian 

Stores Department. 

'Mr. N. M. Av'YAR, I.C.S., Additional Deputy 1 
Secretary, Indust.ries and Labour Depart-

ment. r 
!lfr. G. L. GANDY. Officiating Director of Civil 

J.viation. 

MI'. R. W. TARGETT, Officiating Chief Con-
troller, Indian Stores Department. I 

:Mr. F. T. JoNES, C.I.E., M.V.O., V.D., Offici-
ating Chief Engineer, Central Public I 
Works Department. J 

Witness6S. 

21. Thc Committee resumed t.he examination of the remainill:? grants 
with which thr Department of Industries and Labour were concel'ned. 

22. The Committee took up the considerat.ion of Grant Ne, 49 dealing; 
with Meteoro!olZY. They tbought that the department ought to budget 

~ cJosely in future. They next dealt with Grant No. 63--Civil Aviati{)n. 
In this connection they asked the Civil Aviation Department to consi.ier 
the di',S;rability of scrapping Avro X if there was to be no increase in 
the usc of lhat machine for Government purposes. 
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23. Grant No. 7()-:.:.I'ftdian SforesDeparfm.enf.-The Committee were 
promi.<;ed Ii report on the amalgamation of the London Stores Depal't.menc 
aud the Indian Stores Department as soon as possible after SilO .lame.'! 
l'itkeathly's return. The Committee dealt with the variations in the grant. 
They also discussed the possibility of increasing the activities of the 
Department by getting the railways and the Defence Department to make 
further use of the Department in the purchase of stores. The Chid 
ContI'oHer of Stores was satisfied with the progress which had been mad., 
in this directi()n, and until the department was more fully equipped he 
would not himself welcome an expansion of their activities. He wus a1su 
not inclined to take up the purchase of foodstuffs for the Army who hud 
their own highly developed organisation for this purpose. The Auditor-
General l~ n  the Committee that in recent years the matter had been 
considered by the Military Retrenchment Committee. The Commit toe we!'e 
glad that the policy of purcbasing through the Indian Stores Depltl·tment 
was progressing and Il<lped that that. policy would be pressed on as rapidly .8 cireumstances permi.tted. 
24. Grant No. 73.-0ivil Works.-Tbe Cl,mmittee felt that new wod" 

were  being too readily sanctioned in the course for a year though not 
provided for in the original budget. This was obviously undesirable and 
tbey recommended that the Finance Department should sanction neW 
projects in the course of a year only on real grounds of urgency or becaUJe 
they produced economy. 

The Committee adjourned till 11 A.M on Tuesday, the 28th July 
1936. 

Proceedings of the twelfth meeting of the Public A.ccountl Oommittee 
held on Tuesday, the 28th July 1936, at 11 A.M. 

~ E EN  : 

The Hon 'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance Mem,*" 
CMinnatI. 

Mr. B. DAs, M.L.A. 

Mr. S. SATYAMURTI, M.L.A. 

Professor N. G. RANGA, M.L.A. 
Dr. THEIN MAUNG. M.L.A. 
Mr. J. RAMSAY SCOTT, M.L.A. 

Maulvi Sir MOHAMlUD YAKUB, Kt., M.L.A., 

Captain SHER MOHAKlUD KHAN, C.I.E .. 
M.B.E., M.L.A. 

Bhai PARMA NAND, M.L.A. 

Dr. It. D. DALAL, C.I.E., M.L.A. 
Rai Bahadur Sir SATYACHABAN MUK!IER.JE1!l, 
Kt., C.B.E .. M.L.A. 

1 

~ ~~ Shaikh !i'Azr;.r-JlAQ PuiACHA' J 

Membe,. .. 
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Sir ERNEST BURDON, K.C.I.E., C.S.I., LC.S., 1 
Mr. :: ~, A, .. n n~ n 'J ~ 
Central Revenues. 

Sir AUBREY METCALFE, K.C.I.E., 
M.V.O., Foreign Secretary. 

C.S.I., 1 
Mr. V. NARAHARI RAO. Additional Deputy 

~ , Foreign and Political Depart-
ment. 

1\11'. G. K. S. SARMA, Under Secretary, 
Foreign and Political Department. 

Rai Bahadur CHUNI LAL, Pinance Secretary, 
Nf,rth-West Frontier Province. 

I 

lIr. SUKH DAYAL, Financial Assistant, 
Baluchistan. J 

[11m B.vr. 1936. 

Were aiso 
pre:Jeltt. 

25. The Committee took up the examination of the appropriation 
aecounts and connected documents relating to the Foreign and I'olitical 
Department. 

26. The Committee first discussed the position of the unauthorised 
excluded funds in the North-West Frontier Province touched on in para-
graph 16 of their report last year. Sir Aubrey Metcalfe explaineJ that 
they had received certain proposals as regards these funds but they were 
not ripe yet for final orders. As regards the Khassadar f n ~, the 
Committee regretted the delay that had occurred in giving effect to their 
recommendation and desired that orders should be issued immediwtely to 
close these irregular funds within two months. The Auditor-General 
added thflt the funds should be closed under proper audit. The Committee 
nohld with salisfaction that the Motor Lorry Depreciation Funds had been 
closed. As regards the other irregular excluded funds they desired that 
their closing down should be completed within three months. 

27. Item 10 in the Quarterly Statement.-The Committee were told 
that the question of the incidence of the Persian Gulf expenditure had 
a]relidy been considered by the Foreign and Political Department but that 
there was little· hope of any change producing a saving to India. The 
matter was, however, receiving the consideration of the Finance 
Department. 

28. G,.ant No. 79-Balucllistan.-The Committee commented adversely 
on the fact that an unnecessary supplementary grant had been obtained. 

29. Grant No. 85-A.-Ad6n.-AB regards the change of' clasaifteation 
from voted t(l non-voted of the police expenditure in Aden, the Cnmmittee 
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desired that in future where changes in the classification were introduced 
during the course of the year II full explanation should be given. 

ao. The Committee discussed at length the non-voted appropriations 
uder 'Political' and under 'Frontier Watch and Ward' and other 
Grants with which the Foreign and Political Department was COllterned. 

Tllfl Committee adjourned till 2-45 P.M. 

Proceedings Clf the thirteenth meeting of the Public Accounts Oommittee 
held on Tuesday, the 28th July 1936, at 2-45 P.M. 

PRESENT: 

The Hon'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance Member, 
Chairman. 

Mr. B. DAS, M.L.A. 

Mr. S. SATYAMURTI, M.L.A. 

Professor N. G. RANGA, M.L.A. 

Dr. THEIN MAUNG, M.L.A. 

Mr. J. RAMSAY SCOTT, M.L.A. 

Maulvi Sir MOHAMMAD YAKUB, Kt., l\LL.A. 

Cnptnill SHER MOHAMMAD KHAN, C.I.E., 
M.B.E., M.L.A. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAL, C.I.E., M.L.A. 

Rai Bahadur Sir SATYACHARA.N MUKHER.JEE, J 
Kt., C.B.E., M.L.A. 

Khan Babadur Shaikh FAZL-I-HAQ PIRACRA., 
M.L.A. 

Sir ERNDlT .BUBDON, K.C.I.E., C.S.I., I.C.S., } 
. Auditor-General. 

Mr. T. K. RAJAGOPALAN, Accountant-General, 
Central Revenues. 

Members. 

Were a151) 
preseut. 
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Mr. H. Dow, C.I.1I1., I.C.S., Additional. I 
Secretary, Commerce Department. I 

Ml'. 1\1. SLADE, I.C.S., Joint Secretary, t 
Commerce Department. r 

Mr .• J. A. THORNE, C.I.E., I.C.S., Joint J 
Secretary, Home Department. 

1\11'. A. S. HANDS, C.I.E., M.C., I.C.S., Deputy. 
Secretary, Home Department. I 

i n ~  

31. 'J'he Committee took up for consideration the appropriation 
aCcOlmts and other connected documents with which the Commerce and 
the HonLe )1cpartments were concerned. 

:12. Grants Nos. 38, 46,  47, 64 and 68 with their connected documents 
were considered. As in other cases the Committee commented adversely 
on the inaccurate estimates. .As regards the excess expenditure noticed 
under Lighthouses and Lightships it was explained to the Committee that 
the present procedure was to transfer at the end of the year the excess of 
receipts over expenditure to the reserve fund by a vote. Thus in any 
particular ~'  if there was an unexpected high level of light dnes there 
would be an excess. This appeared to the Committee to be an odd 
procedure and they desired that the question should be re-examined. 

~l  'Vizagapatam Harbour.-The Committee discussed at some leugth 
the position of Vizagapatam Harbour. It was explained that the Harbour 
was not in a position to balance its accounts even though interest on 
eapital ontlMJ was not being charged. In fact gran13-in-aid had been 
required of Rs. 50,000 in 1935-36 and &. 2} lakhs in the current yp.ar. 
The Committee were given to understand that the A i n~ waa 
going to visit Vizagapatam shortly to put in order the accounting arrange-
ments. Hi" proposal was that though Vizagapatam was not actually a 
port trust. he would iu view of the Vizagapatam Port Act of 19;31 treat 
it to a certaiu  extent as a separate fund. There would be a combined 
accounts lind audit officer in charge, working not under the Director of 
Railway Audit as at present bnt under the Accountant-General, Madras, 
who will lJ n~ the liccounts audited in the same way as he audits the 
accounts of the Madras Port Trust or a municipality. The Commerce 
Department 11ll,lertook to take up the question after receipt of the 
Auditor-General's proposals. 

. 34. 'l'he i ~  then took up the examination of the apvropria-
tion accounts relating to the Home Department. The variations in the 
budgf!t '~ i  in Grant No. 82-Andaman and Nicobar Islands ''lere 
commented on adversely. The Committee were informed by the Auditor. 
Genel'al that the Government of India had recently sent an Assistant 
ACClOll11t, OffiCler to act as Financial Adviser to the Chief Commissioner 
and he hopl'd to see better results in future. The commercial accounts 
'If the Andamans administration were next examined. The Committee 
tlXpl'es.<;lld thcir satisfaction on the working of the Commi8sariat Depart. 
ment. . 

The Committee adjoum.ed till 11 A.M. on Wednesday, the 29th July 
1936 . 
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Proceedings of the fourteenth meeting of the Public Accounts Oommittee 
held aD Wednesday, the 29th July 1936, at 11 A.II. 

PRESENT: 

'l'he Hon'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance Member, 
Chairman. 

Mr. B. DAS, M.L.A. 

Mr. S. SATYAMURTI, M.L.A. 

f ~  N. G. RANGA, M.L.A. 
Dr. THEIN MAUNG, M.L.A. 

Mr. J. RAMSAY SCOTT, M.lLA. 

Maulvi Sir MOHAMMAD Y AKUB, Kt., M.L.A. 

Captain SHF:& MOHAMMAD KHAN, C.I.E., Member·s. 
M.RE., M.L.A. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAL, C.I.E., M.L.A. 

Rai Bahadur Sir SATYACHARAN MUKHERJEE, 
Kt., C.B.E., M.L.A. J 

Khan Bahadur Shaikh FAzL-I-HAQ PIRA.CHA, 
ML.A. 

Sir lCnxEST BURDON, K.C.I.E., C.S.I., I.C.S., ,I 
Auditor-General. J Were also 

Mr. T .. K. RAJAGOPALAN:, Accountant-General, present-
Central Revenues. 

Mr .. 1. A. MACKEOWN, I.C.S., Deputy Secre_} 
tary, Industries and Labour Department. 

Mr. F. T. JONES, C.I.E., M.V.O., V.D., Offg. . Witnesses. 
Chief Engineer, Central Public Works 
Department. 

35. 'rhe Committee resumed the consideration of the unfinished 
grants with which the Department of Industries and IJabour was con· 
cerned. 

36. The Committee discussed at great length the rules governing 
works expel}diture and the financial powers enj.)yed by the various 
authot·ities. 'I'he Committee commented adversely on the wide departures 
from the original programme of the civil works grant. They thought that 
thc demand lihould be precisely stated and in the ~ expenditurc there 
should bl' a reasonable conformity with the demand. They felt that as 
regards ~  sanctioned by the Road Committee it was worth while 
considering a change of procedure whereby a cJmplete ~ could 
be sett1cd at the beginning of a year instead of having it in two in'lt.alments 
88 at present. They were also doubtful of the manner in whirh the 
reserve in the Civil Works grant was being used. They desired that it 
shoulrl be limited only to throwforwards of expenditure on uncompleted 
projects of the previous year and for genuinely unforeseen minor works. 



1282 LBGI8LA.TIVB .A88i.KBLY. [17TH SEPT. 1936. 

The Auditor·General explained the position. The Committee cndorsed 
the observatio:ns contained in one of their earlier reports that uudget 
provision ~ l  be restricted to the actual expenditure reaHl'nably 
t',xpeeted 10 be incurred in the course of a year. The manner in which 
the expenditure from the Road Fund account was exhibited at present 
seemed somewhat confusing, and the Auditor-General inforlllcd the 
Committre that he himself was considering whether any change was 
desirable. 

37. Grunt No. 97-New Delhi Capital Outlay.-The Committee next 
considered Urant No. 97. With reference to the important comments 
made by the Accountant-General, Central Revenues, Mr. Mackeown told 
the Committee that the Audit officer's comments were carefully considered 
by a dC}JIIJ'tmental meeting where the Auditor-General and the A ,~ n n

Geucral, Ceutral Revenues, were present. It was admitted that the 
irregularities were due to undue haste in pushing on with the works. On 
the Auditor-General's assurance that the procedure adopted did not result 
in any f-in8neial loss to the tax-payer though it undoubtedly cxpost'd 
Government to a risk of loss, the matter was not further pursued. The 
Committee were told that steps had been taken to obviate the recnrrence 
of such an irregular procedure in future. 

The Committee adjourned till 2-45 P.M. 

Proceedings of the fifteenth meeting of the Public Accounts Oommittee 
held on Wednesday, the 29th July 1936, at 2-30 P.M. 

PRESENT: 

~ Hon'ble Sir JuaB GRIGG, K.C.B., K.C.S.I., Finance ~l ll b , 

Ckaif'mGfJ. 
Mr. B. DAs, M.L.A.-
Mr. S. SATYAMURTI, M.L.A. 

Professor N. G. RANGA .. M.L.A. 

Dr. THEIN MAUNG, l\LL.A. 

Mr. J. RAMSAY SCOTT, M.L.A. 

Maulvi Sir MOHAMMAD Y AKUB, Kt., M.L.A. 

Cll1Jtlli;; SHER MOHAMMAD KHAN. C.I.E .. 
M.B.E., M.L.A. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DALAI" C.I.E., M.L.A. 

Rai Bahadur Sir SATYACHARAN MUKHERJEE, 
Kt., C.B.E., M.L.A. 

1 
I 

1 
l 
( A[cmbul'. 

I 

Khan Bahadur Shaikh F 4ZL-I-HAQ PmAcHA, I 
MLA J 

Sir E N~ BURDON, K.C.I.E., C.S.I., I.C.S., I 
.Auditor-General. I.. WerPJ also 

Mr. T.K. RAJAGOPALAN, Accountant-General, r present. 
{;entral Revenues. J 
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:Mr .. A. H. LLOYD, C.S.I., C.I.E., I.e.s.,} 
Member, Central Board of Revenue. 

Mr. ·W. W. NIND, C.I.E., Member, Central 
BOard of ~ n  

WitnuSfl$. 

38. 'fhc Committee took up the examination of the appropriation 
accounts and connected documents relating to the Central }i(lard of 
Reyt'llue. 
39. arant No. 16-Customs.-The Committee were informed that the 

reviseil system of audit of the customs revenue mentioned in tlle reports 
of tile earlier years has been made permanent. 

The COJl1mittee adjourned till 11 A.M. on Thursday, the a1jth July 
1986. 

Proceedings of t·he sixteenth meeting of the Public Accounts Oommittee 
held on Tharsday, the 30th July 1938, at 11 A.M. 

~ : 

The Hon'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance Member, 
CAaif"m(Jft. 

Mr. B. DAS, M.L.A. 
~  8. SATYAMURTI, M.L.A. 
Profess(;r N. G. RANGA, M.L.A. 

Dr. '{'HEIN MAUNG, M.L.A. 

}iI'. J. RAMSAY SCOTT, M.L.A. 

Maulvi Sir MOHillMAD Y AKUB, Kt., M.hA. 

Captain SHER MOHAMMAD KHAN, C.I.E., 
M.B.E., M.L.A. 

Bhai PARMA NAND, M.L..A. 

Dr. R. D. DALAI" C.I.E., M.hA. 

Rai Bahadur Sir SATYACHARAN MUKHERJEE, 
Kt., C.B.E .. M.L.A. 

E:han Bahadur Shaikh F_I\ZL-I-HAQ A ~, 

M.L.A. 

SIr ERNEST BURDON, K.C.I.E., C.S.I., I.C.S., 
Auditor-General. 

'Mr. R. NEHRU, Accountant-General. Posts and 
Telegraphs. 

Mr. GHULAM MOHAMMED, Finance Oftlcer, 
Posts and Telegraphs. 

Mr. G. V. BEWooR, C.I.E .. I.C.S., Director-
General, Posts and Telegraplls. 

, I 

I 
I 
r M,mber •. 

J 
I 

J' Were 111'(1) 

present. 

~  R. S. PUBSSELI" C.I.E.. O.B.E., Chief Witnelle,. 
Engineer, Posts and Telegraphs. 

Mr. P. N. RAJAGOPALA., Deputy. Dire-ctor-
. GE'neral (Finance), Posts and Telegraphs. J 
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40. The Committee took up the examinwtion of the appropriation 
llccounts and connected documents relating to the Posts and 'feLegraphs 
Department. . 
41. They referred to the observation in paragraph 17 of their last 

year's report regarding the ability ~f the department to produce a J ~~  
budget in the near future and desIred to know what the ~ ll  pOSItIon 
was. The Director-General, Posts and Telegraphs, explamed that the 
actuals for 1934-35 disclosed a profit of nearly Rs. 38 lakhs while the 
latest actnale; for 1935-36 pointed to a loss of Hs. 3 lakhs which he hoped 
would disappear in the final actuals thus producing a balantt'. 'fhe 
l'estoration of the emergency deduction from pay costing ovet· Hi'). 26 
lakhs and the provision for normal increments to staff costing about Rs. 15 
lakhs were responsible for the increased expenditure in 1.935-36. The 
estimates for 1936-37 provided for RB. 11,74 lakhs receipts and an expendi-
ture of Rs. 11,73 lakhs. The Director-General further informed ~ 

Committee that with effect from the 1st of April 1936 a Renewals and 
Replacements Fund was substituted for the depreciation fund, the annual 
contribution t.o which was fixed at Rs. 25 lakhs for a period of 5 years 
whereafter ~ position would be re-examined. This change was '!alculated 
to result in a saving of a little over Rs. 21 lakhs to the contribution to 
the fund as compared with the previous year. The Committee qnestioned. 
the propriety of charging revenue with an amount in excess of the actual 
rc<:uiremcnts for renewals and replacements during a year. It was 
explained to them that It would be imprudent to charge only the cost 
of current renewals to the budget without providing for full cha rges, 8S 
the essential feature of the fund was that it should be a reserve fund to 
meet the growth in renewals. The Committee wished to know thc result 
of the operation of the new scales of pay. The Director-General informed 
the Committee that the wages bill had not gone up appreoiably since 1933· 
34. Seeing that the annual increments cost about Rs. 15 lakhs, the 
stationary character of the pay charges reflected the savings accruing from 
the revised scales of pay and conversion of higher into lower posts and 
abolition of certain posts. It was hoped that at the end of 30 years, if 
the rates of pay remained the same without further revision, the savillg' 
woulrl npproximate Rs. Ii crores. The Committee then di.'lcusserl the 
feasibility of levelling the scales of pay on the postal and t.elegraph 
branche'l of the department. The Director-General explained that due to 
technical skill the operatives on the telegraph side had to oe IJaHt a little 
more than ou the postal side. The attention of the Director-General was 
drawn to the comment in the appropriation report regarding the free ~ 

by the department of telegraph and telephone ~ i  The COlllmittee 
were fissured that such free service telegrams were restricted to the a:ltuaI 
service requirtlments of the department. The Committee appreciated t!J.at 
charging the department for services rendered would have no finaucial 
effect, but they stressed the imperative need of rp.stricting such 'servicp. 
telegrams tc the absolute minimum. The Accountant-General, Posts and 
Telegraphs, stated that he drew the attention of the Committee t.) this 
point in 'mler to give tlleCommittee an opportunity of discussing the 
matter. lIc· was himself satisfied with the explalIlation given by the 
Director.Gl'nc'rol, Posts and Telegraphs. 

42. The (')ommittee next discuSliedthe reaction on traffic 0' decreasIJ 
or incrt'-8Be of rates. . It was explained that the reduetion of rates t.hough 
it Dlay lead to in ~ traffic would not necessarily result in increased 
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revenue unle&.<; such traffic increased to a percentage considerahly higher 
than the reduction in the rates. 'l'hus if the price of the post card is 
:reduced to half an anna it wa.s expected that the increase in traffic would 
be about 10 per cent. while the net loss in revenue would amount to nearly 
Rs. 50 la.khs. 
43. Paragraph 4 of the Auditor-General's letter.-The Directol'-Geuerll.l 

explained that the lack of effective control over expenditure in the past 
was due to a lack of machinery to provide the controlling authorities 
with the latest iigure.'l of actual expenditure incun·ed. The highly 
centralised ~  of store..'i accounting which was in vogue militated 
agaimit accnrate estimating, while the complicated rules of allocation, 
fhc ~  of payment of freight by credit notes and various 01 her 
smaller ineidental complications rendered control very difficult and 
ineffective. The ComIllittee were told that the whole procedure was 
being revi';ed by decentralising work as much as possible and by the 
addition of trained ~ n n  to assist the heads of Circles in budgetting 
and ('onLl'olling. The revised procedure would be brought  into force after 
obtaining the Auditor-General's approval probably as from the 1st April 
1937. 

The Committee adjourned till 3 P.M. 

Proceedings of the seventeenth meeting of the Public A ~  Oommitte8 
held on Thursday, the 30th July 1936, at S P.II. 

PBESlIlNT: 

The llon'ble Sir JAJ(ES Gmoo, K.C.B., K.C.S.I., Finance l\1ewber, 
Chairman. 

lIr. B. DAB, M.L.A., 
1Ir. f" 8ATYAMURTJ, M.L.A. 
l'l·ofessor· N. G. RANGA, M.L.A. 

Dr. THEIN MAUNG, M.L.A. 

Ml'. J. RAMSAY SCOTT, M.L.A. 
M:mlvi Sir MOHAMMAD YAKUB, KT., M.L.A. 

Captaiu SUER MOHAMMAD KHAN. C.I.E .. 
:At.ll.E., M.L.A. 

Bhai ~ MA NAND, M.L.A. 

Dr. H. D. DALAL, C.I.E., M.L.A. 

Uai ':nahadur Sir SATYACHARAN MUKllER.JEE. 
K·r., C.B.E., M.L.A. 

Khanl 'BahadUr Shaikh FAZL-I-HAQ PIiuCHA, 
- ?-l.L.A. J 

1 
~ 
J 

Sir i:R'SEST BURDON,K.C.I.K, C,S.I .. n~ .. 
- Auditor-General. 

Mr. T JL RA.JAQ(N)AI.All;; NIconrdiutt i·(}tlhfor'lll. 
Central 1f,evenues. 

Were ala& 
pr8l8M. 
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Mr. J. U. NIXON, C.S.I., C.I.E., I.C.S., Secre-l Witness. 
tary, Finance Department. J 

44. 'fhe Committee resumed the examination of the remaining appro-
priation accounts and connected papers with which the FinanCe Depart-
ment '.vas concerned. 

45. In an earlier meeting the Committee 'had desired the Finance Secre-
tary to look into the circumstances concerning the variations commented 
on in paragraph 61 of the Accountant-General, Central Revenue's appro-
priation repu!"t dealing with the control over expenditure. The Finance 
Secretary guYe a detailed explanation and satisfied the Committ.ee that 
there was no real deterioration in the year under review as compared wit. 
previous Yf:I:trs. 

46. fl..". regards the disciplinary action taken on the officer of the 
Currency l}f:'partment in respect of the irregularity noticed in paragraph 
(j of the Important Comments of the Accountant-General, Central 
Revenues, under Grant No. 7l-Currency, the Chairman told the Com-
mittee that on reconsideration Government felt that the senior officer con-
rerned had bcen left off rather lightly but that instructions would be given 
to prevent a recurrence of over-lenient treatment. 

47. The Committee desired that the Government of India ~ l  

consider the whole policy of giving house-building, motor car a.nd uther 
advances to Government servants. 

The Committee adjourned till 11 A.M. on Friday, the 31st .Tuly 
1930. 

Proceedings of the eighteenth meeting of the Public Accounts Committee 
lleld on Friday, the 31st July 1936, a.t 11 A.M. 

PRESENT: 

ThE' Hon 'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance MemiJer, 
Chairman. 

~f  B. DAB, M.L<.A. 
Mr. S. SATV AMURTI, M.L.A. 
Professor N. G. RANOA, ML.A .. 

Dr. 'l'muN MAuNo, M.L.A. 

J. RAMSAY ScOTT, M.L.A. 

M:olllvi Sir MOHAMMAD YAKUB, KT., M.L.A. I' 
~~~ ~~M L~l AMMA  KIuN, C.I.E., • ...,. 

Bhai P1.RMA NAND, M.l;J.A., 

Dr. R. D. DALAL, CJ.E., M.L.A., 

Rai Bahadur Sir SATYACHARAN MUKHERJEE, 
. K1'., C.RE., M.L.A .. 

Khan Bahadur Shaikh F.1ZL-l-HAQ Puu.cm., 
ML.A_ .J 
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Sir JWu,JEST BUlWON, K.C.I.E., S~ , I.C.S., 1 
Auditor-General. Were also 

Mr. B. NEHRU, Accountant-General, p()sts and prelJ6nt. 
Telegraphs. J I 

Mr. GHULA.M MOHAMMED, Finance Officer, l 
Posts and Telegraphs. 

Mr. G. V. BEWooR, C.I.E., I.C.S., Director-
General, Posts and Telegraphs. 

Mr. R. S. RUSSELL, C.I.E., O.B.E., ChiefJ Witnsu6l. 
~  Posts and Telegraphs. 

Mr. P. N. R.A.JAGOPA.LA., Deputy Director-
General, (Finance), Posts and Telegraphs. 

48. The Committee resumed the consideration of the appropriation 
accounts of the P<>Sts and Telegraphs Department. 
49. The Committee examined in detail Grant No. 23. The Committee 

asked why a lump sum was given for temporary establishment in the 
audit charg-es. The Auditor-Gensral explained that in the POlite and 
Telegraphs Audit Department there was c('nsiderable statisticnl work. 
When there was an increase in the accounts in Savings Bank more men 
were employed according to a scale worked out on the basis of many 
years' ~ i n  Similarly when Savings Bank Accounts a.ud Money 
Ordcr transactions went down the establishment was reduced. 'There wa." 
a quarterly rcyiew of the position, and with reference to the work at the 
time the establishment was adjusted upwards or downwards accordiug to 
the requirements. This was found to be more satisfactory than the 
keeping of too few or of too many at a time. The variations occasioned 
by the system of stores accounting again formed the subject of some 
lengt.hy disCllssion, and it was hoped that with the new measures already 
initiated or pro}JQSed there would be an appreciable improvement in the 
pOflition. J n the course of the discussion it emerged that a certain 
amount of building worl{ for the Posts and Telegraphs Departmeut was 
being done by Provincial Public Works Departments. The Committee 
desired Government to look into the general question whether in point 
of fact the Government of India used the Provincial Public Works Depart-
ment excessively not only for the P<>sts and Telegraphs Department but 
for other departments 88 well md whether it would not be advisable to use 
the Central Public Works Department more freely. The Committee desired 
tQ know the sources of leakage of revenue and what steps the Posts and 
Telegraphs Department were taking' to stop them. The Director-General 
explained at great length the steps ta.\en to prevent the sending of heavier 
letters 'without proper postage, detectI'-'U of parcels containing more than 
one cOIIlmlmication, piracy by buses, etc. 

r)(). The Committee noticed the 1a.rgl' M'Ving under XV-Posts and 
Telegraphs Deduct-working expenses in respect of stationery and printing. 
While acceptmg the explanation of the ~ n  that the throwing 
fon:vard of the expenditure to next year was t..ondlleive to economy, they 
desll'ed to know why tbere was lack of co-ordInatLm between the Postal 
and Printing Departments in efl'ectingcorresponding adjustments. They 
rrecommended that ~ question should be jnvestiglilted . 
. ' 51. The Conulrittee placed on record their thanks to the Auditor-
General for his help and guidance. 
The Committee then adjourned. 
L284LAD • 



V.-APPEN 
APPB 

Stalemerit s1towtng adion taken ()'f 'P"O'fJOseti to be taken on recommendations, etc., 
disposed 

I 
I Year 

SeriaJ of 
No. Report. 

Paragraph of 
Report or 
~  

1 /1933.34 12 R 

2 1933-34 11 R 

3 1933·34 13 P 

, 1933·34 13 P 

6 1933.34 13 R 

, 
6 1933·34 31 P 

, 1933-M lIiR 

8 1933-34 19 P 

" 1933-34 20 P 

1 
i 

" 

PART I.-Civil, Military and 
[Quarter ending 

Recommendations or 811ggeBtions. 

. Ci,," (Auditor ae-al). 

That progresaive acCounts of expenditure from funds like 
thOile for the reconstruction of Earthqnake damage in 
Bihar, the development of Civil Aviation, Broadcast· 
ing, etc., ahould be included in the future Appropria-
tion Aocounts. 

Civil (Fift/JftU). 

That the FiDance Department should consider whether, 
when they go for a Supplementary Grant to the As· 
.aembly for a portion of the amount required for .. 
BCheme lIB a whole, the balance being met by re-appro-
priation from eavings elsewhere, the particular Bub. 
heads under which the eavings are available should not, 
in the case of large eavings at least. be shown in the 
supplementary demands p_nted to the Assembly. 

That instructions should be issued to the Mint Masters 
that the verification of stores should be done «lvery 
year. 

That the question of writing down the value of obsolete 
stores in the Mints should be considered. 

Civil (OentrallJoard 01 Re_ue). 

That the revised system of concurrent audit of Customs 
Revenue which was introduced on a temporary basis 
3 years ago should be made permanent, 

Oivil (Education. HealtA Gild LandB). 

That the Government of India should consider whether, 
as suggested by the Auditor General, the standard 
ofaudit of the acconnts of the New Delhi Munieipality 
should be higher than that applicable to other munici· 
palities. 

That in view of the Ia.rge drop in the receipts from the 
Army Department drastie reductions shouJd be made 
in the Mathematical Instrument Office. Calcutta,. and 
if it is found that the offioe is not even then able 
to pay its way the question of closing it down should 
betaken up. 

That a report should be made to the Committee Den year 
on the question of new rules ~ for the account-
ing of works expenditure in tile ArohBlOlogical De-
partment. 

That n~ inltructions should be ia;pued to the 
Director of the A8ricultural ~ Institute, Puaa, 
that valued stores &CCOUIlte should be maintained. 

( 1288 



DICES. 
DIX I. 
80 far made lIy the Oentral Public Aooot.mt8 Oommittee which have not heenlinallJ 
of· 
Posts and Telegraphs. 
July. 1936:]' 

Alltion taken or propOlled to be tabu. _, 

The recommendation has been noted for nece88&l')' aotioo. 

N ~ instrnctiO!1ll have been issued to the Departments of the Government of India aod 
other authorities OOOOOl'l1ed. . 

The action recommended by the Committee haa been taken. 

There are no obeolete stJores at the Calcutta Mint. and those at the Bombay Mint are being 
00II8UIIIed. It is. therefore. not neoeuary to write down their valne. 

Thill baa been tIone. 

( 1289 ) 
.. ~ .. 



1290 LEGISLATIVE ASSEMBLY. [17TH SEn. l~  

8tat£ment 8howiflg a«ion taken or prOposed to be taken on recommendations, etc., 
disposed 

Year 
Serial of 
No. Report. 

10 1929·30 

11 1932·33 
1933·34 

12 1926·27 
1928·29 
1929·30 

:~  

13 1932·33 
1933·34 

14 1933·34 

Ui 1930·31 
1931·32 
1932·33 
1933·34 

16 1932-33 
1933-34 

17 1933·34 

18 1933-34 

Paragraph of 
Report or 
~in  

114P .. 

14& .. 
16& 

25& .. 
91 P 
1I8P 
36P 

31 P .. 
14& 

36P .. 

1 & Military 
3 & Accounts 
2P Commit-
4& tee. 

33PMilitary 
11 P Accounts 
Committee. 

12 P Military 
Accounts 

PART I.-Civil, Military and 
[Quarter endjpg 

Recommendations or nggestions. 

, 

Oivil (Foreign and PoZitWl). 

That the question of incidence of expenditure on the 
Persian Legation should be considered in connection 
with the constitutional ohanges. 

That certain unauthorised excluded funds in the North. 
West Frontier Province should be abolished immediate-
ly and that a list of all excluded funds maintained in 
the Province should be obtained &8 quickly &8 poIIible 
and an examination should be made to Bee whether all, 
or any of them, should not be abolished. 

Oivil (IndtUtrieB and Labovr). 

That the Government of India should consider the quee. 
tion of allocation of Ecclesiastical expenditure be-
tween Civil and Defence Departments. 

That in view of the \arge drop in the value of stores 
purchased from the Indian Stores Department, 
LondOll, the question of amalgamating it with the 
Indian Stores Department should be 00II8idered. 

That special steps should be taken to have an actual 
verification of stock of the Central Publication Branch, 
Delhi, and to open new registers with tile actual atook· 
in·hand. 

Military. 

The revision of the Army RetJulaiicma aho1lld be comple$. 
ed &8 soon as poeaible. 

That a report be made to :the Oommitiee rJt.. -two ,--
as to the BUCOOIIII or otherwise of the scheme under 
which trained Public Works Department accountants 
are taken for the Military Engineer Servioee. 

That in the memorandum of the Financial Adviser reo 
garding stores tra.nsactions, figures for the amount of 

Committee.- 8tore&.JlUrOh-l in,lDdia aad !lUtaide lDdiaaboald. be 
given separately. 

17 P Military That an investigation should be conducted to Bee whether 
Accounts there was any defect in the Byctem of accounts which 
Committee. faciJitat.ed fraada in the hoapiW. -' 

. 
--
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BO fM·made by eM Oentml Public AODOUtttI Oommittee ",AiM Aaw ftOt beIm ~ 
~n  

Poets and Telegraph&--conld. 
July, 1936.]. 

.AotioD ...... orpropoeed to be t&bD. 

The Nort.h·West FTontier Province GoVlll'llJllent have forwarded a list of the lunda In ~ 
and detailed proposala in some C&I!eII which lin! under OO!l8iden.tion. In others, their ~ 
poeaJs which are being formulated in ooD8ultation with looal authoritiee lin! awaited. 

The GoVlll'DJllent of India ~ appoialied an inter-departmental Committee for the purpoae of 
framing. after a raviaw of the eooleIiutio&l ~ n i ll' l  u estimate of the extent to whioh 
that expenditure ia aaributable to the needs dC the oivil, the defence and the rrJI_y 

, lIe1'Vioee respectively. 

The Oonmment of IJIdia lIMe deptited Sir J_ee Pitke&thIy, Chief ConllroDer of8tOree, Indian 
Stana Depertmens, to mab .. detailed eamiDatilm of the T..ondon Stores Department and 
to submit a schemt; f or the amalgamation ufthe two Departments. 

A special temporary staff haa been employed for a period of ID: monthB from. February 1936, 
for the purpoae of weeding of II1I1'plUl publioatioDl ud for the actual verification of .took. 

The further progress win be reported to the Committee wheD it IIUIeU nut. 

Noted. 

The ret'.omruendation haa been given elfect to in the Appropriation Aooounta, 19U-36. 

At the time the irregularity in question ooourred there W&l IlCt arrangement for the andlt of 
diet Iheets in hospitals or for the oompariaon of the fIgu.rea of oOUlomption of e:rpendible 
IItOrM for oonseoutive years. InstruCtionl have .ince been iaBued prescribing a percentage 
check of diet sheet.ll by the Local Audit Staff ud a oompariBon of the figures of 00IIBIIDlp" 
tion of etoreB of aU units ud formatioDl. 
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Btatetrumt ,1wvJingacAofUaken (fI' proposed to he laken on .,.ecommendationB, etc., 
rlisposetJ 

PART I.---Gvil, Military and 
[Quarter ending 

Year Paragraph of 
Saial of Report or ReoolllD18lldations or suggestions. 
No. Report. ProceediD8Il. 

: 

18 1933-34 21 P Military That instruotiona should be issued to the efteot that 
Aooounta departmenta.l enquiries in the calle of frauds should not 
Committee. be delayed pending decision of oriminal oaaea. 

Poa. aM TekgrapA8. 

20 1933-34 MP .. That instead of a Depreciation Reserve Fund caloulated 
on paeudo-BOientifio basis, the department should con· 
stitute a Renewa.ls and Replaoement Reserve Fund 
on the buis.of what is aotually requhed. year after year 
to oover 1'IlIlIIWaI8 and replaoementa with a IIDUIll mar-
gill. the oonmbution to mola fund beiDg mbjeot; to 
periodical review. 

21 1933-M 67P . TW the StoHl and Worbhope au.p..- AcoountiIIIIhoulcl 
1 ~ eepuately in futme Appropriation Ao-

-

I I 
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8Q far made by the Central bli ~J) i  which MtJII not bem finally 
of--concld. 

Posta and ~ ~ 
July, 1936.] 

Action taken or propoeed to be taken • 

. The Government of India after careful coll8ideration, have decided that no action is ~ 
on the BUggestion. which &ppea.ra to be based on a miaapprehelllion. It ill the invariable 
practice in the. Army to complete the proceedinga of a court of enquiry. reprd\_ of 
proceedings in a civil court, and court martial proceedings do not take place until the court 
of enquiry has been finished. It may aometimea happen tba' adminiatrative cJrtltrll on the 
proceedings of a court of et.quiry (ao far as they affect pereGne who are not. ~  up for 
tri&I as a result of the enquiry) have to be postponed pending the reault of a trial, but thas 
is a matter with regard to whioh full discretion mnet natualfy reIt with the authority who 
II competent to ~ wch orders. 

The recommendatione of the Committee have been mainly aooepted and are beiDg given e1fec, 
to from the ourrent finaneial year. 

The aotioa. reeommended by tbe ·Committee has been taken in the Appropriation Aocotmte for 
19k-S6. 
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ArrDDIX n. 

Statement comparing expenditure with grants lor 1 ..... 

Expenditure &8 compand 
with Grant 

Final Grant or Appropriation. 

Bamber and name of Grant or or Expenditure. 
Appropriation. Appropriation. 

Less than lIoretban 
granted. granted. 

Ra. Ra. Ra. Ita. 

PART I.---CIVIL. 

A..-ED'BlfDITUBE OJUBGBD TO 
. REVEriE. 

11. Customs: 
Voted 75,36,000 74,87,363 48,637 .. 
Non-voted 34,48,000 84,37,244 10,756 .. 

17. Taxes on Income: 
Voted 82,80,000 82,33,296 51,704 .. 
Non-voted 1,92,680 I 1,90,060 2,620 .. 

18. Salt: 
Voted 71,35,000 '16,60,631 . .74,369 

Non·voted 44,70,487 44,64,266 6,221 .. 

111. Opium: 
Voted 40,78,000 33,20,319 7,57,681 .. 
Non-tloted 1,78,700 1,68,224 10,476 .. 

III-A.-Exciae : 
Voted 4,68,000 4,70,350 .. 2,180 
Non·voted 2,17,000 2,09,348 7,652 .. 

10. Stamps: 
Voted 17,01,000 17,07,987 .. 6,987 
N OftotJot«l · 44,900 44,168 732 .. 

11. Fore.t: 
Voted · 5,14,000 5,05,870 8,130 
Non-voted 1,30,710 1,29,681 1,029 

!2. Irrigation, etc.-Charged 
to Revenue: 

Voted 4,51.000 4,33,933 17,067 
Noft-fIOWl 2,97,000 2,88,966 8,034 

211. Intereet on Ordinary Debt, 
etc.: 

Voted · 23,92,000 24,62,542 70,II4J 
N Oft-tJOkt!. 2,48,08,000 2,56,07,026 7,99,0" 

16. Interest on ~  
Obligatione : 

Voted · 62,47,000 63,78,097 .. 1,31,0II'f 
NOft-t1OUd 10,01,07,650 9,80,63,033 20,44,617 .. 

-- -



' BE~ A, l )l' OF THE BEPQBl' OJ' 1'BB ftJllLI(l.AOOOUNTS OOKKIT1'EE. lIN 

Ezpenditure al compared 
with Grant 

FinaJ. Grant or Appropriation. 
Humber and name of Grant or or Expenditure. 

Appropriation. Appropriation. 
Le.uthan More than 
granted • granted. 

.. 

PART I.-CIVIL--cotaId. 
Be. Ra. Ra. Re. 

A-:En.NDlTtIBJI OllAllOJlD TO 

RBVBlWB--cotIId. 

17. Staff, Houehold a.nd Allow-
anoell of the Governor 
General:. 

'Voted 4,31,000 4,30,3111 681 
N Oft-fJOIecl 10,89,206 10,60,788 38,418 

lB. Executive Counoil : 
Voted 73,000 82,111111 II,IIM 
Non-t!OIul 4,65.$06 4,66,343 83b 

III. Counoil of State : 
Voted 1,41,000 1,44,7110 3,700 
NOft-ooWl 1,D()O tJ,261 141 

80. ~  Aaeembly and 
. tive Aasembly 

Department: 
1,11' Voted 7,68,000 7,60,114 

Non-fJoWl 86,400 18,919 1,481 
31. Foreign . a.nd Political 

. Department: 
Voted 8,01,000 7,II2,68lI 8,8111 
N Oft-tJoWl 2,36,150 2,3',118 4,032 

II. Home Department: 

. 2,4341 
',798 Voted 11,84.000 11,88,7118 

NOft-fKJU4 ' 9,68,918 9,6tJ,484 

II. Publio Service CoIllDlU" 
lion: 

Voted 1,62,000 1,81,218 ~ 
Non-fKJU4 1,99,160 1,91,170 1,990 

U; Ll!gilllatiV8 Department: 
3,03,686 2,314, Voted 3,06,000 .",", 

Non-voWl 1,68,100 1,6',600 500 

311. ~ n  'of EducatiOn, 
e&lth a.nd Landa : 

Voted 11,77,000 11,87,151 .9,849 
,Non-fKJU4 1,31,100 1,31,168 432 

38. Fina.noe Department: 
11,33,459 4,1I4i Voted 9,38,000 

Non-voUt/. 3,14,479' 3,16,816 1,331 

311. Commerce Department: 
3,611,000 1.64,201 j , '799-Voted 

I N0n-fKJU4 1,12,6'J1J 1,11,446 165 

. ------.---
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Expenditure &8 compared 
with Grant 

Final.Qrant . or Appropriation. 
. Number a.nd name of Grant or or Exptlll.diture. 
•• Appropriation.  Appropriation. 

I Lea than More thaD 
granted. granted. 

Re . Re. Re. Be. 
. -., ... -... 

PART I.-CIVIL--conttl. 

A.-EXl'IINDlTUBB OlUBGBD TO 
RBV1CliUB---«mtd. -Ie. Army Departm8llt : 

Voted · 4,17,000 8,93,493 23,60'1 .. 
Nem-voted 96,$40  96,038 302 .. 

to. Department of Induatriee 
a.nd Labour : 

Voted 4,77,000 4,56,679 21,321 .. 
Non-voted 1,20,120 1,20,300 .. 180 

,1. Centra.! Board of Rev-
enue: 

Voted 1,96,000 1,94,149 861 
Non-voted 1,12,200 1,09,936 2,264 

42. Payments to Provincial 
Governments, eto. : 

Voted 1,60,000 1,61,583 .. 1,583 
Non-voted · 63,400 63,496 .. 96 

4$. Audit: 
Voted 110,89,000 110,17,7'16 71,224 .. 
Non-tIIlMd 7,93,000 7,99,674 .. 6,B14 

44. Administration ofJuatice: 
Voted 

40. Police: 
63,000 63,260 .. 260 

Voted · 1,90,000 1,83,983 6,017 
Non-tIIlMd 93,000 81,116 -11,884 

46. Porta and il ~~ 
11,42,000  11,26,798 16,202 .. 

Non-tIIlMd 8,64,868 8,47,636 7,223 .. 
4'1 .Lightho_ a.nd Light-

shipe : 
Voted 9,11,000 9,68,460 .. .43,'60 N __ 1IOIefl 

48. Survey of India : 
20,21B 1O,21B .. .. 

Voted 19,18,000 18,31,831 1MI,I69 .. 
N on-lIOIefl 6,26,000 6,14,349 10.B61 .. 

-"I .. 
G. Meteorology: ' . 

Voted . 19,29,000 19,16,440 12,656 .. 
N on-lIOIefl 87,000 80,869 6,131 .. 

Ilr -, 
60. Geological S ~: 

oted 1,91,000 1,9J,24'1 .. 
" 
241 

Non-tIIlMd 2,16,6(J(J - 2,16,872 .. an 
61. Botanioal Buney: 

. i~  I . ' Voted . 1,4'1,QOO 1,30,019 
Non-voled . 32,828 34,174 l,3M 

I I 



1'BlDSElfUTION OJ' THE REPO. 0 ... 'l'IDII PUBLIC ACCOUNTS OOlOU'l"l'BE. 1.., 

with-Grant 
FiDalGran$.·. , or Appropriation. 

Number and name of Grdt or or Expenditure. 
Appropriation. I Appropriation. 

Le.than More than 
granted. granted. 

I Expenditure &8 compared 

, 

Ra. Ba.  Ba. Ba. 

PART I.---avIL--contd • 

A • -ExI'BlIIDlTUlUI OlUJIQ_D TO 

l N~  

2. i S~~  
87,000 ~  2,281 .. 

N OflofJf1l«l ",000 4&,998 g .. 
3. AroUIology : 

Voted 9,",000 10,837 9,58,837 .. 
N OflofJf1l«l I,Oa,617 I,01,U9 g,348 .. 

" JIu-: Voted 1,20,000 1,12,108 7,8lN 
N OflofJf1l«l 1,08,108 1,09,196 .. I,OH 

. Other Soientifio Depart.. 
ment.: 

Voted 2,50,000 2,'9,1IOJ 198 

68. U_tiOll: 
Voted 6,88,000 6,83,«8 2,662 .. 
NOfloflDWl 30,819 29,111 1,1'0 .. 

57 . )[edi.J. BerrieM. : 
Voted . 6.22,000 8,09,300 ·12,700 .. 
NOfloflDWl 2,10,052 1,10,885 .. 611 

58. Publio Health : 
Voted 6,84,089 7,09,329 .. J.'S,3Jt 
N ma-fJf1I«l 1,35,800 1,36,975 .. 1,1'1' 

5G. Ap:iwlhre: 
Voted . 10,77,000 10,17,267 19,733 ... 
NOfloflDWl 1,0'1,138 1,06,949 189 .. 

eo. Iaperial CounCil of i! 
eaitural ~ . 
put.meot: 

Voted 9,«,000 9,311,109 8,891 .. 
Nfm-fJOIed 15,111 14,'Oa 1,065 .. 

eo·A. 8ohem. for the 1m. 
proveauiat of !t!OU)' 
hIraI IrIarbting in diL 

114,009 Voted 67,000 2,991 . 
• 1. CinJ Ve&erinary BerriClllll: 

. Voted 6,79,000 ~,  23,366 .. 
Nma-fIDWl 59,_ 59,196 104 .. 
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Expenditure &8 oompared 
with Grant 

Final Gran' • or Appropriation • Number and name of Grant or or Expenditure. 
Appropriation. APProPriajjon.! 

Leeathan 

~ 
granted. granted. 

I 

B.a. B.a.  B.a. I Bo PART ~f  

A.-ExPmrDlTUBlI OIUBGBD TO 
~  

62. IndUBtriee: 
Voted 3,33,000  3,30,564 . 2,Q6 , . . 
Ncm-oote4 1,969 . 1,799 101 .. 

63. Anation: 
Voted 13,90,000 13,90,561 .. !WI] 
Ncm-ooUd 3,00(} 2,534 466 · . 

ea-A. Transfer to the Fund I 
for the Development of I 
Civil Aviation: I Voted 92,57,000 92,57,000 · . 

.-B. Expenditure on the f 
, 

Development of Civil 
Aviation met from tIUI. 
Fund: 

Voted 
" , ~ ! r, 

Ncm-ooUd 
... .. · . 

64. CommeroialIntelligence .ad 
Statiatillll : 

Voted 6,02,000 .,71,290 ~n  .. 
Non-voUd · 64,106 63,773 333 .. 

M. OenlJUll: 
Voted 3,000 1,130 .. 130 
Non-oottd · I,M 304 696 .. 

M. Emigration-Internal: 
Voted 26,000 , ~ 7,27ft · .. 
Non-voUd · 2,660 1,490 60 .. 

117. Emigration-External: 
Voted 1,64,000 1,91,_ .. 'I, 
Non·voUd 50,541 49,1f3 1,338 .. 

68. .'Join. Stock CoInpaniee : 
Voted · , 1,16,000 1,08,728 8,272 
Non-ooUd 25,275 12,596 2,679 

118. ~n  Departmenta: ". 

Voted 6,66,000 6,18,131 ~,  .. 
N on-fJOI«l 43,582 41.stJ9 1.("8' 

.. .. 
, 

I18-A. Transfer to the Fund for 
the Development of Broad-
e&Iting : . 

Voted 0,. 20,00,. 20,00,000 .. .. 
-.. ... ... .  . --_. -~ .. 
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EzpeDditare ... compared 
with Grant 

Final Grant or Appropriation. 
Number and name of Grant or or ExpeDditare. 

Appropriation. ApproprWioD. 
I.-than More than 

- granted. granted. 

Re. Re. Be. Be. 

A ~  

-ExPlIlfDlTUBJI OIUBGB TO 

l ~ . 

70 • Indian Storee DeC8llt : 
oted • 6.16.000 6,96.430 20.1170 .. 
N Ofl-tJOW!. 1.01.000 1.(J1.080 .. " 7 1. -Caaency : 
Voted 113.111.000 ~  1.H.0311 
N Ofl-tJOW!. 1,19.900 1,18.899 1,001 

7 2. lIint: 
Voted 19.43.000 19.68.408 .. 10.401 
Nofl.tJOW!. 69.800 68.MJ2 10398 .. 

7 S. CiYil Works: 
Voted 1.94,55.000 1.90.0S.777 ,,111,228 .. 
N o"'-lJOtetl 12.72.300 11,29.469 41.831 .. 

7 3-A. Tranaf'er to tile Road De-
velopment Fund ~: 

Voted 40.00.000  40.00.000 

7 4. Bupera.nnuation AllowanC811 
and Peuaioaa : 

Voted 1.03.94,000  1.03.47.180 46.1I!O 
N 0fl·1JOtetl 2.09.48.000 2.08,11,348 1.31,867 

7 6. Stationery an4 Printing : 
Voted 33.43.009 Sf,!O.0'14 .. 77.074 
N on-1JOtetl 71.000 70.989 11 .. 

7 6. Miscellaneous:-
Voted 6.38.000 6.29.927 8.073 .. 
No'" IJOtetl 26.67.479 26.81.761 .. 14.211 

&..Ai Expenditure on RetraD· -

I dled personnel charpl 
toRevenne: 

7 

Voted 2.19.000 2.19.682 .. au--
-No",-fJOte/l 1.10.2fIfJ 1.09,618 682 .. 

6·B. -Miscellaneous Adjust-
menta between the Gen-

, ..... 7 

tral and Provincial Gov· 
ernmenta. ., 1,97.48,M3 Voted 2,14.14.000 18,611.667 .. 

N_fJOUtl 1,01.80.000 1,01.29.777 218 .. 
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Expenditure .. oompared 
with Grant 

Final Grant or Appropriation: 
Number and name of Grant or  or Expenditure. 

Appropriation. Appropriation. -. 

Leu than More thaD 
granted. granted. 

Ra. Re. Re. Ba. 

';PART ~  

A..-EXl'BmllTUlUll OlLUUJED TO 

RBVbUB-C07lld. 

'16·D Transfer to Fund for 
Eoonomio Development 
and Improvement of Rural 
Areas: 

Voted . 1,13,00,000 2,81,60,409 1,68,60,409 

'1'1. Refunds: 
Voted 1,16,40,000 1,18, '11,836 1,31,8311 
N(ffI,·lIOted . 2,91,24,998 2,93,47,017 2,22,019 

'19. Baluobiatan: 
Voted 27,10,000 26,67,955 42,045 .. 
Non·1IOttd 42,77,&76 42,67,762 9,613 .. 

SO. Delhi: 
Voted «, 13,000 43,98,456 14,544 
N(ffI,·1IOttd .2,li6,030 2,li3,203 2,827 

81. Ajmer·Merwara: 
, Voted 13,84,000 13,79,794 ~ .. 

NOfl.·fKJ4etj 1,36,370 1,37,034 .. ftU 

82. Andaman and Nioobu 
Ialands : 

Voted 29,0'1,000 2'1,01,275 2,06,725 .. 
N ofI..1IOt«l 2,46,382 2,44,464 1,918 .. 

83. Rajputana: 
Voted 4,15,000 4,13,521 1,479 · . N on-lIOttd · 7,li2,7IO 7,lil,063 1,647 .. 

84. Ceotral India: 
Voted 3,41,000 3,28,092 11,1108 .. 
N 0fI.-fJ0Iei. · 6,98,960  6,90,007 1,96& .. 

85. Byderabad: 
Voted 45,000 45,614 .. eu 
N~ 6,&1,877 6,86,7" .. ','16 

88. A. Aden: 
Voted · 6.70,009 5,46.525 1,J3,475 .. 
Nt1IHJfM4. 3,88,oli7 8,39,118 .. I,Ofl 

8'1. Expmditure in ~  
undfJl' the oontrol 0 the -
Seoretary of 8t&te : 

21,87,000 Voted · 20,50,548 1;81,452 · . N OA-fIOI«I I7,12,8()(J 16,99.&09 n,691 · . 
~
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, 

Expenditure &8 compared 
with Grant 

Final Grant or Appropriation. 
Number and name of Grant or or Expenclliare. 

Appropriation. ApproprlaMoQ. ." 

Leas than More than 
granted. granted. 

'I Ra. Ra. Ra. Re. 
," 

PART I.-CIVIL---oontd. 

A.-EIPDIDlTUllB OHABGBD TO 
RlIVEfUlII-COIICId. 

87. Expenditure in Enf:d 
under the coutrol. 0 the 
High CoamUasioner : 

Voted 24,80,000 !2,98,868 1,86,I.:! .. 
Nrm-tJOIM. 32,44,000 82,12,614 31,'1'16 .. 

~: 

Non-tJOIM. 2'1,'16,324 
PoltRcGl: 

2'1,26,182 49,142 .. 
Nrm-t1OWl . 1,31,66,246 1,&1,24,16'1 12,0'11 .. 

'roJIIW WaIM '""' Ward: 
Ilon·1lOIed . 1,86,12,9&8 1,86,86,"2 .. '1',364 

T.fTiIDrial '""' PolAIM:al Pea. .wu: 
Noa-11OIed ID,U,lJO() 80,62,089 .. 81M' 

; 

lhJfI{/alore : 
N on-tlOlell 16,39,803 16,36,466 8,848 .. 

If .... 1M. BkIIu .A.gtmt;y: 

N oa-tICIIed 1'1,44,460 1'1,49,662 .. 6,60' 

~ 18,91,67,000 20,21,07 ,JOB 46,61,187 1,76,11,893 
ToWJ 

No.""" 14,11,9'1,260 26,'I8,4t},896 14,16,89'1 11,'10,681 

B.-EnmmITUBJI CIUlIGBD TO ' 

CAPl'I'AL. 

88 • ~ Outlay on Security 
. ting:-

Voted 1,000 -1,11,108 1,12,908 

8 II. I'olllllt Capital Outlay: 
. 
Voted 1,000 .. 1,000 Non-__ .. .. .. 

O. ~ Work.-not 
to Reveuue : 

II 

Voted . 1,000 .. 1.000 .. 
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Number a.nd name of Grant or 
Appropriation. 

PART I.-CIVII.r--comd. 

B.-EXPBlIDlTUBlII OlIAlIGliiD TO 

A ~ • 

• t-A. Capital Outlay on Schemes 
of Agricultural Improve-
ment and Research: 

Voted 

91. Capital Outlay on Cummcy 
Note Press: 

Voted 

H. Capital Outlay OD Vizagapa-
tam Ha.rbour : 

Voted 
Non-voted 

I •. Capital Outlay on Light-· 
houses and Lightships 
(Not charged to Revenue) : 

Voted 

IIi·A. Civil Works not charged 
to Revenue: 

VolJed 
Non-tIOted 

116. Commuted Value of Pen· 
aiol18 i 

Voted 
Non.tIOtsd 

96-A. Expenditure on Retrench· 

Final Grant 
or E%pI!Ilditure. 

Appropriation. 

B.. 

7,00,000 

1,000 

. 18,43,000 
3,000 

1,000 

29,ll,OOO 
25,41,600 

B.. 

78,422 

-50,619 

14,69,462 
1,902 

-l,76,613 
-699 

31,73,724 
27,64,067 

ed personnel ~  

to Capital- I 

97. Delhi Capital Outlay: 

Voted 

Total 

1,000 
-39,000 

72,59,000 

1.27,19.000 

2S,OS.600 

-68,257 
-40,197 

72,13,103 

1,15.27,314 

27,26.()73 

[17TH SBPr. '1936. 

Expenditure as oompand 
with Grant 

or Appropriation. 

Lees than 
granted. 

Re. 

6,21,878 

51,619 

3,73,538 
1,098 

1,000 

1,76,613 
699 

69,257 
1,197 

40,897 

1.,114.410 

2,994 

I 

Morethao 
granted. 

Re. 

I,G,724 

%,22.Ml7 
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Expenditure &8 compand 
with Grant 

FinalGraDt or Appropriation. 
Number and name of Grant or or ExpenditDftl. 

Appropriation. Appropriation. 
Less than Morethaa 
granted. granted. 

Ra. Ra.  Ra. Rr. 

PART L-CIVI:L---em.cl 

C.-DIsBUlI8DIBlm! OJ' LOAlIS i 
AND ADvANOlI:II. 

98. Interest Free Advanoea : , 

Voted 70,98.000 71-06,632 .. 7,831 

99. Loans and Advanoea bear. 
inginterest: 

Voted 8,33,03.000 3,87,82,133 4,46,20,867 .. 
--

Total-Voted ,~, ,OOO 4,58,87,765 4,45,20,867 7,832 

Total-Civil 55,39,79,860  52,00,88,253 5,10,66.355 1,91,74,748 

Voted 29,22,77,000  25,95,22,285 5,05,36,464. 1,77,81,7" 

N 0fl·1IOted 26,17,02,860  26,06,65,968 26,29,891 13,92,991 

A. 

PART n.-POSTS AND I 
TELEGRAPHS. 

1 -ExpBlIDITUllli: ClIABGBD TO 

RBVENU:B. 

23. Indian Posta and Telegrapila 
Department: 

Voted 10,03,16,000 9,92,93.798 10,22,202 .. 
N cm-1IOted • 96,93,000 96,73,026 19,974 .. 

B .-EIPlDIDITUllli: OlUBGBD TO 
CAPITAL. 

I. Capital Outlay on Indian 
Posts and Telegraphs 
Department-{Not cluKge-
ed to,.-Revanne) : 

9 

Voted . 39,68,000 32,74,100 6,93,81Q .. 
NOfH1OI«I 2,000 13,304 .. 11,J01 

Total Pll8f'e >m.d Telegraphs ll,39,79,OOO 11,22,54,3J.S 17,35,986 1l.3(K 

. C::. 10,42,84,000 10,25,67,988 17,16,012 .. 
Total 

96,96,/100 I 96,86,JaO 19,974 11,JH 

L284LAD 
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Expenditure &8 compared 
with Grant 

Final GraDt or Appropriation. 
N limber and name of Grant or or Expenditme. 

Appropriation. Appropriation. 
. .. 

Leas than More than 
granted. granted. 

~ 

Ra. Ra. Ra.  Ra. 

PART :tn.-RAILWAYS. 

A.-EXPBNDlTUJIJIl OHABOBD TO 
RBVBlHlll:. 

1. Revenu&-Railway Board : 
I 

Voted. 8,45,000 8,13,960 31,040 .. 
Non-voted 3,73,000  3,70,369 2,641 .. 

-2. Revenue-Audit: 
Voted. 13,75,000 13,76,113 .. 1,113 
Non-ooted 3,28,000 3,33,906 .. 6,906 

1. Revenu&-Miscellaneous 
Expenditure : 

9,62,651 97,349 Voted 10,60,000 .. 
. NdrI-vote'd 12,61,00(} 12,78,4f)6 .. 27,4SI 

•• Revenue-Refunds: 
Voted 12,00,000 12,38,914 38,914 

6. Revenu&-Paymenta to 
Indian States and Com-
panies : 

Voted. 3,37,00,000 3,43,54,609 6,64,609 .. 
~A  Revenu&-Working Ex-

~M in n n  of 
Structural Works : 

Voted. 8,57,25,000 8,57,00,016 "'9153 .. 
Non-tK:M4 32,00,000 32,47,139 .. 47,1" 

6.B. Revenu&-Working Ex. 
~M n n n  8Ild 
Supply of l.ocomotive 
Power: 

Voted. 16,61,50,000 16,72,74,912 .. 11.2',911 
Non-tK:M4 14,69,000 14,69,686 9,316 .. 

6·0. Revenue-Working Ex· 
~M in n n  of 
a.rria.ge and Wagon 
Stock: 

·Voted. 5,81,75,000 5,89,92,265 .. 8,17,266 
NOR-tK:M4 8,16,fJ(}(} 8,07,338 7,662 .. 

d,1>. i1teveD_WotldDg 1b:. 
~M in Jl n  of 

errv 8te&mera and 
Harbo1ll'il : 

Voted. 31,35,000 31,14,872 20,118 .. 
N OR·1IOIaI • 241J(1O 17,208 .. 3,208 

---
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Expenditure &8 compared 
with Grant 

Fill&l Grant or Appropria.tiOD. 
Number and name of Grantor or Expenditure. . 

Appropriation. Appropriation. 
Lesathan More than 
granted.  granted. 

I Rs. Ra. Ra.  Ra. 
PART m.-RAILWAYS-

contd. 

A.-EXl'El!IDITUBE CHARGED TO 
REVEl'IUE--COnId. 

fl.E. Revenu&-Working 'Ex· 
penses---Expenses of 
Traffic :pepartment : 

, Voted 10,43,60,000 10,46,45,4D8 .. 2,l1li,"8 
NOfH!Oted 16,56.000 16,40,531 16,469 .. 

a·F. Reven_Working Ex· 
peilse&-Expeneee of 
General Departments : 

Voted 4,68,50,000 ~, ,  7,1M,643 .. 
Non-voted 24,73,000 24,48,310 24,690 .. 

6-G. Revenue-Working Ex. 
penses-Misoell8JlooUS Ex· 
penses : 

Voted .,23,20,000 4,,16,16,1119 8,03,781 .. 
Non-voted 14,80,000 14,74,218 6,7BS .. 

6-B. Revenue-Worlcing Ex· 
penses-Electric Service 
Department: 

1,16,431 Voted 1,19,66,000 1,18,4,8,669 .. 
Non-voted. 1,04,000 1,02,786 1,214 .. 

7. Revenue-Appropriation to 
Deprecia.tion Fund: 

~  Voted 13,73,00,000 13,71,76,961 .. 
I. BAmmue-Interest Charges : 

Voted 2,83,000 2,80,149 2,l1li1 .. 
Non-tIOted 31,81,41,000 31,77,25,6$1 4,16,379 .. 

9. Temporary withdrawals 
hm Deptecia.tion Fund : 

6,33,22,000 6,06,26,426 26,96,67. Voted .. 

Total {Voted 74,67,65,000 74.49,76.480 47,10.791 29.22,271 

.. N un-votetl 33.13,14,000 33,09,15,557 4.82.152 83,709 
-

B.-ExPENDITURE CHARGED TO 
CAPITAL. 

11. Capital-New Construc· 
tions: ,'. 

8,87,146 Voted . 26,00,000 17,12,864 .. 
N C1rHIOtetl 1,16,000 1,13.082 !,918 .. 

12. Open Line Works: 
13,22,01,000 8,7416,617 4,,47,85,383 Voted .. 

N OJI,-fItII«I 2,73,00IJ 2.44,459 28,541 I .. 
L2MLAD G2 
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I 

I Expenditure as compared 
with Grant 

Final Grant or Appropriation. 
Number and name of Grant or or Expenditure. 
. - Appropriation. A ppropriatian. 

Less than More than 
granted. granted. 

Rs. Re. RI. R8. 
PART A L AY~ 

COfIdd. 

B_-ExpElIDlTUXE CHABGED TO 
CAPl'l'AL--Condd. I 

Didarpe oj DtbenW.ru : 
NIm-t/OIed 39,93,000 39,86,158 6,842 .. 

Total {Voted 13,48.01,000 8,91,28,471 4.56,72.529 .. 
. . N Im-IXIIed 43,82,000 43,43,699 38.301 .. 

Total RGUway8 1,21,72,62,000 1,16,93,64,207 5,09,03, T.'3 30.05,980 

Voted 88,15,66,000 83,41,04,951 5,03,83,320 29,22,271 
N on-1XIIed 33.56,96,()()(i 33,52,59,256 i 5,20,453 83,709 

PART IV.-DEFENCE SER-
VICES·.,_ 

A.-ED'ElIJIITUlm OIlABGED TO 
I REVENUE. 

De/enu Serf1icu-El/ecti_ 
17Uliar---N Im-IXIIed 34,20,89,000 34,23,92,000 I 3.03,000 

De/moe Bt.n!iu8-El/ective- I 
Eflfla1Ul,-N 1m-voted 6,11,18,000 6,04,44,000 . 6,74.000 .. 

De/t:fICe Service8-N on-e!fec-
ti_I1IIliar---N on-tJOted 3,66,25,000 3,65,63,(J00 62,000 .. 

De/mce Service8-N rm-e!fecti_ 
Eflfla1Ul,-N rm-tJOtea 5,00,70,000 6;01,36,000 .. 66,000 

De/enee Re8en)e F'Il1Ul--N on-
mted I 50,26,000 68,93,000 -- 18.67.009 

i 
Total Defence Servio_N DIa-

l 

tJOtea 49.49,28,000 49,64.28,000 I 7.36,000 .22.36,000 

Grand Total . 2.38,01,48.860 2.29,81,34,!778 10.64,42.114 2.44..28,032 

Voted 1,27,81,27.000 1.19,61,95,224t 10.26,35.796 2,07,04,020 

Nrm-t/OIed 1,10,20,21;860 1,10,19,39,554 38,06,318 3'1.24.012 

I I i 
, 

• The figgrea are ".088. ']', . 

t This amount is leas thaD. that given in Aooount No, 12 of the Finance and Revenue 
Accounts of the Government of lDdia for the year 1934-35 by lh. I which is due to round-
ing. 

t This amount is greater thau. -that gival in Aoeount No. 11· of the Finance and 
ReYenne Accounts of tbe Government ofadia for the year 19M-36 by B&. 21 which is due to 
rounding. 
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APPBNDIX In. 

LETTER FROM Sm EBNEST BURDON, K.C.I.E., C.S.I., I.C.S., AUDITOR Gli:NERAL 
IN INDIA, TO THE SECRETARY TO THE GoVERNMENT OF INDIA. FINAN01i:' 
DEPARTMENT, No. 118-Ru./I25/35, DATED THE 27TH MAy 1936. 

SUBJECT :-App"opriatioo Acmuni.s (Oif,u) 1934-35 and the Audit Repot1 
1936. 

In accordance with the provisions of rule 15 (1) of the Auditor General's 
Rules framed under Section 96D.(I) of the Government of India Act, I have the 
honour to transmit herewith two copies of the Appropriation Accounts ot the 
Central Government (Civil) for the year 1934-35 and the Audit Report, 1936, 
together with two copies of the Commercial Appendix to these documents, 
prepared by the Accountant General, Central Revenues, for submission to the 
Public AccoUllts Committee and for necessary action by the Government of 
India. . 

2. Two copies of the accounts of receiptf. and disbursements of the 
Secretary of State and the High Commissioner for India, on behalf of the 
Central Government, under the heads other than those relating to Military 
Services, for the year 1934-35, together with two copies of the relevant Appro-
priation Accounts, and the reports thereon, prepared by the Auditor of htdian 
Home Accounts, are also forwarded. 

3. I append 88 usual the following subsidiary statements :-

Statement A·-giving particulars of all. Central Voted Grants and 
Non-voted Appropriations for the year 1934-35, the expenditure 
incurred against them and variations between the two. 

Statement B-showing the excesses over voted grants which require 
the vote of the Legislative .Assembly. 

Statement C-showing excesses over Non-voted Appropriations which 
require the sanction of the Government of India, Finance De-
partment. 

4. The Appropriation Accounts and the Audit Report of the A~ A) n n  

General, Central Revenues, together with the Appendix containing Commercial 
Accounts, have, 88 usual, been examined in detail under my instructions and 
I find them generally to be in order. I have no supplementary comments of 
my own to add at this stage. 

5. In accordance with precedent I have· added a "Key" statement 
(Statement D) in which I have brought together-

(a) Firstly, a reference to each of the Appropriation Accounts of grants 
and appropriations for which each of the several department. 
of Government is responsible, and 

(b) Secondly, linked with the references to tha Appropriation Accounts 
of each grant, etc., enumerated 88 in (a) preceding, aU points of 
importance arising out of each account which the A ~ n n  

n~:  bJ: , ~ to notice , ~ J in  his ~ n J i  or 
elsewhere. 

:~~ APIiendix. II. 
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The purpose of the "Key" statement· ie to give practical assistance to the 
,,~ n B of Government ~ th? members of the Public Accounts ~

lJ).lti;ee ill carrying out, the exammation of the accounts and the report which 
now devolves upon them. 

6. The last enclosure to this letter, Statement E, gives particulars of the 
overdrai't8 on current account taken by the provincial Governments at the 
expense of the Central Government during the year under report. A com-
parison of the figures with the corresponding figures of 1933-34 indicates that 
BOme improvement has again been effected. The highest net overdraft waa 
Ra. 160 lakhB in the month of December 1934. As on previous occasions the 
province most hea'O'ily and most continuously overdrawn was Burma, BihiU' 
and Orissa follows closely after, and the Central Provinces, Bengal and Assam 
also had to incur considerable overdrafts for the purpose of financing their 
QUrrent account. 

STATEMENT B (Paragraph 3). 

(1934-35.) 

Statement showing the excesses over Voted Grants which require the vote of 
the Legislature. 

Exceaa 
Item Name of Grant. Final Actual requiring the 
No. Grant. Expenditure. vote of the 

Legislature. 
Re. R8. R8. 

-I 19·A.-ExeiBe ~ ,OOO 4,70,350 2,350 
'1 O ~ 17,01,000  17,07,987 6,987 
3 25.-Interetlt on ()rdiQry Debt, etc. 23,92,000 24,62,541 70,542 

4 l;l6.-Interest on Miseella.neoUB OblllJa-
tiona 62,47,000 63,78,097 1,31,097 

5 28.-Executive Council 73,000 82,955 9,955 

• 29 . ......()ouncil of State 1,41,000 1,44,790 3,790 
V BO.-Legislative Aaembly and LegisIa. 

tive Assembly Department. 7.68,000 7,69,114 1,114 
8 82.-Home Department 5,84,000 5,88,798 4,798 
9 42.-Payments to Provincial Govern-

menta, etc. 1,50,000  1,51,583 1,5S:} 
10 44.-Administration of JUiltice 53,000 53,250 250 
II 47.-LighthouIle8 and Lightshlpe 9,13,000 9,56,460 ,~ 
11 5O.-Geologioal Survey • 1,91,000 1,91,247 U7 
13 53.-Archaeology 9,48,000 9,58,837 10,837 
14 58.-Public Health 6,84,000 7,09,329 25,329 
u; 63.-Aviation 13.90.000 13,90,561 561 
16 65.--C'..ensu8 .  .  . 3,000 3,130 130 
17 67.-Emigration-External. 1,84,000 1,91,390 7,390 
18 72.-Mint . 19,43.000 19,63,408 24,408 
19 75.-Stationery and Printing 33,43,000  34,20,074 77,074 
20 76-A.-Expenditure on Retrenched 

personnel charged to Revenue 2,19,000 2,19,632 632 
~l l f~ to the FuQd for 

Econolllic Developments and 
Improvements of Rural Aree.a 1.13,00,000 , , ,~ 1,68,60,409 

U '17.--.RefuDd8 • ,~,OOO , ~ 2,31,836 
23 !I5.-Hyderabad .  •  •  . . f5.000 f5,414, 614 
24; 96.-Coinmuted Value of Pensions 2tI,lI,OOO 31,73,724 2,62,724 
25 98.-lBtereet Free Advances 70,98,000 . n,06._ 7,632 
!6 2.-Revenue-Audit 13,79,000 13,76,113 1,113 
t'J '.-Revenue-Refunds "'00,000 12,38,914 38.91' 
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~ 
~  

;a 

• 
30 

31 

Name of Gr&oI;It. FinrJ Aotoal 
Grant. n i ~  

BI. Rs. 
~n n ,  to India,n 
States and Companies .  . 3,37,00,000 3,43,64,609 

6·B.-Rev8DIle-Working E ~ 

M in~ and Supply 01 
L ~ i  Power. •  . 16,61,50,000 16,72,7.,912 

6.C.-Rev8Due-Working Expense&-
il&iutenaD08 of Carriage and 
Wagon Stock. .  .  • 5.81,71.000 5,118,92,266 

6.E.-Revenue-Working E ~ 

El ~ of Traftio Depart. 
ment 10,43,60,000 , ,~,~  

STATEMENT C (Paragraph 3). 

(1934-35.) 

~E llll 

requiriQg tIte 
vote oJ the 
. LegiIlatU1'8. 

Ik 

6,64,609 

1l,U,912 

.,17.265 

, ~ 

Statement showing excesses over Non-voted Appropriations which require 
the sanction of the Government of India, Finance Department. 

N fA i i ~ Final Actual 
Appropriation Expenditure. 

Re. 
1 25.-Interest on Ordinary Debt, etc. 
2 28.-Executive Council 
3 36.-Finance Department 

• 2,48,08,000 
4,65,505 
3,1"'.79 

4 4O.-Department of Induatries and 
Labour .... 

5 42.-Payments to Provinoi&l Govern· 

6 
7 
8 
9 
10 
11 
12 
13 
1. 
15 
16 
17 
18 
19 
20 
21 
22 

menta, eta. 
43.-Audit 
5O.-Geologioal Survey 
51.-Botanic&1 Survey 
M.-Miues •  • 
li7.-Medical Services . 
58.-Public Health 
70.-Indi .. n Stores Department 
76.-MiscellAneous 
77.-Refunds 
81.-Ajmer.Merwara 
85.-Hyderabad . 
85-A.-Aden 
Frontier Watch and Ward 
Territorial and Political Pensions 
Western Indian States Agency 
96.--Commuted Value of Pensions 

~ i l Outlay on Indian Posts 
and Telegraphs Department 
(Not charged to RevllIlue) 

23 2. -Revenue-Audit 
U 3.-Revenue-Miscell&noous Expendi. 

". 't.Ie •  •  •  •  • 
25 6-A.-Revenue-Working BxpenES-

Mainte_ of Struotural 
Works 

26 6-D.-Re_WorkiDg Expensee-
Maintensnce of Ferry St.men a_ fIat,"-,. • 

1,20,120 

63,400 
7,93,000 
2,16,500 
32,828 
1,08,]06 
2,10.052 
1,35,800 
1,02,000 
26,67,479 
2,19,24,998 
1,36,370 
5,31,877 
3,38,057 

1,85,12,938 
30,25,000 
17,44,450 
25,41,600 

2,000 
3,28,000 

12,111,000 

Re. 
2,56,07,026 
',56,343 
3,15,816 

1,20300 

63,495 
7,99,674 
2,16.872 
34,17" 
1,09,196 
2,10,866 
1,36,9'15 
1,02,030 
26,81,751 
2,93,47,017 
1,37,034 
5,36,792 
3,39,118 

1,8585,292 
30.62,069 
17,49,652 
27,64,067 

13,3M 
3,33,906 

12,78,468 

32,47.16 

27,208 

Excesa 
requiring the 
sanction of 
the 

Government 
of lJ)4ia. 

Re. 
7,99,026 

838 
1,337 

180 

911 
6.67. 
372 
1.346 
1,090 
813 
1,175 
30 

14,272 
2,22,019 

66<i 
4,911) 
1.061 
72,3M 
37,069 
5,202 

2,22,467 

11,304-
5.906 

47,139 

3,208 
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STATEMENT D (paragraph 5.) 

• Key' statment to the Government of India Appropriation Accoun1:8 (Civil) 
1934-35 and the Audit Report 1936, Commercial Appendix, Home Audi-
tor's Reports on the Accounts of the Secretary of State and the High 
Commissioner for India for 1934-35 and the latest Quarterly Statement 
(part I) of outstanding recommendations of the Public Accoun1:8 Com-
mittee showing in conjunction particulars of Appropriation Accounts 
of grants and appropriations for which each of the several departments 
of the Government of India is responsible and all matters and comments 
of importance. connected with these accounts. 
R. = Government of India Appropriation Accolmts «(livil) and A'1dit Report. 

C. A. = Commercial Appendix to the above. 
S. S. = Home Auditors' Report on the Acconnts of the Secretary of State in Council of 

India (Section I--Civil portion). 

H. C. = Home Auditor's Report on the Accounts of the High CommiBBioncr for India 
(Stlction I-Civil portion). 

Q. S. = Quarterly statement (Part I-Civil portion) of outst&llding 1'l'commendatioll8 
of the Public Accounts Committee (Quarter t'nding January 1936). 

ll' NA ~ E DEPARTMENT. 

(1) General--
(;) Changes in the form and structure of Accounts 

(li) Important Ac('ounts changt's .. 
(iii) Financial re3ults (Revenue Account, expenditlJre 

outside the revenue Account and debt pOSItion) . 
(ill) Review of demands for grallts, reductioll8 made 

by the Legislature, Restoration by His Excel. 
lency the Governor General, Supplementary 
grants, general results of appropriation audit, 
savinga and on excesses over voted grants and 
non· voted appropriations, accuracy of budgetiDg, 
control of expenditure, '3tc. .  .  •  • 

(II) Standard adopted in explaining variations bet.ween 
morlified grants and actuals .  .  .  . 

(iii) Pn bli" Accounts Committee's suggestion to iPclude 
in flltmoe Appropriation Accounts the prop:ressive 
ILccounts of ex penditnre from funds like those 
f'.lr thl' reconstruction of earthquake damage in 
Bihar, t.he Deve!oPilJent of Civil .AviatiolJ, Broad· 
casting, etc. 

Paragraphs 2-4R, paragraph 
6 H. C. and paragraph 
18 S. S. 

Paragraphs 5-23 R. 

Paragraphs 2i-·26 R. 

Paragraphs 38-61 R. 

Note 30B page 45 R.. 

Serial No. 1 Q. S. and laBt 
BU to· paragraph of paragraph 
2R. 

(lIii) Pu hlie Accountll Corumittoe's 8:lggestion that when 
the Finanre Department go to t.hl' .Assembly 
for a RIIPlJem611tar,v grant for a portion of f,he 
amount required for a Bl'heme as a whole the 
particular aub·h .. ads under which savings are 
R,vailable should be ill ~ l in the 8upplt'mentary 
demunds .  .  .  .  .  .  . Seria.l No.2 Q. S. 

(lIiii) Progressive Ac('oant of the Fund for dealillg with 
earthquake damal';BtI (Bihar) .  .  .  . Paragraph Ill) itrn (3) R. 

(iz) Fund for dealing wit.lt (lart/lquake damage (Bihar)-
. Geneais of. .  . .. .. PlIl'agraph 64 item.'(iM1 R. 
(x) Maximum rate ofleave sslary during specia.ldi'l&biJity . 
. leave .  .  .  .  . .'. - . Paragraph loB. R. 
,(z:s)' n~  'allowance, of aftl,-crs on deputation ' 

in the t:uitt'd Kingdom .' .  •  " .._. Paragaph16K-R. 
(:ni) Reserved rights ill respt'('t of red,Jctio .. ofo.tatea of -.. , ':,' ,., "!. ,. 
.. . pay." ,! "  - • ";",n' • .. Paragqpk.J'l.JI,/L,.., 
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FINANCE DEPABTIIENT-"Id. 

(2) (kant No. ZfI-Staml'8-
Appropriation Account 

Supplementary gr&llt 
Exue&l over voted grant .  .  .  •  .  . 
Commercial Account.s and review, etc .• of the Security 
Printing, India, including Central Stamp Store, Nasik 
Road •  . 

Comparati ve statement of profits and 1088811 and turn-
over •. .  . 

General re"iew and important n ~'l l i  

Printing, India 
Stores transactions 

(3) (hant No. 2:i.-b.tereBt ()rdinary lkht, etc.-
Appropriation Account . 
Notes on Appropriation Account 
Reduction or avoidance of Debt . 
Supplementary grant 
Excess over voted grant. . 
Exooss over n n ~ , i i iJ  

Interest on liability assumed in respect of BritiSh Govorn-
ment War Loan • 

Bank'A charges for the management of" eu1aoed" rupee 
debt in London ...•. 

Voted Excess in English portion of tho Expenditure 

Pages 75-76 R. 
Paragraph 42 item (1) R. 
Paragraph 48 iwm (2) R.. 

Paragraphs 28--51 C. A. 

Paragraphs 18 (i) Ilnd 19 C. A. 

Paragraph 22 (i) C. A. 
Paragraph 24 (i) C. A. 

Pages 84--86 R. 
Page S6 R. 
Paragraph 27 R. 
Paragraph 42 item (2) R. 
Paragraph 48 item (3) R. 
Paragrllopbs 49 itell< (1) and 
1'1 R. 

Paragraph 2 S.  S. 

Parftgraph 3 S. S. 
Paragraph IS S. S. 

(4.) Grant No. 2fi.-Interest on MiBullaflCOlU O~ 
Appropriation Account • Pages 87 ~~  R. 
Supplementary grant. 
Saving on non-voted. appropriation 
EXI'8118 over voted grout 

(6) Grant No. 27.-Staff, HOU/leAold aAd ,AUo_1ICU 0/ '-'e Got.· 61_ General-
Appropriation Account . 
Notes on Appropriation Account 

(8) Grant No. 36.-Finance f l'll~

Appropriation Accol!nt • 
Excees over non-votA.i appropriation. •  • 

(7) (hant Ko. 42.-Payments to Prof1ifICtal ao..em-,.,., etc.-
Appropriation Acconnt 
ExctlAS over voted grant. . 
Excess over non-voted appropriation 

(8) Grant No. 43.-AurUt--· 
Appropriation Account .  . 
Audit of Secret Service Expenditure 
lb!ultA of outaide Audit.. . 
Audit of CUHt.oms Revenue .  . 
Excess over Non-voted Appropriatioll'. •  ,  • 
ProJ.lOsal for 1\ continuous audit of the accounts of New 
Delhi M'l i~i l Committee . 

19) Grant No. b,1-A.-7'rans!er to the j'uAd/or '-'e ) M~ n  
fOi :il ~ i i l

Appropriation Account 
Supple..nentar.v GrlUlt .  .  .  .  .  . 
Fund for the DtlvelopmllDtof Ch-il Aviation, genesis 

of .  .  .  .  .  .  .  .  . 
lli ~ .A('count of the F'lDd for the DevelopmenL 

of Ch-il.\'\'iatioll. ,  .  .  .  .  . 

(10) 'f ,l~  1l9-.4.-7'rans/erJo the Fund/or the Develop-ment 
. 0/ Hrooa,=,ting-
AppropriatIOn Ac('()unt .  •  •  •  •  . 
Fund for the n"velopment of Broadcaating, geru!8ia of , 
Proj!!eS!flVeA('('ollnt of the Fu.n<i· for ~  ll ~ 
of B: O ~ ,n  . '. .  . 
Snllplementrir; griHit . 

Paragrallh 42 item (3) R. 
Paragraph 47 R. 
PlIora.gra.phs 48 item (4) 
51 R. 

Pages 90-91 R 
Pag" 91 R. 

Pages 102-103 R.. 
Paragraph 49 R. 

~ lOR R. 
Parl\grlloph 48 Item (9) R. 
.Paragraph 411 R. 

Pall'e8 100·))0 R. 
Paragraph 63 R. 
Paragraphs 66-67 R. 

~ ll 69 and 71i R. 
PlIoragraph 49 item (2) R. 

Paragpaph 68 R. 

Pa.Q;c I ill R. 
~ )  42 ih,m (7) R. 

Paragraph f.4 item (i) R. 

ParllJ!Taph 65 item I R. 

Page ~ n. 
Paragrr.ph 64 item (ii)-n. 

Pa1"&tr""h 6Ii it.em 2 R • 
. Paragntph 42 item (8) R. 

and 



(11) GrGnt No. 7I.-Ourrency-
Appropriation '~ lln  • 
Nute on Appro}Jriation Account 
llL ~n  Comments . 

Supplementary grant .  .  .  •  .  . 
Commercial Accounts anrl review, etc.-of the Currency 
Note Press, N asik Road .  .  .  . 
Compd.ra.tivtl statement of profits and 10!!!l6s and turn-
over 
Stores t·ransactions 

General review and. important comments 
(12) Grant No. 7?-·jJfint-· 
Appropriation Account .  . 
Note regarding audit of Pro Jorma accounts • 
Stores Accounts and reviews 

Supplementary grant . 
ExcaMs over voted grant .  .  .  .  .  . 
Public Accounts Committee's snggestion concerning the 
instructions to the Mint Masters for the verification of 
stores t.o be·done every year. .  .  .  . 
Public Accounts Committee's suggestion for considering 
the question of writing <fown the value of obsolete stores 
in the Mints. .  .  .  .  .  . 
Saving of provision voted to cover stonlS purchased by 
the High Commissioner under this grant 

(13) (kant No. 7.1-A.-7'ranaJer to the RoGd Development 
F1l.nd Re8erve- , 
Appropriation Account 
Supplememary grant. 

(14) Orclnt No. 74.-SuperGnn'ltation AUowta_ GM Pen· 
BionB-
Appropriation At'count 
Supplementary grant. .  • 
Savings on non-voted appropriation 

(15) Grant No. 76.-MtBuUan.wuB A.-Allowanoe.8; E.-
Oompe71.BationB; F.--RentB. Ratu Gnd Ta.reB on Oefllml 
Building8 ; K. l'.-Other i n~ ; f ~ cllGrge8 (pari-
ly) f N.-PaYUle'llt8 ariBing out oj the Military LGnd 
Scheme- . 
Approprition Account. •  . 
Excess over non-voted appropriation . 
Notes 1 and 3 on Appropriation A.coountb 
Important comment .  . 
Unnecessary Supplementary Grant 

(16) Grant No. 76·.4 .-E.tpendit'ltre on retrenched perB01&nel 
cliGrged to Revenue-
Appropriation Account 
ExOO8s over voted grant 

(17) Grant No. 76·B.·-.lfiscellalk!ou8 adjuBtmentB between !lIe 
Oentral and Provincial Governments -
Appropriat.ion Account 
Note on Appropriation Account 

(18) Grant No. '/6·D.-TmnBjer to the FundJor Eoono?nlC be-
velopme'llt and I mprOfleIMN oj Rural A.rea&-

[l7TR ....... HI6. 

Pa!l;tIB 203-205 1\.. 
Page 205 ~ , 

Paragraph 72 a",d Pages 206--
208R. 
Paragraph 42 item (9) R. 

Pl<ragraplls 52-69 C. A. 

Paragraphs 18 (ii) and 19 C. A. 
Paragraphs 24 (ii), 25 IIJld 27 
(a) C. A. 
Paragraph 22 (ii) C. A. 

Pages 209-210 R. 
Pages 210 R. 
Paragraphs 70 and 73 and gagea 
211-213 R. 
Paragraph 42 item (10) R, 
Paragraph 48 itom (18) R. 

Serial No.3. Q. S. 

Serial No.4 Q.S. 

Paragraph 10 H. C. 

Page 237 R. 
Paragraph 42 item (12) R. 

Pages 238-241 R. 
Paragrapb 42 item (13) R.. 
Paragraph 47 R. 

Pages 254-257 R. 
Paragraph 4!! item (6) R. 
Page 258 R. 
Page 258 and Paragraph 7. R. 
Paragraph 58R. 

Page 259 R. 
Paragraph 48 item (20) H. 

Page 260 R. 
Page 260 B.. 

Page 261 R. . Appropriation Account 
Supplementary grant. 
Excess over voted grant 

, Paragraph 42 iteiu (14) R .. 

ProgreHSive Account of the Fund for Economic Develop-

Paragraphs 48 item (21), 51 and 
MR. 

ment IUld Improvements of Rural Ania8. •  . Paragrapl! l ~  (4) R, 
Fund.. for the J;>evelopment and Improvement of Rural 
~ : n~  of . •  •  .  .  •  .  . ~~J lb i, : i~~~ , 
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FIN A..'JCE DIilPARTMKNT........oomd. 

(19) G,mnt No. 77.-:-Retll'nd8 ; 1l.-,c1trrency ; F.-Reuipl8-in-
ald 0/8nper(J1I'n1tatton i G.-MI8ceUafI;WUIJ Revenue (partly); 
H. 7.-Intereat; H. 19 (l).-]flnt; H. 22.-Mis-
cellaneoua (partly)--
Appropriation Account 
Excess over voted grant 

Excess over non-voted appropriation 

(20) Grant No. SG.-Expenditure in England under the /lOntrol 
of the Secretary oj 8tate-
Appropriation Account 
Voted savings. .  .  .  .  .  .  . 
Contribution by His Majesty's Government in respect of 
the Administrative expenses of t,he India Office. . 

Reparation receipts 
Secret Servi".tl . 

(21) GraM No, E~n i Y  in England under the /lOMrol 
0/ the High C'ommiJIllioner-
Appropriation Account .  .  .  .  .  . 

~ not CORt of the High Commilllioaer's tWtablisl\Dltlnt 
P..ec.r,j fiootion of ('&dre 
Vot",d savingll . 

(22) Non-ooted /Ipproprifitiofl·-TerritorM and Political Pen. 
Bions-
Appropriation Acco'mt . 
Note on Appropriation Account 
E ~ over nOIl-voted appropriation 

(23) amnt No. 88.·--47apital O ~  on SUMrity. Printi'llf/-
A iJpropriation Account .  . 
Note on Appropriatioa Ac(,onnt . 
Saving on voted grant .  .  •  •  .  . 
Oommercial Aecounts fas under item (2). 2()......Stamps] 
Comparative statement of profits and lOMe!! and. tnrn over 
8toOres tra.nsactiOllll. .  .  . 
General review and important comments 

(24) Grant No. 9.1.--OaritalOutlay on C'urre'RCI/ Note Pre88-
Appropriation Account 
S&vinl! on vot.ed grant .  .  . 
Commercial Acconnts [as I1nd"r item (II), 7I--CurrencyJ 
Comparative statement of profits and losses and turn over 
Stores transactions 

General review and imprortant comments . 

~) Grant No. 96.-Cornmutea Value 0/ ~ 
Appropriation .\ccount 
Note on Appropriation Account 
Sopplementarygrant .  . 
Excess over voted grant 

EXC688 over non-voted appropriation 

(26) arant .'1'0. !l6-A.--Expenditurc at< retrenched pe1'6(1n.UlI 
charged to Capi.tal-
AJlpropria.tion Account. 

(27) Grollt "Yo. 9S.-Intere8t Free AtltItJ1I&U-
Appropriation Account 
SuppleDlentary grant 
EXce88 over \'oted grant • ......:. " 
Ex0e8s ia'Ebg&Il.potl'tiOll.oHhe ~  " 

Pages 262-265 R. 
Paragraphs .1-8 item (22) &lid 
51 R. 

Paragraph9 49 item (77) and 51 
R. 

Pa.gt'3 343-346 R. 
Paragraph 18 S. S. 

Paragraph 4 R. R. 
~  8. S.  S. 

Paragraph 7 8. S. 

p&ges ~i  R. 
Paragraph I H. C. 
Paragraph 2 H. C. 
Paragraph II H. C. 

Pages 1177-379 R. 
Page 37il R. 
Paragraph 49 item (10) R. 

Page 389 R. 
Page 389R. 
Paragrajlq 44 R. 
Paragraphs 1I8-51 C. A. 
Parl1{lraphs 18 (i) and 19 C. A. 

~  24 (i) C. A. 
Paragraph 22 (i) C. A. 

Page 393 R. 
Paragraph 44 R. 
Paragraphs 52-69 C. A. 
Parltgrapm 18 (ii) anti III O. A. 
Paragraphs 24 (iii, 21i and 27 (a) 
C. A. 
Paragrarh 22 (ii) C. A. 

rages 401-402 R. 
Page4fl2 R. 

~  4t item (17) R. 
Parr.graphs 48 irem (24) and 51 
n.. 
PaTagraphs 4f1 item (Ul and 61 
R. 

Page 403 R. 

Page4UR .. 
Par:lgJ'll ph 42 item (19) H. 
~  iteRl: (JlI)R-

~~ ~ '  " 
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FINANCE DEPARTMENT--coradd. 

(28) Gram No. 99.-£oom and Advancu bearing intereat-
Appropriation Acoount. • 
Notes on Appropriation Account. 
Important comments . 
Saving on voted grant 

Pages 412-413 R. 
Pagea 413-414 R. 
Page 414 R. 
Paragraphs 44, 60 and last 
sentence of paragraph 47 R. 

Review of Loans and Advances by t.he Central Govern-
ment.. .  .  .  . Paragraph 28 R. 

Advances to Provincial Loans Fund . Paragraph 29 R. 
Loans to Indian States, Public Bodies and persons, 
etc. .  .  .  .  . Pararaph 30 R. 

Advances to Government servants Paragraphs 31 R. and 5 H. C. 
Loans to Persia. '. •  •  •  •  .  . Paragraph 9 S. S. 
Recoveries from the Saudi Government on account of 
debt. .  .  .  .  • Paragraph 13 S. S. 
Delay in repayment of an advance Paragraph 4 H. C. 

CENTRAL BOARD OF REVENUE. 

(1) Gram N ~

Appropriation Account .  . 
Notes on Appropriation Account • 
Important comment 

Pages 51-53 R. 
Pages 53-54 R. 
Pages 54--55 and paragraph 
75R. 

Report on results of revised system for audit of Customs 
Revenue .  .  .  .  .  •  .  . Paragraphs 69 and 75 R. 
Reduction made by the Legislature • .. Paragraph 39 R. 
Restoration by His Excellency the Governor General . Paragraph 40 R. 
Public Accounts Committee's recommendation that the 
revised system of concurrent audit of Customs Revenue 
be made permanent 

(I) Gram No. l'l.-Tazu on ~

Appropriation Account 
Remissions of Revenue 

(I) Gram No. 18.-8a1t-

Serial No.5 Q. S. 

Pages 56---57 R. 
Note on page 57 R. 

Appropriation Account .  •  •  •  .  . Pages 58-66 R. 
Statement of expenditure on works-Northern India Salt 
Revenue Department .  • 

Unnecetl8&ry supplementary grant 
Statement of 10_ _  .  .  . 
Recovery of Establishment charges waived 
Store Accounts, reviews, etc. .  • 

Note on the Appropriation Account 
Important comments . 

Remission of Revenue 
Commercial Accounts and review, etc., of Northern India 
Salt Revenue Department. 
Comparative statement of profits and 101l8eB and turnover 
of the Northern India Salt Revenue Department. • 
l:ltores transactions of the Northern India Salt Revenue 

Page63R. 
Paragraph 58 R. 
Note 3 on page 66 R. 
Note 2 on page 66 R. 
Paragraphs 70 and 76 and 
pages 66---68 R. 
Note 1 on page 66 R. 
Pages 68-69 and paragraph 
76R. 
Note 4 on page 66 R. 

Paragraphs 70-98. ,C. A. 

Paragraphs 18 (iii) and 20 C. A.. 

Department . _ Paragraphs 24 (iii), 25 and 26 
C.A. 

General review and important comments of the Northern 
India Salt Reveuue Department •  •  .  . Paragraph 22 (iii) C. A. 
Commercial Accounts &Ild review. etc .• of the Pritchard 
Salt Works and Main Salt Stores, Kharaghoda. Paragraphs ~ l  C. A. 
Comparative statement of profits and 101l8eB and turnover 
of the Pritchard Salt Works and the Main Salt Stores, 
Kharaghoda . Paragraphs 18 (iv) and 200. A. 
Store8 traIisactions of the Pritchard Salt Works and the 
Main Salt Stores, Kharaghoda •  •  - •. Paragraphs 24 (iv). 2lI &lid 26 . nA. 
General jMieW' ~ important comments of the Pritchard - -, -
Salt Works anlt the .ain Salt Stores, KJuuastloda .' ... ParagNiph 2t{.iV) C.A, 
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CENTRAL BOARD OF REVEN1JE....-condd. 

(4) (haM No.llJ.-Opium-
Appropriation Account •  •  • 
Account of payments to States in Ma.lwa. 
Accounts of payments to cultivators 
Notes on the Appropriation Account 
Saving on voted grant .  .  •  •  •  • 
Commercial Accounts and review, etc., 'of the Opium 
Factory. Ghazipnr .  .  .  •  •  •  . 
Comparative statement of profits and 1088es and turnover 
Non-inclu.ion of the Stores transactions 
General review and important comments 

(5) (kant No.19·4.-Euis&-
Appropriation Account 
ExceBB over voted grant 

(8) Grant No. 20.-8tampll-
See item (2) under Finance Department. 

(7) (kant No. 41.-Central Board. 01 Retlelltu-
Appropriation Account .  .  .  •  • 

(8) Grant No. n.-Refund8--A.-CtUIlom8; B.-Tazu OIl 
Incomt; C.-Salt; D.-Btamps(porlly); H.l.-Opium; 
H. 3.-Ezl:lsP (partly}-' 
Appropriation Account 
Supplementary grant . 

HOME DEPARTMENT. 
(1) (kant No. 28.-Ezeculive Ocm'l&Cil-

Appropriation Account .  • 
Note on the Appropriation Account 
Exoesao over voted grant .  . 
Excess over non-voted appropriation 

(2) (kant No. 32.-Home Departmt.nt-
Appropriation Account .  • 
Notes on the Appropriation Account 
EXC8BB over voted grant 

(3) (kant No 33.-Public Service O ~ 

Appropriation Account 
Note about fees realised 

Pages 70-72 R. 
Page 72 R. 
Page 73 R. 
Page 72 R. 
Paragraph 44 R. 

Paragraphs lIS-1M C. A. 
Paragraphs 18 (v) and 20 C. A. 
Paragraphs 17 and 27 (6) C. A. 
Paragraph 22 (v) C. A. 

Page 74 R. 
Paragraph 48 item (1) R. 

Page 107 R. 

Pages 262-263 R. 
Paragraph 42 item (15) R. 

Page 92 R. 
Page92R. 
Paragraph 48 item (5) R. 
Paragraph 49 R. 

Pages 96--98 R. 
Page 98 R. 
Paragraph 48 item (8) R. 

Page99R. 
Page99l!-' 

(4) Grant No. 44.-Administraticm 01 JIUtiu-
Appropriation Account • Page 111 R. 
Excess over voted grant 

(5) Grant No. 45.-Poli-:e-
Appropriation Account . 
Note on Appropriation Account • 
Unnecessary Bupplementary grant 

(6) (kant No. 65.-Censtt8-
Appropriation Account; .  . 
Note about progreasive expenditure 
Saving on non-voted appropriation 
Exce88 over voted grant 

(7) Grant No. ' Mi Jl ~B  1.-8ub8criptioM 10 
NevJIJ .Agenciealor supply 0/ Telegrams; O'"7Do116tioM 
lor charitable 'jIUrpoBU. etc. (Voted) (portly); D. a.-
Otler OommissioM aM OommitteeB-{i) In.dian ~ 
to tle Joint Select Committte, (ii) Oris.a Oommittee, (iii) 
Sind Administrative OQ1llmiUte; G.---{kants-i""aid 
(Voted) (portly); K.13.-Ezpenditure in COItnectiOll with 

Paragraph 48 item (10) R. 

Pages 112-113 R. 
Page 113 &. 
Paragraph 1S8 &. 

Page 184&. 
Page 184&. 
Par-&grap4 45 R. 
Paragraph 48 item (16) R. 

eM Silver Jubilee-
Appropriation Account Pages 254-21S8 R. 

(8) (kant No. 7'I.-Refunds-D.-8tamps (portly); B. 2.-
LaM Revenue (partly); H.-5.-RtgistratiOll (partly); 
H. 8.-AdministratiOll 01 Justice (portly); If. 9.-Jaull 
and OOllvict Settlement (partly); B. lO.-Pollce (partly) ; 
B. 18.-Mi8f'..ella1tWU8 Departments (portly) and H. 22.-
M iscellanecms (portly}-
Appropriation .• oeount • Page8 262-28lI R. 
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HOME E A MEN ~  

(9) {kant No. 80.-Delhi-
Appropriation Account • 
Notes on Appropriation Aoooant 
Actual receipts • 

_ExceB8 in English portion of the expenditure .  • 
(10) {kant No. 82.-Andama1l8 GM Nitcobar ll l ~ 

Accouf&t I.-OO1Wict BeItlemef&t chGrgu; Acc:ount 
III.-Othe.f-Ezp8fIlliNre HeoM-
Appropriation Account 

Notes on the Appropriation Account 
Actual receipts . 

Pages 282-294 R 
Page 294 R. 
Page 295 and sub.paragraph 
6 of Paragraph 2 R. 
Paragraph II Il. C. 

Pages 306-313 and ~  
R. 

Page 316 R. 
Page 316 and sub.pa.ragraph 
6 of paragraph 2 R. 
Paragraph 59 R. Unnece88&ry supplementary non·voted appropriation • 

Commercial Accounts and review, etc., of the Shipping 
Department, the Marine Department and the EIecu· 
tive Commi88&riat Department, Andamans . Paragraphs 217-269 C. A. 

Comparative statement of plOita and l~ and 
turnover 

Stores trans&etionB 

Paragraphs 18 -(xii) to 18 
(xiv), 19 and 20 C. A. 

Paragraphs 24 (xi) to 
(xiii) and 26 C. A. 

General review and important oomments Paragraphs 22 (xii) to 22 
(xiv) C. A. 

FOREIGN AND POLITICAL DEPARTMENT. 
(I) {kGnt No. 31.-Foreign Gnd Political f ~ 

Appropriation Account .  . 
(2)1{kam No. 56.-Educaticm (pGrtly)-

Appropriation Account 
(3) {kant No. 7B.-MiBeellafl.eOf.l,8--().-lJoflatio1l8 Jor charit· 

able purp08es, etc. (pGrlly); L.-M iBeellaflroUB Dv.rbar 
charges.. M ~  c1Iarges (Non-voted) (pGrtly)-
Appropriation Account ' 

(4,) {kGnt No. 77.-ReJv.fIds-D.-BtGrapi (pGrtly) .. H. 2.-
Land Revenue (pGrlly) .. H. 3.-E:rJCiM. (pGrtly) .. H. 6.-
Paymem Jrom Indian Btate8.. H. 8.-AdmitUatra· 
tion of Justice (partly).. H. 9.-Jsm sft4Ccmt>ict 
8ettkmen.t8 (partly) .. H. lO.-Poliu (partly).. H. 18.-
Miacella1/.eOU8 Departmen.t8, etc. (parity).. H. 22.-
Mi8cellaMOus (pGrtly)-
Appropriation Account 

(5) {kam No. 79.-BaluchisIGlI-
Appropriation Account . 
Notes on Appropriation Account 
Actual ~i  . 

Unnece88&ry Supplementary grants 
(6) {kam No. 81.-Ajmer.MtrlDfJra-

Page 95 R. 

Page 162 R. 

Pages 254-267 R. 

Pages 262-265 R. 

Pages ~l O R. 
Page 280R. 
Page 281 and BUb·paragraph 
6 of paragraph 2 R. 
Puagraph 68 R. 

Pagea296-305 R. Appropriation Account .  • 
Actual receipts . • Page 305 and IItlb.paragraph 

6 of paragraph 2 R. 
ExceBB over non· voted appropri&tioli. 

(7) {kG'Ill No. 83.-Rajputa_ 
Appropriation Account . 
Note on Appropriation Account 
Actual receipts • 

(8) Gra'lll No. ~ 'lll l Ittdia--
Appropriation account . 
Actual receipts • 

(9) Grant No. 85.-Hyderaba.d-
Appropriation Account •  • 
llotes on Appro1lri&tion AcoOun$ • . - .-

Pa.ra.graph 4,9 R. 

Pages 317-321 R. 
Page 321 R. 

• Page 322 and snb.parigr&ph 
6 of paragraph 2 R. 

• Pages 323-328 R. 
Page 328 and sub.paragraph 
5 of paragraph 2 R. 

• Pages 329--333 R. 
• P&ae 333 a. 
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Actual receipts • 

Exce&8 over voted grant. . 
. Excess over non-voted appropriation 
(10) (kant No_ 8,'i-A.--Aden-
Appropriation Account 
Actual receipts • 

Saving on voted grant .  . 
Excess over non-voted appropriation 
Aden Settlement Accounts .  •  •  •  •  . 

ill) (kant No. 86.-Ezpenditure in England undu tAt comrol 
0/ tke Sooreta.ry 0/ State--
Repatriation of refugees from India 

(12) Non-fJottd Appropriation-Political-
Appropriation Account .  • 
Notes on the Appropriation Accounts 
Important comments . 

Progressive Account ~ the Fund for, the Development 
of Trihal Areas on the North-West Frontier •  , 

Public Accounts Committee's suggestions regarding 
the incidence of expenditure on the Persian Lega. 
tion .  •  • 
Expenditure at Jedda .  .  •  . 
Diplomatic and Consular Establis1unents in Persia . 

(13) Non-voted Appropriation-Frontiet' Watr.h lind Ward 
(parlly)-
Appropriation Account . 
Notes ou Appropriation Account .  .  . 
Statement of Expenditure on Important New Works 
Imporant comments. .  •  •  .  • 

Rxcell8 over non·voted -appropriation . 
Local andit of Frontier CoIllltabulary Units. •  . 
Public Accounts Committee's recommendation regard. 
ing abolition of certaiu unauthorised excluded 
fnnds in t,he N orih. West Frontier Province 

(14) Nen-roted Appropriation-Bangal«e-
Appropriation Accouut . 
Notes on Appropriation Accounts 
Actual receipts. 

Page 333 and snb.paragraph 
5 of paragraph 2 R. 
Paragraph 48 item (23) R. 
Paragraph 49 it-em (8) R. 

Pages 334-342 R. 
Page 342 and sub-patscr&ph 
5 of paragraph 2 R. 
Paragraph 44 R. 
Paragraph 49 R. 
Paragraph 67 (i)B. 

Paragraph 14 S. S. 

Pages 356--364 R. 
Page 364 R. 

~  77 and pages 364 
-365R. 

Paragraph 65 item (v) R. 

Serial No. 10 Q. S. 
Paragraph 5 S.  S. 
Paragraph 6 S. S. 

Pages 366-373 n. 
Page 373 R. 
Pages 374-375 R. 
Paragraph 78 and pap 876 
R. 
Paragraph 49 item (9) R. 
Para.graph 67 (ii) R. 

Serial No. II Q. S. 

Pages 379-385 R. 
Page 38.3 R. 
Page 385 and sub.patagraph 
5 of paragraph 2 R. 

(16) Non-Voted AflPropriation-We8tet'n India Statu Agency-
Appropriation Account .  .  .  .  .  . Pages 386-388 R. 
Notes on Appropriation Account. Page 388 R. 
Excess over non. voted approvriation . Paragraph 49 R. 

DEPARTMENT OF INDUSTRIES AND LABOUR. 

(I) (kant No. 22.-Irrigation, NavigGlioB, tk., ~ ., 
Revenue-
Appropriation Account .  .  . 
Notes I and 3 on Appropriation Account 
Operations on Irrigation, etc., Reserve •  • 
Statement of Expenditure on Important-New Wor,,* 
StorE> Accounts. .  .  .  . 
Financial results of Irrigation System . 

(2) (kan' Na. 40.-J)eparlment 0/ Induatriea and T..aIJow-
Appropriation Account .  _  .  •  .  • 
Excess over non-voted appropriation 

Pap,'rt-MR. 
Pap 82-83 R. 
Pap&82 R. -
Page 83 R. 
Page 83 and paragraph 70 R. 
IWagraphs 32, 33 and 79 R. 

Page 106 R. 
Paragraph 49 R. 

(I) Chant NI). 49.-Mehlwology-
Appropriation Account . . Pages 136-138 R. 
NoteR on Appropriation Account '. Page 138 R. . 
S'1l1plementary grant .'. '. .... • Paragraph 42 Item (4) R. 
Voted savmg.and excei18e8 in the EugIUh i ~ Of the 
expenditure. •  . '. .  .  •  • paragrapl18 lfJ and 11 H. C. 
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DEPARTMFThi'T OF INDUSTRIES AND LABOUR-001Itd. 

(j) Gm,nt No. /jO.-Geok>gical Survey-
. Appropri .. tionAccount .  . 

Excess over non· voted appropriation 
Exce88 over voted grant 

(6) Grant No. 64.-Jlinc8-
Appropriation Account 
Noto about fees realiBed • 
Excess over non· voted appropriation 

(6) Grant No. 62.-Ind1t8trieB-
Appropriation Aocount 
Supplementary grant. 

(7) Grant No. 63-Aviation--
Appropriation Account .  . 
Note Ion Appropriation Account •. 

Page 139 R. 
Paragraph 49 R. 
. Paragraph 48 item (12) R. 

Page 149 R. 
P .. go149 R. 
Paragraph 49 item (4) R. 

Paga 175 R. 
Paragraph 42 item (6) R. 

Pages 176-178 R. 
Page 178 R; 

RemiBSions of revenue, etc. .  .  •  •  • .• Note 2 on page 178 R. 
Statement of Expenditure on Important New Worklf 
Saving on non· voted appropriation •. 
ExceBS O\'er voted grant .  .  .  .  • 
Exce88 in the English portion of the expenditure 

(8) Gront No. 63-B.-Expenditure on the l l n~ olOivil 
A tliation met from tke Fund-
Appropriation Account .  •  •  •  • 
Statement of Expenditure on Important New Works 

(9) Grant No. 66.-EmigraJion--11lternal--
Appropriation AooOlmt 
Note about fees realised 
Saving on voted grant 

(10) Gm,nt No. 69.-Ml8ceUa1leO'U8 Departme1lt8 (parlly)-
Appropriation Account . 
Notes 1 and 2 about fees realised • 
Notes 3 and 4 on Appropriation Account .  • 
Commercial Accounts and review, etc., of Indian State 
Broadcasting Service .  .  .  •  .  • 

Page 178 R. 
Paragraph 45 R. 
Paragraph 48 item (15) R. 
Paragraph 11 H. C. 

Page 180R. 
Page 181 R. 

Pages 185-186 R. 
Page 186 R. 
Paragraph 44 R. 

Pages 189-192 R. 
Page 192R. 
Page 192R. 

Comparative statement of profits and 10lllN and turnover 
Paragrapha 260-274 C. A. 
Paragrapha 18 (XV) and 19 

Stores transactions 

General review and important oomments 

(11) Gra'" No. 70.--1ndiafl Stores Deparlmem-
Appropriation Account .  .  . 
Notes on Appropriation Account .  • . 
Income and Expenditure Aocounts 
Important comment . 

OmiBSion of the Profit and Loss A!'oount 
Excess over non· voted appropriation. .  .  . 
Public Account O l li ~'  suggestion to oonsider the 
question of amalgamation of the India Store Depa.rt. 
ment, London with the Indian Stores Departmont 

(12) Gm,nt No. 73.-CifliZ Wor.b--
Appropriation Account .  • 
Notes on Appropriation Account. 
Operation on Civil Works Reserve •  •  • 
Statement of Expenditure on Important New Works 
Store and Stock Aooounts and Audit Officer'. Report 

Transfer of -u. .  .  .  .  .  . 
Road Development Fund tr&nsactions-Rev1ew of-

Administration of Residential bllildingB 

C.A. 
Paragrapha 24 (XIV) and 26 
C.A. 
Paragraph 22 (XV) C. A. 

Pages 196--199 R. 
Page 199 R. 
Pages 200-201 R. 
Paragraph 80 and 
R. 
Paragraph 3 R. 
Paragraph 49 R. 

Serial No. 13 Q. S. 

Pages 214-224 R. 
Page 224R. 
Pages 225-226 R. 
P&ges 227-232 R. 

page 002 

Paragrapha 70 and 81 and 
pages 233-234 R. 
Paragraph 81 ud page 227 R. 
Paragrapha 32; 64, 81, and 
page!! 234-236 R. 
Paragraphs 34-87 and 81 
R. 

BuppWnentary grant 
Pro·rata Distribution •  •  • 

• Paragraph " item (11) B. 
Page228R. 

Irregularitiaa connected with contraeta • Paragraph 82 R. 
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DEPARTMENT OF mDUmr.RIES A ~  LABoUR--cofIId. 

(13) GN:. No. 75 . ....:stationerg and in i~ 

Appropriation Account .  . 
Notes on Appropriation Acoollnt • 

,. Pages 242-253 R. 
Page 253 R. 

Excess over voted grant .' .  .  •  •  . 
Tra.nsfer of the Publication store ~ n  and prograM 

Paragraph 48 item (19) R. 

Paragraph 3 R. 
of realisation of publicatiOns,' to the COlnmeroial 
Appendix ....•.• 
Commercial Accounts and reviaw, etc .• of the ,Govern-
ment of India Presses and the Central Stationery 
Office, Calcutta .  .  .  .  •  .  • 
Stores transactions of the Government 'of India Pl'688&S 
and the ('.antral Stationery Oflk'tl, Caloutta. 

Paragraphs 275-291 C. A-

Paragraphs 24 (XV), 24 (XVl) 
and25C.A. 

&a·inclusion of the Accounts of the Central PUblication 
Branch Paragraph 17 C. A. 

Commercial Accounts and reviow, etc., of the Central 
Publication Branch .  . 

Stores tra.nsctionsof the Central Publication Branch • 
General reviaw, and, Important comments of the Central 
Publication BraJich ',. .  •  •  .  • 

Public Accounts Comlnitf.ee's rilllomnwndAtion ~  
an actual varification of stock of the Central publica.tion 

'Rrahch,D"lhi .  .  .  .  . 
Saving of provision voted to cover steres purchased by the 
High CommiBBioner under this grant . 

(14) Grant No. 76.-]Iiacellaneo1l8-B. I. SubIlCNpOO" 
#0 neW8 agenciu Jor IlUpply oJ tekgram8 (partly) .. G.-
Granta.in-aid-voted (partly).. K. 2. International 
Labour OonJerence: K.-3 .. Indo.European Telegraph 

Paragraphs 292-300 O. A-
Paragraph 24 (ZIIii) C. A. 

Paragraph 22 (:wi) C. A. 

Serial No. 14 Q. S. 

ParagrAph 10 H. o. 

, Department-
Appropriation Account 

(15) Grant No. 77.-ReJ"ntU-

• Pages 264.-267 R. 

H.-17.-IndUBINea; H. IIl-MiBcellaneoua D!partiMflta 
(partly) " H.-18 (l)-Cif1il A~i n " H. 19.-lndian 
Storu Department; H. 20.-OitJil Woru: H. 21.-
Stationery and Pnntirrg-

Appropriation Account 
(16) 1'I07lr-t1Oted A ppropriation-EccluiaBtical-

Appropriation Account .  . 
Notes Oil the Appropriation Account . 
Public Accounts Committee's recommendation re-
garding allucation of Ecclesiasticc.l expenditure 
between the Civil and the Defence Department 

(17) Non-tKlted Appropriation-Frontier Watch and Ward-
C.-Building8 and Cotlltllunicatio_ 
Appropriation Account .  .  .  .  . 
Statement of expenditure on Important New Works 
Important comments 

Page 265 R. 

Pages 353---355 R. 
PAge 3li5R. 

Serial No. 12 Q. S. 

Page 371 R. 
Pages :l74-375 R. 
Paragraph 78 &I1d 
R. 

(l8):Grant No. 90.-Irrigation Worka not charged to ReoenlU-
Appropriation Account • Page 3f/1 R. 

(19) Grant No. 95-A.-Oitlil Work.t not charged to Retlenue-
Appropriation Acconnt .  .  .  .  • 
Note on Appropriation Account ..-.' . 

Page (()() R. 
Page·(()() R. 

Reconstruction of Government buildingil damaged by 
earthquake ~  64 item (iii) R. 

(!O) Grant No. :~ ll i Oapital Outlay-
Appropriation Account •  •  • 
Note I on Appropriation Account 

T .. ble showing total expenditure against fresh --Paragraph 82 &I1d pese 40t R. 
tions and total up to date expenditure. P8QIU6ph 82 aed .,...,. 407-
Important comments • 'J, 4,10 B. 

• Pagel! (M-405 R. 
Page 406 R. 

L284LAD 
B 
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DEPARTMENT OF INDUSXRIE8.AND· LABO~  

Supplementary gra.nt .  •  •  • •• 0 • • Pa.ragra.ph ~ item (18) .B. 
Trea.tment of the tempora.ry esta.bliflhment engaged in 
eonnection with the m.opening of the New Ca.pita.l as 
an a.ddition to the Centra.l Public Works Depa.rtment 
Establishment • Pa.ra.gra.ph 13 R. 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

(1) Gtneral-
Public Aceounts Committee's suggestion to eonsider 
whether the sta.ndard of a.udit of the a.ceounts of the 
New Delhi Municipa.lity should be higher tha.n that 
a.pplica.ble to other Municipa.lities Berial No.6. Q. S. 

(2)Gra'llt No. 21.-Forut-
Appropriation Aceount • Pages 77-78 R. 

(3) Gra'llt No. 35.-DeparlfMfU 0/ Ecl'UCalion, Heu.lth and Laflll.8-
Appropria.tion Account .  •  •  .  •  • Pa.ge 101 R. 

(4) Gram No. 48.-Burvey 0/ India-
Appropriation A~lOO n  •  • 
Notes on Appropria.tion Account • 
UnneOO8ll&ry Supplementary gra.nt •  •  •  • 
Stores accounts, review, ete., of the Map Record and Issue 

Pages 129-132 R. 
Pa.ges 132-133 R. 
Pa.ra.graph 58 R. 

Office and the Photo Litho Office Pa.ragraph 70 and pag. 13a:-

Commercia.l Accounts and review, ·ete., of the Mathe. 
matical Instrnment Office 
Compa.ra.tive statement of profits and 10llllell and 
turnover 

Stores tJ'&llS&ctions 

Oenera.l review and important comments •  •  • 
Sa.ving of provision voted to cover stores purcha8ed 
by the High Commissioner under the gra.nt •  • 

Publio Accounts Committee's recommendation. about 
drastio reduction in the Mathematioal Instrument 
Office, Calcutta 

(5) Gram No. 51.-BDtanlcalBunrey-
Appropriation Account .  • 
Notes on Appropriation Account. .  •  •  • 
Sta.tement showing the stock of Government of India 
Quinine Sulpha.te. .  . 
Other Stores and Stock Accounts with review and 
audit comments 

Excess over non·voted appropriation 

(6) Gram No. 52.-Zoological8uf"fIey--
Appropria.tion Account . 
Note on Appropriation Account 

(7) Grant No. 53.-Archaeology-
Appropriation Account .  • 
Notes on Appropria.tion Account. 
ExceB8 over voted gra.nt .  •  •  •  •  • 
Public Accounts Committee's suggestion for submission 
of a report on the question of new rules proposed for 
the accounting of works n i ~ in the AfohBlOlogi. 
cal Department .  .  .  .  .  .  • 

(8) Gram No. ~  8c'e1It':fic ~ '
Appropriation Account • • 
CeDtral Museum Calcutta .' 

(9) Gra .. t No. 56.-Education (pariy}-
Appropriation Account .  . 
Unneceasary Supplementary grant •  •  • 
Unneoeasa.ry Supplem8lltary non.voted appropriation 

135R. 

Pa.ra.gra.phs 135-149 ~ A. 

Pa.ragraphB 18 (iii) and lit 
C.A. 
Pa.ra.graphe 24 (v, . and 2& 
C.A. 
Paragraph 22 (iii) C. A. 

Pa.ragraph 10 H. C. 

Serial No. 7 Q. S. c/. ...., 
pa.ra.graph 143 C. A.. 

Page 140R. 
Pa.ge 14OR. 

Pa.ge 141 R. 

Pa.ra.graphs 70 and 83 lID! 
pa.ges 142-145 R. 
Pa.ra.graph 49 item (3) R. 

Page 146 R. 
Page 146 R. 

Pages 147-148 R. 
Page 148 R. 
Pa.ra.gra.ph 48 item (13) B. 

Serial No.8 Q. S. 

Page 150 R. 
Page 151 R. 

Page I52R. 
Pa.ra.graph 58 R. 
Para.graph 59 R. 



;.,[ PuaNT.6.TlON OJ'THE BEPOK:l' 01' TBK PUllLIQ AOOOUNTB OOIDIITTEE. 13J1 .",<', 

DEPARTMENT OF 1jIDUOATION. H&U.TH AND LAN S ~  

(10) arlJfll N ~ 57.-Medical Beruieu-

Appropriation Account; Pagea 153-155 R. 
Notes on the Appropriation Aocount 
Excess over non.voted appropriation 

Unneoess&ry Supplementary grant 

• Page155R. 

(11) Gra1iJ No. 58.-Public HealtJ.-

Paragraph 49 R. 
P&r&gr&ph 58 R. 

Appropriation Account • Pageel56-159 R.. 
Note on Appropriation Account • • Page 159 R. 
Financial results of the ma.nuf&atare of vaooinea,eto., . 
at KB8&uli, with the Director's comments and audit 
observa.ons . P&r&graph !14, .wi pagel l 

and 161 R. 
Stores Accounts Paragraph 70 and pagel ~ 

161 R. 

• Paragraph 48 item (14,) ~  Excess over voted grant 
Exce88 over non· voteiJ. !Ioppropriation • Paragraph 49 item (IS) B. 

Pages 162-168 R. 

(12) Grall.f, No. 59.-Agriculture-

Appropriation Account • .' 
Notes on Appropria.tion Aocounts 
Stores Accounts 

• Page 168R. 
Paragraph 70 and peg .. 181-
170R. 

Important comment • Page 170 and p&r&fs-:aph • 
R. 

Commercial Accounts and review; etc., of the Imperi&l 
Institute of Animal Husbandry and DaUying, 
Wellington 
Comparative statement of profits and 10BBeB and turn. 
over 

Stores transa.ctions 
General review and important comments. . 
Public Account;s Commit.tee's recommendation con· 
cerning the instructions to the Director of the Agri. 
cultural Researoh Institute, for the maintenance of 
valued stores accounts .. 

(13) Grant No. 61.---Oivil Veteri'''.ary 8ervice8--

Appropriation Account 
Note about Income and Expenditure &ccount of the 
Dairy attached to the Institute 

Commerci&l Accounts and review, etc., of the Imperial 
Veterinary Serum Institute, Izatnagar 

Comparative statement of ~ fi  and losses and turn. 
over 

Stores tran8&Ctions 

General review and important comments 

(14) Grant No. 67.-Emigration-Ezternal-

Appropriation Account 

PU'&gr&pha 106-183 C. A. 

Paragraphs 18 (vi.) &ad !O 
C.A. 

Paragraph 24 (vi) C. A. 
Paragraph 22 (vii) C. A. 

Serial No.9 Q. S. 

Pa.gee173-174 R. 

Page lUR. 

Paragraphs 164-1780.,!.. 

Paragraphs 18 (flttt) and It 
CA. 

Paragraphs 24 (flti) and 28 
8. A. 

Paragraph 22 (viit) C. A. 

Page 187 R. 
Page 187 R. 
Page 187 R. 

Note 1 on·AppropriationAccount. 
Note 2 a.bout receipts realised 
Excess over voted gra.nt . Paragraph 48 item (17) R. 

(lIS) Grant No. 59.-MiBceUaneov.8 Departments (partlr>-
Appropria.tion ~  .• • Pagel89R. 

L284LAD 



{\ 

:iS22 

DEPARTMENT· OF :lDUCATION, JfiULTH AN ~  

416) Grant No. 76.-MisuUanetYIU B. 2·00- Ohargu; 
O .. D/J'IU1.tWn8 Jor Charilabll purpose/! (partly) J .• Kiddfs. 
pore Orphanganj McwlQel--K.12.Deputation to Zanzibar 
~  Worh-

Appropriation Account ,Pages 254-257 R. 

(17) Grant No. 77.-Refunds.H. 4.-For8et; H. 13.-Edu. 
cation .. H. H.-Medical .. H. 15.-Public He,alth; H. 
16.-Agriculturt; H. lB.-Miscellaneous Departments 
(partly}-
Appropriation AccoUDt • Pages 262-2115 R. 

(18) Grant No. 80-Delhi-
Expenditure from Grant-in.aid . Paragraph 68 R • 

(19) Grant No: 82.-Andama" and Nicobar IBlmadB·Acwu'" 
II·FOresta-

Appropriation Account .  . 
Commercial Accounts and review, 
Department, Andamans . 

.  .  . . 
etc., of the Forest . .  . 
and 10811e8 and 

. 
Pages 313-315 R. 

Paragra.phs 179-196 C. A-
Comparative statement of profits 
turnover Paragraphs 18 (iz) and 

A. 
19 O. 

Stores transactions 

General review and important comments 

(20) Grant No. 89.-Forest Oapital OUtlay--:. 

Paragraphs 24 (tlli;) 
C.A. 

Paragraph 22 (iz) C. A. 

Appropriation Account • Page 390 R. 

(21) Grant No. 92.A.-Capital Ov.tlag em HoMmes of .Agri-
Cuu-ral ~ and Research-

Appropriation Account 
SUpPlementa.ry grant. 
Saving on voted grant 

COMMERCE DEPARTMENT. 

(I) Gra'" No. 38.-Commerce Deport1lWmt-

Appropriation Aooount 

(2) Gra'" No. 46.-PortB amd Pilotage-

Page392R. 
Paragraph 42 item (16) R. 
Paragraph 44 R. 

Page 100R. 

APpropriation Aooount .  .  .  .  •  • Pages 114-122 R. 
Commercial Accounts and review, etc., of the Bengal 
PilotService .. ... Paragraphs 197-205 C. A. 

and 

Comparative statement ~f ~fi  and 10118e8 and 
turnover Paragraphs 18 (a:) and 19 O. 

Stores transactions 

General review and important oomments 

IS) Gra'" No. 47.-LighthouwJ and LightBhip_ 
Appropriation Account •  . 
Notes on Appropriation Account 
ExoeBB over voted grant. •  •  •  •  • 
Commercial Aocounts and review, etc., of the Indian 
Lighthouse Depllrtment . 
Comparative statement of profits and 10_ and 
turnover 

A. . 

Paragraphs 24 (iz) and 26 O. 
A. 

Paragraph 22 (2:) C. A. 

Pages 123-128 R. 
Page 128 R. 
Paragraph 48 item (11) R. 

Paragraphs 2Ot-216 C. A. 

Paragraphe 18 (a) and 19 O. 
A. 

Ihores transactiOns " • Paragraphs 24 (a:) and 26 C. 
A. 

General review and impoltaDt commentli , 
J:~ in tile EntElWa portion of expenditure 

Panpaph 22 (a) C, A 
ParagraPh 11 H. C. 



~~ O~ 011' THE REPORT O:r TlIB PUBLIC AOOOUNTS OOJOlIT1'Elil. l~: 

<?OMMEROE E A MEN ~  

(') fkaflt No. 64.-Comfll6Cial IfItelligertu atlll8talUtic6-

Appropriation Account • Pages 182-183 &. 
Notes on Appropriation ADOOunt • Page 183 R. 

(5) fkaflt No. ~ fl  8foc1e O ~ 

Appropriation Aooount. • Page 188 R. 
Note 1 about fees realiaed • • Page 188 R. 
Note 2 on the appropriation aooount • • Page 188 R. 

(6) fkaflt No. 69.-MiaeelIafle01U lJepamneftU. E.-Ae-
hulry to the Goomtmetll 01 India; J ~ 01 
Accountant.s--

Appropriation Aoooomt Pages 190-191 R. 

Income and Expenditure account of the scheme for 
the registration ot accountants and audit comments 
on them Pages 193-194 R. 

(7) fkafIt No. M~ ~

DoffGIiorw lor ~ ptsrpo6U (partly); D.-I.-
Tariff Board; 11. Other Ohargu (parUg)-

Appropriation AooOlUlt • P&pI2M aDd 2ii7 R. 

(8) fkaflt No. '1.1.--Refuu..-H .. ll.-PorI8 aM Ptlota(/e: 
H. 12.-Liglllltotuu alld 1NJltUAip#-

Appropriation Account • Pap 1M R. 

(9) fkaflt No. 95.-Capilal Outlay _ Li ~ aM LitIlt'-
dip' "'" c1targed to ae--
Appropriation Account • Page 398 R. 

Note on AppropriatiOJl Aooount • 

~~  comment. 

Page 398 R. 

Page 399 R. 

OoJaJDelllial Aocounte and review, etc., of the ¥ian 
Lighthouse Department .  . Paragraphs 206-216 C. A. 

Comparative statement of proit.e &lid Ionea aDd 
turnover • Paragraphs 18 (zi) and 19 Jl. 

A. 
Stores tranaactiODll Paragra.ph8 24 (:&I) aDd ·J6 Co 

General review and important oomments 

Excess in English portion of the expenditurtl 

A. 
Paragraph 22 (m) C. A. 

• Paragraph 11 H. C. 

LEGISLATIVE DEPARTMENT. 

(1) fkam No. 29.-Couftcil 018tate-

Appropriation Account 

Note on Appropriation Account • 

Excess ~  voted grant 

(2) fkam No. 34.-LegUlative DepartfMftl-
Appropriation AeoOlDlte 

l'age 93 R. 

Page 03 R. 

.• Paragraph 4,8 iiem (6) a •. 

• Page 100 R. 

(a) fkafIt No. 16.-Jli-rla ___ K. Ittdta" ~f  1M 
League 01 Natiorw-

Appropriation Acclount • • Pate WR. 
•• 1 



I..J£GISLATIVl!l A.8SEMBLY. [17TH SEPT. 1936 

LEGISLATIVE ASSEMBLY DEPARTMENT. 

(ll Ora", No. 30.-Legislative A8sembly and Legislative Asaemb· 
lJI Deparlm.eftl.-
Appropriation Aooount 

Note on Appropriation Account • 

Excess over voted grant 

Unnecessary supplementary non·voted appropriation 

(2) Grant No. 76.-MiaedlafleO'll.8-G.--Grafit8·in-atd Voted 
(partly}-

Appropriation Account 

Page 94R. 

Page 94 B" 

Paragraph 48 item (7) B. 

Paragraph 59 R. 

Page 255 R. 

RAILWAY DEPARTMENT. 

(1) Ora,," No. ~ i l Outlay em VUagapatGm Har· 
6ow-

Appropriation Account 

Notes on Appropriation Accoun1; 

Stores Account •  • 

Statement of Expenditure on Important New Works 

Baving on voted grant 

Baving on non·voted appropriation 

hregular reappropriation • 

Pages 394-396 R. 

Page 396 R. 

Paragraph 70 and page 397 
R, 

Page 397 R. 

Paragraph 44 R. 

Paragraph 45 R. 

Paragraph 62 R. 

Commercial Accounts and revieW, 01;0., of the· Viza.ga. 
patam .Harbour Paragmphs 301-324, O. A.. 

Comparative statement of profits and loaaea 
turnover 

Stores tranB&Ctiona 

General review and important oomments 

and 
• Paragraphs 18 (m) and 20 

C.A. 
Paragraph 24 (mti) O. A. 

Paragraph 22 (mi) O. A. 

DEFENCE DEPARTMENT. 

(1) Gnmt No. 39.-Anny ~ 

Appropriation Acoount • Page I05R. 

(2) Gnmt No. 76.-Mi6cella ___ I,-IrttlitrA 8OU ... • 
~ 

Appropriation Account • Paps 255-256 R. 

FINANCIAL ADVISER, MILlTARY FINANCE. 

(1) Grunt No. 36.-FiMfIU .DepartmeM -B.-Mililary 
FiftafIU-

Appropriation Account • •• Page 102 R. 

IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH DEPARTM.ENT. 

(1) GNnt No. J ~ OoutlCil oJ A".tcuUwaIIlueanA 
DepartmIN--
Appropriation Acooun&. Papl71R. 

Supplementary Grant • ~ item (5) R. 

(I) Gru", No. 60-A.-8c1aeme lor lAc ~ 01 Agri-
C1Iltwal MarlcdiBfl ita IJIdi4,-
Appropriation Account . Page ]72 It. 



S
T
A
T
E
M
E
N
T 
E. 
(
Pa
ra
gr
a
p
h 
6).
 

! 
St
at
e
me
nt
 
sh
o
wi
ng
 
t
he
 
m
o
nt
hl
y 
ba
la
nc
es
 
of
 
t
he
 v
ar
i
o
us
 
Pr
o
vi
nc
ia
l 
G
o
ve
r
n
me
nt
s.
 

I 
(I
n 
t
h
o
u
Ba
n
ds
 o
f 
r
u
pe
ee
. 
Fi
g
ur
es
 
wi
t
h 
a 
mi
n
us
 
si
g
n 
be
f
or
e 
t
h
e
m 
re
pr
es
e
nt
 o
ve
r
dr
af
t.
) 

>i
 ... i 

N
or
t
h-

0 

U
ni
t
e
d 

Bi
h
ar
 

C
e
nt
r
al
 

We
st
 

"'I
I 

~
 

Ma
dr
as
. 

B
o
m
ba
y.
 
B
e
n
g
al.
 
Pr
o
vi
nc
es
. 
P
u
nj
a
b.
 
B
ur
ma
. 

a
n
d 

Pr
o
vi
nc
es
. 
Fr
o
nt
i
er
 
As
sa
m. 

T
ot
al
. 
S 

Or
is
sa
. 

Pr
o
vi
nc
e.
 

a 
-. 
19
M-
35
. 

:! 
1. 
A
pr
il
 

3,
82
,0
3 

46
,4
2 

20
,9
6 

8,
37
 

69
,0
0 

35
,2
6 

24
,,
22
 

-
1,
7
6 

36
,2
7 

3,
17
 

6,
24
,4
4 

~
 

. 
0 "'I
I 

2.
'
M
a
y 

3,
98
,3
3 

78
,2
1 

22
,8
1 

5,
35
 

19
,0
0 

39
,4
0 
-
1
0,
3
9 

-
3,
8
4 

27
,0
6 

4,
73
 

5,
80
,6
6 

a 
8.
 
,
Tu
ne
 

3,
80
,2
9 

96
,4
7 

38
,9
6 

1,
11
,7
5 

35
,0
0 

22
,6
5 

-
2
9,
0
4.
 

4,
48
 

12
,5
7 

84
 

6,
72
,8
6 

:! 
4.
 
J
ul
y 

8,
38
,6
5 

1,
30
,6
0 

68
 

1,
61
,9
2 

1,
88
,0
0 
-
1
3.
4
1 
-
5
4,
3
6 

3,
90
 

34
,1
8 

-
3,
9
3 

7,
86
,2
3 

b:I
 t: 

(I
. 
Au
gu
st 

-
9,
9
8 

0 
2,
79
,9
5 

1,
10
,5
9 
-
2
1,
0
4 

1,
61
,7
1 

2,
8
6,
0)
 
--
-4
0,
22
 
-
8
4,
8
8 

-
6,
9
3 

27
,2
8 

6,
98
,4
8 

~
 

8i
 
Se
pt
e
m
be
r 

2,
56
,9
6 

S8
,0
7 

-
3,
0
4 

1,
29
,0
6 

2,
49
,0
0 
-
8
0,
1
2 
-
8
0,
3
4 
-
2
0,
7
0 

17
,4
0 
-
1
5,
8
6 

5,
09
,4
3 
8 

7. 
Oc
t
o
be
r 

1,
68
,5
1 

46
,2
7 
-
3
5,
9
3 

96
,9
3 

1,
85
,0
0 
-
1,
1
6,
9
5 
-
1,
0
6,
0
4.
 
-
4
2,
6
6 

34
,8
9 
-
1
8,
7
5 

2,
11
,2
7 

~ 
8. 
N
o
ve
m
be
r 

1,
00
,9
6 

21
,0
7 
-
3
8,
4
7 

45
,8
2 

1,
33
,0
0 
-
1,
4
5,
0
5 
-
1,
1
2,
3
2 
-
0
0,
3
7 

24
,3
3 
-
2
1,
2
9 
-
5
2,
3
2 

c 0 

9.
 
De
ce
m
be
r 

57
,5
9 

41
,9
7 
-
5
2,
0
0 

52
,4
8 

1,
19
,0
0 
-"
-1
,6
6,
49
 
-
1,
2
3,
4
1 
-
7
4,
9
2 

14
,0
8 
-
2
9,
2
2 
--
1,
6
0,
4
2 

I 
10
. 
J
a
n
u
ar
y 

1,
35
,2
7 

87
.6
7 

-
3.
1
2 

1,
44
,7
2 

1,
91
,0
0 
-
1,
4
2,
0
4 
-
9
0,
1
6 
-
7
0,
2
8 

37
,4
3 
-
3
4,
5
0 

2,
55
,9
9 

II
I 

1
1.
 
F
e
br
u
ar
y 

2,
72
,4
9 

1,
60
,7
5 
-
1
6,
7
8 

1,
75
,3
6 

2,
96
,0
0 
-
1,
0
0,
9
6 
-
9
0,
8
2 

-
8
6 

2
9,
0
9 
-
3
0,
9
5 

6,'
93
,3
3 

....
 

11
. 
Ma
zo
h 
. 

2,
8
6,
0
2 

81
,4
3 

17
,7
0 

12
,1
0 

1,
73
.7
8 

87
.6
1 

2
8,
6
7 

1 
1
3,
8
2 

81
 

,
~

 
t
o ta
· 



APPENDIX IV. 

LITTEB nOM: THE AUDITOR GENERAL, TO THE FINANCE DEPARTMENT, Gov-

lUUBIENT 011' INDIA, No. T. 145-REP./6/36, DATED THE 18TH MAy 1936. 

SUBJECT :-Appropriation Accounts (Posts and Telegraphs Department) 
1934-35 and the Audit Report, 1936. 

With reference to rule 15 (1) of the Auditor General's Rules framed under 
Section 96 D (1) of the Government oflndia Act, I have the honour to trans-
mit herewith, for submission to the Committee on Public Accounts, and for 
neooBSary action by the Government of India, two copies of the Appropria-
tion Accounts of the Posts and Telegraphs Department for the year 1934-35 
ap,d the Audit Report, 1936, issued by the Accountant General, PQsts and 
Telegraphs. 

2. The Accounts and the Report have, as usual, been subjected to a 
detailed examination in my office. I have satisfied myself that the Accounts 
are in order and that the Report contains, substantially, all the information 
necessary for the purposes of the Public Accounts Committee. 

3. Financial Position.-Attention is invited to ChaptEll' II of the Account-
~  General's Report in general and to paragraphs 10-13, 20 and 52-54 ibid 
in parlicular which contain a general review of the financial position of 1'.4.e 
POsts and Telegraphs Department. To this I have nothing of b ~n  

add. I would merely observe that in considering the financial results of tile 
working of the Department-which are better than they have been for sOJlJ,e 
yearspast--the following important features of the accounts have to be kePt 
carefully in mind :-

(a) With a few exceptions, e.g., the writing down of the value of SlR-
plus and obsolete stores, and the revision of the system of pay-
ment of pensions to the pensioners of the Posts and l ~ 

Department, the effect of which will be included in the accoun.f41 
for 1935-36, the accounts for the year under report in ~

porate the results of the main recommendations of the Posts and 
Telegraphs Acoounts Enquiry Committee which the ~

ment of India have so far adopted, with the concurrence of the 
Auditor General, and which have been given effect either in the 
accounts of BOrne previous year or during the yearun-der report. 

(b) While the accounts for 1935-36 and future years will inClude a 
charge of Rs. 25lakhs for renewals and replacements, the accounts 
for 1934-35 include only a specially reduced charge of Rs. 9 '37 
lakhs against an actual withdrawal of about Rs. 13·49 lakhs 
from the Depreciation Fund. When the special arrangements 
for 1934-35 were being discussed, it was thought sufficient to 
limit the contribution for depreciation to the extent of actual 
expenditure on renewals and replacements and proposals were 
made accordingly to the Secretary of State and accepted by him. 
At that time the fact ~  there is generally a debit on account 
of abandoned assets also. wu overlooked and the oontribution 
fixedfor L ~ , did. n~ . inCludeproviaion for this. The l'e811h 
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was that during the year withdrawals far exceeded contrib)l;" 
. tion to the Depreciation Reserve, with a corresponding increase 
in the profits of the Department. Attention is also invited to 
the :first part of paragraph 49 of the Report. It will be seen that 
although the revenue deficit originally anticipated was in the 
end converted into a considerable surplus the Government of 
India also decided not to make good to the Depreciation Fund 
this further short credit. But there is a large balance in the 
Reserve Fund : and the short credits here mentioned are not 
of immediate practical importance. 

(c) With reference to paragraph 54 of the Accountant General's Report. 
I observe that the accounts for the year 1934-35 include for the 
last time a charge for payment of pensions to the pensioners of 
the Posts and Telegraphs Department calculated on a liability 
basis (';"5 per cent. of the total salary and leave allowances of 
pensionable establishment of the department excluding any 
allowances which do not count for pension). From 1935-36 
the revenues of the Department will have to bear the actual 
cost of pensions paid to ex-employees of the Posts and Telegraphs 
Department, subject to certain general arrangements adopted 
for the sake of simplicity and applicable to pensions sanctioned 
before the new icheme was introduoed. When this arrange-
ment was finally approved it was thought that the results would 
be beneficial to the Posts and Telegraphs Department. But 
the figures for 1935-36 so far known show that there was a serious 
miscalculation of the effect on the finances of the Department 
as the actual charge will be much greater than the charge on a 
liability basis. However much the Departmental authorities 
may deplore this result, the fact is that the change has led to a 
readjustment which must be accepted as correct and proper 
since it would· be unjustifiable for general revenues to continue 
to pay Posts and Telegraphs Department pensions on an 
inadequate contribution. 

4. Budgeting am COfItrol.-The unsatisfactory results of previous yeaN 
are well known and paragraphs ~  and 83--87 of the Accountant General's 
Report present a picture which shows that little, if any, improvemont has been 
realised. Overbudgeting in Grant No. 91 which was last year descrihed as 
chronic continued in the year now under report. MeasureR to impl'Ove budget-
ing and control introduced during the year were not expected to effe.ct imme-
diate improvement and have not done so. It must be acknowledged that after 
a system of centralised control decentralisation cannot be expected to produce 
miraculous results at once and doubtless much further effort is required. It 
will be in~ in  to know what i ~i n  the responsible departmental 
authorities have now gained of the effectiveness of these measures and what 
further steps they consider necessarv_ 

5. Mention of a Serious mistake in budgeting under stores suspense is ~  

in:pa.mJl'&ph 79. of the Report and ~  particulars of the mistake appelP' 
on page 116. Detailed information as to ~  tbe ~b occurred in ~  
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budget and 8.S to the causes of variation between the final appropriation and 
the actuals have not been given in the Report. The Director General, ~ 
.and Telegraphs, will no doubt be able to give fuU information to the Public 
Accounts Committee on the subject. 

6. Finally I invite attention to the topic discussed in paragraph 90 of 
the Report and to the account of the stores position given in. paragraph 57 
<!t seq of the Report. 

APPENDIX V-A. 

LlrrrER FROM THE AUDITOR GENERAL, TO THE FINANCE DEPARTMENT, GOVERN-
MENT OF INDIA, No. T. 225/REP./5/36, DATED THE 29TH MAy 1936. 

SlffiJECT :-Appropriation Accounts (Defence Services) 1934-35 aM the Audit 
Report. 1936. 

I have the honour to forward herewith for necessary action two copies of 
the Appropriation Accounts of the Defence Services for the year 1934-35 
prepared by the Financial Adviser, Military Finance, together with two copies 
·of the Audit Report, 1936, prepared by the Director of Audit, Defence Services. 

I also transmit herewith two copies of the accounts of receipts and dis-
bursements of the Secretary of State and the High Commissioner for India on 
aooount of the Central Government in respect of Defence Services for the year 
1934-35, together with two copies of the relevant Appropriation Accounts, and 
the Reports thereon prepared by the Auditor of Indian Home Accounts. 

It is understood that these documents will, as usual be subjected to a preli-
minary examination by the Military Accounts Committee before being present-
·ed to the Public Accounts Committee. 

2. Outstanding q?Mstions.-I presume that the Military Accounts  Committee 
will, as usual, first go through the list of questions outstanding from previ-
ous discussions-(Appropriation Accounts-Appendix A). 

3. Appropriation Audit.-(a) In the financial regulations for the Defence 
Department it is specifically laid down that large savings due to unexpected 
.and material fall in prices of food or forage are to be regarded as reverting 
to the Government of India with whom it rests to decide whether the money 
be reappropriated to other Defence expenditure or not and that the special 
sanction of the Government of India in the Finance Department is required to 
such reappropriation. In the year under report a fall in the prices of food 
grains caused a saving of Rs. 33 lakhs which was transferred to the Defence 
Reserve Fund-this in a year when the Defence Reserve Fund opened with a 
balance of Rs. 2i crores and the total budget allotment of the Defence Services 
was under-spent by Rs. 85lakhs. (The saving of Rs. 14·5 lakhs mentioned in 
paragraph 5 of the Financial. Adviser's general review is as mucn an under-
spending as the other items selected by the Financial Adviser which aggregat-
,ed Rs. 7J lakhs.) The Financial Adviserhasnotstate-d the grounds on which 
~ special sanction 'of the Government of Indian' in the Finance Department 
was aooorded on this occasion, and I presume the Public Accounts Committee 
will desire to have further information 'on tlrispoint; 
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(b) The Financial Adviser reports that the Hon'ble Finance Member haa 
given an assurance that if in future the prices of food grains rise a.bove the level 
taken as the basis for the budget estimates he will be prepared to consider aD. 
additional gra.nt. This seems to be equitable as an arrangpment comple-
mentary to that described in (a) preceding under which savings due to mat.erial 
fall in prices would ordinarily be surrendered to general revenues, but not 
otherwise. 

(0) Attention is invited to paragraphs 5 to 9 olthe Financial Advisers review. 
On the basis of the figures there given, I doubt if it can be claimed that the 
estimation of expenditure in respect of the y,,'ar under rcport was sufficiently 
accurate. On the other hand I agree that the standard of current control of 
expenditure continued to be satisfactory as in the past. 

4. Review of Military Engineering Services expenditurc.-I next invite 
attention to the Financial Adviser's careful and interesting review of Military 
Engineering Services expenditure given in paragraphs 130 to 158 of the 
Appropriation Accounts and to the new Appendices M and N which add further 
relevant information. In view of the large variations mentioned by the Finan-
cial Adviser in paragraph 135 of his Review I cannot myself agree that the 
lI()ope of the original dtlmand was determined with reasonable exactitude and 
I gather from his remarks in paragraphs 137-38 that the Financial Ad vi.ser him-
self acknowledges that in the actual expenditure, apart from the bulk 
results, there was not sufficient conformity to the original programme as 
specified in the budget estimates. 

As regards correspondence between the estimated cost of individual 
works and actual expenditure, attention is invited to paragraphs 140 to 142 
of the Financial Adviser's Review and paragraph 29 of the Audit Report. 

Paragraphs 143 and 144 of the Financial Adviser's Review draw 
attention to the 'disproportionately large volume of expenditure occuring in 
the month of March. In this connection I think it will be releva.nt to consider 
whether the present practice admits not only of work being hurriedly carried 
out, but also of accounting and pre-check being hurriedly carried out, in order 
to enable disbursement to be made before the 31st of March. There is of course 
a danger in either process being unduly hastened. I should a.lso like to draw 
the attention of the Defence Department to the recommendations of the Publio 
Accounts Committee contained in paragraphs 27 and 28 of the Report of the 
Central Public Accounts Committee on the accounts of 1930-31-Part l--{)opy 
attached for facility ofreference. I think it may safely be SI/,id that the measures 
there ~ i  the regulation of the Public Works expenditure 
of the Civil Administration, and I would in particular suggest that the Defence 
Department might consider whether the use of the Reserve should not be 
~n  so 8ft to provide definitely for a re-grant of lapsed allotments in order 
tha.t the temptation to accelerate unduly expenditure iu March may be lessened. 

The position of the Military Engineering stock on the 31st of March 1935 
is given. below, paragraph 158 of the Financial Adviser?! Review. It 
appears· that a considerable quantity of stotes surplus to requirements was 
still in hand on that date. .., 
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5. Stores transactions.-There are still certain questions outstanding con-
¥cted with the statistical information given in Appendix E., namely,-

(a) The question whether similar information should be given in respect 
of Royal Air Force Stores . 

(b) the question of the preparation and exhibition of a valued state-
ment of surplus and obsolete stores written off. 

In the same connection I think the Military Accounts Committee will 
find it convenient to discuss the points arising out of the qualifications to the 
audit certificate of the' Military Accountant General given in paragraph 25 
of the Appropriation Accounts. Another topic on which I myself should like 
to be further informed is that of the differences in the system of stock veri-
fir.ation as brought out in paragraph 34 of the Audit Report. 

6. Defence Reserve Fund Account for the year 1934-35.-The Military 
Accounts Committee will presumably desire to have up-to-date information 
on the points mentioned in paragraphs 38 and 39 of the Audit Report. 

7. Financial lrregularities.-It is satisfactory to find that the Director 
of Audit has fewer oases of fin.a.ncial irregularity to report this year, and that 
those which he has thought it necessary to mention are less serious in character 
than in any recent year. The more important oases appear to me to be those 
discussed in paragraphs 9, 13, 16, 17, 18,21,23 and 26 of the Audit Report. 

8. Conclusion.-In conclusion I wish to observe that the presentation 
of the material for the Public Accounts Committee as now carried out in the 
Appropriation Accounts, the Financial Adviser's Review and his auxiliary' 
statistical statements has, in my opinion, attained a high pitch of efficiency 
and usefulneBB. There is indeed little lacking to make the body of informa-
tion available to the Public Accounts Committee entirely comprehensive. 

Extract of paragraphs 27 and 28 of the Report of the Central Public AccountB 
Committee on the Accounts of 1930-31, Volume I, Part I. 

27. Budgeting and control of works expenditure.-Wedevoted considerable 
time and attention to the examination of the system of budgeting and control 
of works expenditure, both in the Public Works Department and the Posts. 
and Telegraphs Department. We found a number of cases where there were 
large variations between the estimates and the actual expenditure. It was 
explained by the Chief Engineer that such oases related to works under the 
administrative control of the Foreign and Political Department and that the 
Department of Industries and Labour merely act in this matter as a com-
piling agency for the former Department for the purpose of making the nt'ee8-
sary provision in the budget. It seems to us that some improvement in the 
existing system of budgetary control is necessary in order to ensure that no 
provision is included in the budget for any work in regard te whioh the 
preliminary arrangements are not so far advanced as to afforo. a reasonable 
p,!:OIlpect 9f the provision boing fuUy utilized. One result of neglecting this 
~ n i l ,conditi,on is to place funds at the disposal of spending authorities. 
which may be diverted to works outside the scope of the original demand .. 
and increase the commitments of the following yea.fB. 
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28. We also discussed in this' connection the question of the purposes to 
-which the Reserve provision in the Civil Worb budget should. be confined. 
This provision was actUally used in the year ~  for a number of wOrks, 
some of which might have been foreseen and provided for in the estimates pre-
.sented to the legislature and some of which did not seem to he of such parti-
-cular urgency as to justify their being financed from the Reserve. We agree 
With the' Auditor General that it should be a recognized principle that, so 
far as poBBible, allotments for original works should be made in the esttmates 
presented to the legislature and consider that the Reserve should he coniinGd 
to two purposes : to meet throw-forwards from the previous year and to meet 
really unforeseen and emergent demands. We should like to add that in esti-
mating the provision required for the first of the two purposes mentioned, name-
'ly. to meet throw-forwa:rds from the previoll8 year, due regard should be paid 
to the fact that at the present time when wotks eIpellditure is being drasti-
cally curtailed, the provision for throw-forwards need not be as large as usual. 

APPElmIX V-B. 

LETTER JI'.ROM THE AUDITOR GENERAL, TO THE FINANCE DEPARTMENT, 

GoVERNMENT OJ!' INDIA, No. R.-425-REP./5/36, DATED THE 24TH JUllt'E 1936. 

SuBJECT:-Appropriation Aoooutit8 (DeJfmOe Semces) 1934-35 and the .A.r.tdit 
:&pctrt, 1936. 

In continuation of my lettm No. T .-225-Rep./5/36, dated the 29th May 
1936, forwarding copies of the AccOlmts and Report mentioned above, I have 
the honour to forward herewith for necessary action two copies of the Com-
mercial Appendix to the Appropriation Accounts of the Defence Services 
for the year 1934-35 and the Report of the Director of Audit, Defence Services, 
thereon. 

2. This year, for the first time the commercial accounts, the Financial 
Adviser's review, and the Audit Report of the Director of Audit, Defence Ser-
vices, have been printed in one volume. an arrangement the adoption of which 
I foreshadowed in paragraph 3 of my letter forwarding the Commercial 
Appendix last year. Anothel'changeefiected in the form vf the Commercial 
Appendix this year is the discontinuance of the printing of separate reviews 
which, in the past, used to be appended to each individual commercial account: 
these reviews have now been replaced by the consolidated review of thf.l Finan-
cial Adviser. I consider this a great improvement as the material the Public 
Accounts Committee requires is arranged in a conceutrated form and atten-
iion is focusaed on eB8ential points. 

There is nothing in the Financial Adviser's review or in the report df the 
Director of Audit, Defence Services, which I desire to qualify ; and the results 
d the eXanUnation of these commercial accounts may he regarded B8 eatilt-
factory. . 
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APPENDIX VI. 

Jlemorandum on the Financial position of the Indian Posts and 'felegraphs-
Department. 

(Figures unless otherwise stated are in thousands of rupees.) 

The accounts for the year 1933-34 closed with a 10Sf of 51,93 since expen-
diture charged to revenue amounted to 11,24,55, while the revenue was only 
10,72,62. During the year, the 5 % emergency deduction from salaries wag. 
in force. 

Accounts of 1934-35. 

The following statement oompares the actual results of 1934·35 with the-
anticipations for that year :-

Budget Revised AotuaIs 
Estimates Estimates 1934-35. 

1934-35. 1934-35. 

Revenue 10,71,26 11,05,35 11,19,87 

Expenditure 10,85,73 10,91,54 10,81,93 

Profit (+) or Loss (-) -14.,47 +13,81 +37,94 

The year 1934-35 witnessed a distinct tum in the fortunes of the Depart-
ment. The trend of receipts towards the close of 1933-34 justified the hope-
that the trough of depression had been reached and passed. The budget 
for 1934-35 was framed on that basis. The unified stamps were abolished 
except in Burma and important changes in postal and telephone rates and tele-
graph tarifl: involving an estimated reduction of revenue of over 29 ·lakhs mtha-
year were introduced. After allowing for these factors, the revenue estimate 
for 1934-35 was placed at 10,71,26 or 448 less than the revised estimate for 
1933-34 and 136 less than the actuals for the same year. The continued 
improvement in trade conditions justified the revised estimates being raised 
to 11,05,35 or 34,09 more than the budget estimates. The actuals for the year 
exceeded the revised estimates and amounted to 11,19,87 or 14,52 more than 
the revised estimates and 48,61 more than the budget estimates. The trade 
conditions proved to be more favourable than anticipated at the time the 
revised estimate was fixed and the sale of stamps and the telephone receipts 
during the closing months of the year largely contributed to the increase over 
the revised estimates. 

2. The actual expenditure during the year was 10,81,93 or 3,80 less than 
the budget estimate and 9,61 less than the revised estimate. The revised 
estimates involved a small supplementary grant but the actual expenditure-
fell below the original estimates. This has been due to certain unforeseeable 
events occurring in other Departments of Government, defects in the account-
ing machinery of the Department in regard to ' stores' and adjustments made 
by audit after the close of the year. This decrease in expenditure by Rs. 42,62 
as compared with the actuals of 1933-34 is mainly due to the contribution ro-
the Depreciation Fund of the Department being restricted during the year 
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to the actual expenditure on xenewals and replaoomenta. In the ordinary 
course a contribution of Rs. 37 l~ should have been made to the Deprecia-
tion Fund, but actually a contribution of Rs. 9,37 was made, the Department 
being relieved to the extent 01.27,63. Even if the full contribution had been 
made, the expenditure would have I\hown a net decrease of Rs. 14,99 lakhs. 
which amount was ths [net saving effected in expenditure after meeting. 
increases in expenditure such as inorements in pay and charges for interest. 
The reduction in expenditure was due to the cumulative effect of the measures· 
of economy and retrenchment adopted by the Department since 1931-32. 
Although the year closed with a profit of 37,94 this amount cannot be-
:regarded as representing 8 real profit, as the salaries of the staa during the year 
oontinued to be subject to the temporary emergency deduction of 5%. It 
allowance is made for this factor as well as for the reduoed contribution to the 
Depreciation Fund, the year's working would have resulted in a 1088 of abon* 
20 lakhs. 

Ezperience of 1935-36. 

3. Thesanotioned budget for 1935-36 oompares as follows with R. E. 
and the approximate aotuals for the year ;-

B.E. R.E. Aotuals' 
1935-36. 1936-36 •• up to ?arch 

Final. 

Revenue 11,32,57 11,-'9,74 11,47,00 

'Expenditure 11,45,58  11,43,95 11,50,13 

Profit (+) or Loss (-) -13,01 +6,79 -313 

The improvement in the revenue of the Department during 1934-35 
constituted a definite promise for the future. The estimates for 1935-36 
therefore assumed that the improvement in trade and economic conditions 
would generally continue. Revenue was therefore estimated at 11 ,32,57 
allowing for an increase of 27,22 over the R. E. for 1934:-35 and 12,70 over the 
actnals for that year. 

The expenditure for the year was estimated at 11,45,58 which was about 
54 lakhs more than the R. E. 1934-35 and 63,65 more than the actuals for thai 
year. It was expected on the budget estimates that the year would close with 
a 1088 of 131akhs. The main 0&1l888 for the large increase in expenditure over 
the R. E. 1934-35 were ;-

(1) the restoration of the emergency deduction from pay 008ting over 
27 lakhs ; 

(2) provision for normal increments to staff oosting about 15 lakbs ; 

(3) pending further investigation an in ~  over last year's figure 
was effected in the contribution for depreciation of wasting assets, 

I· which in 1934-35 was limited to actual expenditure on renewals 
and:replacements about 19 lakhs ; and 

(4) minor increases on account of the extension of air mail services, 
rise in traffic and expan.sion of postal facilities in rural areal-
3 lakhs. 
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4. The actuals for the first eight months of 1935-36 however showed that the-
revival in trade was more marked during this period than was originally 
expected and indicated that a further rise in revenue could safely be antici-
pated. The revenue was therefore estimated at 11,49,74 in the R. E., being 
over 17 lakhs more than the original budget figure. The actuals up to March 
6nalonly are available at present and assuming that the adjustments in March 
supplementary will equal the preceding year's adjustments, the anticipated, 
actual revenue is likely to be 11,47,64 or 210 less than the R. E. Thus the 
revenue estimates are likely to be closely realised, the variation being ·18%. 
The small fall is mainly due to the receipts from telegraph charges realised ili 
cash and telephone call fees not coming up to expectations during the olosing 
months of the year. Itmay be mentioned that this figure of revenue jj 
inclusive of 15,35 on account of interest on· the depreciation fund b l~  

Even allowing for this the revenue expected during 1935-36 will be 11,32,29 
which is 280 higher than the highest revenue ever earned by the Department: 

5. The expenditure on the other hand was fixed at 11,43,95 in the R. E. 
mowing a decrease of 163 over the sanctioned budget. During the ye,at the 
Department took over the actual payment of pensions for which i ~  

a contribution equal to 7' 5% of the pay charges of the pensionable sta1i of 
the Department was being paid to General Revenues which paid the pensions. 
On the basis of the information available at the time it was assumed that the 
provision on the actual basis would b~ to the benefit of the Department by 
about 5 lakhs. But in consequence of the policy of retrenchment followed 
by the Department an unusually large number of employees retired, as shown 
in the statement below, during the last four years :-

Number of staff retired 
-y-

Gazetted Other 
Year. officers. employee&. 

1927 -28 to 1930-31 113 3,684 

1931-32 to 1934-35 155 12.294 

Inorease 42 8.610 

Percentage of inorease 37% !M% 

The pension bill of the Department hall therefore increased heavily and it is 
estimated to amount to about 26 lakhs more than the budget estilbate. The 
expenditure on leave allowances paid to retrenched personnel also increased. 
These increases have, however, been met from the following savings :-

(1) 4 lakhs on account of reduction in [the interest charges of the 
Department due to the reduction in the rate of interest and the 
writing down of the accumulated loss of the Department by 42,67 
on account of the writing oft and writing down of the value of 
unserviceable and obsolete stores since commercialisation; 

(2) the claim of railways for increased haulage charges not having 
matured .. 7 lakhs ; 

~) the provision for depreciatioil in tne absence of detailed oalcalatioDa 
having been overestimated by 1 lakh j 



(4:) savings eatised by the rebate on the cost of manufacture of ~ 
. and postcards-and the reduction in the manufacturing cost of 
postal stationery .. 1,87 ; and 

(6) The balance of 12,13 was met out of savings resulting from tM 
introduction of new rates of pay, conversion of posts and conti-
nued efforts at economy. 

6. It was anticipated in the revised budget that the 1088 of 131akhs pro-
vided for in the Budget Estimates would be converted into a profit of 679. 
The actuals up to March 1936 final only are available at present. The expen-
diture so far booked amounts to 11,00,13 which is 465 more than the Budget 
Estimate. This increase is due entirely to under-absorption of ' indirect 
charges ' and ' freight charges ' under ' Engineering Expenses ' and less credits 
on account of share of revenue establishments debitable to capital then i~ 

mated. Further \l '~, n  of these charges are, however, likely which 
would involve a reduction of expenditure under working expenses by debit to 
capital. Full details Me not so far available but on the basis of information 
aYailable at present it is likely that further adjustments on this account to 
the extent of 3 or 4 lakhs may be effected before the accounts of the year are 
closed. Assuming further debits under expenditure in March Supplementary 
to equal the amount adjusted in the previous year, it is likely that t.he budget 
will be a balanced one or show a slight profit. 

Prospects in 1936-37. 

7. The estimates for 1936-37 have assumed that the improvement in 
trade and economic conditions will generally continue and the revenue has 
been placed at 11,74,16 or an increase of 24,41 over the R. E. for 1934.M. 
This increase has been assumed after allowing for some decrease in reven¥e 
due to the lowering of certain postal rates estimated to cost about , ~  

The expenditure for the year .is estimated at 11,72,86 which is about 29lakha 
. more than the R. E. of the previous year. This increase is mainly due to-

(a) increase in pay charges on account of annual increments .. 12,00 ; 

(b) increased provision of 296 for revision of establishments and develop-
ment of postal facilities in rural areas ; 

(c) increase of 900 in the pensionary bill of the Department due to 
a large number. of retrenched employees exchanging leave salary 
for pension during the year ; and 

(d) increase of 254 due to the restoration of emergency deduction from 
salary. 

It may also be mentioned that with effect from the 1st April, 1936 a 
Renewals and Reserve Fund has been substituted in place of the Depreciation 
Fund and the annual contributions to it has been fixed at Rs. 25 lakhs for 'a 
period of five years, whereafter the position will be ~ in  This hAs 
resulted in a saving of 267 in the contribution to the Fund as compared with 
. the R. E. of 1936-36. 

The estimated revenue for 1936-37 is higher (by about «,66) than the 
highest revenue earned during the past few years, mz., in 1929-30. But if 
allowance is made for the interest on depreciation fund balance (which is 
credited to revenues since 1933-34), the revenue expected in 1936-37 wiD be 
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more than the highest ftgurerea.ched in 1929-30 by, 28,79. The expenditure 
(even after the restoration of the salary cut), viz., 11,72,86 is, however, less than 
the highest expenditure which was in 1930-31 by 38,49 and the gain in the 
year's working is estimated at over one and a quarter lakbs. 

8. On the receipt side the possibility of securing more tra.ffi.c by stopping 
the sources of leakages of revenue and by creating more tra.ffi.c by pUblicity 

.. and offer of facilities is receiving constant attention. The postage rates have 
.been overhauled and new productive works calculated to bring in more revenue 
have been undertaken. The effect of reductions in the postage and telegram 
and telephone rates is being carefully watched. 

9. The expenditure of the Department, it has to be remembered, depends 
mainly on the volume of traffic which it has to handle and no appre· 
ciable reduction in expenditure is poSsible without a reduction in the volume 
of tra.ffi.c handled. If the improvement in trade continues, expenditure is 
bound to rise to enable the Department to cope with the increase in tra.ffi.c. 
The expenditure of the Department is, therefore, speaking generally, compress-
able only to the extent to which traffic is reduced. One other feature that 
has to be borne in mind is that no further economies on a large scale can be 
expected in the near future. Small economies will accrue during the current 
and the next few years as a result of the acceptance of some of the recommenda-
tions of the Telegraph Establishment Enquiry Committee. The Postal 
Enquiry Committee mainly dealt with the internal organisation of the Depart-
ment and its recommendations were not expected to result in any substantial 
economies. It was essentially an efficiency committee and not a retrenchment 
committee. The special expenditure on retrenched personnel will no doubt 
be considerably reduced. But it will assume a different shape and will be 
reflected in an increased pension bill. Abnormal retirements during the 
retrenchment campaign will keep the pension bill high and stability will not be 
reached for some years. The revised scales of pay introduced in the last 
year will appreciably reduce the pay bill of the Department, though its imme-
diate effect Will not be 80 marked. On the whole, therefore, if the improve-
ment in trade conditiona, which commenced in 1933-34, continues, the Depart-
ment should be able to make the small profit estimated. 

APPENDIX VlI. 
Imperial Council of Agricultural Research-Accounts and Audit of tM Research 

Fund. 
The Imperial Council of Agricultural Research is registered as a society 

and under Rule 63 of the Rules and Regulations (as embodied in the Memoran-
dum of Association) it!'; accounts are audited by the Auditor-General in India. 
The rule reads as follows :-

" The Accounts of the Society shall be subject to the aud\t of the Auditor. 
General in India. The nature of audit to be applied and the detailed arrange-
ments to be made in regard to the form. of accounts and their maintenance and 
the presentation of the accounts for audit shall be prescribed by Bye-laws 
to be framed by the Governing Body and approved by the Governor-General 
ill Council with the ooncurrence of the Auditor-General." 



The priAcipal-bye-laws relatUig to aooolDl1ll arereproduoedbelow. 7h.eae 
llave all been made with the previous approval of the Governor-General in 
Council and-with the concurrence of the Audiror-Gtmer-al. . 

Bye-ln,w 22.-The accounts of the Society will be maintained by the Sec-
retary in the manner and in the forms prescribed in these bye-laws. He will be 
assisted by an accountant who will be a member of the Subordinate Aocounta 
Service of the Indian Audit Department on the oadre of the Accountant-
General, Central Revenues, provided that the Council may, with the previ0tJ8 
concurrence of the Aocountant-General, Central Revenues, appoint as its 
Accountant a person from the staff of the Accoontant-General, Central 
Revenues, having a lesser professional qualification than that of ~ b  of 
the Subordinate Accounts Service of the Indian Audit Department.· The 
.koountant will be subordinate for the purposes of discipline, promotion, leave 
and transfer, ete., to the, Accountant-General, Central Revenues, but administra. 
tively will be directly subordinate to the Secretary. The Acoountant wjll 
advise the Secretary on all matters concerning audit and accounts and any 
Government rules which may be made applicable to the Society. He will 
be directly responsible to the Secretary for the accuracy and completeness of 
the accounts of the Society. His pay and allowances and leave and pension 
contributions will be debitable to the Society's grant for Research. 

Bye-law 24.-The functions of Audit Officer of the Society will be exercised 
by the Accountant-General, Central Revenues, under the general superinten-
dence and control of the Auditor-General in India. It will be the duty of the 
Audit Officer to object to any expenditure from the Funds of the Society 
inouned in contravention of Article 4 of the Memorandum of Association, or 
of the Rules and Regulations, or  of these Bye-laws. 

Bye-law 26.-Where expenditure from the Funds of the Society is in the 
nature of a grant-in-aid the audit of such expenditure shall be conducted accoxd .. 
ing to the principles laid down in Chapter ll-A, of the Audit Code. of the Auditor-
General in India. 

Bye-law 26 (witJwut ..4ppmadia;).-The Accountant will apply a oheck, 01 
the nature of pre-audit, to all payments from the funds of the Society, and will 
maintain registers in the following forms &8 set out in the Appendix : 

Form 12.-Est&blishment Audit Register. 

Form 12-..4 .-Audit Register of Gazetted Government Servants' Pay and 
Allowances. 

Form l3.-Travelling Allowances Audit Register. 
Form 14.--Contingent Audit Register. 
Form 15.-=-Audit Register of Special Charges. 
Form 16.-Objection Book relating to Irtegulat PaymentB. 
FormWJ-A.-Objection Book relating to TeehnioaJ ObjectioJlBe 
Fbrm 16-B.-Adjustment Register (of H>-A). 
Form l6-O.-Abstr&ct Register (of 16-A a.nd 16-B). 
Form 17.-A.udit Register of Finanoial Orders, Delegatio .. "", 
Form 18.-(Deleted). 
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Bye-'IV .-If expenditure from the unds of the Society consists of . 
grant to any authority or individual under the audit of any other audit officeri 
of overnment, the Aceountant-eneral, Central Revenues, will satisfy himBelf. 
that the purpose of the grant is within the scope of Article  of the Memorandum 
~ Association and will call for and aecept a certificate of the audit of that other 
audit . Ofticer of expenditure from the grant itself. 

Bye-law .-As BOon as is practicable after his accounts for a year are closedr 
the Seeretary will cause to be compiled the Annual Accounts oHhe' preceding 
year of the funds ~f the Society referred to in Rule and Regulation  in the' 
form prescribed in Bye-law  and will send an intimation to the Accountant-
eneral, Central Revenues, as Soon as the wor is completed.  The Acoountant-
eneral, Central Revenues, will thereupon depute an officer who will test-
audit these accounts of the Society, and re-audit in detail the accounts of at 
least three months to be selected by the Accountant-eneral, Central Revenue8 
lie will record his certificate of audit at the foot of the Annual Accounts and win 
forward these with his Report to the Accountant-eneral, r.-entral Revenues. 
The cost of this test-audit will be a charge against the Research funds of tM 
Society. 

Bye-law .-  The Accountant-eneral, Central Revenues, under Rule 
and Regulation  will then prepare for submission through the Auditor':' 
eneral in India to the overning Body of the Society and to the overnment 
of India an Annual Report on the accounts of the Society which will ~ 

such comments, general or special, as he may desire to mae on the general 
financial position of the Society and on the results of his audit for the year. 
The audited accounts of the Society referred to in Bye-law  willfotm.an 
enclosure to his Report .. 

 All arrangements for the audit of the Imperial Counoil of Agricultural 
Research accounts are approved by the Auditor-eneral. 

The actual audit of expenditure at headuarters i.e., on schemes directly 
Ilodministered by the Council, e.g., Locust Research, Sugar Technology and 
Agricultural Statistics is conducted by the Aecountant-eneral, Central Reve-
nues, as is the audit of the grants made to Central Institutes. rants made to 
Provincial overnments are all audited by the Provincial Accountant-eneral 
concerned as also are all grants made to Indian Universities.  rant.s to outside 
institutions in British India are also audited by the appropriate. Accountant-
eneral:  The grants made to contributing Indian States are audited by their 
Accountants-eneral. In every case, a certificate is furnished showing that the 
grants have been expended in accordance with the conditions attached to it and 
that the money has been properly appropriated to approved sub-heads. 

 The attached abstract statements shows the total amounts olthe various 
schemes sanotioned from the inception of the Council upto March  and to 
whicb.furids have been allotted and the method of audit.  The figures given 
aye for the total cost of these schemes over the whole period of sanction, usually 
five years the actual expenditure incurred up-to-date is naturally much less. 
~  n~ ~l accounts of the Imperial Council of Agricultural Research are pub-
lished In i't8 Annual Report.  The Annual Report for the year - is to be-
issued by the overnment Press on the th of August. 
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APPENDIX VIII. 

Oll'l'IOB MEMORANDUM FROM THE GoVERNMENT OF INDIA, FINANCE DEPABT-
KENT, TO ALL DEPARTMENTS OF 'tHE GOVERNMENT OF lNnIA (INCLUDING 

THE FINANCIAL ADVISER, MILITARY FINANCE); THE FINANCIAL ADVISEB, 

POSTS AND TELEGRAPHS; AND CENTRAL BOARD OF REVENUE; THE AUDI-
TOR GENERAL; THE CONTROLLER OF THE CuRRENCY; THE PRlV ATE SECRE-

TARY TO THE VICEROY AND MILITARY SECRETARY TO THE VICEROY AND 

THE MASTER, SECURITY PRINTING, INDIA, No. D.-3516-B., DATED THlI 
9TH OCTOBER·1935. 

In view of criticisms in the Legislative Assembly in connection with supple-
mentary grants during the last budget seBBion and in the last Public Accounts 
Committee, the Finance Department has recently been considering the question 
of strengthening the machinery of financial control. It has been decided to lay 
down the following general principles for the guidance of Departments. These 
principles are for the most part a reiteration of principles already laid down and 
the co-operation of all the Departments of the Government of India and of all 
disbursing officers is requested to ensure that they are strictly observed :-

1. In framing the budget estimates the Departments should exeroise the 
utmost foresight. All items of expenditure that can be foreseen should be pro-
vided for and care should be taken, in consultation with the audit officer where 
necessary; to see that the provision is included under the proper sub-heads. 
Needless to say, although Departments are asked to provide for all foresM.Bble 
items, the Finance Department will exercise its right to excise or reduce the 
provision for any item which it thinks unjustifiable. An exhortation to show 
foresight is not an invitation to include new items without due consideratiOD. 
While provision should be made for all items that can be foreseen, it is essential 
that the amount of the provision should be restricted to the absolute minimum 
necessary. When providing for a new piece of expenditure administrative 
difficulties and delays should always be borne in mind, a.nd not more should be 
provided than is likely to be spent during the course of ~ year. 

2. Detailed rules have been laid down in the Finance Department Resolu-
tion No. F.-1S-Ex./25, dated the 2nd August 1926, and in Memorandum 
No. D. 2839-B., dated the 8th July 1933, prescribing the procedure to be followed 
by Departments of the Government of India and other controlling and 
disbursing officers which enable them to watch the progress of expenditure against 
appropriation. If these rules are followed, the controlling officers should be in a 
position from month to month to estimate the likelihood of mvings and excesses. 

3. A Department or disbursing officer may find in the course .Qf the year 
that the expenditure under some sub-head is likely to be 1688 than the provision 
in the budget. The saving may be due to one or more of the following caUses :-

(a) actual postponement of expenditure; 

(b) real savings due to economy; and 

(0) -Jlormal mvings ~  either (i) to original ~ in  or (it) ... 
usual administrative causes, e.g., casualties, etc. ., 
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Savings due to cause (a) should in no circumstances be used for reappl'Opriatioa 
to meet new items of expenditure without the sanction of the Finance ~ 

ment. Unless savings due to cause (b) have been made deliberately to provide 
for an unforeseen emergency, they should not ordinarily be utilized in the course 
of the year for new items of expenditure, as it is desirable that all such new 
items should be considered together at the time of the preparation of the budget. 
This aspect of the question is dealt with in greater ~l in paragraphs 6 and '1 
below. 

All savings should be surrendered to the Fin.ance Department immediately 
they are foreseen without waiting till the end of the year unless they are re· 
quired to meet excesses of the kind referred to in the next paragraph which are 
definitely foreseen at the time. No savings should be held in reserve for 
possible future excesses. -

4. On the other hand it may be found that an excess is likely owing to either 
(4) an unforflseen emergency or (b) under-estimating or insufficient allowance for 
factors leading to the growth of expenditure. In the case of an excess of either 
type an examination of the whole grant should be made to see whether there 
are likely to be savings under any of the other sub-heads due to CUUB6 (0) 
described in paragraph 3 above which can be utilised to meet it. If such 
savings are not available, it should be seen whether speoial economies can be 
eftected under other sub-heads. If funds cannot be provided by either of these 
methods, it will have to be oonsidered whether the· ex0es8 should be met by 
postponement of expenditure or whether an application for a supplementary 
grant should be made. In either case, application will have to be made to the 
Finance Department and the coume recommended by the Department stated. 
Normally, an application for a supplementary grant will not be entertained by 
the Finance Department unless the anticipated excess is due to a cause beyond 
the control of the authority and fqnds cannot be found by any legitimate post. 
ponement of expenditure for which provision already exists. All applicationa 
for supplementary grants should be accompanied by a full explanation of the 
reasons for the eX06ss and of the impossibility of providing funds to m66t it. 

Under paragmph 10 of the Finance Department Resolution No. D. lOB9-A., 
dated the 1st June 1926, the Administrative Departments have to intimate 
their requirements regarding supplementary grants to the Finance Department 
before the middle of January. Experience has shown that this date is too late. 
The Finance Department therefore request that the Departments should, as 
far as possible, send their demands for supplementary grants by the middle of 
December at the latest. And Departments are further requested not to hold up 
their applications till that date, but to forward each application to the Finance 
DepartmeIft as siSon as they become convinced that a supplementary grant wiD 
be necessary: . 
5. On receipt of an application for a BUpplemer.tary grant, the Finance 

Department will review the position of the grant as a whole with reference to 
the known actuals of the year to dajjeand theaotuals aad estimates for previous ,ears. H after this examination the Finance Department comes to the con-
elusion that it should be possible for the Administrative Department to meet the 

. .,: .  ,  . ('. ~ . '. ,,-• -'. J • 
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ependiture within the sanctioned grant, either from normal savings or by 
special economies or in the last resort by udicious postponements of other 
ependiture, the Administrative Department will be so informed and no supple-
mentary demand will be presented to the Assembly.  If, on the other hand, 
the inance Department considers that a supplementary grant will be neces-
aary, a demand will be placed before the Assembly as soon as possible without 
waiting till the end of the year. 

6. The supplerp.entary grants referred to in the last two paragraphs are such 
as are reuired by etra ependiture on the normal activities of the Depart-
ment.  Ependiture on a  " new service ", in the technical sense, and on new 
items, such as, new buildings, new roads, etc., for which no provision eists in 
the budget, should only be incurred in the middle of a year in eceptional cases. 
There is a fundamental obection on general principle to admitting such de-
mands in .the middle. of a year; for ~  , being made during the course of the 
year and not at the time of the preparation of the budget, have necessarily to 
be dealt with singly and not in relation to other demands from other claimants. 
~   is only when the whole of the demands are viewed together that it is possible-
to form an adeuate idea of their relative urgency and to effect a f  i  i  ib  ~ 

1;ion of the funds available; If such a procedure is not followed, a single item 
:rpay be accepted which, if it had been considered together with the whole body 
of demands, would have been reected became it would have be6llclearthat 
ita inclusion involved the eclusion of other more desirable items. 

7. It is, however, possible that there may be occasions on which it is neces-
sary to provide funds for " new services" or new items even in the middle of 
the year. In sending proposals in such cases to the inance Department the 
Administrative Department should eplain clearly why they were not provided 
for in the original budget and why they cannot be postponed for consideration 
in connection with the net budget.  The inance Department, if satisfied on 
these points, will consider whether it would not be reasonable to as the depart;.;. 
ment concerned to curtail its other ependiture so as to eep the total within 
the grant.  Ordinarily, no new service or item will be accepted by the inance 
Department unless the department concerned can guarantee that the etra 
ependiture will be met from normal savings or by special economies. within the 
grant.  Cases which involve a supplementary grant will normally be accepted 
by the inance Department only if they relate to matters of real imperativE 
necesSity, or to the earning or safeguarding of revenue. In such cases the de': 
maud for a supplementary grant, or for a toen grant in respect of a "new 
8e'l'vice " if the ependiture cali be met by reappropriation, will be presented 
to 1ht' Assembly as soon as practicable after the need arises.   . 

. No. S  ~B . 

. r 

Copy forwarded to the inancial CommissIoner, il  YB~ 



ftESlD1'l'ATIOJl',O:r THE REPORT 111' TBlII POBLI(I AllClOUNTS OO!OlITTEE. ISC' 

Beport of the Public Accounts Oommittee on the accOUnts of 
1934-35. 

PART II-RAniwAY A O N ~  

Position as regards estimating and control of expeu.dittu·e. 

1. The following table compares the original t'stimates made before 
b innin ~ f the year, the revised estimates prepared Jlear-its 6nciand, 

the actual results :-

i". 

(1) Traffic receipts (less refunds) 

(2)' MiaoenanooUs Mceipts 

(3) Working expenses .. , 
(4) M1sCella.neolls expenditure .. 

(6) In1iere8t chArges .. 
(6jS111'plua (+ )De1i.cit (-) 

I 

(7) Contribution to general revenuf'll .. I 
(8)'Pa.jmentatO (+ rWlthdrawa.le from ~ Reeerve 

(9) Loans from Depreciation Fund .. I 

(La.kha of rupees.) 

Budg"t. Revised. Actuallt, 

89,00 90,75 ,90,20 

2,27 2,01 1.86 

63,25 63;83 6S,90 

1;27 1,33 1,33 

32.05 31,84 31,80 

-5;30 -4,24 -5,06 

6,30 5,06 

2. The deficit of Rs. 5,06 lakhs was met by a loan from the Deprecia-
tion Fund and of course n~ "gain the i~ contribution to 
genera:! revenues could not be'paid duriIigthe year under review. 

3. The f~ll in  table' oompares the final voted grants with the 
expenditure against those grants :-

, 

(Lakha ofrupeee). 
\ .'.' 

voted. " 
Supple- Actu&l E ~ 

Original. menta.ry Final expendi. (+) 
ptID$. " pant. tum. Bavinp 

(-). 

I 

I. Railway lIoard 8·46 8·46 8·14 -·31 

2. Audit i2·95 
' , 

·80 13·75 13·76 +·01 

3. .... ~~  ,-:. ",10·80 .\e'! 10·80 i·a _·IT 
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(Lakhs ofrupaea.) 

Voted. Supple. Actual Ex_ 
Original. ment&ry Final expendi. (+) 

grant.  grant. ture. Savings 

I (-). , 
Ezpenditure cluMged to Revenue-oontd. 

'-Refunds 

5. Payments to Indian States and 
Companies 

6·A. Workitsg ezpeMU.-Mainte. 
nanoe of structural works 

6·B. W orkitsg ~ M in  

nanoe and supply of locomo-

12·00 I 

3,37'00 

8,45'75 

tive power 16,61,60 

6-0. If orkitsg ~ M in
nanoe of oa.rriage and wagon 
stock 5,63,75 

8-D. W orkitsg ~ M in  

ila.noe of ferry Bteamera and 
harbours .. 27·45 

8.E. Workitsg ~ E l

ea oftraflio department 10,30,75 

8-F. Workitsg apeuu.-ExpenIJ. 
88 of General Department.. •• 

e.G. WorlMg. upeuu.-MiIIoella-
neoua 8XpeD1188 4.07·90 

6-H. W orkitsg ~~El i  
eervioe department 1,17,30 

'I. Appropriation to Depreoia.tion 
Fund •• 13,65·00 

8. Interest chargee 2·83 

12·00 I 12·39 

I 
3,37·00 3,43·55 

11·60 8,57·26 8,57'00 -·25 

16,61'50 16,72,75 +11·26 

18·00 5,SI'75 5,89,92 +S·17 

3·90 31·35  31·15 _.JO 

12·85 10,43·60 10,.s·4,5 

2·35 1,19'65 1,18,'9 -1·16 

S·OO 13,73·00  13,71·77 -1·23 

2·83 2·80 -·03 

BflJMflditun ~ 10 0ujIi'II.il aft4 ~  Puwl. 

9. Temporary· withdrawala- from 
Depreciation Fund .. 5.33.z:a 

I' ': ', __ :' ...... 

11. New Coutruotione 11·00 15·00 26·00 17·13 

12. Open line Works 13,22,00 13,22,01 
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4. The non-voted appropriations sanctioned by the Government of 
India and the expenditure against those appropriations are giV8ll 
below:-

(La.khs of ~) 

NOD·VOted. 
Original Supple. I Final I 
appropria- mentary appropria. 

tiOD. 

Actual 
expendi. E][oe.( +). 
ture. Savingl(-). 

tiOD. ~ i  tiOD. " 

---------1 '-------,---

1. Railway Boa,d 

2. Audii 

3. Il.iJwi!laneoua expenditure 

6. Worklttg rZtwMU-

A. Mainienanoe of etruotunl 
works 

B. Mainienance and supply of 
looomotive power •• 

C. Maintenance of 0&I'I'iap and 
WagoD IIiock 

D. Maintenanoe of ferry Iteam· 
era and bubov .• 

4'10 

3'30 

10'60 

32·00 

16'77 

9·10 

'24 

-'371 

-'02 

3·73 

3·2& 

3'70 

1·91 12'61 12·78 

32·00 32·" 

-1'08 14·60 

_.9/1 8·16 8'07 

·24 ·27 

B.Expe_ofTrafficDepart. UI·62 -·06 16·66 16'41 
meni 

1'. E ~ of General Depari. 
menta •. .'. .. 2/1.2/1 -·32 14·'13 14·4,8 

G. Mi li n ~  !2'10 2·70 14·80 14·74 

I. Iniereeteha.rgee 32,02'34 -20'93 31,81·41 31,77,'26 

n. NewCoD8tructioD .• 
-' ·11: 

12. Open Iihe works 2·00 

1·16 

39·93 

1·16 1'18 

!·73 

89·93 

-·03' 

+'27 

-'OS 

+'01 

-'IS 

-·11 

-·01 

_ .. 



~  EUes8es VltJer , . .,oled grant •. ~  exeessesover voted' grsrits which 
require to be regularised by excess votes of the Legislative Assembly &lie 
shown below :--

Demand No. Final grant. 
Actual Excess. 

expenditure. 

Rs. &S. Ra. 

2-Audit 13,75,000  13,76,113 1,113 

4---Refunds .. 12,00,000 12,38,914 38,914 

5-Paymenta to Indian States and Companies 3,37,00,000 3,43,54,609' ·6;54,609 

-G--B. Working ezpIln&eJI.-

Maintenanoe and supply of locomotive 16,61,50,000 16,72,74,912 11,24,912 
power. 

-6-0. Working ezpen&eJI.-

Maintenanoe of ca.rriage and wagon stock 5,81,75,000 5,89,92,265 8,17,266 

~ ~ ezpen&eJI.-

Expenses of traffic department .. 10,43,60,OOG . lO,~, M  2,8li,458 

The small excess under Demand No. 2 was due to higher expenditure 
on leave salaries and gratuities to retiring staff than was allowed for when 
the supplementary grant was obtained. The excess under Refunds was 
due to the· difficulty of accurately estimating under this Demand. As 
regards the excess under Demand No.5, it was originally intended to ask 
for a suppleI!lentary grant of Rs. 9,60.,000 which. the Standing Finance 
Committee had actually approved but in view of later information, a sup-
plementary grant was considered unnecessary. More freight and handling 
· charges on ' fuel ' on several railways and heavier repairs of locomotives 
accounted for the excess under Demand No. 6-B. The excess under 
Demand No.6-C. was due in part to the charging off of the cost of certain 
Diesel engines to revenue and to heavier repairs to carriagE! alid wagon 
fI'tock on account of increased traffic requirements. The excess under 
Demand No. 6-E. was due to a lack of uniformity in booking receipts and 
payments on account of inter-rail'Wa:y transactions for running powers by 
~  different railways. The percentages of the excesses in the six: cases 
· are .07. 3.24, 1.94, 68, 1.41 and .27 respectively. There Were excesses 
under six Demands during the year as compared with three in the previous 
year. We recommend that the Assembly assent to the excess demands 
· which will be placed before ~  by Government in due ~ 

6. The excesses over non-voted appropriations were four during the 
.. year against two in 1933-34. ' 

7. Taking the total railway. expenditure ppth voted. and n n : ~ 
there was IIJl excess of ROl. 5 lakhs or .05 per cent. under expenditure 
· ellarged to revenue and a saving _of.RB. 4,84 lakhB or 25.14.per . cent. under 
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api1lal expenditure. The pOsition· in this ·reslu!et compares' as follow. 
·with the last four years :- " 

Expe1tdttur6 charged to' retJettU6( excluding ~ to tUId tn. 
tke Re86F1J6 Fund). 

1930·31 

1931·32 

1932.33 

1933·34 

lllU-36 

1930-31 

1931·32 

1932·33 

1913-84. 

19U-35 

(Lakha of rupeee.) 

Year. Final grant BaTinp (-l 
and or 

appropriation. exoeaa (+). 

105,11 -2,98 

101.38 -4.24 

97,36 -37 

96,81 -4 

102,48 H 

lilzperu:lWrecltGtvulfo Oapital "fill DepreciGtiOfl Ftl.fwl. 

26." -1,14 

29,18 -4.96 

~  -2,86 

.. 17,34 -3,08 

19,26 -4,84. 

P«'Cllllt.p 01 
oolUDlD (3) to-
column (2).' 

2·83: 

'·18-

·88· 

,~  

. OS' 

4'» 

16·98 

IS.-

l7·d 

2t;.}' 

Under expenditure charged to revenue, the variation in the total 81 
oompared with the final l n~ amounted to .05 per cent. In the 
recent past, the tendency was towards savings. In the year under 
review, however, there has been a small excess. We noticed that in a 
good many cases there were exoesse.s even over final appropriations. Had 
current control been fully effective, we believe that the ~ in at 
least some of the cases could have been avoided. We were given to under-
fJt;and that the Railway Board have recently instructed. railways to 000-
duct a review of expenditure three times a year with a view to bringing 
to the notice of Government cases where expenditure iJt eXee88 of the 
8&Dctioned grant appeared certain, after taking into account feasible 
l'e-appropriations. We would urge that a strict watch should be 
DUlintained upon the observance of these ill9tructions. Discrepancitw 
between the revised estimates and finaJ figures generally signifyimperfeet 
. current control. 

Undereapital expenditure, there was the usual enormous saving. 
:Against a budget provision of Rs. 13.35 crores under Grants No. 11 and 
~  the aetual expenditure waS Rs. 8.94 crores. It ,was explained to us. 
~  of this saving of about Rs. 4i crores, rolling stock accounted for & 
-erore, while the expenditure under the Hardinge Bridge Proteetion 
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Works waa _ by about half a crore. A further import&IIt' eause lAB 
the repayment of Re. 20 lakhs of debentures' by the Mymensing-Bhairab 
Bazar Railway Company. Notwithstanding the special circumstances 
that were responsible f()lI' B8vings in eertain cases, we have no hesitation 
in observing that the estimating of capital expenditure was unsatis-
factory. The Financial Commissioner explained that in dealing with 
the estimates for 1936-37, the Railway Board had effected a lump cut of 
RB. It crores for probable savings on the estimates of railways to counter 
the overestimation which occurred in the earlier years. This is no doubt 
a wise i ~ but we wish to point out that an arbitrary lump cut has 
the danger of causing undesirable variations unless the reduction is pro-
perly distributed. We recommend therefore that the cuts should be 
.alloeated as far as possible to heads where they are practical and within 
the control of railways. We would also add that once cuts have been 
made in the estimates, every eff{)rt should be made to restrict expenditure 
to the reduced scale. 

We would also observe that, on the experience of past years, the 
capital budget could have stood a cut of considerably more than It 
erores. 

8. Irregular re-appropriations.-Under Rule 52 (2) of the Indill.ll 
Legislative Rules we have to bring to the notice of the Assembly every 
reappropriation from one grant to another and every reappropriation 
within a grant which is not in accordance with the prescribed rule!l. 
During the year under review the following reappropriatioll8 were S;l.UC-
tioned by Railway Administrations which were not strictly within their 
powers :- • 

(1) Grtltnt 6-D.-The .Assam Bengal Railway tranaferred RB. 22,000 
from Grant No. 6-D to Grant No. 6-F (Rs. 5,000) and Grant 
No.6-G. (Rs. 17,000). 

(2) Grant No. 6-E.-The Jodhpur Railway increased Grant No. 
6-E by Rs. 9,000 by transferring small amounts from Grants 
No. 6-B (Rs. 2,000) No. 6-C (RB. 1,000) No. 6-F (RB. 5,(00) 
and No. 6·G (Rs. 1,000). 

Financial Position of ROIilways. 

9. In our report last year we dwelt at some length on the financial 
position of the R.a.ilways. During the 5 years 1930-31 to 1934-35 the total 
deficit on the working of the Railways amounted to 37 t crores. In 1935-36, 
though the Budget provided for a deficit of only 2 crores, the actual deficit 
was about 4 crores. We remarked last year that the position was actuaUy 
more disquieting than these figures indicated 'as, under the accounting 
system in force, certain expenditure which should be charged to revenue 
was being charged to capita1. We were informed that the questions of a 
proper allocation of expenditure between capital and revenue, of the con-
tribution to the Depreciation Fund and of the amount to be provilled from 
railway revenues for the amortisation of railway debt were under the COn-
sideration of the Government of India. In paragraph 120 of the 
Financial CommissiOtIler's Review a summary of the proposals of the 
Government of India regarding these questions has been given, and it 
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appears f~  ~  121 of th.e Review that,. if . all t.b.ese propO$All, 
,which the Auditor-General has described &8 " undoubtedly sound ", are 
~ be given effect to, the gap between railway revenue and expenditure 
would be at least 10crores. At the present moment it is quite impossible 
to put the whole of these proposals into operation. We think that they 
should be carried into effect as soon as circUIDBtances permit and in the 
meandme We fully support the decision of Government that the defects in 
'the allocation of expenditure between capital and revenue should be im-
mediately remedied eVIm though it involves an increase in the apparent 
deficit of something like 50 lakhs a year. 

But accounting alterations cannot solve the main problem. They can 
only serve to shew up its true magnitude. The problem is to bridge a 
gap of something like 10 crores and naturally this is the problem to which 
we have principally devoted our attention. 

In our report last year we said :-" Weare well aware that a rElRtora-
tion of economic prosperity is the most satisfactory means of effecting this 
but we do not see in the present condition of world affairs any certitude 
that this will be at all rapid. We think, therefore, that it is vitally 
necessary that the Railway Board should conduct en exhaustive review 
of their freight and fares policy and .should consider every possible lI1eans 
Qf increasing their revenue. Apart from what is normally understood 
by reviewing freight policy, we urge that they should press on with their 
consideration of the steps required to meet road competition. We do not 
at all intend to imply that the expenditure side should be neglected. We 
are most l ~ n  to accept the Railway Board's estimate of the possible 
further economies and we think that the search for them must be 
relentlessly pursued. But we are prepared to believe that an increase of 
receipts is, in the present circumstances, likely to be the more impor1JMlt 
factor in the restoration of financial stability." 

We are informed that the question Qf Road-Rail competition has been 
exhaustively considered by the Transport Advisory Council and that 88 
a oon.sequlmce a programme of remedial measures has been decided upon. 
We gather, however, that the effect of these will be rather to prevent 
further deterioration in the position of. the Railways than to bring back 
to them any substantial amount of the lost traffic. 

As regards freight and fares policy we understand that alterations 
have been adopted designed to yield an extra Ii crores a year but it is 
yet too early to say whether these anticipations will be fully realised. 
Indeed we gather that the opinion of the Railway Boazod now is that until 
the price structure in India h88 altered materially, there is little room for 
further large incre88es in rates and fares. Thus, contrary to what we 
thought -last year, it would now appear that the solution of ·the problem 
Qf fnlly restoring solvency must in the main rest ein measures other tlilin 
increase of freights and fares. 

Of. ~ the suggestion is often made that the Railways would ~  
perfectly solvent if only the general Budget "«"ould ~  certain 
liabilities which now fall upon the Railways or pay to the Railways more 
than they do at present for certain aerviees. In this. ooDIl:ection we have 
particularly in mind the cost of the ~ll  strategIc railways and the 
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fact that certain bulk-traffic for Government Departmentais cmied: '8.t 
less than public, thOugh at fully remunerative, rates. But though such a 
transfer from the Railway to the general Budget would undoubtedly 
assist the Railways, it would differ not at all from placing on the general 
Budget the task of meeting pro tanto Railwaydefidts and would, there-
_fore, leave the position as regards financing the constitutional reforms-
"And it is in connection with this after all that the solvency of the Railways 
assumes its special significimc&-unaltered. We have accordingly not speilt 
much time in considering suggestions of this nature. We have, however, 
considered whether automatic alleviations can be expected of themselves. 
to remedy the position in the course· of a few years. But even after-
allowing for a continuous if moderate trade improvement, for all probable 
debt conversions and for the effect of the revi8ed pay scales for new 
entrants we cannot see how, at the end of three years from now, the Rail-
vrays can be lell! than 7 or 8 crores short of full commercial solvency . 
. There would moreover still be a substan·tial deficit if we regard it as 
legitimate to go on making no provision from revenue for writing down 
capital and equiilly this womd be the case if credit is taken for the 10Mes 
on strategic railways and for charging Government Departments full 
public ~ n  which we repea't-we by no means recommend. 

This is an alarming prospect and in. our view things cannot be left 
where they now are. We would urge therefore that the Government of 
India should immediately obtain the services of an acknowledged expert in 
Railway management to conduct an examination of .the whole field and 
recommend steps which will secure definite (i.e., other than mere hopes. 
of increased revenue due to improving trade) improvements in railway 
finances 0::0 the extent of something like 3 crores a year immediately and 
ultimately of such magnitude as is required to maintain full solvency 
on a strict accounting basis. And to avoid misconception we add that 
the terms of reference should exclude the possibility of securing this-
end by a mere transfer of liabilities 0::0 general revenues. 

In making this recommendation that there should be such an enquiFy 
we do not wish to imply for a moment that Railway administrations have 
made no attempt to restore railways to a position of finandaI stability. 
Weare satisfied from the evidence which has been placed before us that 
~ n  efforts have been made during the past few years to. effect 
economies and to stimulate railway revenues, but we feel that nothing 
should be left undone to secure a re-establishment of the commercial 
solvency of railways, and we consider that an independent enquiry oon-
ducted by a railway expert which we have suggested, will be of great valu& 
in attaining the object we have in view. 

The non-official members of the Committee wish to place on record 
their opinion that the report of any such enquiry should be published and 
that opportunity should be given for a full discussion of it in the Legisla-
ture. 

M isceUaneo'Us. 

10. There are certain points which we notIced in the course of. ~ 
examination of the appropriation ooeounts to which we desire to draw 
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~ifi ~ n  We observed that " uusnticipated credits " were being 
wsed to increafje . expenditure beycmd thai provided for in the original 
estimates. We appreciate that this is permissible under the strict terms 
of the Government of India Act and. we realise that such cases are reported 
to the Public Accounts Committee. But we think that it would be useful 
if, in future, the Financial Commissioner of Railways could arrange to 
give particular attention to such cases in his Review and incidentally to 
show the gross and not the net excesses. In other words, he should report 
the excesses of expenditnre as they would be without the unanticipated 
credits and deal with them on that basis throughout the year in the 
exercise of his functions of control. Our attention was also drawn to a 
number of instances of works expenditure held under audit objection for 
want of sanction pending the submission of completion reports. We 
view with grave concern the dilatoriness in preparing the completion 
reports and would request Government to remedy the present extremely 
unsatisfactory state of affairs in this regard. Yet another matter on 
which we feel strongly is the policy regarf.ing slack coal. The Chief 
Commissioner of Railways gave us to understand that railways are 
forbidden to sen slack coal. We press strongly that the railways should 
be relieved of this restriction as soon as possible, not only on t.he ground 
of the inherent fina.ncial loss but also on the ground that the present 
policy is against the interests of public safcty. The potential danger in 
storing slack coal near collieries cannot be underrated. 

11. We append to our report minutes of proceedings 'Which we desire 
to be treated part of the report. We trust that appropriate action will be 
taken on the observations and recommendations contained in these pro-
ceedings. We also wish to record our appreciation of the excellence of the 
Financial Commissioner's Review and the ready assist¥1ce rendered to us 
in our task by the Chief Commissioner. 

K. SANJIV} .. ROW. 

N. SUNDARESAN. 

",. '~ b ,  1996. 
L284LAD 

P. J. GRIGG. 

B. DAS. 

S. SATY AMURTI. 

N. G. RANGA. 

THEIN MAUNG. 

MD. YAKUB. 

J. RAMSAY SCOT'!'. 

SHER MD. KHAN. 

BRAI P ARMANAND. 

RD. DAIJAL. 

S. C. Ml~ E JEE  

F .AZlJ.I.HAQ PffiA.CHA. 
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Procee4iDgs of the third meetUlg of the Public A.cCQUDW Oommi1i&ee 
. held on l'tfDnd&y, the 20th July 1936, at 11 A.II. 

PRESENT: 

The Hon'ble Sir JAMES GRIGG, K.C.B., K.C.S.I., Finance Membe:!.', 
Ohairman 

Mr. B. DAB, ~ L A  

Mr. S. SATYAMURTI, M.L·.A. 
Professur N. G. RANGA, M.L.A. 
Dr. THEIN ].L\UNG, M.L.A., 
Mr .• J .. RAMSAY SCOTT, l\I.L.A. 
Maulvi Sir MOHAMMAD Y AKUB, Kt., M.L.A. 

Ca.ptain SHF.R MOHAMMAD KHAN, C.LE., lYLB.E., Members. 
M.L.A. 

Bhai PARMA NAND, M.L.A. 
Dr. R. D. DALAL, C.I.E., M.L.A. 
Rai Bahadur Sir SATYAIcHARAN MUKHERJEE, KL 

C.B.E., M.L.A .. 
Khan Bahadur Shaikh FAZL-I-HAQ PIRACHA, J 

M.L.A. 

Auditor-General. rre • so 
Sir ERNEST BURDON, K.C.I.E., C.S.I., I.C.S.,} W  . al 

Mr. B. N. MITRA, Director of Railway Audit. presen •. 

Mr. P. R. RAu, Financial Commissioner, Rail-} 
''111· ways. 
Mr. V. S. SUNDARAM, Controller, Hailway H·itnesses. 

AccoUnts. 
Khan Bahadur BARKAT ALI, Director of Fillauce .. 

The Committee took up the examination of the appropriation accounts 
&nd connected documents relating to the Railway Department. 

2. They first took up for considera·tion the general financial position 
of the Railways. They were satisfied that the Financial Commissioner's 
review summarised the position fairly but wished to have some idea of 
the most recent position. The Financial Commissioner of Railways 
stated that on ·the basis of the latest available information he hoped that 
the results of the current year would show a smaller deficit than the 
TIt;. 31 croref; anticipated in the budget. He hoped that the improve-
ment would be something like a crore of rupees. The Agents of Railways 
WCI'e taking active measures since last year to increase revenue and restrict 
expenditure. The Committee were promised at a later meeting the extent 
(If i~  effected in 1935-36. The question of writing down capital was 
alS? dIScussed a.t some length in relation to the interest charges of the 
Railways, bllt the ComiIlittee came to the oonclusion that it had no 
attractive results to offer from the point of view f ' n ~ ,  

~ . 
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The Railway Authorities -thought that the maximum increase in 
l'evenue--taking into account not only freight alteration but any probable 
improvement in economic conditions-might be taken at about a crore a 
year, which on the proper commercial basis envisaged in paragraph 121 
(,t the Financial Commissioner's report still left a considerable gap to be 
htidged. Some members of the Committee asked what savings could bo 
expected by the imposition of a graduated cut on salaries, etc. The Finan-
cial Commissioner promised a stateme,nt at a later meeting. They further 
"jslled to consider in consultation with the Chief Commissioner the 
deo;:irability of an expert inquiry into the whole question of making the 
Railways solvent. 

3. Defects in budgeting.-The Committee thereafter passed on to 
consider defects in budgeting noticed in paragraph 6 of the Repot·t of 
the Director d Railway Audit. They were disturbed at the continuance 
of the very defects noticed last year. The Financial Commi.,;sioner 
admitted that in certain cases the budgeting w,as faulty, while in some 
other cases there were extenuating circumstanccs which rendered the varia-
tiuns from the original estimates excusable. The Committee stresseJ 
the desirability of making a suitable overhead cut in ,the capital expendi-
tme to allow for inevitable delays, etc., though such a device made 
it incumbent on the Railway Board to distribute it among heads where 
l'tlductions were practicable and within the control of the Railways. In 
their opinion discrepancies between the revised estimates 'and final 
figures betrayed dcfective current control. They desired that the ~

tion of a lump sum cut in grants other than open line works shollid be 
e(/Ilsidered. 

The Committee adjourned till 2-30 P.M. 

Proceedings of the fourth meeting of the Public Accounts Oommittee 
held on Monday, the 20th July 1936, at 2-30 P.M. 

PREsENT: 

The Hon'ble Sir JAMl!2 GRIGG, K.C.B., K.C.S.l., ~  Member, 
Gllai""",,.. 

Mr. B. DAS, M.L.A., 
Mr. S. SATYAMURTI, M.L-.A. 
Professor N. G. RANGA, M,L.A. 
Dr. THEIN MAUNG, M.L.A. 
Mr. J. RAMSAY SCOTT, M.L.A. 
Maulvi Sir MOHAMMAD YAKUB, Kt., M.L.A. 
Captain SHER MOHAMMAD KHAN, C.l.E., M.B.E., 

M.L.A. 
Bhai PARMA NAND, M.L.A. 
Dr. R. D. DALAL, C.l.E., M.L.A. 
Rai Bahadur Sir SATYACHABAN MUKBEBJEE, Kt., 

C.B.E., M.L.A. 
Khan Bahadur Shaikh .f AZL-I-&q PDu.CHA, 

M.L.A. 
L284LAD 

Membel's. 



Lli:GIBLATlVE ASSEMBLY. [11TH SEPT. 1936. 

Si. 'r EBNRS'l' BURDON, K.C.I.E., C.s.I., I.C.S., 1 \ ~ 1 
• IV £>re alSO 

AudItor-General. .  . preseno::. 
Mr.B. N. MITRA., Director of Railway Andlt. _ 

Mr. P. R. RAu, Finaneial Commissioner. Rail_} 
ways. 

Mr. V. S. SUNDARAM, Controller, Railway . H'itnesses. 
Accounts. 

Khan Bahadur BARKAT A.LI, Director of Finance. 

'1. The Commi1tee continued the discussion of the defects in budget-
ing noticed' in the Audit Heport and desired to reinforce i~ last 
year's exhortation regarding a more rigid co.ntrol of current expendIture. 
The Committee discussed the propriety of using unanticipated credits. 
It was explained to them that when such credits were. to be spent on 
new items, ~  approval of the Standing Finance Committee was taken 
but when they were utilised for ordinary expe.nditure instead of beiug 
forced into a supplementary grant, no reference to the Legislature was 
considered necessary. The Committee then agreed to recommend the total 
excesses reportrc1. 

fl. The Committee desired that i.n future the Financial Commiasioner 
should arrange to give in his R.eview anexplan.ation of the total exceS:;e8 
after excluding the unanticipated credits. 

6. With reference ,to paragraph 15 of the Audit Report, one member 
of the Committee enquired why re-appropriations were not made more 
frequently. The Financial Commissioner of Railways drew the attentiOD 
of the Committee to certain instructions issued to Railways (Appendix V) 
stressing on them the need <to make reappropriations as and wb,en 
~  anq til apprQ&ch the Board in time for applying to the Legisla-
ture 'for additioaal funds when necell8lla'y. The value of a periodic review 
of the progress of expenditure once in August, later in December and once 
agAin in February. was imnTP<ll'!ed on the Railway Administrations. This 
would enable them to utilise savings and estimate excesses. 

7. 'l'heOommittee then discussed some of the items enumerated ~n 
Anue:D-re.A 'to Part II of t.be Appropriation Accounts and expressed their 
dissatisfaction at the delay in the preparwtio.n of completion reports. 

~  The list of outstanding questions was next taken up for co,n-
sideration :-

l-
f , 

Ite'm 1.-The Committee were presented with a memoranduhl. 
(Appendix III). 

Item 2.-The Committee Approved <the specific rec<>mmendatlGD 
summarised in paragraph 120 of the Financial Com-
missioner's Review. 

Item 3.-The attentio,n of the Committee was. cirawn to the 
instructions issued (Railway Board's letter No. ' 2326-F.IIV, 
dated the ~  No"'el.nber 1935). (Annexure in .AJ?pendix I). 
Tqe ~fll  de&il'ed .. an 8Jm:081 rep()rt ..... regants thiCY 
~  
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Item 4.-The Committee were informed that an officer was beiDg 
appointed to deal with the matter which according te 
present computation was expected to be completed withiJa 
a year. 

l1em 5.-The CoIl1llrittee decided to examine the Chief Com-
missi<>ner, Railways, further on the memorandum prese.nted 
by the Railway Board. 

The Committee then adjourned tiU 11 A.M. on Tuesday, the 21st 
July 1936. 

Proceedings of the fifth meeting of the Publio AccoUDts Committee heJ4 
on Tuesday, the 21st July 1936, at 11 A.M. 

PRESENT: 

'fhe Hon'ble Sir JAMES GRIGG, K.C.B., If.c.s.I.. 

. Mr. B. Ihs. :M.L.A. 

Mr. S. SATYAlroBTI, M.L.A. 
Prvfeasor N. G. RANGA, M.L.A. 

Dr. THEIN MATING, M.L.A., 

Mr. J. RAMSAY SCOTT, M.L.A. 

Maulvi Sir l\10HAMMAD Y AKUB, Kt., M.L.A. 

Captain SHER MOHAMMAO KHAN. C.I.E .. M.B.IL 
M.L.A. 

Bhai PARMA NANn. M.L.A, 

Dr. R. D. DALAL, C.I.E., :M.L.A. 

Rai Babadur Sir SATYACHARAN MUKHERJEE. Kt. 
C.B.E., M.L.A. 

Khan Bahadur Shaikh F AZL-I-HAQ Pnu.CHA, 

M.L.A. 

Finance l\lerubez:, 

f-
'Members. 

Sir ERNEST BURDON, K.C.I.E., C.S.I., I.c.S.,}w 1-
Auditor-General. ere 8JjJ(i 

presen·t. 
Mr. B. N. MITRA, Director of Railway Audit. 

The Ron 'ble Sir GUTHRIE RuSSELL, Kt., i~f 

Commissioner, Railways. 

Mr. P. R. RAU, Financial Commissioner, Rail-
ways. 

Mr. V. S. SUNDARAM, Controller, Rlrilway 
Accounts. 

Khan. Bahadur BARKAT ALI, Director of Finance. 

9. The Committtee resumed the general ~B ~i n n the 1iu.aneial 
poPition of' flit' Railways and in~  the CHief COmuUssioner or Bail-
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ways at some length. Sir ~b i  Russell doubted the efficacy ?f ~n  
f ~  on goods traffic or. passenger ~  as a ~ ~ of nnpronug 
reyellUe. The . Committee desired to know if reductIOns ill fares would 
not help to increase receipts. In reply the Chief Commissi(}ner instanced 
a recent case on the North Western Railway where a reductio:t;l in fares, 
while resulting in an increase (}f 13 per ce,nt. in passengers,. ~  onlr 
an inflnitestimalincrease in earnings. He referred also ·to SImIlar experl-
IDi'nts on the ~  Indian Railway which had had even less encouraging 
results. 'fhe Committee were, however, assured that different experi-
n:.ents "\Vere being pursued on different railways to achieve an improve-
ment in revenue. Referring to the conclusions of the recent conference 
of the Transport Advisory Council on <the question of road-rail competi-; 
ti(}n, the Chief. Cotn:Dlissioner' expressed his satisfaction. that practically 
every province had agreed entirely that'road traffic should not be allowed 
to compete with long distance go(}ds traffic by railways, which from the 
point of view of railways was a much. greater menace than passenger 
traffic on road. The Committee were told that the goods rates in India 
were the lowest in the world barring Japan and Poland and go(}ds 
earnmge wei-e about 2-114 times as much as passenger earnings. The 
other problems that were engaging the serious attention of the railways 
v.-ere the stoppage of corruption and ticketless travel. The diffieUlty as 
regards the former lay in (}btaining definite evidence warranting succe!lS-
ful punitive action. Taking all the circumstances int() account, the 
Chief Commissioner agreed with the Financial Commissioner's 'estimate 
of a probable cumulative improvement of B.s. 1 -crore a year over the 
next few years, and indeed he thought that this was if a,nything an 
underestimate. On the question of reducing expenditure, -the Chief 
Commissioner pointed out that a surplus staff of ab(}ut 3,500 were being 
discharged while in another six months about 2,300 more were expected 
hI become surplus. In his estimate a saving of Rs. 15 lakhs would result 
from the immediate retrenchment and another Rs. 10 lakhs at the end 
of the current year. The Committee then examined the statistics of 
staff per mile and the comparative merits of the divisional system. They 
desired a statement to be submitted showing a comparison between the 
pre-war and post-war working expenses divided into certai,n main heads. 

]0. The Financial Commissioner of Railways gave the Committee the 
figures he promised a't the earlier meeting regarding possible savings 
from a cut in salaries and wages. On the figures supplied to the 
Ret.reuchment Committee in 1931-32, the wages of people getting B.s. 30 
and under amounted to Rs. 8 crores ; between Rs. 31 and 50 to Rs. 6 
crores ; between Rs. 51 and 100 Rs. 8 crores ; between Rs. 101 and 500 
Rs .. 7 crores ; between Rs. 501 and 1,000 Rs. 1-114 cr(}res, betwecn 
Rt!. 1,000 and 2,000 Rs. 1-114 crOres and of incomes above Rs. 2,001 
Rs. 50 lakhs, making a total. of Rs. 32 cr(}res. He illustra.ted that under 
11 scheme in which wages under B.s. 30 were omitted from a salary cut, 
aud a g-rMted ,cut imp (}Sed on higher salaries, in the manner shown below 
8 saving of about Rs. ;1.95 lakhs might be expected :-

Between Rs. 31 and B.s. 100 .. a eut of 5 per cent. 
Between Rs. 101 and 500 .. n cut of 10 per cent. 
Between Rs. 501 and 1,000 .. a cut of '15 per cent." 
Between.ns. 1,001 and 2,000 .. ft cut of 20 per 'Cent. 

! lJetween'Rs. 2,001 and above ' .. a cut of 25 per eent. 
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If the l ~  limit were raised to Rs. 50 and the cuts maintained on 
the same scale, the savings would be about Rs. 165 lakhs .a year. 

n. The Committee discussed ,the question of the so-called concessions 
given by Railways. Including the loss on strategic railways and the 
difference between the rates charged to the Public and Government 
Departments these might amou,nt to Rs. 4 crores. This was making llO 

allowance for the fact that rates charged to Government Departments 
were fally remunerative and it ignored the fact that if the Railways were 
to he compensated for them it meant an extra charge of 3 or 4 crores a 
yHllr on the central budget. But, even if credit was given for these 
amounts and if account was taken of the separatio,n of Burma and of tho 
Jll'obable growth of net revenue in the next few years the Commiottee were 
disconcerted to find that the financial position of railways would ~ill be 
HI>. 3-314 crores short of producing full commercial solvency on the basis 
envisaged by the in ~i l Commissioner in paragraph 121 of his Revic\v. 
The Chief Commissioner doubted the wisdom of making good this gap at 
any rate in part by a salary cut, for he feand the demoralising effect of 
such a course on the staff in general. The Committee discllssed that the 
feasibility of amalgamating systems with a view to economy should be COll-
si;flered, but the Chief Commissioner explained that the!1e were much less 
tbfln was commonly supposed and that anyhow most of them were not 
immediately practicable. 

The Committee adjourned thereafter till 2-30 P.lI. 

Proceedings of the sixth meeting of the Public Accounts Oommittee held 
011 Tuesday, the 21st July 1936, at 2-30 P.M. 

PRESENT: 

The IIon'ble Sir James i~ , K.C.B., K.C.S.I., Finance Member, 
Chairm.an. 

Mr. B. DAs, M.L.A. 

Mr. S. SATYAMURTJ, M.L.A. 
f~  N. G. RA..· .. WA, M.L.A. 

Dr. THEIN MAUNG, },!.lJ.iL 
,- Mr. J. RAMSAY SCOTT, M.L.A. 

,.' 

Maulvi Sir MOHAMMAD YAKUB, Kt., M.L.A. 

Captain SHER MOHAMMAD KHAN, C.I.E., M.B.E., M  b 
M.L.A. . em era. 

Bhai PARMA NAND, M.L.A. 
Dr. R. D. DALAI., C.I.E., M.L.A. 
Raj Bahadur Sir SATYACHARAW MUKHERJEE, Kt., 
C.B.E., M.L.A. 

Khan Bahadur Shaikh F A L J ~ PIBAOHA, 
M.L.A. . 
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Sil: ERNES'J' BURDON, K.C.I.E., 
Auditor-Gen.eral. 

C.S.I., I.C.S., "1 

Mr. B. N. MITRA, Director of Railway Audit. 

The Hon 'ble Sir GUTHB.D; RUSSl!:LL, Kt., Chief 
ComlD.issioner, Railways. 

Mr.P. R. RAU, Financial Commissio.ner, Railways. 

Mr. V. S. SUNDARAM, Controller, Railway 
Account6. 

Kha.n Bahadl.lr BARKAT AI,I, Director of Finance. 

L Were also 
( present. 

J 

( 

Witnesses. 

~  The Committee continued the discussion 011 the question of 
retrenchmcnts effected by Railways in pursuance of their recommenda-
tion in paragraph 12 of their report on the accounts for 1933-34. The 
Chi.ef Commissioner explained the various measures in force to watch the 
' ~ i n of locomotives, wagons and coal and touched on certain exreri-
ments with Diesel cars. The Committee desired that a statement showing the 
progrt",ss made with respect to the various recommendations made by the 
Pope Committee might usefully be added in the Fina,ncial Commissi()uer'. 
Review in future. They also desired a statement showing the number of 
~ l n  maintained, their capital oo&t, depreciation and maintenance, -the 
classes of officers entitled to their use, disti,nguishing saloons maintained 
by railways for their own purposes from the rest. 

13. Itern 4 in the Quarterly List of Outstandings endittg July 1936.-
'l'he Committee then proceeded to discuss the position regarding the 
rcvisihll of codes. It was explained to them that the preliminary work 
was now complete and the work of simplification would be taken up soon 
b~' an officer on special duty. 

Rebate on coal.-The Committee took up the question of the rebate 
on coal. 'rhe Chief Commissioner explained that the rebate on coal to 
Calcutta was meant to encourage the export of coal. He apprehended that 
the withdrawal of '~  concession would adversely affect India's ~l  

of coal abroad which was now in the neighbourhood of 150,000 ton8. In 
hi:,; considered opinion, the railways did not lose on this rebate . 

. Railway colliel·ies.-The Committee next concentrated -their attention 
on item (E) in the memorandum (Appendix III) circulated by the Rail-
way Board in reRponse to their desire last year to be apprised of the 
'l'esultg of Government policy on railway revenues. The Committee wert! 
given to understand -that the expansion of output would not benefit the 
railways at present prices. They considered that, should any change of 
~l ClllJlstances OCCllr, the matter ought to be taken up again. The Chief 
Commissioner brollgh(t, to-the notice of the Committee <:.he fact that Rail-
~' l were forbidflen to Rell slack coal in pursuance of an undcrtaldug 
giyen by Sir Ol'~   in~ , The: Committee felt that ,such a, policy 
wns against the interests of" public sa.fety and accordingly recommended 
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that the Railway Board should be relieved of its obligation not to sell 
shIck not only because they Io!!e the value &f such coal but because it WIU 
extremely dangerous to store such coal near the collieries. 

14. The Committee reverted to the topic of amalgamation of railwaya 
and desired an up-to-daf..e review to be given them next year of. the possi-
bilities of economy by regrguping of railways or amalgamation of the 
djjferent systems. 

15. Thereafter, the electrifiea;tion schemes (Appendices VIII and 
XII) engaged the attention of the Committee. They criticised the 
variations between estimates .and actuals in the scheme pertaining to the 
South Indian Railway a.nd were inclined to think that the scheme was a 
filJ8Dciai failure.· 

The Committee ajourned till 2-30 P.M. on Wednesday the 22nd July 
J ~~  

Proceedings of the seventh meeting of the Public' Accounts Oommittee 
held on Wednesday, the 22nd July 1936, at 2-30 P.M. 

PRESENT : 

Maulvi Sir MOHAMMAD Y AKUB, Kt., M.L.A., Chairman. 

Mr. B. DAS, M.L.A. 

Mr. S. SATYAMURTI, M.1. A. 

Professor N. G. RANOA, M.L.A. 

Dr. THEIJi MAUNG, M.L.A. 

Mr. J. RAMSAY SCOTT, M.L.A. 

Captain ElHER l\JOHAMMAJ) KHAN, C.I.E .. M.B.E., 
M.L.A. M (mber,. 

Bhai PARMA NAND, M.L.A. 

Dr. R. D. DAUL, C.I.E., M.L.A. 

Rai 'Bahadul' Sir SATYACHARAN MUKHERJEE, Kt., 
C.B.E., M.L.A. 

Khan BahadlJr Shaikh F AZL-I-IIAQ PntACHA, 
M.L.A. 

".TheRnilw.wv Board have smee tben liireulated II revi8ed. tm!morHf.]J\M 
~ i  XIX)' on the snbjeet oorrectillg 1IOIlll' of their earlier figures. It :lpJlOlltW· 
~ '  t\Ut< that tho:>. i i ~ 'i8 ev6ll wor8e. 
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Sir· ERNEST BURDON, K.C.I.E., 
Auditor-General. 

C.S.I., . I.C.S., 1. 
L Were also 
r present. 
J Mr. B. N.MITRA, Director of Railway Audit. 

The"; Hon 'ble Sir GUTHRIE RUSSELL-,Kt., Chief",\, 
Commissioner, Railways. I 

Mr. P. R. RAY, Financial Commissioner, Railw. ays. ~ 
Witnesses. 

Mr. V. S. SUNDARAM, Controller, Railway 
Accounts. 

Kha,n Bahadur BARKAT ALI, Director of Finance. J 
, . 

16. The Committee resumed their dis('ussion on the electrifi(lation 
schemes and commented on the bad results. They hoped that in future 
thl' Railway Board would be more careful in according their sanction to 
electrification schemes. 

17. The Chief Commissioner's views on paragraph 4 of the Ar.ditor-
General's letter were sought. He agreed with the Auditor-General's 
comments and the Committee were promised that, in future, an additional 
column showing the final appropriations for each railway would be shown 
in the Financial Commissioner's review. 

18. Paragraph 24 of tlwl Audit Repurt.-The Committee discui:osed at 
length the circumstances in which the colliery referred to in paragraph 24 
of the Audit Report came ,to be abandoned with a resultant loss of about 
Rs. 3} laIche. It, was explained ~ the Committee that the colliery was 
estimated to possess :30 million tons of first class coal. When the colliery 
W8!:! started the price of coal was Rs. 618 per ton and the Bombay, Baroda 
and Central India Railway expected to get coal from the colliery at 
Rs. 4112 per ton and thus save ahout Rs. 7 lakhs a year when the colliery 
was fully developed. In November 1927 the price of coal dropped very 
considerably and it was found cheaper to obtain coal elsewhere. 'l'he 
l'atastrophic fall in the price of coal influenced ;the administrat.ion to-
tlhandon the colliery. 

HI. Pal'ograph 27 of the Audit Report.-The Chief Commi&.-.ioner 
explained that as the Railways were short {)f wagons, in 1919 they had 
to be obtained from America which was the only country from which they 
could be got at that time. The wagons which were originally buil·t for 
Russia proved unsuitable for the peculiar climatic oonditions of lndia. 

20. Paragraphs 32-33 of the Audit Bepo,·t.-The Committee were 
given to understand, that no blame could be attached to the consulting 
engineers a8 insufficient technical data were made available to them in 
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regard to the high voltage insulators ... There was no previous experienco 
of Indian conditions to guide anybody. 

. 21. The Committee were given explanations with regard to the 
circumstances leading. to the irregularities notioed by· audit in pun-
graphs 38, 43, 44, 50 and 57. They also dealt with paragraphs 101, ~ 

J 11. 112 and 114 of the Audit report. The Auditor-General drew the 
atten·tion of the Committee to certain instructions i881led by the Govern-
ment of 1114ia on the civil side some time ago to the various departmental 
ant.horitil'lI drawing their attention to the' adverse comments made by 
tbe PUblic Accoun·ts Committee on particular transactions with a. vi'3W 
to their taking heed and warning therefrom and desired to know If a 
similar procedure obtained on the Ruilways. The Chief Commissioner 
&!isured that a similar practice existed on the Railways also. The COUl-
mittee touched on sundry points dealt with in ~  Financial Com-
missioner 'sReview and in the Audit Report, including stores PUJ'ci:l1se 
policy and freights policy. 

22. The Committee de..c;ired their appreciation of the excellent Heview 
of the Financial Commissioner and their thanks to the Chief Com-
missioner and the Financial Commissioner for their assistance to the Com-
mittee to be placed on record. 

The Committee adjourned till ~  P.M. on Thursday. the 23rd .Tul, 
1936. 



4.P:fP 
APPEK 

Statement ""ot.Mng action taken or 'J 'Ol ~  to .fIe UtJcen OR recommendations •• 'J 
lid, 

PART n.-
r Quarter I:'Ilding 

Serial Year 
Nu. of 

Report. 

1 1928·29 
1929·30 
1930-31 
1931-32 
1933-34 

2 1930-31 
1931-32 
1933.34 

Paragraph of 
Beportor 
ProceediDgs. 

5 P. 
53P. 
3 P. 
8 R. 
19 P. 

28R. 
lOR. 
4 P. 

3 1933-34 13 R. 

, 1933-34 14 R. .. 

15 1933-34 12 R. . . 
5 P. 

6 1933-34 7 P. · . 

7 1933-34 12 P. · . 

S 1933-34 17 P. · . 

9 19'-3-34 18 P. · . 

to 1933-8t 19 P. 

b ~ :: ::  .... I 
concessions for military traffic obtained by the Mi1i1 
tary Department from the Railways should be pressed 
to a conclusion as soon as possible. 

That the question of the permanent basis on which 
Works eXpenditure should be charged to Capital, to 
the Depreciation Fund and to Revenue should be taken 
up immediately. 

That the Railway Board should iBBue necessary ins 
tructions that the auctioned material should not be 
aBowed to be removed until the fuJI amount due from 
the auctioneers has been received and that it should b 
impreBBed upon the Railway Administrations t 
proper care should be taken in se1eotiDg the auctione 
and in seeing that the agreements are signed by perso 
properly authorised to do 80. 

That the Railway Board shonld immediately take u 
the revision of the Railway Codes and complete . 
before the new Statutory Railway Authority com 
into existence. 

That the Railway Board should conduct an exhausti 
review of their freights and farea policy and consid 
every possible means of increasing the Railway Reoeipts 
of reducing the working expenses and of meetihg Ra.il. 

~ competition. 

That the Financial CommiBBioner, Railways, should take 
steps to see that the Appropriation Accounts reach the 
Auditor General on the due date. 

That the Railway Board should take steps to secure 
greater accuracy in estimating and control over expendi. 
ture. 
That the question of improving the form of the balance-
sheets and profit and lOBS accounts of railway collieries 
should be considered. 

That the Railway Board should examine and Bend a 
note to the Committee to show whether there is any 
basis for the allegation generally made that the rates of 
freight at present charged operate in such a way as to 
help the export of raw materials and the import of 
foreign manufactured goods to the detriment of Indian 
industries. 

That a report on the financial results of the electrifica-
tion of the South Indian Railway should be made to 
the Committee next year. 

1362 



DIOZ8,· 
DIX I. 
'0 far made bytke Central Public ACCOllnts COt/l./Il6Uce 1{'h1cJI hat:e nol bee'll 
dl.8j)oseil Qj. 
Railways . 

.July 1936.] 
~

Action taken or proposed to be taken. 

A memo. on the subject was furnished to t1:e Publio Accounts Committee (vi:e Appendix 
DI.) 

The Proposals which have peen accepted are contained in paragraph 120 of the .Financial 
Commissioner's Reviuw, Part I, Appropriation Accounts of Railways in India for 
1934-35. 

ece8IIal'Y instruct;ons have boon issued, vide Railway Board's letter No. 2326.F./IV, 
dated 20th November 1935 (Annexure). 

An officer on special duty was being" appointed to deal with the matter which accordina 
to present oomputation was expected not to exceed a year. 

Vide Appendix IV. 

will be done. 

Necessary instructions have already been issued to Railway AdmiDisirations in thia ClOD'" 
nection (f1ide Appendix V). 

A memorandum on the subject has been prepared by the Auditor General and circulated 
to the Members of the Public Acoounts Committee (vide Appendix VI). 

Dote has been circulated to the Members of the Publio Aooounts Committe' (tofde 

Appendix VII). 

The report containing the result of the South Indian Railway Electrification scheme baa" 
~ circulUed to the Jhmbera. of the Public A.ooowlts Committee (vide AppendUr. 
VIn). 

( 1363 
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ANNEXURE. 

LETJ'ER FROM THE GOVERNMENT OF INDIA, RAILWAY DEPARTMENT (RAILWAY 
BOARD), TO THE AGENTS, NORTH WESTERN; EASTERN BENGAL; GREAT 
INDIAN PENINSULA; BURMA; EAST INDIAN; AsS_4.M BENGAL; BENGAL 
NAG PUR ; BOMBA"Y, BARODA AND CENTRAl, INDIA; MADRAS AND SoUTHERN 
MAHRATTA AND SOUTH INDIAN RAILWAYS, No. 2326-F./IV., DATED THB 
20TH NOVEMBER 1935. 

A.uction Saks. 

In continuation of this office letter No. 2326-F.jIV, dated the 10th Augusi 
1931, I am directed to state that the Director of Railway Audit reported a 
case in which a Railwav Administration was unable to recover from the 
auctioneers about Rs. 4(000 being the sale-proceeds of scrap metal auctioned. 
The decree obtained by the Railway Administration could not be enforced 
as the debtors were paupers. In discussing this case the Public Accounts 
CoIIlJllittee felt that the loss to the Railway Administration in this case was 
due to proper care not having been exercised in selecting auctioneers. The 
Committee desired that instructions should be issued to the Railway Adminis-
trations on the subject on the following lines :-

(i) that proper care should be exercised to select auctioneers of finan-
cial standing; 

(ii) that the auctioned material showd not be allowed to be removed, 
until the full amount had been received from the auctioneers; 
ana . 

(iii) that the agreement with the auctioneers should be signed by duly 
authorised persons. 

2. I am to request, therefore, that the existing agreements with the 
auctioneers should. be scrutinised with a view to seeing whether these condi-
tions are clearly laid down and where these do not exist, the necessary modi-
fications should be  made. I am also to suggest that these instructions should 
be borne in mind when entering into agreements with the auctioneers in 
futUf('. 

No. 2326-F./IV. 

Copy forwarded to the Agents, Bengal and North Western and Rohil-
kund and Kumaon Railways, for information. 

Copy forwarded to the Chief Accounts Officers, East Indian, Eastern 
Bengal, Burma, North Western and Great Indian Peninsula Railways in 
continuation of this office endorsement No. 2326-F./IV, dated the 10th 
August 1931. 

Copy forwarded to the Director of Railway Audit and· the Controller of 
Railway Accounts, for information, in continuation of this office endorsement 
No. 2326-F./IV., dated the 13th August 1931. 



PBE8ElI1TATION OF THE REPORT OJ!' THE PUBLIC A<x.,'OUNTS COMMITTEE. 188fi 

APPENDIXu. 
LlrrrER FROM THE AUDITOR GENERAL, TO THE FINANCE DEPARTMENT, GoVERN-

MEN'!' OF INDIA, No. T.-434-REP.J7-36, DATED THE 25TH JUNE 1936. 

SUBJECT :-Appropriation Aocounts (Railways) 1934-35 and the Audit Report 
. 1936. 

With reference to rule 15 (1) of the Auditor General's Rules fra.med under 
Section 96 D(I) of the Government of India Act, I have the. honour to transmit 
herewith two copies of the Appropriation Accounts of Railways in India for 
the year 1934-35, Parts I and II, prepared by the Financial Commissioner of 
Railways, together with two copies of the Audit Report prepared by the Director 
of Railway Audit, for submission to the Committee on Public Accounts and for 
neceBBary action by the Government of India. 

2. I have the honour also to transmit herewith two copies each of the 
Capital Statement, Balance Sheet and Profit and Loss Accounts of Rail ways in 
India, and of Balance Sheet, and Profit and Loss Accounts of Railway Collieries 
for 1934-35. 

3. Financial Commissioner's Ret>iew.-Part I of the Appropriation 
Aecounts of Railways, which contains the Financial Commissioner's Reyiew, 
was not received by me until the 1st June 1936 as against the preltCribed date, 
the 15th of April 1936. The delay of six weeks has made it impossible for the 
Director of Railway Audit to submit his Audit Report to me before the 6th of 
June 1936, instead of on the prescribed date, the 15th of May 1936. The in-
evitable but inconvenient consequence is that I am not able to forward to 
Government the Director of Railway Audit's report with my comments until 
within a week or two of the meetings of the Public Accounts Committee. I 
trust that it will be possible to avoid in future such delay in the submission of 
the Review. 

4. Revised form and arrangement of the grants.-In paragrapha 3 and 19o 
of his Audit Report the Director of Railway Audit has stated that th43 revised 
form and arrangement of the grants have facilitated the control over expendi-
ture and simplified the explanations of variations. It is clelU' from paragraph 
58 of the Financial Commissioner's Review that the full intention of the change 
has not always been realised. But the change must have meant less account-
ing work, and doubtless its full effect in securing a more accurate aud better 
informed control over expenditure will be apparent in a year or two. 

I may refer also to the convention mentioned in paragraph 29 of the Review 
and suggest that the Financial Commissioner should bring out more clearly the 
effect as applied. .  . 

(a) to Railwa.ys as a whole, and 

(6) to individual railways. 

The statement under p81'8gra.ph 29 of the Review might have supplied the 
information required in connection with (6) but fails to do so because it does not 
give the final appropriations . 

. . ," ~'E~ .. andln-egularRetJWoprlations.-The excesses which oeeurred 

.... 'the -1bia1 ~ i i liS A1ld which require to be reguIarised by the votcrof 
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the legislature in the case of voted expenditure, and by formal sanct!on of the 
Governor General in Council in the case of non-voted expe,nditure, are set forth 
in paragraphs 56 and 57 of the Financial Commissioner's Review. 

The irregular reappropriations which require to be brought to the notice 
of the legislature are stated in paragraph 58 of the Financial Commissioner's 
Review. 

6. Ove'l"Capitalisation.-Section VI of the Financial Commissioner's Review 
deals with the problem of overcapitalisation on railways which has aroused 
much discussion' both in the Public Accounts Committee and elsewhere. Gov-
ernment's proposals to prevent this evil in future are described in paragraph 120 
of the Review. 

This portion of the review sets out one of the most important individual 
subjects presented for the consideration of the Public Accounts Committee this 
year ; the only comments I desire to make here are :-

(a) that as practical financial measures the proposals of Government 
are undoubtedly sound, 

(b) that they will simplify work both in administration and accounts 
offices, and 

(0) that while not inconsistent with the letter of the Railway Separation 
Convention of 1924, they depart from the basis on which that 
convention was settled; and for this reason I required, Govern-
ment agreeing, that they should be laid before the Public Ac-
counts Committee and explained to the Legislative Assembly. 

7. Railway FiMftCe.-Tke getlef'al fONUm.-The year 1934-35 was the 
fovth year in which a temporary loan had to be taken from the Depreciation 
Reserve Fund to meet deficit. At the end of 1934-35, the liabilities of Rail-
ways to be met in future years amounted to 481 crores as follows :-

Loans from Depreciation Reserve Fund .. 

Contributions unpaid .. 

Total 

(In croree.) 

Re. 

27·50 

20·84 

48·34 

According to the arrangements under the Railway Separation Convention of 
1924 and the special orders of the Secretary of State, future surpluses have, 
first of all, to make good the temporary loans advanced from the Depreciation 
. Reserve Fund and then the 8UBpended contributions. So enormous is this 
liability that it would need the Net Surpluses of many prosperous years in 
8uccessionto clear this liability while maintaining the payment of the accruiDg 
contn'butions to General Revenues. 

8. ~ l AdtnininratioR. __ Tbe rollowinga.re individual ma1ters rela-
tina mainly to the !lubject of Railway finanoi/Al ~ 'lIdUch appeK 
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to me 10 be of more thlin ordinary interest and to which the attention of the 
Public Accounts Chmmittee may be specially directed :-

(i) Paragraph 19 of the .A:l1dit Report.-An important case relating to the 
allocation of expenditure on rolling stock which I have brought specially to 
notice for the last two successive years, and which has not yet been finally 
settled. 

(ii) Paragraph 20 of the .Audit Report.-Overpayment of surplus profits 
due to inc.()rrect allocation of expenditure on rolling stook. 

(iii) Pcwagrapk 24 of the Audit Reporl.-A heavy 1088 of over 3li JakU 
due to abandonment of a colliery. 

(iv) Paragraph 27 of tM Audit Report.-Purchase of wagons involving con-
liderable infructuous expenditure. 

(v) Paragraphs 32 and 33 of the Audit Report.-Loss due to faulty manu-
facture of insulators. ' 

(vi) Paragraph 38 of the Audit Report.-Delay in closing of manufacture 
suspense accounts. 

(vii) Paragraph 43 of the Audit &port.-Loss due to defective wording of 
an agreement. 

(viii) Paragraph 44 of tM .Audit Report.-Awards to two contractors in 
arbitration apparently due to inadequate precaution.s on the P:J.rt of the Rail-
way administration. 

(\x) Paragraph 50 oftM .Audit Report.-Irregularities and errors in the East 
Indian Railway Stores Accounts. 

(x) Paragraph 57 of the .Audit Report.-Claims decreed against a railway 
in circumstances that indicate negligence. 

(xi) Paragraph 101 of tM Audit Report.-Fraud in the transactions of a 
station. 

(xii) Paragraphs 109 to 111 of the Audit Report.-Defects in Assisted Siding 
agreements. 

(xiii) Paragraph 112 of tM .Audit Report.-A side light on the Rail-Road 
competition problem. 

(xiv) Paragraph 114 of the.A udit &port.-Absence of the certificate of good 
condition of the assets of certain railways. 

APPENDIX m. 
During the meetings of the Public Accounts Committee in 1935, it 

WS!l suggested -that the Railway Department should prepare a memo-
randum for the Committee showing to what extent Gr.vernment policy ('.an 
be said to have affected railways. Specific examples mentioned during 
the discussion were :-

(A) The protective policy of Government ; 
(B) Concessions granted to Government Departments ; 
(C) Concessions granted to commercial firms like Taw; 
(D) Rebate granted on coal exported from Calcutta; 
(E) Restriction of out-put £rom. rlPlway collieries ; 
(F) Strategic railways. 
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~) :f~ ,~~ M Y~  ~ : ' l  . 
The effect on railways of ~  tolley has two -aspeet& ~ , ~: 

en It ~ ~~ ~ e,1fect ~ , ~  of ~ l'ailw8Jl1J by 
~~i n  tbe ~ii , ~  ~ \l  of tr.aftiQ qadavQnage.Mad 
of tJiafl;i.c on railw;a.yEl; a.nd 

(2) It bas l~  tended to increase the cost of stores ~ 

~ ~  

(1) Effect of the pro.tective policy of Gover'ltment on raStway earni'1t{fll. 

It . iJI very difficult if not impossible to assess precisely in term,; of 
money effect on railway earnings of the prif..ective policy, for il~ ODe 

~J: ~ ~ ~ ~  n i ,~: l,~ n ~ ~  ~  gain. For example. the 
North ~ ,n Railway have estimated ~  to the protection ~ .. 
to sugar, iron and steel, and cotton n f , ~ , it bas lost, owing to the 
reduction of imports, via Karachi and of long lead traffic therefrom ~ 
balf a crore of rupees--

Sugar 
Iron and steel 
Cotton manufactured 

Lakhs. 

31 
12 
11 

54 

What is certain ~ that b~ average lead is $ol'ter ~ i~ shown by the 
following figures with regard to three of tij,e ~  important com mop\-
ties . concerned, viz.:-

Iron and steel which receiveq p.rotection ~  1924 ; 
OQtto,n manufactwed. whicp. ~  protection from September 
. 1921 ; and .. ' 

Sugar .. which received proj;ection il} ~  

Iron and Steel . 
..... _-

r 
Tons \ Gross 

Yea.r. carried,. earnings. 

I 
I ron and Steel. - \ 

1923-24 .. 1,089 1,57,56 

19M-35 .. .. 
( ~, -. '1-

.. 2.2&6 2,M,1S 

Ootfolt, ~ f'  

1926·27 .. 968 2,51,00 

19M-35 .. .. 1,092 2,46,07 

8vpr. 

1931·32 .. .1,OI!Q , ~ 

1934-35 .. ,'. .. 1.4U . l,ll6,fI! 

I 
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eamings 

\ 
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11·1 
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100 
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011 the other·ha:Dd th ~ ill lead -1 b6 ~n  by nn 
-.rea. iD tbe tMal tra1:He C&l"l'ied though bow faP a maMfestation of this 
:kilad will be due to. general economio eb.anges, bow far to the stimulus of 
the proteetiQJ:l to the particular industry, it is impossible -to say. 
&aooa11T speaking 89 }'m>tection is dasig'lled to raise prices, the increased 
~  wewd be due to other causes and e'Ven if it were due to prol:eet.ion 
iIheDe would, if or..hodox economn 1JlMory is correct,· he It countervailillg 
._ctiGn of traffic ill other commodities especially in those produ",ed for 
-elIIJlort. 

(2) Effect of the pt'otectwe policy of iJ l / l~ n  on rautIJGlI expend.tu"e 
on the IJ1U'ckase of stores. 

It has not been found possible -to put a money value on the additional 
1l8arges imposed on railways by the rise jn prices of stores required for 
·1'Iilwa.ys resulting from protection owing to the complications produced 
~  the enormous eharge.l in the general price level. 

The cost of stores purchased by railways bas also been increased to a 
ceriain exte;nt by the policy laid down in 1929 by ,the Government for t hp. 
supply of articles requirec. for public service. This policy is to make 
pUl'Chases of stores for the public service in such a way as to encourage 
t.he development of the industries of the country to the utmost possible 
ex-teat consist.ent with economy and efficiency. In order to givp, effect to 
that policy a certain margin of price preference is given to articles pl·O· 
dooed or manufactured in India. either wholly or in part. Here too it ie: 
nut possible 0::0 give a. general picture, but one or two examples can 00 given-
The approximate extra expenditure incurred by railways on ·this account 
with reference to their more important stores during the years ~:n  

and 1934-35 has been roughly estimated as follows :-

Lakbs. 
(i) Coaching underframes and wagons purch8l!ed by 61 

S ~ n  Railways. 

(ii) Coaching underframes and wagons purchased 3t 
by Company-managed railways. 

In 1927, railways entered int{) a long term contrac-t with TatH"! for 
the purchase of rails required for use on State·owned railways. This 
pl'iee was some times more than the price of imported rails, but on the 
whole the long term contract entered into did not inVOlve considcl'iLb:e 
10III:I except that in 1930·31 or 1931-32, it was arranged that in view of the 
fall in the orders placed with Tatas considerably below expectatioll'l au 
additional price of Re. 20 per 'ton should be paid t.o them. The total' pay-
ruent made in the 2 years as a result amounted to 29! iakhs. , 

(B) CONCESSIONS GRANTED TO GOVERNMENT DEPARTMENTS. 

{I) Military Department-

The special rates allowed by railways for military tra1JUl· ~  refe1'l'ed 
to by the Railway Retrenchment Sub·Committee of tbe Retrenchment 
AdvisoryCommittae in paragraph 193 of their report which read" 11M 
foJIo.s :-

" Our atte;ntion has been drawD to the eoncessions given by rail. 
ways to the Milita,l\r DeDfUf..meet. Special l'8.te'J are 

L284LAD 
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apparently quoted for military .goods traffic, and all milital'J 
officers and soldiers of all ranks are entitled on duty, a.ml 
often on leave, to ·travel in a higher class OJl payment of a 
lower l ~ fare. One of the witnesses who appeared before 
us (Mr. B. Das, M.L.A.) has estimated the loss to railw31 
revenues at a crore of rupees annually. We have not been 
able to verify this eetimate. Weare not aware of the reasons 
that have led to the latter concession being gra,nted tomili-
tary personnel, but ~ are quite cOllvinced iliat there are 
none that can justify the cost not being ch.arged to the 
Army. Department, but to railways. This concession, und 
the special freigh.t rates quoted for military traffic if ~ l 

rates are not on a renutnemtiv.fl basis, is, in 'our view, ,w..-
'L'ention from ra·ilways to the Army Department whick. apart 
fro-m any other consideration, railways are not in a positiott 
to affo·rd today. We strrngly recommend that tkesJ ~ 

cessiuns should not be c01;Jin'ued any longer". 
2. 'rhe practice of allowing special rates for military traffic originated 

in 1868. Various altemtions in the method of charge were made from 
time to ·time, but in 1904 the whole position was re-examined with a view 
to the adoption of an arrangement which would be equally appliCc'\ble on 
mobilization. As a result of this examination, it was decided to introduce 
from 1st January 1908 a system of charge per vehicle per' mile for 
military traffic in vehicle load and a uniform rate for traffic not in vehicle 
loads. This is broadly the system in force today. The rates were railled 
in 1910 a,nd again in 1923 as a result of increased working expenses 

3. The rates now charged for military traffic are as follows :-

1. Coaching Traffic. 
(a) in full vehicle loads, per 4-wheeler-
broad gauge 
other gauges 

(b) wheu not in full vehicle loadR--first 
charged second class fares ; 

5l annas per mile. 
4annas pel· mile. 
class passengel':l are 

secoud class passengers are cllarged third class fares, but 
when despatched by mail or express ·trains, the fare charge-
able is the lowest rate at which t.he public are booked by 
such trai.ns ; 
third class passengers are charged ordinary ·third ('lass 
fares ; 

(c) baggage for which Government pays-

O· 38 pie per maund per mile; 

(d) Special trains for troops-rates as in item (a) above, subject to a 
minimum charge as for 16 vehicles. 

II. Good8 traffic-

(a) in full vehicle loads, per 4-wheeler-
broad gauge 
other gauges 

(b) consignment not in full vehicle loads-
0·38 pie per maund per mile. 

5 annas per mile. 
3t annas per miIe.' 
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UL &Ites applicable for ordiNJry pYblic walk apply in tAe f6llouMg 0tUe& :-
(a) Parcels sent by passenger trains when not in vehicle loads ; 

(b) Coal, coke and patent fuel ; 

(c) Explosives; 

(d) Kerosene oil and liquid fuel, non-dangerous, carried in tank wagons; 

(6) Journeys performed by officers and others who draw travelling 
allowances under the provisions of Passage Regulations, India; 

(j) Military stores, the property of Civil Departments, and Military 
Engineering Services (i.e., stores consigned to Garrison Engineem 
or Officers Commanding Royal ~ )  

(g) Stores consigned to and by Regimental Canteens, Messes and 
Executive Officers of Cantonments; 

(Ia) Goods or live-stock not the property of Government in the Defence 
Department at the time of despateh; 

(i) Stores, which, at the time of despatch, have' been sold or are for sale 
to the public. 

•. The special rates for military pel'llOnnel carried 88 coaching traffic in 
vehicle loads also apply in the case of military cars, of which there are 89 (all 
bogies), which are maintained for the exclusive use of military personnel. 
The military authorities pay 91 per cent. per annum on the capital cost of these 
OU'II for interest, maintenance and depreciation charges. In addition to the 
charge of eleven annas per mile for loaded haulage, a charge of eight annas per 
mile for empty haulage is made for these cars. 

6. The above bases of charge for military traffic compare 88 follows with the 
average earnings of railways :--

M uitary tra.ffic-" 

Minimum charge for a special train 

Goods traffic in wagons loads 

Goods traffic not in wagons loads 

Rs. 6/8/ per mile. 

60 pies per wagon per mile. 

10·34 pies per ton per mile. 

Average earnings of railways (broad gauge) for 1934-3.5. 

Coaching Earnings  Earnings per goods Earning per ton 
Railway. per train mile, wagons per mile. per mile. 

" 
Rs. Pies. Pies. 

B:N. 3·14 40·6 6·98 

B.B:&C.I. .. 4·28 67·4 10·28 

E: B. 2·75 43·1 9·12 

E. I. 3·49 37·9 5·41 

0;1. P. 2·74 53·2 8;34 

lI., & s. M. 3·94 52,5 ' 9·30 

s:'\v.' a·Sf 53·9 i·g 
8.1. 2'l!6 ' ,76·S UI·65 
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ment with 6 slight modification as being a convenieJWe for both the Railwaya 
and the Army because:-

(a) it obviates the necessity for the laborious and often intricate 
calculations of rates and fares which the application of public 
tariff rates would nooessitate ; 

(i:) itiBsuitable for the specil',l coDditions which wO'lll1d6bt&in. on mobili-
u.tion; 

(t:) it giv.es·the railways an average rate substantially in excess of what 
they get from public traffic .generaUy ; 

(b) it absolves the Railways from the necessity of loading and unloading 
vehicle loads which in the case of most traffic carried would have 
to be done by railways if public rates were charged ; 

~) Railways are not liable for loss of, or damage to, military oonsign-
ments in transit under the same terms and conditions as apply 
when risk note form ' B ' is executed for public traffic; 

(j) any increase in the rates for military traffic must mean a definite 
loss to the Government of India, as under the contrllcts with 
Company.,managed railways the rates chargeable .0D. those ~ 
for military traffic ~  required to be the same ,as are prescribed 
by tbe Government of India for State-managed lines. 

This remark, also applie.e to lines owned by Indian Staoo., such.· 
the Jodhpur and H. E. H. the Nizam's State Railways. 

(g) on railways in other countries, special rates an> allowed for military 
traffic generally. 

7. Apart from the special 'rates allowed by Railways for military traffto 
certain concessions in fares are also allowed for military personnel when travel-
ling at their own expense. The more important of these concessions are :-

(i) Officers not. above the rank of Captliin get first class tickets on 
payment of second class fares, 

~ i, n i~n officers of the Indian Army, 

(iii) Warrant officers, non-oommissioned offioors and mell, Doth British 
and Indian, and their families, get return tickeUs on payment of 
single fares. 

These ooncessions have beeB influenced entirely by commercial considerationa. 

TIle withdrawal of the concession now admissible to a junior officer woult 
probably result in driving him and his family (who get no conCeslJion) in •• 
lower .class, and thereby further accentuate the fa.lling off noticeable i ~ 

recent years in first class traffic. ., 

Similarly, the withdrawal of the concession for other troops will ~  

resa1t in deterring the great majority of them from travelling &8 :-" .,' 

.,N most units, particularly in the case, of Indian Army, to li ~,~ 
, ,.,' concession; applies only whefi' 'travelling to their homes," are 
c:.";' stationed fat from their ~  ~ , .. 



fitkSltnATlON OF THE REPORt OF THE Pll'BLrc A'OOoUNTS COMMITl'EE. l~~ 

(ii) the comparatively small pay they get does h"Ot provide a suftici&t1\ 
margin for payment of railway fares; 

In these circumstances and for the following further rea80118, the Govern-
ment of India consider that the concessions now allowed to military personnel 
wMh travelling on leave at their own expense, and to their families in certain 
eilkes should be continued :-

(a) it is the practiee in Great Britain where the railways are not owned 
by Government, and also in several other co'nntries to allow smm 
concessions ; 

(b) Railways allow concessions to the general public for oertainnoliday 
seasons, e.g., Christma,s and the New Year, Easter and Durga 
Pooja during which a large number of people take their l\ i ~, 

and these concessions are not of any particular use to officers 
and men of the Anny who are only allowed to go on leave as 
and when they ()an be spared. 

8. Estimates have been made from time to time about what is callecl the 
loss to Railways in allowing special rates for military traffic. What is meant 
is an estima.te of the difference between charges at th!'se special rate!! a.nd charges 
at ordinSl.ry public rates, for as will be seen from the particulars given in p:uagraph 
5 of this memorandum, there is no actual loss. Tht' position in this respect 
W'aS reviewed recently by eight of the more important Railways and the aggre-
gate artlount of tllis difference on these railwap; approximated to Rs. 45 la1ms. 
Applying the proportion which this difference bears to the total earnings From 
military traffic on these railways to the earnings of th!' other three Class I 
Railwavs who did not make a similar estimate, the difference in their ~  

Works ~  to approximately Rs. 9! lakhs and the total may be taken BsaibOllt 
5{) lakhs. This is only an estimate and it does not follow that railways wonW 
get an increased r.-venue of this magnitude by charging puUic rates. Tftia 
will depend entirely on the extent to which military traffic would be diverted to 
other competitive means of transport and in ItDy case any in ', ~  Reve'nue 
to the Railways would be counterbalanced by an exactly similar in.creaee in 
the expenditure of the Government of India. 

(2) Poswl Department.-The rates charged to the Postal Department 
(whioh have now been in force since 1924) are roughly as folJows :-

(A) PoswZ Special Trains-
Broad Gaug __ 

(a) When public passenger traffic is carried (for a ~  RH. 1·8·0 per mile. 
mum of three bogie vehicles). 

(b) When public passenger traffic is not ca.rried (f,.ll' a RH. 2 per mile. 
maXimum of 3 bogie vehicles). 

(e) Additional vehicles per mile 

(d) ,Minimum charge 
Metre Gaug __ 

Annufour. 

Re.7f1. 

Bpecial trailIs are cht.rged at (itrespecti\'e of th., number RH. 1-8·0 per mile. 
.. f~ ,  

Minimum charge &.60. 
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(B) . J,fails fXl,rried umler the weightme'flt system-

(a) for regular daily despatches-I! pies per maund per mile, subject to 
a minimum weight for charge as for 5 seers for each despatch; 

(b) for occasional despatches-1l pies per maund per mile, subject to & 
minimum weight for charge as for 5 seers and also to a minimum 
payment of 6 annas for each despatch. 

(0) . Hau.1g,ge of Posf4l Vehicles-

Broad gauge 

Metre gauge 

(D) . Haulage of non-postal vehiiks-

Broad gauge 

Metre gauge 

.. 36 pies per 4·whee1er per mile. 

24 pies per 4-wheeler per mile. 

.. 48 pies per 4-wheeler per mile. 

~  pies per 4-wheeler per mile. 

(E) Mails carried in compartments of fUm-po.,tal vehicles-

Proportionate charge on the basis of rates shown in (0) above. 

Railways have expressed the opinion that these rates are too low and tha 
Indian Railway Conference Association has suggested an increase. Proposals 
for revision of rates are under discUBBion. Any increase will of course involve 
an increased charge on the Postal Budget and of course on the general Budget 
also. 

Certain railways (viz., North Western, Great Indian Peninsula, Madra. 
and Southern Mahratta, South Indian, and Bombay, Baroda and Central 
India) have assessed the difference between the public tariff rates and the· 
apecial rates at present in existence at about 39 lalli. 

(0) Concessions g.ranted to Commercial Firms (The Talas Iron and Steel 
Company, the Indian Iron and Steel Company, the Be'TIgal Iron and Steel 
Company). 

In 1908, the Bengal Nagpur Railway, with the approval of the Govern-
ment of India agreed to allow for 25 years to the Tata Iron and Steel ~ n  

the following concession rates :-

(A) 1/15 pie per maund per mile (exclusive of ferry charges and tran-
shipment charges) for-

(a) raw materials required for the manufacture of iron and steel; 

. (b) finished products and bye-products of coking ovens from Tat&-
nagar to Calcutta for shipment; and 

(B) 1/10 pie per maund per mile for articles classified Special class on 
1st January 1905 and 1/6 pie per maund per mile for a.rticles 
classified 1st to 5th classes on 1st January 1905, manufactured 
by the Tata Iron and Steel Company except thoserefetted to 
in item (A) (b) above. 
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2. In 1914, the Bengal Nagpur Railway similarly agreed to allow for 25 
years to the Bengal Iron and Steel Company the following concession rates for. 
the carriage of raw.materials only, from and via any station on t.he Ben1!al , ~ 

Nagpur Railway to the Company's works:-

(II) when the traffic; amounts to 30 . . 1/15 pie per maund per mile 
million ton miles or over per ammm. 

(b) when the traffic varies between Proportionately i~  rates. 
20 and.30 million ton miles per annum. 

The agreement expires on the 31st March 1939. 

These concession rates have since 1922 been allowed also for raw products 
eonsigned to the Indian Iron and Steel Company's works. 

As a result of these concessions allowed over the Bengal Nagpur Railway, 
it was necessary for the East Indian Railway to grant the same concession to 
1II1e Bengal Iron and S ~l Company and the Indian Iron and St,('el Company. 

3. The agreement with Tatas expired on 30th June :~, and the Bengal 
Nagpur Railwaypropoaed a revision of rates on a more remunerative basis 
which was still lower than public tarift rates. Their proposals were expected to 
yield approximately 40 lakhs by way of additional revenue annually. On 
Tata's protesting that the proposed enhancement would seriously affect them, 
the Bengal Nagpur Railway Company suggested an arrangement to continue 
the old rates provided Tatas would in addition make an annual lump Bum 
payment of 20 lakhs to the Bengal Nagpur Railway. The Railway Board did 
not approve of this arrangement but ultimately decided that the revised rates 
originally proposed by the Bengal Nagpur Railway should apply and a rebate 
given of 25 per cent. provided that the total traffic exceeded 300 million ton 
miles during the year. The revised rates (including the rebat{l) have effect 
from the 1st July 1933 and will remain in force till 31st March 1939 (when 
the contract with the other Iron and Steel Companies terminate) and are a8 
follows :-

, .. '" 

(/I) Coal At the Bengal coal seale in force at the time inclusive 
of the surcharge, tIiz.-
1--200 miles ·165 pie per maundper mile. 

201-400 miles •. ·130 Ditto. 
(b) Iron ore and limestone required for the manu-

macture of iron and 
steel .. ·12 Ditta. 

(e) Mangan., ore (i) From C. P. .. ·10 Ditto. 

(ii) From RtatioD8 on 

(d) Pig Iron for export 
(e) Fini8hed products of 
. the Stee] Company 
&ndTar. 

the Amd&-Jamda 
Branch .. .. ·12 

']2 

At schedule B.N./p/I, t,fz:-
Miles-
1-299 ·166 

300--499 . 12 

Ditto. 

Ditto. 

~,:  .. " . 500 and over . IO 

Ditto. 
i ~)  

nit to. 

Ditto. 

Ditto. 
i~f  

(/) Sulphuric Acid SR.It. i.e., l'~ 

6 O.R. '.e.,: •. . ·13 
SalJ>hate of Ammonia C. F. F ~ l i  '10 

\ ~,:, ' 'i ,~  '_. ~ , -. .  - .  -",. . 
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4. It has been estimated that for the ten yeal'8 ending 1931-32, the actual 
Tates charged by the Bengal NagpUl Railway for this traffic yielded about 96 
lakhs less than what ~  would have got if they had charged the ordinary 
class or schedule rates ~ li bl  to similar public traffic. But it is unlikeiy 
that the full public tariff rates could have been charged in every case and lower 
rates would perhaps have had to be quoted for some of this traffic in the ordi-
nary course as is done in similar cases to secure the traffic. 

The rates proposed by the Bengal Nagpur Railway in 1933 were approxi-
mately 100 per cent. more than the rates charged before and were estimated to 
yield 40 lakhs more .. If it is assumed that these rates (without the rebate) 
approximate to what the traffic could bear, the value of the CO'IICession before 
1933 may be taken as roughly 40 lakhs per annum. 

Since 1933, the traffic has increased; and in 1935-36, the rebate grantJecl 
was 26 lakhs which may roughly be taken as the value of the concession ... t 
present. 

It may be added that the earnings of the Bengal Nagpur Railway increased 
by 26 lakhs as a result of the new arrangements. 

(d) Rebate granted on coal exported from Calcutta. 

In 1923 on representations made by the coal trade, it was considereci 
desirable that action should be taken to regain for Indian coal the markets 
that had been lost to foreign coal consequent on restrictions imposed on ~ 

of Indian coal as it war measure in order to conserve the local resources. 
These restrictions were removed in 1923, hilt in the meanwhile Indian coal 
had disappeared froD! overseas markets. Coal producers and the Port authori-
ties were, thprcfore, to do their share, and Railways were asked to assist either 
by reducing the freight for long distance coal or by giviniZ a rebate on coal 
exported from Calcutta to foreign countries or to other Indian ports. 

With effect from 1st. January 1924, the Bengal Nagpur and East Indian 
Railways notified a rebate of 25 per cent. on coal booked to Kidderpore 
Docks for shipment. On the recommendation of the Indian Coal Committee 
(1925), the rebate was enhanced to 37! per cent. for coal certified by the 
Grading Board: the 25 per cent. rebate continuing on other than graded coal. 
Finally export coal was exempted from the surcharge of 15 per cent. imposed 
in 1932 on coal freights (reduced to 12! per cent. in 1935). The tonnage of 
coal shipped from Calcutta to ports in India and Burma during recent yearl! haa 
been as follows :-

1931-32 

1932-33 

1933-34 

1934-35 

1,669,424 

1,682,968 

~ M 

1/112,174 

The total amount of the freight rebate (at approximately Rs. 1-5-0 per ton) 
and of the surcharge waived (approximately ten annas per ton in 1934-35) 
works out, on the figures for 1934-35, to about S31akhs. 

From the strictly rail.ay point of ~ , it may be argued that special 
concessions granted for cargo coal to I tulid'lt ports are again ~ interest 6f railway 



.. they temi 'flo matre 60801 move 'hom 'Calcutta to the pottB in the 80uth and west 
dfIndia byeearatherthan by rail: but the withdrawal of the rebate and th& 
imposition of the surcharge together would mean an increase in ooa:l heigh .. 
to Calcutta of approximately Rs. 1-13-0 per ton. It appears that the present 
difference in the F. O.B. price at Indian ports of South African coal as compared 
1titb Indian coal is just about a few annas in favour of Indian coal. Ali.,. 
intrease in rail freights to Calcutta will, therefore, very probably result in South 
African coal displacing Indian coal in those markets. 

The railways most concerned (the East Indian and the Bengal Nagpwr 
Railways) claim that the actual rate charged for export 0081 is ouiy 
95 per oent. of the publio rate and that consequently they oan afford to lose 
(6 per cent. of their present traffic and still make a profit; as in that case, their 
gross earnings are unimpaired while their actual cost of haulage will be greatly 
diminished. It is only if the lOBS in traffic is considerably more than 45 per cellt.. 
(which they n i ~  unlikely) that they stand to lose. They point out that 
the object achieved by the present p<Jlicy of c.nsuring that Indian coal is not 
displaced by.south African coal in Indian markets is one which is not directly 
ttr purely a railway object and should not involve railways in a loss. It 
should be possible to achieve it by other means (snch as a bounty) which do 
Bot impase a burden on railway reveuues. 

E.-Restriction on Output from railway oollieriell. 
-

The attached st.atement gives with regard to each of the collieries owned 
by State-managed railways (viz., Giridih, Bhurkunda, Kargali, Sawang and 
&karo, the last two of which are shared with the Bengal Nagpur Railway) 
the information necessary to estimate the net loss or ~ in by our present policy 
ofregulating the outpuHrom them. 

2. On the best estimates we can make at present, our all-in-costs of ex-
taction, compared with cxisting prices of market coal of similar quality, 
are generally unfavourable. The difference involved is in the neighbourhood 
"'12 lakhs on our existing production of 14,20,000 tons (of which 2,70,000 
tons 'are for the Bengal Nagpur Railway) and on existing market prices. it 
mould be remembered, however, that prices are at a partictilariy low level now 
!Wd they are bound to rise 

(i) when general economic conditions improve: 

(ii) if there is an appreciably larger demand fr.om railways as will be 
the case if we close down our collieries temporaIil y ; 

(iii) if we loose our only weapon of seeing that prices quoted are not 
unreasonable by closing down out collieries permanently; 

(iflt-,if, M al'eSult of any measures for conservation of coal that may be 
given effect tlQ in the near future, 'JOSti! ef extractioa in private 
collieries are considerably increased. It is believed that an, 
meI'ealle due to simillll' cau8e8 in the cost of working in S ~~ 

-".,- RIUlway-oollieriee will be much ~ &8 BWBt of the8e a1'e oompa: .. 
tively newly opened. 
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. Any rise in market prices not accompanied to the same extent by a rise 
in the cost of production on State Railway collieries will n il lln ~  

the position. 

3. This 1088 cannot be avoided by closing down all these collieries; for, 
unleBB we abandon them altogether, we shall ha ve to incur certain fixed charges 
such as interest, depreciation, minimum royalty according to the lease, cost 
of the minimum establishment necessary for care and maintenance to see that 
the colliery can be reopened when necessary and so on. The total expendi-
ture involved amounts to 25· lakhs if the collieries are kept de-watered. If all 
(except Giridih) are allowed to flood, the expenditure would be 231-lakhs 
about a lakh and a half less, but such a course is not one that can be recommend. 
ed with confidence. In the case of Giridih, it is absolutely out of the 
question as the capital cost of re-opening would be prohibitive. Again,: 
according to the terms of the mining leases for all our collieries, continued 
development and coal raising is required, otherwise claims for forfeiture of the. 
lease by the superior landlord may i~  

4. The immediate loss can be reduced if we abandon the ~lli i  alto-
gether, in which case it is practically only the interest on the capital lost that 
we should continue to pay. But as the total capital involved is 2181akhs and 
the estimated quantity of coal in reserve on the 1st April 1935 was 222 million 
tons, this is obvioUBly impoBBible. Apart altogether from the loss in capital 
and coal reserves, these are our only defence against a combination by the trade 
to increase prices to railways, and it was with the object of ensuring railways 
against such a contingency that these collieries were purchased. That 
the danger is not imaginary can be seen from the prices charged to railways 
before they acquired their own collieries. 

5. These figures also show that by increasing the quantity of coal extracted 
from these collieries by about a million tons per annum, we can reduce the 1088 
by about 5! lakhs a<; the all-in-costs of production per ton will automatically 
be reduced. Against this, however, must be set the fact that apart from Giridih 
the coal obtained from railway collieries is second class coal, and an increased 
output involves replacement of coal bought at present from sources of supply 
nearer where the coal is required, thus saving cost of haulage. O\Ting to the 
present low prices of market coal, it is thus in most cases profitable to us to conti-
nue to buy market coal as we can select the collieries so as to re.duce h/tulage to the 
minimum. In the second place, a hnge increase in our own production and a 
consequent large decrease in our purchase from the market may have the effect 
of driving a large number of the smaller collieries out of existence which will 
not in the long run be in the interests of railways as reducing competition. 
In the thrni place, the increased output involves an increase in the slack coal 
produced by about 2,50,000 tons, under present conditions in which by a self-
denying ordinance railways refrain from selling slack, the additional slack 
may constitute a serious danger to the lli ~, and removal to a comparative-
ly safe locality will involve considerable expenses which has been roughly 
estimat.edat 4 annas per ton ofslack. On the other hand if the policy of not 
selling slack were reconsidered, . the extra slack might beoome an additional 
source of revenue. 
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. ~ , 

~ Kuim1l!ll Pn!eent I.- 8&tiDp Fixed Fixed 
output. economio lOI!8 on if any on by 

~ 
chargee if 

Tons output current muiJllum m- kept 
in TOJI8. market output in is de. watered. 

t.hoaIaDda. in prices. at current output. flooded. Rs.in 
th01l8UldB. RB. market RB. Rs. lakh8. 

in prices in  in 
Iakhs. RI!. Iakhs. lakhs. 

in 
lakh8. 

.---. 
Giridih 4tiO ~ '·86 .·88 12,08- 12·01 

Bhurkunda .. 80 .00 3'30 .1I5 lHJ15 8·87 "12 
KargaIi 350 700 1·97 1·31 .6(1 8·99 .·IN 
8&wang (() 150 ·92 ·18 ·7. 1·2) 1·38 

Bokaro 500 700 ·94 ·IN 2·28 2·H 

1,426 2.400 11·99 11·11() 6·39 23·43 25·06 

• Giridih cannot be allowed to flood &8 the cost of re.opening would be prohibitive. 

(fl Strategic Railways. 

Strategtic railways are administered as part of the North Western 
Railway system. The total route mileage of these lines at the end of 1934-35 
was 1,714 miles and the total capital at charge a little over 34 crores. At 
present the losses on these lineg amount to round about 2 crores per annum. 
Thc details are as follows ;-
-----

Loss in 
Year. working (including Interest. Total. 

depreciation). 

-------
1924-25 35·69 122·77  158·46 
1926-26 15·33 130·94 146·27 
1926-27 32·07 131·35 163'42 
1927-28 34·70 134·03 168'73 
1928-29 30·19 141·81 172·00 
1929-30 47·48 140·09 187·62 
1930-31 66·46 146·91 213·37 
1931-32 47·52 148·87 196·39 
1932-33 55·65 J46·55 202·20 
1933-34 50·67 144·16 194·83 
1934-35 55·48 140·23 194·71 

Underiilhe 19U Convention, the losses on strategic lines were to be de-
ducted,from the annual contribution payable on account of commercial lines. 
From 1931-32 when the contributions had to be suspended, the losses have been 
bome by railway revenues. Any relief that can be obtained by railway re-
venues on this account, it need hardly be said, will, under present conditions, 
be an addition to the general budget. 
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APPBRDIX lV. 

ReS\1lY of the DIOre imJ8ltant oIIangea .. IMes .... fares. 

At the meeting (August 1935) of the Public A,ccounts Committee it was 
suggested ('Ilide, paragra,ph 47 of the Puh.lic A ~ n  Coolmittee's Report, 
Volume II-' Evidence ') that an attempt should be made to work out the 
effect on traffic of the more important alterations in fares and rates. This 
suggestion had reference to the statement in paragra.ph 9 of the Financial 
Commissioner of Railways' Review of the Appropriation Accounts of Railways 
for 1933-34, ~  enhancements made to obtain increased revenue. In the 
following paragraph, such statistics are given as are available showing the 
fluctuations in traffic following the changes made, as compared with the 
period prior to the change. 

2. Passenger fares on the Bombay Baroda and Central India Railway.-
Third class fares by ordinary and mail trains were revised as follows :-

Ordinary fares (from 1st April 1931) : telescopic. 

Previous basis. 

~ '  

Distance. Pies per mile. 

1-150 

151-300 

over 300 

3! 
3 

2t 

Revised. basis. 

Dist.ance. 

1-300 

over 300 

Pies per mile. 

3! 
21 

Ordinary and mail fares (from 1st July 1932) : telescopic. 

Previous basis. Revised. basis. 

r- r- --...J-
'\ 

Ordinary Pies per Mail Pies per Ordinary Pies per Mail Pies per 
Distance. mile. Distant'e. mile. distance mile. Distance. mile. 

1-300 31 1-30G 4 1-50 31 1-50 4t 

over 30G 21 over 300 3 51-200 3! 51-200 4 

201-300 3 201-300 31 

over 300 2i ovel' 300 3 

The number of third clasg passengers carried by both mail and ordinary 
trains and earnings were as follows :-

1980·31 

1981·32 

1932·33 

1933·34 

1934·35 

Year. Number. 

40,496,419 

37,079,816 

37,700,465 

35,774,076 

35,848,762 

PerC'entage varia· 
Non over Earnings. 

Percentage varia· 
tion over 
1930·31. 1930·31. Rs. 

2,91,37,185 

-8 2,74,22,409 -6 

-7 2,89,51,755 -I 

-12 2,83,85,272 -3 

-11 2,87,26,650 -1 
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a f ~ n B lJMi  Railtt»y.-The basis of third oIa,. 
...... lIl8l6 reWsed from 1st October 1911, 8S follows :-

Previous ba&ia . .  , J.. 

Pies per mile. 
3t 

r 

Diat.tnoo. 

1----30 

51-300 

over 300 

r 
Di8tance. 

1--50 

51-300 

over 300 

Pies per nille. 

3t 
2i 
If 

The number of passengers and earnings therefrom for the year 1930-31 to 
1934-35 were 8B follows ;-

~ , , 

1931-32 

1932-33 

1933-34 

1934-35 

Year. Number. 

60,724,000 

56,050,500 

54,945,800 

53,886,400 

54,996,400 

Percentage varia· 
tion over Earnings. 
1930·31. RR. 

4,56,25,000 

-7'7 4,34,99,000 

-9·r, 4,32,59,000 

-11·3 4,14,96,000 

-9·6 4,34,92,000 

Peroentage varia-
tion over 
1930·31. 

-4·7 

-5·2 

-9·1 

----4·7 

4. Passenger fares on the North Western Railway.-Third claF.ls fares were 
revised as follows :-

Previous basis. From 1st October FrOIl! 1st December 

r- .... 
\ 19:11. 1933 . 

Distance. Pies per mile. PiElli per mile. Pies per mill'. 

1-50 3! 3t :I 

51-300 2i- 3 2{ 

over 300 It 2 21 

The reviaion in Dooember 1933 represented a reduction for distances up to 
approximately 450 miles and a slight enhancement for distauces bqond. 

The number of passengers and earnings therefrom during the years 1931-32 
to 1933-34 were as follows ;-

Year. 

1930-31 

~~  

1932-33 

1933-34 

1934-35 
.------._---_. 

Percentage varia· 
Number. tion over 

1930-31. 

70,099,600 

55,807,900 -21)·4 

56,93<',900 -19·8 

58,796,800 -Hi·l 

63,814,800 - 9·0 

Percentalolc vB,ria-
EarningR. tion over 

4,78,42,00(1 

4,24,73,000 

4,26, 14,OO() 

4,14,71,000 

4,15,54,000 

I l~ J  

-1I·3 

-10,9 

-13·3 

-13,] 

5. Passenge'r fares.-An examination of thf; figures in paragraphs 2-4 
rdating to the changes in third eWe fares 0".1 the Bombay, Bafoda and 
Central India, East Indian and North-Western Railways shows tha,t the drop 
in passenger earnings over the Bombay, Baroda and Central India and East 



Indian Jtaj.)Ways has been. pfOporQonately less than the d:r()p in the'nt'unber 
of·passengers carried .. The ~B n in tb.efares thus helped to·rainU;Wje 
the loss on falling traffic. On the North Western Railway sii:nilar tendencies 
operated for the years 1931-32 and 1932-33. The figures for 1933-34 and 1934-Sfi 
were affected by a further alteration in the fares from December 1933 which 
represented a reduction for distances up to 450 miles. This alteration had been 
made in 1933 to test the possibilities of a reduction in fares. A review of the 
figures for the first twelve months during which the revised fares operated show-
ed that while the number of passengers carried increased by 12 per cent. earn-
ings decreased by 1% as follows ;-

Number (in la.khs). Earnings (in lakhll). 

Year ending 30th November 1933 5·47 4·03 

Year ending 30th November 1934 6· 11 3·98 

A further review of the figures for the seven months of December 1934 to 
June 1935 showed a further improvement in earnings as compared with the 
figures for the previous corresponding period, but when compared with the 
figures of 1932-33, the position was still unsatisfactory as will be seen from 
the following ;-

1932-33 

1933-34 

1934-35 

Number. Percentage varia- Earnings. Percentage varia-
Year. (in thousands). tion over (in thousands). tion over 

30,883 

31,750 

35,008 

1932-33. RB. 1932-33. 

+12·52 

+13·36 

23,220 

22,835 

23,084 

-1·69 

-0·62 

A review simultaneously made of the earnings on the East Indian Railway 
on which no alternations in fares had been made, showed that, during the 
same period of seven months, the number of paBBengers increased by 5% and 
earnings by 7 per cent. 

Briefly, while the East Indian Railway revenue position improved by 17 
Ja,khs, the North Western Railway's deteriorated by Ii lakhs. 
The North Western Railway have, therefore, again revised their third 

class fares with effect from 1st January 1936 as follows ;-
. Distance. 

1-300 

over 300 

Pies per mile. 

3 

2! 
6. Luggage and Parcels.-The scale of charges for luggage and parcels wa. 

revised generally on principal railways from the 1st May 1931, the revision re-
presenting an approximate increase of 15% on the old scale. The earnings 
from luggage and parcels from 1930-31 to 1933-34 were as follows;-

Earnings. 
Year. (In thousands). Percentage variation over 

1930-31 
19:>2.,33 
1033-34 

RB. 
3,89,10 
3,67,87 
3,62,11 

1930-31. 

--6 
-7 
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Han ag&in, the enhancement tDade helped to reduce the 10811 in ea.rnings from 
luggage and parcels. This conclusion finds support from the fact that the :Pa&-
senger traffic in 1932-33 and 1933-34 showed a fall of 12% and 15% respectively 
as against a corresponding fall of 5% and 7% respectively in luggage and parcels. 
So far as the earnings from luggage are concerned (these are unfortunately not 
separately available), these may be expected to vary directly with the fluctua-
tions in passenger traffic, but the parcels traffic hB8 also suffeted at least from 
one common factor which is affecting pasaenger earnings adversely, i.e., road 
~ i i n  To meet this competition, Railways have had to maintain rates 
lower than the normal scale rates where they are f&oed with motor competi-
tion. 

7. Ooal.-With effect from the 15th January 1932, Railways imposed a 
surcharge of 15% on the freight for coal. This was reduced to 121% with a 
maximum of Re. 1 per ton with efiect from 1st April 1935. The tons carried 
and earnings therefrom for 1930-31 to 1934-35 were as follows :-

1930·31 

1931·32 

1932·33 

1933-34 

Tons c&rried. Peroentage vari,,· Earnings. Percentage varijr 
Year. (in thousands). tion over (In thousands). tion over 

1930·31. Ra. 1930-31. 

19,788 6,19,45 

18,791 -5 5,97,84 -3 

17,592 -11 5,92,51 -4 

19,064 +4 6,53,80 +6 

1934-35 20,783 +5 7,09,42 +15 

1935-36 21,061 +6 6,92,91 +12 

8. Petrol.-The Bombay Baroda and Central India, Eastern Bengal, Great 
Indian Peninsula, Madras and Southern Mahratta and North Western Railways 
enhanced their rates from CIT schedule to C/U schedule from July 1931. The 
bases of the previous and the revised rates were as follows :-

Previous basis. Revised basi,. 
Distance. Pies per mile. Pies pel' mile. 

1-300 '83 ·83 
301-600 . ·42 ,62 

over 601 ·38 ·42 

The tonnage carried over the Railways on which the enhancement was 
made and the earnings therefrom for the years 1930-31 t{) 1934-35 were at 
follows :-

n ~  varia· Earning,i. Percentage varia· 
Y8Id'. Tons c&rried. tion over (In thousands). tion over 

1930·31 

1931·32 
1932·33 

1933·34 
1934,·35 

L284LAD 

326,800 
309,900 

250,500 

260,300 

292,100 

1930·31. Re. 1930·31. 

-5 77,69 -1 

-23 76,64 -18 

-20 63,50 -16 

-16 64,92 -15 

-11 74,53 -4 

K 
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, ,'9.' Svgatr.-An enhancement in the tates-by approxim,ately 10010 was made 
by the fullowing Railways :-

, Eastern Bengal. 

East Indian. 

Great Indian Peninsula. 

Bengal N agpur. 

Bengal and North W n~ 

The tonnage carried and the earnings from this traffic for the years 1930-31 
to 1934-35 over these railways were as follows :~ 

.. Percentage varia- Percentage varia-
Year. Tons carried. tion over Earnings. tionover 

1930-31. Rs. 1930-31. 

1930-31 548,900 73,65,700 

1931-32 500,300 -9 59,50,400 -19 

1932-33 530,600 -3 59,73,400 -19 

1933-34 832,600 +52 90,96,300 +23 
1934-35 792,900 +44 86,41,700 +17 

10. Kerosene oil.-The rates for kerosene oil were enhanced over railways 
(Eastern Bengal, East Indian, Great indian Peninsula, North Western, Bombay 
Baroda and Central India and Madras and Southern Mahratta) in July 1932 
by the withdrawal of the CIS schedule. The old and the revised rates are as 
follows :-

Distance. 

1-300 

301-400 

401-500 

50l-fiOO 

6\11-700 

over'700 

Previous b8.'lis. Revised b8.'lis. 

Pies per maund per mile. Pies per maund per mile. 

·42 ·42 

·30 

·20 

·125 

·115 

'100 

The tonnage carried and the earnings therefrom for the yeara 1931-32 to 
1934-35 over the railways concerned were as follows:-

Percentage varia- Percentage varia-
Year. Tons carried. tion over Earnings (In ticin over 

1931-32. thousands). 1932-33. 
RH. 

1931-32 853,300 1,12,20 

1932-33 663,700 -22 93,22 -17 
1933-34 702,800 -18 1,00,18 -11 
1934-35 729,400 -15 1,02,41 -9 

11. Goods Rates.-It will be seen that the imposition of the 15% surcharge 
on coal (vide paragraph 7) helped to maintain railway revenues and a reduction 
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~ in 1936-36 has led to a fall in revenue. although there has been an increase 
i,n the totlD&ge c8.rrled. . 
. As reiards petrol (vide paragraph 8), with the improvement in trade condi';' 

tions there has been a partial recovery in the tonnage carried, and the enhance-
ment made has helped to reducf\ the loss in ail way earnings. As against a 
drop of 11% in tonnage in 1934-35 as compared with 1930-31/ there has been 
a drop of 4% in earnings. 

As regard., sugar (ride paragraph 9), factors other than an alteration in the 
rates have also contributed to the variations both in the volume of traffic 
carried by railways and the f\arnings therefrom. Up to 1931-32 to 1933-34, 
there was a fall both in tonnage and earnings. But with the recent groWth 
of the sugar industry, however, up-country sugar factories have been able to 
extend their markets farther afield, leading to increased traffic. Earnings have 
not increased proportionately with the volume of traffic, as traffic from up-
country sugar factories if! comparatively short-lead or moves at special reduced 
rates which have been quoted by Railways to M;sist the movement of traffic' 
to distant markets. In fact, an analysis of this traffic affords an apt illustration 
of the difficulties in assessing with any accuracy the effect of alterations in 
rates. . 

As regards hrosene oil (v1'de paragraph 10), the fall in tOlUlage is accoWlted 
for partly by trade depression and partly by the greater usc of electricity in t.he 
larger towns. The sudden drop in 1932-33 was due largely to It rate-wilr be-
tween the two principal oil companies, when stocks were laid in by dealcrs and 
speculators. The decreasc in earnings has, howcycr, becn less than the ~ 

rease in the tonnage carried. 

This review of freight rates shows clearly how difficult it is to isolate the 
effects of various general factors affecting the movement of traffic, c.g., depres-
sion in agricultural and industrial conditions, growing compet.ition with road 
transport, changes in the nature of trade demands, etc., etc., in order to esti-
mate with any approximation to accuracy the exact measure of the financial 
loss or gain consequent on alterations in rates and fares. The difficulties of thili 
assessment are accentuated in a period of continued economic depression. 

APPEND1X V. 

LEITER FROM THE GOVERNMENT OF INDIA, HAlLWAY DEPARTMENT (RAILWAY 

BOARD), TO THE AGENTS, ASSAM BENGAL RAILWAY, BENGAL NAHPGR 

RAILWAY. BENGAL AND NORTH WESTERN RAILWAY, BmI'IlAyBAROI>'\ ANn 

CENTRAL INDIA RAILWAY, BURMA RAILWAYS, EASTERN BENGAl, RAILWAY, 

EAST INDIAN RAILWAY, GREAT INDIAN PENINSULA RAILWAY, MADRAS .. 

AND SOUTHERN MAHRAITA RAILWAY, NORTH WESTERN RAILWAY, ROHIL-

KUND AND KUMAON RAILWAY, SOUTH L'fDIAN RA1LWAY, H. E. H. THE 
NIZAM'S STATE RAILWAY, AND THE MANAGER, JODHPUR RAILWAY, 

No. 3027-B., DATED THE 9TH JULY 1936. 

S1tPpkmemary grants. 

Criticisms have frequently been expressed in discussions in the Legis-
lative Assembly and the Public Accounts Committt:e that demands for supple-
mentary grants are not placed before the Assembly till after the expenditure 

L284LAD . )12 
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possible to avoid grounds for criticism in this respect a.nddesrre"thlsl 
tl\:H)peration of railway administrations inotder to achieve thisptrtp0£i8. 

~  , Sin~ the Be88ions of the Assembly generally take plaCe in A ~~ 
September and J n~ M , it is desirable that the estimates of railway 
administrations regarding additional funds reqUired should be in the hands 
of the Railway Board not later than the 15th August and 15th })ecemooi-each 
~  

3. The Board recognise that an estimate submitted in August can only 
be very rough. It <ian only be based on the expenditure in the first 4 n~ 

or less of the financial year and will naturally include only items of new expen-
diture which were definitely not anticipated in the budget and which. cannot 
be postponed without serious detriment to wety or efficiency. As examples 
might be mentioned expenditure on reconstruction of a bridge seriously 
~  by floods, or eXpenditure on new staB neCessitated by very considerable 
increase in traffic not foreseen in the budget. In submitting such demands 
the administration should review the position in as much detail as possible at 
the time an. examine whether such expenditure can be met by savings in 
expenditure provided for in the budget when such savings can be foreseen or 
.can be achieved without serious damage. A report should be submitted to 
the Railway Board before the 15th August at the latest whether such exami-
nation discloses the necessity of additional grants or the pOSBibilities of net 
savings in order to enable the Board to set off savings in one railway against 
excesses on another anl'i to place before the Assembly an estimate of the net 
additional grant required, if any. . 

4. The estimate of additional funds required in December can be prepared 
in conjunction with the revised estimates. The administratiqn will be in a 
better position than in August to review the whole position and arrive at a 
reliable estimate of the expenditure likely to be incurred during the financial 
year and how it compares with funds already provided both in the original 
budget and by means of supplementary grants, if any. 

o. Finally, the position should, as at present, be reviewed finally at the 
end of February and the Railway Board informed by the first week of March 
whether on the basis of expenditure up to date the Railway administration 
require further funds or are in a position to surrender any of the f1lllds already 
allotted under the various demands. 

6. It is needless to say that the demands in all these cases should be sup. 
ported by adequate explanations of the reasons for the demand. 

7. In this connection the Railway Board desire to draw the attention of 
the Railway administrations to paragraph 15 of the Railway Audit Report, 
1936, where it is pointed out that on certain railways reappropriations were 
made only towards the end of the year. The Railway Board have in the past 
issued instructions to railways that reappropriations should be made as and 
when necessary. The whole object is to ensure that, as far as possible funds 
which are not required are withdrawn from disbursing officers as soon as it is 
definitely known that they are not required;. and incidentally to provide that 
any really unavoidable expenditure is met from such savings as far as possible. 
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ne.Bootd tooOgWse. l ~ , the,t,it w.ouJp ~l  oonduce ~  efiectiv" 
financial control if reappropriations are not made haphazard on the basis rd.; 
in i i ~l items of expenditure wher,e the original provision is exceeded, and 
that in many' respeCts it' is better 1;6 review tne '~i i n as a whole at intervals 
~'  carry out the necessary rea,ppropriations. They therefore consider that 
advantage should be taken of the review of the whole position which, as prell> 
~b  in the above paragraphs, will be undertaken in August, Deeem:ber and 
!february to carty out the re-appropriations neeessary ; but, when funds haft 
to be provided for new expenditure under one of the sub-heads and the ~: 

DriniBtration are definitely in a position to withdraw the grant from another 
sub-head for this purpose, re-appropriations can suitably be made at the 
time. ' 

No.3027-B. 

Copy forwarded, for information and guidance to the :-

Chief Mining Engineer, Railway Board. 

Senior Government Inspector8 of aa,ilways, Circles Nos. 1,4,5 and 7. 

~ n  Inspectors of Railways, Circles Nos'. II and II-A. 

Administrative Officer, Vizagapatam Harbour Construction. 

Chief Controller of Standardization, Central S n~ Office. 

Copy forwarded for information to the :-

Chief Accounts Officers, Burma, Eastern Bengal, East n i~n 

Great ~ i n nin ~ and North Western Railways. 

Director, Railway Clearing Accounts Office. 

Controller of Railway A ~ ~  Director of Railway Audit. 

, APPDDlX. vt ' 
, .,' "  " ~  r.. '; • 

• ~ n  ~,  Auditor General in reIud to the i ~ m tiIe,form 
of the balance sheets and pro1lt and 1081 accounu of railwaJ ooBierielJ. ' 

The introduction of 'a system of proper commercial accourits on aU 
collieries worked by Railways was diaeussed at some length by the PubJjc 
AcCounts Committee dealing with the acooun18 of 1928-29. The Financial 
Oommissioner, Ra.ihmys, explained "that, the difficulty ill ODe of settling t,he 

i ~ which the Railways ought to pay to their own collieries for coal, so tha.t 
'it was n ~ ,possible to get an exact profit and loss accou!lt". The difficulty of 

~in  the true ~ i l profit of these collieries arises from the fact 
that Railways to a considel'lloble extent control the eoal market. It cannot 
be fini l ~  that the 'market price quoLed for a particular class of coal 
~  coal from a particular colliery would ha. ve been the same if a smaller or larger 
'ol"der had, beenp1a:cOO by the Railways for that quality of coal. The Coni-
,lnittee accepted the explanation and ,nf)i ~  tha.t accurate costing 
.accounts should be kept, including alJ charges, S0 that,' in a broad way, one 
could see from year to year whether it paid the Railways to work their own 



1388 " LEGI8LA.TIVBAS8EllBLY. ' IlTT;II&rr. 1936. 

lli~~ or whether tooy ,Were losing in in~ 80 instead of buying thea. coa! 
fronioutside n.' .  " ,.'.: ' ',: 

,  . 2: . ' ~ ~bli  Accounts ~ , dealing with the accounts for 1929-30, 
was supplie4 with forms of accounts to be kept by Railway collieries, draWl! 
up in consultation with the Director of Railway Audit. and the Director of 
Commercial Audit. , These forms were .drawn up after consulting the forms or 
'JII'oJorma Balance sheet and Revenue account similar to the ones used by &ll 
coaJ companies under the management of a certain fum in India. The Com-
mittee was satisfied that the general purpose of the recommendations of the 
previous Committee. was being fulfilled. 

3. In 1932, an officer of the Railway Accounts Department' was l ~ : 

on special duty to examine thoroughly various matters of detail nn ~  

with the accounts of the railway collieries and as the result of his investigation 
the accounts were overhauled. 

4. The forms of annual accounts have again been re-examined by the 
Director of Railway Audit and the Controller of Railway Accounts and they 
have both come to the conclusion that they adequately ful1il the purpose for 
which they were devised. They however consider that the description" Profit 
and Loss Account" is not only unsuitable but, even positively misleading 
The object of this statement as already stated is to present .,. accurate costing 
accounts, including all charges", so as to furnish information 6.8 to whether 
it was cheaper to raise coal than to buy it in the open market,and the more 
appropriate heading ofthe account would be" Statement of all in costs of coal". 
It will follow that the entries of essential interest to the Public Accounts Com-
mittee are those under the heading " Rate per ton ". 

APPIIlfDD[ ro. 

Rote bJ the Railway Board regarding PolicY 01 Railwus in rega!d to freight 
. rates '&0 'and !!om pons. 

The Public .Accounts Committee in paragraph 18 of their report (August 
1935) recorded as follows :-, 

" The Committee desired that the Railway Department should examine 
and' send a note .to the, Committee to sh0w whether is' any basis 
for the allegation generally made that the rates of freight at 
present oharged operate in such a way as to help the export of 
raw materials and the import of foreign manufactured goods to 
the detriment of Indian industries". 

2. The Railway Board believe that the origin of this allegation is to be 
.found in the special rates that Were being quoted many years 1!.fW.,when indus-
trial conditions in India were very difIerent to what they are at .present. 
Such industries as existed absorbed only a bmall fraction of India's large 
,.supplies of .raw materials and could meet only a small part of her demand for 
manufactured goods. India's foreign trade was, therefore, characterised by 
la.rge movements of raw materials to the ports and large imports of finished 



gobasrrom the p6lt8. This' constituted· the nature' of the demand for trans-
port which the Railways had to meet and towmch their tariffs had accordingly 
to be adjusted. 

, S. Conditions in this respect have materially altered within the last quarter 
of a century, but,the allegation that the railway freight rates charged operate 
to help the export of raw materials and the import of foreign manufactured 
goods continues to be made, apparently because railway tariffs show a large 
number of special rates quoted for traffic to and from the ports. Practically 
all these rates have been influenced by the fact that the ports are the chief 
distributing centres and incidentally also the more important industrial 
ceiltres. 

4. The following eXtract from the report of the Acworth Committee 
which enquired into the administration and working of Indian Railways in 
1920-21, might be n i ~  as effectively disposing of the oharge against 
, Railways on the point in question ;-

\' 

"149. It is an Indian grievance of old standing-It was voiced in the 
Legislative Assembly at Ddhi in 1915 by a distinguished Indian 
now a MembeTof the ExeClltive Council of Bombay, Bir Ibra.hiJD 
Rahimtoola-that the railways fix their rates to suit their own 
pecuniary interests-if indeed it be not to suit the interests of 
European n ~ l  of the effect of these' rates on 
the native industries of India. And we have no doubt that the 
charge is accepted as proved by a large proportion of Indian 
traders. 

150. Charges based upon motives are di1Ii.cult to prove or to disProve. 
It was not our duty to investigate specific c&ses in detail, nor 
would the time at our disposal have permitted us to do BO. n~ 

questionably, low exoeptional rates exist for traffic to and from 
porte especially tJie ~  porte of Calcutta alld Bomba,y. But 
exceptional rates such as these exist in every country, and are 
justified on the ordinary grounds, not only of the e<.'Onomy 
of handling goods in large volume, but also of competitIon be-
tween railway systems serving the same distributing or consum-
ing area. 

~  In one respect, at least, the Indian Railways have refrained from 
following the aooepred railway practice ,in other countries. It ia 
usual in most oountcies to concede for export traffic through a 
seaport rates which are not available to that seaport for local 
traffic; and vice ' ~ in countries which adopt a Free Trade 
policy, to fix lower rates for the carriage inwards of goods i ~ 

ported through a port than for goods produced locally ~ 

port town. This practice is not, 80 far aLI we have' been able to 
ascerta.in,followed ill Iwija. Bombay receivea from up-country 
large quantities .of nw cotton, part of which is worked up on the 
Bpot and part exported. Similarly, &mbay distributes to up-
country points largequantilies of cotton cloth, part of it locally 
Jn8,tl.Il[actured &lid part. imporf.ed. The DIoW cotton rates down 
to Bombay port and to Bombay town are the same, and BO are 



1_, 

the ~ n ~ n ~ upwards. The BalDe ; in~ 
we understal..ci, .is applied ' else.w1;l.ere, in the' case, ,f~ wtaJJce,.1)( 
the great Calcutta j ute trade." , • 

5. To permit of an, appreciation of railway, ratiDg policy it is perhaps 
necessary to explain tha.t, for the purpose ofea.rriage by goods train, all ooni .. 
modities are grouped into classes of which there are sixteen. This grouping 
is for the purpos" f:~ 

~) arriving at the rate to be charged when 110 station-to-station or 
schedule rate is quoted; and 

(b) fixllig the maximum and minimum rate per maund per mile withiB 
the limits of which all rates, whether station-to-station or schedule 
mqatbe kept, b ~ to exceptions specially ~ by , ~ 
RailwlloY BOard. 

The maximum rate for commodities in the 1st class is O· 38 pie per malIDd per' 
I8ile n~ for ~ i i  iu the highest cI,.ss 1· 87 pie per malIDd pax mile. 
'l;'4e ini ~ rate for the two lowest claBSes is 0'10 pie per lXl8und per mile 
&,I1d, ~ 'f n n  f ~ Cla8868 is 0·166 pi6 pe.r maund per mile. Within 
t)leae l J '~ ~  minima Rauways are penqitted to quote special ra.tes 
~~ as ciroUllllltances may require., Theile i~l ~ may be f'ither 

i n~ i n rates quoted from ~  to specific points orsoheduled rates 
applicable more or less generaUy. If no: BpeLia.1 ~i  quoted, the rate nor-
IMUy applicable is the IW!.XPnUill of the ~ in wlUch the commodity is placed. 

6. Railways quote special rates when they have reason to believe that 
~  free movement of ~ ffi  by railway 'would not otherWiSe be facilitated. 
The e:rlStence of alternative competitive routes, e.g., the rivers in Bengal and 
Coastal shipping the opening up and development of new porta, P..,q., Vizaga-
patam and ports in Kathia,war, also inftuence the quotation of special rates. 
The following special rates quoted for eotton illustrate how coastal shipping 
i¢:luences the quotation of such rates :-' , 

Per:maund. 

~ &. p. 

N&vsari to Howrah (1,168 miles) 2 1,9 

RroMh to Howz:ah (1,191 mUea) .. 247 

'!'he Railway&' classification for cotton is fourth class, the' basis of which is 
Q .• ~ pie per maUlld per mile. To the rat.es arrived at on the actual distance 
,~, J: O~ll  a4d!(d. , ~ termed "1i?pn4uLl ~  above rates 
,tQ' ~ hav.e,howeyer, not been awved ~ on. the actual distance by 
~ , Pm; as follows :-. . 'If I' 

, The ordinary railway freight charge to Bombay, ,plus incidental charges 
, at Bombay which would be inemred ifconsigilments were booked 
" by railway to Bombay in the fustinatance alld ~b  thence 
to;CalCutta, plus the special Tate which R.ailwayS' have quoted 
from BOmbay to ~ in competition with ~ sea route. 

. . :' '. ~  



~,~ ~~i l B froPl ;r:ilWsari,.o.d,Broa,oh , ~n  been, quotleli 
AA~~  ~ l  have ~, i  A ~ and Nagpur &B follows: 

From Navsari (1,168 miles) 

From Broaoh (1.191 miles) 

~  

RI ••. p. 

3 13 8 

3 1. 10 

With these rates, however, the tra.ffic would not be can'ied direct to Calcutt&, 
but would move to Bombay IU,ld thence re-booked to Caloutta. The quotation 
of these special rates is obviously justified, but there is no reason for allowing for 
cotton consigned from Navsari and .Broach to, say, Cawnpore special rateS 
on the same or any other basis lower than the fourth cl&88 rate. The ratea 
to Cawnpore are aoc()rdingly:-

From Navsari (831 mil-.),: •• 

Fl'ODI. Broach (761 miltlll) 

Permaund. 

RI. &. p. 

J 8  2 

J 6  , 

It will be seen that, although the distance to Cawnpore is ,337 mileS less than 
to Howrah arid from Broach to Cawnpore 430 miles lells, yet the freight rates 
to Cawnpore are 0-6-5 pies more from Navsari and nine pies more from 
B~ than they are to Howrah. It is prtsumably instances of this kind that 
lend colotti' to the suggestion that railway freight rates help the expOrt of raw 
material(& ,to the detriment of Indian industries. If Railways )Vere not per-
mitted to quote speCial rates, as in the case illustrated, without being com-
pelled to make reductions on the same basis to other centree without similar 
justification, they would inevitably lose the traffic within competitive areas 
or else be forced to 108e revenue on tnVfic to' areas where there was no compe-
tition. 

7. Special rates to the ports are also quoted in order. to al!$t in, getting 
commodities placed on the markets of the world in ~ i i n with other 
producing countries. , For ~ l  low special rates have been quoted for 
manganese Oi'e from the Central Provinces to the poTts of Bombay, Calcutta 
~, i ~ and, for chrome ore from BaluchiJJtan to Karachi, as sueh 
traffic could not possibly move if the class rate (intaese ea.sea first cl&S8, i ~ 

0·38 pie per maund ~ mile) were applied. The North Western Railway 
bve also notified' a. rebate' of 25 per cent. of the raibt'ay :fn~i  charges on 
.heat oarriecl toK.araehi for ;export to ,POrtB west of Aden with a. view to 
facilitate the export of surplus ,produce in oompetition with wheat from other 

n i~  In spite of this substantial reduction, the tonnage exported has 
been ~ i l in i nifi n  . 

. 8. DUrlD.g 'thecotirse of'the discussion at the meeting of the Publio 
Aocounts COm'miitee(tJide the first paragrapb of this 'memorandum),it W'88 



suggested ·that f i~~~ f  rice in the -lbtlras'Preai{ . 
denoy might in this OODItection be examined. The rates for piece-goods from 
the ports of Bombay, Calcutta, Karachi and Madras have been compared 
with those quoted for internal movements by the Railways serving these 
ports. In no case has the traffic any greater advantage in the matter of 
freights than it is open to such traffic to ~ by ~ in  alternative 
channels of transport over which the Railways have no control. For 
example, for piece-goods from Bombay to Calcutta (1,221 miles) the rate per 
maund is Re. 1-1-0 per maund whereas from Bombay to Nagpur (518 miles) 
the rate is B.s. 2-2-1l.per maund. In the latter case, no convenient alternative 
mode of transport is available, and the rate is, therefore, based on the classifi-
cation ofthe commodity (as explained in paragraph 5) on the actual distance 
from Bombay to Nagpur. In the case of traffic from Bombay to Calcutta,' 
a rate on the same basis would result in the entire traffic offering being 
carried by sea. The special rate to Calcutta is, it may be added, applicable; 
both for imported and for indigenous piece-goods. 

As regards the freight rates for rice in the Madras Presidency, the Rail-
ways principally concerned are the Madras and Southern Mahratta Rll:d South 
Indian. On the Madras and Southern Mahratta Railway, the rates 
chargeable over the system generally are the maximum, i.e., 0·38 pie 
per maund per mile-,· but for consignments of not less thall'400 maunds 
from broad gauge stations and 270 maunds from .metre gauge stations, the 
schedule C/G rate applies. The basis of thU! schedule, which is telescopic, 
is as follows :-

Pie per maund per 
Miles. mile. 

1-300 .. ·38 

301-400 .. ·30 

401-000 •• ·20 
• 

501-600 •• '125 

601-700 .. ;11Ir 

over 700 .. ,10 

Lower rates than those arrived at under this schedule are qll()ted for intent&1 
movements but not for traffic from the ports. 

, !j .. 

On the South Indian Railway, the rates for trafficfrom the, porta are the 
maximum, i.e., 0,36 pie per maund per mile, while .for internal movements 
there are special rates varying from 5 to 31 per cent. lower than thetmaximlJJJl. 

9. The detailed examinatll)\.. made by the Railway Board of the.r,&te.i 
policy of Railways in regard to port rates does not indicate that any of these 
rates opcrate to the detriment of ~ industries. On the .. n~  ~ ,very 
19,1ge number of special rates have been quoted forInd.ia.J? in ~ n ~ 
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appreciably lower than those applicable from the ports, e.g., fOI6ugar from 
the sugar producing areas, iron and steel from Tatanagar, etc. 

APPBNDIX vm. 

Report by the Railway Board on the financial results of the electrification of the 
South Indian Railway in Madras. 

The Public Accounts Committee desired to ha.ve a. report on the financial 
results of the electrification of the suburban section of the South Indian 
Railway. The first complete year of working of the electric service was 1932-
33, the electric service having been started on the 11th May 1931. The 
Financial results for the vears 1932-33  1933-34 and 1934-35 are shown in the 
attac.hed statement. This statement has been prepared by the Railway 
Admmistration in consultation  with the Government Examiner of Accounts. 
In preparing this .. statement the same fonn as that prepared in 1933 by 
Mr. Nixon, then Director of Railway Audit, for exhibiting the financial 

l~ of electrification of the Great Indian Peninsula and Bombay, Baroda 
and Central India Railways has been adopted. . 

2. The figures are summarised below:-

Eatimate 

1932-33 

1933-34 

1934-35 

Figures for 1935-36 are Dot yet available. 

Traffic in train Percentage of ne1i 
miles (la.khs). savings on net outlay. 

Not available. 

6·77 

6·13 

6·01 

13·00 

2·(6 

0·48 

1·81 

3. The poor results are due to the large increase in cost over estimates 
(from 47 to 741akhs) and the fall in earnings. 

4. As regards the increased cost of 27 lakhs, the greater part of the 
increase is due primarily to a chang) of allocation e,f the total expenditure 
between the electrification scheme and the Madras ir.lprovement scheme with 
which it was originally combined. Efforts were made to separate the ~  
achemes, but they were 80 interlaced that it was Jifficult to fix a definIte 
border line. Finally, a sum of about Rs. 15 lakhs, being the cost of automatic 
signalling and'interlocking, quarters for operatinf;  staff and dectri: lightiny 
of statioIlB and quarters, which were originally considered to be part of th.e 
improvement scheme, was debited to the electrification scheme. In ('ons\-
dering the results, therefore, of the latter, it would be justifiable to exclude 
this item. If this is done, the ~ outlay would be reduced from 74 lakhs 
.to 59 lakhs and the 'lid outla.y from ~ lili  to 22llakhs. 



The return on. capital ~ then be':"'" . ' 

1932-33 9·20 

1933-34, .. 2-82 

1934-35 -'. 't'i-OO 
5. The other reasons for the excess in cost were as follows :-

(i) New works n : i ~ n l : but ~~b n l  fo1lnd 
n ~  dUring the execution of the work (2·7 lakhs). 

(ii) Payment made to the Telegraph Department for shifting of Govern-
ment telegraph lines not originally provided fot {2·9Iakhs). 

(iii) EXiJesB in the actual cost of sub-station. buildings and electric 
lighting of stations (2·7Iakhs). . 

(iv) Purchase of additional electric atock for goods services not part, 
of the original scheme (0 laldls). 

6. As regards the fall in earnings, the total number of passengers carried 
sbowed a considerable increase as compared with 1925, but thepassenge18 
fares had to be reduced and cheap season tickets introduced for 8ervantsat 
a nominal rate of 6 annas per InOIlth for a distanceo! 10 miles to combat the 
severe bus competition. The position would have been WOlse but for the 
electrification. . . 

7. The Director of Railway Audit has questioned the correctness of the 
assumption made in these calculations that the number of train miles would 
be thesa.tlle both bysteaJn and electric traction (which follows what was done 
in examining the electrification schemes on the Great Indian Peninsula and 
Bombay, Baroda and Central India Railways). His reason for ~  doubt 
is that in the original estimate, when comparing steam with electric, traction, 
the Consulting Engineers had based their ca1culations on 26 steam trains 
a day and 43 electric trains a day. From this he infers that they meant td 
equate the two. This point will be further considered, but from the papers 
available it is considered more likely that the consultiIigEngineers ~ 

taking intoaccoQllt,th8 maximum capacity per day, in each case. ,Electric 
traction has a definite ad vantage -over steam traction' iii a greater acceleratiQ:Q. 
and a quicker turn round and n i n l ~ 'if necessa.ry,' 43 electric trains 
can be worked a day, whereas the maximum with steam trains : ~l  be 
only 26.' , 

8. The Dh-ector of Railway Audit has also expresSed-a doubt about the 
'assumpti9n that an expenditure 'of 22.1akhswould have been--.-'incurred on 
the ~  of all-steel i. oaches if the l ifi i n n ~ ,hoo' not ~ 
carried out. In his opinion it is problEimatical whetOOr thecomparative'ly 
~ li  ~ l coaches would actually nave been'ordered insteati' ofordinaty 
wooden coaches, if steam traction had been decided upon. The Railway 
Board agree that very likely all-steel coaches would not have been ordered 
if !Iteam traction had been decided upon. 'On theotherhand,steamoperstion 
could not provide an equivalent service to that which is being maintained with 
electric traction and it is the improved serneewhicn aas created . the tienmnd. 



No. 

1 

j 

3 

6 

'1 

8 

9 

10 

12 

13 

13(A) 

14 

15 

16 

Sou'I'll Im>Uw' RliL WAY. 

Fi;mncirii Results of Mad'1'a8 8ttbtwban Electrifiootion. 

Aotuala. 
Pa.rtioulare. Estimate. 

l ~A~ ________ _ 

1932·83. 1998.84. 1934·96. ' 

Lakha of !.akha of Lakha of Lakh. of 
Ra.  Ra. RII.  RII. 

Traffic lakhs of Train Miles (Steam) 

Gl'08II outlAy on Electrification 47· 3G 

If no e.Iectlification. eIItimated extra 31· 00 
steam outlay for increased traffic. 

Cost of steam stock ~  because of 7·21 
Electrification. 

Net butlay on Electrification (Item 2. 9'16 
item 3-ltem '). 

Cost of steam working-Working Expenses r.. 77 
excluding d"preciation. 

Cost of Electrical WOlking-Working 4·31 
Expenses excluding depreciation. 

Gross savings in working expenses due to }'46 

Electrification (Item 6-Item 7). 

Depreeiation on I!;rOBB outlay on Electrifi. }. 42 
cation at 3 per n~  ( Item 2). 

Depn·ciation on steam outlay avoided at 1'15 
3 per cent. on items 3 and 4. 

Increase ill annual depreciation charges O' 27 
due to Electrification (Item 9-
Item 10). 

Nt"t savings in working expenses due to 1·19 
Electrification (Item S-Item 11). 

Percentage of gruss saving wit.hout allow. 
ing fOl" dtlpreciation on glOBS outlay. 
(Item 8 x 100) (Item 2). 

Percentage of glOSS savings (after allowing 
for depreciation on Electrio outlay) 
on groBB outlay [Item (S-9) x 100 
~  2]. 

Percentage of groes savings on Net outlay 
(IteJ,U 8 X 100) I (Item 5). 

Pill oentiage of nt. t sa vinga (after allowing 
for. depIeciation) on grOBB outlay 
(Item 12 X 100) I (Item 2). 

Percentage of net savinga (after allowing 
for depreciation) on net outlay 
(Item 12 X 100), (Item 5). 

Percent· 
age. 

3·08 

·08 

15·96 

13-00 

6·76 

27'17 

6'38 

4'89 

1'49 

1·92 

1·10 

·82 

·67 

PelCent. 
age. 

2·33 

-··67 

G'13 

74·08 

31·00 

6·76 

37'S2 

11·79 

1 '30 

2·22 

1·10 

1· 12 

P",·cent. 
,.ge. 

1·75 

-1·24 

·48 

6·01 

74·33 

91'00 

11'76 

87-117 

11·81 

4·00 

1·81 

2·23 

1'10 

1·13 

·68 

Percent· 
age. 

2· .. 

'~  

) ·111 



APPBR'DIX IX. 
, ,-f 

SDIIDD&l1 01 the aPPlOsimate financial resuli80l Inclian st.te-owued railWaJI 
o in 1935-36. 

Approximate figures of railway revenue and expenditure for 1935-36 
which are now available show a deficit of nearly 4 crores, which is over half 
a crore less than the revised estimate made in February last and over a crore 
less than the deficit in 1934-35. 

For the greater part of 1935-36, railway revenues were more or less steadily 
worse than the previous year. It was only in the last 5 or 6 weeks of the year 
that there was a welcome change. 

Gross traffic receipts of State-owned railways for 1935-36 amounted to 
UO-2/3crores or about half a crore more than in the previous year. 0 

.Ordinary working expenses (excluding depreciation) amounted to 501 
crores or half a crore more than in the previous year. As the increase due to 
withdrawal of the cut in pay amounted to 90 lakhs, this was tantamount to a 
decrease of nearly 40 lakhs, in expenditure coinciding with an increase of half 
a .crore in earnmgs. 

According to the new method of calculation of the contribution to the 
Depreciation Reserve, the amount set apart for depreciation was 13t crores, 
or nearly half a erore less than in the previous year. 

Net traffic receipts were 26' 60 crores or 39 lakhs more than in 1934-35. 

Miscellaneous transactions resulted in a net addition of 86 lakhs against 
531akhs in the previous year, and the net revenue available for meeting interest 
charges was nearly 27t crores, about! crore more than in 1934-35. 

The total interest payable was 31' 42 crores, or 38lakhs less than in 1934-35. 

The deficit was just under 4 crores and 110 lakhs less than in the previous 
year. 

The appropriation to the Depreciation Fund was 13! crores, and the 
amounts withdrawn for renewals amounted to 9t crores. The net accretion 
to the Fund of 4 crores was almost entirely required to meet the deficit, and the 
actual balance at the credit of the Fund was increased by only 6 lakhs during 
the year. 0 

The actual balance at credit of the Fund was 91 crores ; and the nominal 
balance 41 crores. 

The total capital expenditure was 2! crores ; and stores balances remained 
practically unchanged at about 9-1/3 crores. 

At the end of 1935-36, the liabilities of railways amounted to"57t crores 
of which 31t crores represent loans from the depreciation fund and 25i ~ 
/lnpaid contributions due to general revenues from 1931-32 to 01935-36. 

The ratio of ordinary working expenses to gross traffic receipts was 56 
per cent. 
The ratio of total working expenses (including depreciation) was 70 per 

cent. 
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~ ~ are $bout the same as in the previous ~ •. 

The ratio of net Teven1l9 to the capital at cltargewasS'" per cent. 
agaiDst 3'36 per cent. in the previous year . 

. ,:, in ~  I railwaYs together, gQOds earnings in i935-36 were a 

!fI: :~~ ~~  ~ ~ ~:~~ w: ~~ Y lli  
oil seeds (21 lakhs), Jute (29 lakhs). On the other harid, tDe earnings were 
~ l b  in·S mainoommoditiea-=Metallic ores (30 IaklW, Cotton 
r&W (a5lakhs), n~ steel (23 lakhs) .. Small improvements,in many other 
oommoditiesreaulted . in stotal.net impro.ftDIlent in goods eamings of about 
~ lakhsi 

Gl'088 Traffic receipts .. 

Ordinary operating expenses •• 

Depreciation 

Net traffic receipts 

Net Miscell&neoU'l receipts 

Total net revenue 

Interest 

Deficit 

1914-86. 

9O.2fJ 

50'27 

13·72 

26'21 

·53 

26·74 

31·80 

5·06 

APPENDIX X. 

1933-36. 

F ~  

Revised L ~ approximate 
estimates. estimates. 

90·00 90·65 
50·75 , 60'60 

13·26 13·25 

25·99 26·60 

·84 ·86 

26·83 27·46 

31·37 31·42 

4·5( 3'98 

Memorandum by the Financial Commissioner of Railways on the policy 01 tht 
Rallwa, Board in the matter of sjnres purchases. 

1. The Standing Finance Committee for Railways at their meeting held 
on the ~  September 1935 desired to be furnished with a memQrandum de-
tailing the policy followed by the Railway Board in the purohase of stores. 

2. The Railway Board strictly follow the policy laid down in 1929 by the 
Government of India in the preamble to the rules for the supply of articles 
~ i  to be purchased for the public service (Annexure A). The policy of 
the Government of India in this matter, as enunciated in those rules, is to 
make purchases of stores for the public service in such a way 88 to encourage 
the development of the industries of the country to the utmost possible 
extent consistent with economy and efficiency. 

3. In order to give the fullest effect to that polic." the following procedure 
has been laid ~ by the Railway Board :--

(i) Pmchases of rails and fishpIa.tes, sleepers, locomotives, coaching 
underframes, goods stock and coal for the State-managed 
ra.ilways are controlled by the Railway Board. Company-
managed railways hav.e voluntarily agreed to come into the 
combined arrangements for. purchases in many respects, e.g., 
rails. 
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(ii) The power -of gi'ring pri6e preference in faVOll! otindigetlOU8 pMduote 
inotder tQeneourage exiaiiUlg and_new industries in • India has 
been retained by the Railway Board and has been -used freely. 
When purchasing locomotives and carriage and wagon fittings 
and components State-D18Jl8.ged tailways are required to refer 
to the Railwa.y Board befote any tenders foriniported stores ate 
accepted. 

(i •• ) .As regards other classes ofstorea manufactured i.R India, railway. 
are required to submit to the Railway Board quarterly reparta 
detailing with full re&80D8 for their a.etion an cues where they 
have placed orders for materials of foreign manufacture wh4Yl 
tenders were received for the same materials of Indian manu-
faGture. This was" one of the recommendations of the Railway 
Retrenchment Sub-Committee whose remarks on the subject 
of stores putch4se are reproduced in Annexure B for facility of 
reference. 

(w) The Railway Board is increasing the types and quantity of stores 
purchased through the Indian Stores Department on behalf 
of State-managed railways. The Board meets the Chief Con-
troller, Indian Stores Department, half-yearly to di8CUBB and. 
settle with him new items of railway stores, the purchase at 
which by State-managed railways through the agency of the 
Indian Stores Department should be made obligatory. Conse-
quently the value of stores purchased by the Indian Store. 
Department on behalf of Indian railways has increased from 
Rs. 74 lakhs in 1927-28 to Rs. 265 lakhs in 1934-35. 

4. One or two n~  instances of action taken by the Railway BoaI:d 
to help and encourage existing industries and to foster new ones in India during 
the past few years are given below :-

(a) All orders for major bridge work and for the renewal of large bridges 
such as the Ava (Burma), Willing don (E. I. R.), Broach (B. B. 
and C. I.), Chambal and Sindh (G. I. P.) have been placed for 
construction in India by Indian firms. 

(b) For the years 1933-34:, 1934-35 and 1935--36 orders for the OOD8-
truction of approximately 3,000, 3,000 and 3,700 new wagoIY 
respectively were placed with Indian firms for construction ill 
India. 

(C) Due largely to the progress made in standardiz¥ion rtf design-

(i) Vacuum brake material used on coaching and goods stock is now 
wholly manufactured in India. 

(.i) The manufacture in India  of permanent-way fittings, track 
tools, etc., and the development of the re-rolling industry has 
been increased enormously. 

(m) A factory has been started in Calcutta to manufacture railway 
rubber fittings. 



PBESElIITATloit OF TNE REPOBTOI' THE PUBLle AOOOUNTS COMMITTEE. ~  

(d) The manufacture of pomts a.nd CroBBings and signal material has 
been discontinued msOme railway workshops and restricted 
. in others to mere repair operatiollB, and orders for all new works 
are placed in the market in India. 

(e) Results of experiments and tests carried out by railways on new 
stores and material (largely indigenous products) are now cir-
culated to the Board, Indian S ~ Department, and other 
State-managed railways. When an item has been found to be 
unsatisfactory owing to its being inferior to other makes or brands, 
not up to specification, etc., its deficiency is specially investi-
gated. 

6. A statement showing the value of ~  (imported direct, imported 
stores purchased in India, and indigenous stores) purohased by the State-
managed railways and Company-managed railways during 1931-32, 1932-33, 

~  and 1934·35, ,the value of stores purchased by these railways through 
the Indian Stores Department and the value of stores purchases (ontrolled 
by the Railway Board is attached for the information of the Committee. The 
value of stores purchased by railways through the Director General, India 
Store Department, London, during the same period was as follow :-

1931-32 

1932-33 

1933-34 

1934-35 

AIIIlEXOU A. 

£Ra. 
23,485 = 3,13,133-5-4 
28,507 = 3,80,093-5-4 
44,763 = 6,96,840..Q.O 
35,669 =4,76,586-10-8. 

Bules for ibe S1lJPlJ' of articles required to be pucbaaed for the public service. 

PREAMBLE. 

The policy of the Government of India is to make their purchases of storea 
for the public service in such a way as to encourage the development of the 
industries of the country to the utmoat posaible extent consistent with 
economy and efficiency, and the following rules, which are applicable 'to tlle 
purchase of stores (other than prmting and stationery stol'es) for the Govern-
ment of India and for provinces other than Governors' provinces &:e prescribed 
~ IIo4;lOOrdance with this policy. These rules supersede all previous orders on 
the subject. 
In order to give effect to the above policy preference in makiDg purchases 

will be given in the following order :-

First, to articles which are produced in India in the form of raw materials, 
er aze manufactured in India from raw materials produced in 
India, provided that the quality is sufficiently good for the 
purpose ; 

&t»nilly,·to articles wholly or partially manufadtured in India from 
- imported materials provided that the quality is sufficiently good 

for the purpose ; 
L284LAD .. 
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ThirJly, to articles of foreign manufacture held in stock in India pro-
vided that, they a.re of suitable type and requisite quality ; 

Fourthly, to articles manufactured abroad which need to be specially 
imported. 

Departments of the Government of India, or officers specially authorised 
in this behalf, may, when they are satisfied that such a measure is justified, 
allow a limited degree of pl'eference in re::.pect of price to articles produced or 
manufactured in India either wholly or in part. 

Rule 1.-Save as provided in Rules 7 and 8, all articles required to be 
purchased for the public service shall be purchased on the condition that deli-
very shall be made in India for payment in rupees in India. 

Rule 2.-Tenders shall be invited in India, and abroad also when considered 
desirable, for the supply of all articles which are purchased under rules 1 to 4, 
unless the value of the order to be placed is small or sufficient reasons to be 
recorded exist which indicate that it is not in the publi' interest to call for 
tenders. No tender which fails to comply with the conditions as to delivery 
and payment prescribed in Rule 1 shall be accepted. 

Rule 3.-All articles, whether manufactured in India or abroad, shall be,. 
subject to inspection before acceptance, and artides for which specifications 
and/or tests have been prescribed by competent authority shall be required 
to conform to such specifications and/or to satisfy the prescribed test or tests 
which may be carried out during manufacture or before or after despatch from 
the suppliers' premises. 

Rule 4.-Important plant, machinery and iron and steel work shall be 
obtained only from firms approved by the Chief Controller of Stores, Indian 
Stores Department, and specified in the lists issued by him from time to time. 

:(lule 5.--:-In the case of important construction works let out on contract, 
articles reqUired for the construction of such works may be supplied by the 
contracting firm provided that when  specifications and/or tests have been 
prescribed for such articles they shall conform to such specifications and/or 
shall satisfy such tests. 

Rule 6.-Nothing in these rules shall be deemed to prohibit the ~ 

of articles by one Department or Railway from another. 

Rule 7.-The articles enumerated in the Schedule below or any other 
articles c.f a special or unusual character, may, when suitable and economical 
purchases cannot be made in accordance with the preceding rules, be obtained 
without reference to those rules subject to the following conditions :-

(a) Where the value of the purchase exceeds Rs. 5,000 the purchasing 
officer shall place on record his reasons for not effecting the pur-
chase in accordance with the preceding rules. 

(b) The purchasing officer may ~  his discretion either obtain the article 
that he requires by indent on the 'India Store Department, 
London, or purchase it direct from manufacturers or dealers 
abroad. Where resort is had to direct purchase . from manu-
facturers or dealers abroad, tenders shall, whenever practi· 
cable, be first obtained. 
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(c) When articles are purchased abroad under this rule through the 
agency of the India Store Department, London, payment shall 
be made by that department; 

In other cases payment shall be made-

(i) in countries other than Great Britain and Northern Ireland, direct 
to the suppliers by the purchasing officer ; 

(ii) in Great Britain and Northern Ireland, through the High Com-
missioner for India. 

Rule 8.-Lethal weapons, munitions of war, technical apparatus and equip-
ment, and any other stores required by the Naval, Military or Air Forces oftha 
crown in India for which drawings, patterns, specifications, or designs have 
been iBBued, prescribed or announced by the Admiralty, War Office, Air Ministry 1 
Government of India, or Commander-in-Chief in India, shall be obtained 
by indent on the Indi.\ Stor':) Department, London, unless they are available 
in India in accordance with the prescribed drh.wing, pattern, specification or 
design. Any departure from this rule requires sanction of the Government of 
India, and whenever an expenditure exceeding Rs. 20,000 is incurred in any 
individual case to which such sanction has been accorded it shall be reported 
to the Secretary of State for India in Council. 

\' 

SCHEDULE. 

(i) Seeds. 

(ii) Cinchona Bark. 

(iii) Articles for experimental purposes. 

(iv) China, ~ , cutlery, plate, crockery and perishable fabrics, including 
linen for residences which are furnished by Government. 

(v) Copper, zinc and other non-ferrous metals produced in Australia or 
. America. 

(fIi) Timber produced in Australia or North America. 

(vii) Such articles as the Superintendents of Vaccine Depots may require 
. for the preparation of vaccine lymph. 

{mii) Chemicals and scientific instruments. 

(ix) Preserved and tinned foodstuffs. 

(x) Articles required for Viceregal residences. 

MISCELLA.NBOU8 JUrEBBS. 

8torea Purchase. 

189. We held •. joint meeting with the Stores aJtd Printing and Stationery 
,B, n )nn~  Sub-committee to discuss the pmchaee of stores for Bailwa,. 

L284LAD . 1d 
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'through the Indian Stores Department. The total purchases made by railways 
through the Indian Stores Department in 1929-30 amounted to It crores, 
whereas the total cost of material purchased amounted to 30 crores of which 
131 crores represented indigenous material. We must, however, observe that 
the proportion of purchases through the Indian Stores Department should not 
be taken on the figure of 30 crores, as this includes materials like rolling stock, 
permanent way, bricks, ballast, etc., which it is neither necessary nor practi-
. cable to buy through the Indian Stores Department. We recognise that it is 
difficult to lay down general principles in this matter and that each case must 
be considered on its merits. We think that the present system by whioh the 
Railway Board discuss periodically with the Indian Stores Deparment the new 
elaBBe8 of stores that can be added to the list of stores purchased through the 
Indian Stores Department is a convenient and practical method. . We agree 
with the Chief Controller of Stores, that, though Railways can in many cases buy 
88 cheaply directly as through the Indian Stores Department, they should take 
into account the fact, that other smaller departments get the benefit of lower 
prices on account of combined purcha.ses on a large scale. This argument applies 
strictly to articles which are in demand by other departments as well &8 by 
railways. Both the Chief Commissioner and the Financial Commissioner of 
Railways agree that when, with regard to any class of stores, they were 
convinced that it would be advantageous to the State as a whole to purchase 
through the Indian Stores Department, they would consider handing over the 
purchase to them and not look to the interests of railwa y8 alone. 

190. In pushing too far the system of bulk purchase through the Indian 
Stores Department, or otherwise, two dangers are to be guarded against. One 
is the possibility-and undesirability-of increasing stores balances. The 
other is the risk of the system of bulk and centralised ~ resulting in 
giving an advantage to the foreign manufacturer who has the benefits of mass 
production and can usually quote better terms than the indigenolls manufac-
turer who· usually manufactures on a small scale, and in preventing new firma 
i'romgetting a footing in the market, thus leading to the formation of a combine. 

191. We observed a flaw in the present procedure for conaidering price 
preferences to indigenvlli'o material since powers have not been delegated to 
Agents or railways by the Government of India. It is only when a recommenda-
tion is made to the Railway Board by the Agent that they can decide whether 
a preference should be given or not. We feel that some Agents might, not 
knowing the Railway Board's policy in the matter, consider a particular percent-
age unreasonably high, and refrain from referring the matter to the Railway 
Board whereas if the matter is referred to the Railway Board it is pOBBible that 
the difference in price might be considered by the latter t.o be so small as 
to justify the indigenous material beil)g preferred. We recommend that rail-
ways should report periodically to the Railway Board all cases where the 
Agent has without a reference to them decided to place orders for foreign 
material, because in hi!! ephrion the disparity in price was too high. 
We also recommend, that with a view to facilitate the active compliance by 
A.gents with the policy of the Govemment in this regard, powers may be dele-
pted to Agents. authorising them to give price preferenceS. to a. limited 
'e'iteilt {sayfS per Cent.), proVided that the amount in any case does Wt 'eteeett 
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a bed maxilmun ~  HtlUtreoonuneDdatiob.is IWlC8pied, ·ifishollltl 
be made oIMt ~ Agenm that these limits do not :represent the .. maximwll 
ptelere:Ml6 which the Railway Board are prepared to .give W'hioh must neoeIP 
sarily depend on the circumstances of each case. 

~ shOWf,ftg tAe mlm of stores pu#CluIsed by the State-.ttllJfltJg8d aad ComptI'MJ-
managed raiZways during 1931-3210 J934-Jfi, tIM value of stores purchased by 
. thOle Railways tArough the Indian Stores ~~ Jn  tke tJCJlue of store! 
JMMase8 cootroUe,l by the RtJ.iJ.way Board for tlwse Railways during trn-
1J6II". 

(Fig_ in tbousanda.) 

Total value o1.to ..... pureha.oed. Value 01 Value 0' . da_ .to_ 
Rail .... ye. A. B. C. Total. pouobaoed ~ 

throulI'h rontrolled Peroen.p 
Judiao ""-ntap by the OoIulDD 
Store. Column Rail'":[ 8 to II. 
Depart. 8 to 6. Boa. 
_to 

I 3 4 II 6 7 8 9 

1631.'" 
a.to> 1,03,23 2,91,66 "'7,71 0.4.2,10 1.1&,08 12'6 4,111,48 "·11 
Company 1,41,21 1,28,46 3,87,240 6,66,91 7,87 1·;2 1.73,73 26·4 

Total 2,44,« ',20,02 9,34,911 1'.911,41 1,26,. 7·8 11,26.111 39·1 

19a2.S3. 

State 8,114 2,26,ll8 8,l1li,16 6,211,88 1,66," 23·3 2.61,06 '1·' 

COmpany 79,00 1,0'1,12 2,87,83 4,'13,116 ',19 99 l1li,87 101 
,... 

ToW 87,54 3,33.40 6,82,99 11,03,93 1,61,114 13,7 3,66,92 32'1 . 

1933·34. 

State 66,81 2,60,63 4,D4,5t 7,51,95 1,70,112 22·7 3,22,17 42·8 

Company 66,36 1,12,71 2,65,116 4,«,63 3,81 ·811 77,58 17·' 

·1'0141 73,17 3,113,34 7,60,0< 11,116,6.8 1,74,73 14·' 3,911,75 33·4 

1934 35. 

State 11,40 2,68,28 11,41,62 8,06,20 2,63,61 31·.8 3,48,111 48·2 

Company 1,10,110 1,'5,65 3,51,58 6,08,13 6,15 1·01 1,40,111 23·06 

ToW 1.16.30 4,03,113 8,93,10 14,13,33 2,69,86 18·37 4,811,37 3.·6 

N ~A  direct. 

JI.-In'l",rte<l aton>e pun'ba""d in Jndu. 

l~ ll 'il 'nf' fi 

APPENDIX XL 

lhmorandul'i.y the Kailwu Board on the progr..,.. of job ana.l7siI on JmJian. 
Bailw&JI up to 31st IIarcb 1936. 

The Public.ACcounts Committee desired to Jaave a report on the progress 
made ~ the iob IPl&lysis on Indian ~il  ~  memoranda printedu' 
Appendices VI and VII to the report of the Public A-ccounts Committee on the 
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aooounts of 1933-34, Vol. I, Part II, explain the position 88 it stood on the ~ 
March 1934. The figures for the year 1934-35 are given in paragraph 12 of the 
report by the Railway Board on Indian Railways, Vol. I, a copy of which is 
attached. 

CoPY OF PARAGRAPH 12 OF THE REPORT BY THE RAn..WAY BoARD ON INDIAN 
RAn..WAYS FOR ~  

12. Mr. Pope's investigatiom.-It was mentioned in the last year's report 
that the work of job analysis was still in hand on most of the railways and that 
the recommendations made by Mr. Pope in his second report were under the 
consideration of the Railway Board. The more important of the recommend a-
tions contained in the second report were on the following subjects :-

(i) Intensive use of locomotives. 

(ii) Intensive use of coaching stock. 
(iii) Intensive use of machinery and plant. 

(iv) Uneconomical wagons. 

(v) Combining resources between railways. 

(vi) Handling and transport of small traffic and of traffic to be trans-
shipped at break-of-gauge stations. 

(vii) Ticketless travel. 

(viii) Methods of increasing earnings. 

The Railway Board and Railway Administrations have already taken action 
in regard to some of the recommendations while others are under further detail 
investigation. Job analysis was continued on most of the Railways during the 
year under review and the following table shows the economies effected side 
by side with the cost of the organisations for the two years 1933-34 and 
1934-35. 

--------
1933·34. 1934-35. 

r------' , r , 
Cost of Sa.vingB Cost of Sa.vings 

Ra.ilwa.ys. Job effected. Job effected. 
a.na.lysis a.na.lysis 
orga.nisa- orga.nis&-
tion. tio!l. 

&s.  &s. &s. &s. 
E. I. 77,691 7,01,128 92,884 18,14,544 
G. I. P. 56,680 4,15,000 64,000 2,04,246 
N.W. 32,000 12,66,749 46,006 12,37,376 
E. B. 63,000 2,14,864 65,995 1,29,508 
B.B.&C.I •.. 58,789 3,52,862 35,300 11,41,596 
M.&S.M. 8,750 45,220 17,632 1,14,000 
s. I. 19,580 27,400 2,180 25,000 
Burma. 7,500 25,871 26,615 73,352 
Aasam-Benga.l 12,825 1,31,755 8,208 12,6iiIJ 

The subject of the organisation required to conduct job analysis was dis-
cJWed with the Agents of principal railways in October 1934 and the majority 
held that a special organisation was no longer necessary, and that it would be 

. , : .", 
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prefemble to make a yearly allotment to railways to utilise as they might thiU 
it for carrying ·out special investigations. This, accordingly is being done on 
certain railways. 

APPBlIlDIX m. 
Report by the Railway Boal'd on the 8nancial results of the electriftcation of the 

raiIwaJII in Bombu'. 

The attached statements whieh have been prepared in consultation be-
tween the Railway Administration and the Statutory Auditor ooncemed show 
the financial results of the electrification scheme on the Great Indian Peninsula 
and Bombay, Baroda and Central India Railways for the years 1930-31 to 
1935-36. These have been prepared on the same basis as those whieh were 
prepared by Mr. Niion as Director of Railway Audit in Oetober 1933, and 
were placed before the Pllblie Accounts Comlnittee in 1934. The figures for 
the Great Indian Peninsula Railway show the result of all the schemes in a 
consolidated form .as they are inter-dependent. It was found impossible to 
separate the figures for suburban services as the expenditllre has not been 
separately booked under main line and suburban electric services. 

2. The figures for the two railways are summarised below :-

Bombay, Baroda aud Central 
Great Indian Peninsula. India. 
f "- ...., I ~ --------.. 
Traffic in Percentage of Traffic in Percentage of 
train miles. net savings on train miles. net saving8 on 

net outlay. net outlay. 

Lakhs. Lakhs. 

l!IBtimate 55·40 10'ln 16·00 18·93 

1930-31 42-liO '·80 14·28 10·. 

1931:3! 41·87 5·37 13·43 10·98 

1932·33 '~  0·23 12·56 11'61 

1933·34 41·85 4·90 14·00 UH3 

1934-35 41·80 4·42 1',07 15·54, 

1935·36 42'37 4·86 14·31 16·63 

3. On the Great Indian Peninsula Railway the deerease in the percentage 
hi. 1933-34 lVas due to certain adjustments betweenaapital and revenue, aucI 
~n i  incurred for the first time on the normal periodical overhaul to 
electric locomotives. In 1934-35 the expenditure on overhauls and:rep..u. 
increased. In 1935-36, besides the inerease in tm.ffic,the :repairs to atock 
were not cairied out on the eaIne scale &8 m the previous year and ~  W&I 

effected in the repair cost and stores. A reduction instaif was abo made . 
. ' ;, 

4., The more favourable JeSuits obtained on the Bombay, &!-roda anA 
Central India. Railway as compared with the ~  the Great Indian, 
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Peninsula Railway are due to the fact that the gross capita.l expenditore in 
the former ease was reduced t.o 8. much larger extent proportionately by the 
credit for the steam. stock released. The actual value of this has proved. to 
be even larger than was originally estimated. The results of 1935-36 are better 
than those of the previous year on account of the saving effected in the cost of 
electric current due to rewiring of buildings and change in the source of supply 
pi electric current from Bombay Electric Company to Tatas. 

5. The percentage given above have been worked out after taking the net 
OI.ltlay as equivalent to the gross outlay reduced by the cost of steam stock 
released because of the electrification and also by the extra outlay that would 
have been required for inereasing traffic if no eleetrmcation had been carried 
out. This last is, as pointed out in the previous memorandum, problematical 
n ~ trafti.c has not materialised to the extent a.nticipated, and it is po&-
aiWe that SOMe pari of the estimated saving should be neglected. If thR, .w.hole 
of it is neglected, the peroonta.ges will be as follows:-

Bombay, 
Great Indian Baroda and 
PeDiDsul&. 0entra.I11Idia. 

Per cent. Per cent. 

1930·31 3·12 3'18 

1931-32 3·58 3·46 

lNi·33 3·49 3·77 

1933-3'4 3·24 4·61 

1934-35 2·87 5·58 

1915-36 .. 3·20 ~J  

-6. As was pointed out last yeaT, the real percentage of n~  savings for eacl 
railway probably lies between the figures in paragraphs 2 and 5 and, in. all 
probability, more near the former than the latter. In both cases it is reason-
ably certain that extra outlay would have been necessary in any case even 
if electrification ha,d not been introduced, in order to improve the capacity of 
the line, though it is not now possible to state with any degree of accuracy 
the number of additional steam locomotives which it would have been necesaa.ry 
to purchase immediately. In the case of the Bombay, Baroda and Central 
India Railway, for example, it would have been necessary in the absence of 
electrification to quadruple the line and the oost of this would have been 80 
high 86 to be prohibitive .. It has been estimated that, though the additional 
expenditure for additiol'.l&l steam stock would not all htlVe been spent at once 
and some portion of it could have been deferred until tbe full increase in traffic 
W&6 in sight, land wr additional track facilities required fOl'sream. working 
would oortainly have been required at once and the cost would not have been 
less than a ororeof immediate 6xpeQditure and might have been considerably 
more. There would also have been a oonsiderable expenditure necessary on 
tihe renewal of the existing stock. The estimate, therefore, of expenditure 
avoided by electrification is more likely to be an under than an over estimate. . 
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Financial results of the Great Indian Peninsula Railway Electrification Schemes. 

EAlmate 
of all Aotuals including percentage out. 
Sections , • 
eIeotrified. 
Total 1930-31. 1931·32. 1932·33. 1933-34. 1934·36. 1936·30-
Eatilnated. .  . 
23' II 678 

I. Traffic in I&kb. of tra.in miles (Steam) 

In I&kb. of ~  

I. Qrou outlay on elec!lrifioatioD 8liO·90 9'2·86 1163·93 969·72 9119·78 9119·30 9611011. 

a. U no electrification. estiJuted extra 
steam outlay forincrM8edtn.ftio 176·93 176·99  176·93 176·93 176·93  176·93 176'. 

,. Coat of .team .took rel......d ~ 
. ofeleotrillco.tiOD .• 2M·71 172·98  172·98  172·98  172·98 172·98 172·98 

... Net ~  oa eleetriliaatMJD (Rea 
!-Item 3-item ') 620·18 1193·" 605·20 610·81 610·87 610·20 610·61 

.. eo.. of Steam 1V orking. i.e.. wOJtdac 
expeoaea excluding depreciation •. 168·6' 116·38 114·61 112·85  114·60 11',' n.·or 

7. o.t ofEleotri .. 1 WorkIDg. i .•.• work. 
ing expenaea excluding depreciation 

8. 01'088 aavingll in Working Expenaea 
dup to EIeotrification (item 6-
item 7) .• 

II. Depreciation on grou ouUay on Eieo. 
trifioation 

10. Depreoiatim on Steam outlay avoided 

11. Ino_ in &DDual depreciation due to 
Eleotn1ieation (item 9-item 10) 

Ill. Net aavinga in working expenaea due 
to Ele*ifIoati<a(item 6-i"m 11) •• 

13. ~  of groao _vinga on grou 

87·62 72·85 .·83 111·08 U·81 '71·.7 10·111 

17'20 23·82 .. ·11 ..... U·87 14·86 14'" 

10·88 8·81 8·81  8·81  8·81 8·81 8·81 

16·32 111·01 15·81 111·811 15·86 111·84 16· .. 

N'70 2tHS2 32·111 31·92 2$·93 28·96 29·. 

J>eroenta.., 

tIa (Item 8x 100) '~ "82 11.01 4.98 '.77 , ~ 4." 
00 Y (Item!). 

14. ParceIltage of grou aaTin ... inoluding 
dotpreoiatioP on !IIeotriaU ...... 
III (Item 3-8 x 100) '.61 2.09  2.48 2'41 2·20 1'89 1·17 
o y Item 2. 

16. ParceIltage of groao lavinp on net 
tIa (Item 8x 1(0) 13.86 7.83 7.90 7·82  7·60 7·01 7·46 
oa Y Item II. .. 
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Ftnancial results of Suburban Electri.fo:ati:qft of the BorTJxJy. Baroda and Central 
I ndiaRailtlJay. 

-----_. 

Eeti- Aotuala Aotuala Aotuala Aotuals  Aotuals Aotuala 
lIo. Puticul&n. mateL 1930-31.  1931-32.  1932-33. 1933-M. 1934-35. 1935-36. 

Traftlo in Iakha of train mil .. (Steam) •. 16·00 1',28 13·43  12·56 1',00 1',07 1',31 

La.kha of ~ 

2 Orolll outh.y on EleCtrification ~'  202·90 202·90  202·90  202·90 202·90 202·90 

3 If no electrification. estimateo extm 
.team outlay for in ~ traffic .. 72·00 72·00  72·00 72·00 72·00  72·00 72·00 

, Coot of .team .took releaaed becauoe of 
electrification .. 50·00 68·79 68'79 68·79 68·79 68·79 68·79 

II Net outlay on Electrification (Item 2-
Item 3-Item 4) 82·28 62·11 62·11  62·11 62'11 62·11 62·11 

8 coat of .team working-working 8J[-
penoea excluding depreciation •. 37'511 29·35 27'59 25·82 ~  28·92 29·41 

7 Coat of Electrical working-working 
expen"". excluding depr<>ciation •• 21·16 23·59 20·58 16·73 18·57 17·4() 17·11 

8 Groaa B",-ings in working expenoea due 
to electrifie&tion (Item 6-Item 7) 16·39 5-76 7-OJ 9·09 10·21 11-1,2 l2·. 

9 Depreciation on groaa olltlay on E1ectri. 
fication ~ 3 per cent. (Item 2) 6-12 6·09 &-09 6·09 6·09 6-09 6·09 

10 Depreciation on ate&m outlay avoided 
at 3 per cent._. on item. 3 and 4 3'66 '·22 '·22 4·22 '·22 '·22 '·22 

11 Increase in annual depreciation charge. 
due to Electrification (Item . ~ 
Item 10) 2·46 1·87  1·87 1·87 1·87 1·87  1·87 

U Net savinga in working 8J[pen&ee due to 
El ifiO ~i n (Item 8-Item Il) .. 13·93 3·89 11·1' 7·22 8·M 9·65 10·33 

Peroent&geL 

11 Percentap of C _vinga without 
ll ~ for preaiation on groea 

( tem 8x 1(0) 
outlay Item I. . .  . . 8·02 2'84 3·411 '·48 6·01 II·. 6·01 

1U P8IIl8ntage of gra. -vtaa-(after allow. 
ing for depreciatiCII on electrical out-
Ia (Items 8-9 x 1(0) 

11·03 -0·16 0·411 1'48 lHII 2·68 '·01 Y Item 2. 

14 Peroentage of gra. savinge on net 
t1 (Item 8x 1(0) 

19·92 9·27 11·. 14·63 16·44 18·M 10·64 011 ay Item 4-

16 percentage of net oavings (after aJlowing 
for depreciation) on gt'OB8 outlay 
(Item 12x 1(0) 

6·82 1·92 2·63 3·66 ,·n 4·76 11·09 
Item 2. 

16 ~  of ne' savings (after allow-
ing for depreciation) on net outlay 
(Item 12x 1(0) 

16·113  10·311 10·96 11·62 13'43 15·114 16·81 
Item II • 

17 ......... tage of net savings (after allow-
i!lg for depreciation) on actual gra. 

~) f 202:90) with traffic of 
16. l..kba tr&iil miles .. 6·116 2·23 3·13 4·'70 4·87 11·62 5'10 
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APPBIDIX :mI. 

IIemorandum ~ bJ' the Railway Board regarding the veri1lcation oJ scrap 
material at Hajj Bunder on the Great Indian Peninsula Railway. 
The Public Accounts Committee desired fuller information in regard to 

(i) the reasons for the stock verification not having been carried out regularly 
and (ii) the punishment inflicted on the Depot Superintendent. 

2. Generally the procedure on the Great Indian Peninsula Railway was 
to have all articles in stores checked periodically by stock-verifiers of the 
Accounts or Audit Department against the quantities shown in depot ledgers 
or cards by actual counting measuring or weighing. No such check had been 
made of ferrous scrap by the present Accounts Department or by the old 
combined Audit and Accounts Department since 1916. Deliveries only of 
ferrous scrap sold ~  witnessed by stock-verifiers till 1924, but the then 
Chief Auditor stopped even this witnessing, as he thought that this by itself 
was not a sufficient check and a complete peri('dical verification, as is done in the 
case of all other stores, was impracticable, owing to the scrap being generally 
too considerable in volume and weight to be handl('Ai by the available weighing 
facilities. 

3. In 1928, when the Controller of Stores pressed for the reintwduction 
of the practice which was stopped in 1924, the whole question was examined by 
the Agent, who was of opinion that, in order to prevent frauds or mistakes, 
an accounts verification of weighment,s was essential. Accordingly it was 
arranged that all weighments of receipts and issues of scrap should be wit-
nessed by a stock-verifier of the Accounts Department, and this procedure 
is now being invariably followed. 

4. Aa mentioned in the Audit Report, conditions of unprecedented 
congestion prevailed at Haji Bunder throughout the period of the arrival from 
abroad of materials for the suburban electrification scheme and precluded 
altogether any attempt being made to conduct ordinary departmental veri-
fications even on a small scale. It appears that, the procedure in fOTce for many 
years before, broke down under these abnormal conditions and necessitated 
the introduction of the completely reorganised form of procedure now in 
force. This procedure, it is stated, has been so drawn up that even an 8Cllte 
congestion should not result in a repetitioll of the previous unsatisfactory 
state of affairs. 

5. The Wharf Superintendent, the Agent states, was transferred to Ii 
less important charge in November 1932 and his pay was reduced from Re. 600 
per mensem to &s. 000 per mOIlll6lIL, from 1st October 1933. 

APPERDIX XIV. 

lIemorandum bJ' the Railway Board regardjnc the average time taken to .pplJ 
wagons to consigners at two selected stations each on the North Western 
and East n~ Railways • 

. The Public Accounts Committee at their meeting on the 22nd August 
1935 desired that the priority registers for a week at two stations, one big 
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and one small, some time during the-: Ol l ~  a year, should be ~ in  
and a summary given of the average time taken to supp1y wagons reqUIred by 
consigners. 

2. The priority registers of the following stations were ~ :fo:rand an 
examination made of the entries relating to the period shown agaJJlSt each :-

North-Western Railway.-

Amritsar-first week of JUDe 1935. 

J l~l n  week of May 1935, the case of priority registers detailing 
requirements for one type of stock ; last week of July ~, 

in th(' case of priority registers detailing requirements for two 
other types of stock. 

East Indian Railway.-

Oawnpore--first week of April 1935. 

Al"garh-week ending 28th December 1934. 

The result of the examination made was as follows :-

Amritsar.-22 wagons were requisitioned for during the week ; all were 
supplied on the same day. 

Jrnwum.-83 wagons were requisitioned for during the week; all were 
supplied on the same day. 

CG1Impore.-77 wagons were requisitioned for during the week; 49 wagons 
were supplied on the same day, 22 wagons on the following day, 
3 on the third day, two on the fourth day !W.d one on the fifth 
day. In the last case, one of the intervening days was a Sunday. 
The delay in the last four cases was due to long-type low-side 
trucks having to be specially obtained to comply with the 
requisition . 

. 41igarh.-63 wa,gons were requisitioned for; 27 were supplied on the 
same day, !W.d the remainder on the following day. 

APPENDIX XV. 

[.d!:·]TER FROM THE GOVERNMENT OF INDIA, RAILWAY DEPABTMlllNT (RAILWAY 

BOARD), TO THE AGENTS, AsSAM BENGAL RAILWAY ; BENGAL NAGPUB 

RAILWAY; BoMJIAY, BARODA AND CENTRAL hmu RAILWAY ; BURMA 
RAILWAYS; BENGAL AND NORTH WESTERN RAILWAY ;EA:STERNBENGAL 

RAILWAY; EAST INDIAN RAILWAY; GREAT INDIAN PENINSULA. RAILWAY; 

NORTH WESTERN RAILWAY ; MADRAS AND SOUTHERN MAHRATTA RAIL-

WAY; ROHILKHUND AND KUMAON RAILWAY; SoUTH INDIAN RAILWAY; 

H. E. H. THE NIZAM'S STATE RAILWAY, AND THE MANAGER, JODHPUR 
RAn.WAYj No. 1444-W.,DATBD THE lO'l'HFEBBUABY 1936. 

SUB.TECT .-Completion Reports. 

1 am directed to bring to your notice that the Public AOOounts ~i f  
have reecntly had occasion to comment on the very large nw;nber of item,s of 
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.msanbtioned expenditUl'e onB&ilways Several of which have been ootilt&hding 
mra periOd f~, imd have enqui:ted whether soops cannot betaken fxJ 
assure a speedier regularisation of such expenditure. . 

'2. Th.e Railway Board obSt'rve that in tho 6&86 Gf a large. number of these 
items· the e:x;penditure is held· under objection owing to the delay in . the pre-
paration of final completion reports for the works and that the delay is not 
confined to cases of new projects or large open line works but relates also to 
works of comparatively small magnitude. 

3. I am, therefore, to request that nece8S8.ry steps may be taken to impreB8 
on all departments the desirability of closing the accounts of individual works 
as soon as possible after completion, and preparing II. final completion report 
immediately thel'!'after, for sanction by competent authority. 

4. In this connection I am to invite your attention to paragraphs 159 
and 178 of the StI!.tt' Railwa.y Oode for the Engineering Department and to 
suggest that steps may be taken to avoid delays in the disposal of surplu and 
released materials, to which delays in the preparation of Completion Reports 
are attributable in the majority of cases. I am also to request that timely 
action may be taken for the settlement of other quostions such as those of 
allocations and junction armogements, etc. 

No. 1444-W. 

Copy .forwarded for information to the-

(1) Chief Accounts Officers, North Western, East Indian, Eastern 
Bengal, Great Indian Peninsula and Burma Railwaytl. 

(2) Controller of Railway Accounts. 

(3) Director of Railway Audit. 

APPDDIX XVI. 

Bote u tAl Bail., BoanI·lIaowiQ the ultimat. saviDrs lit .. to aouae whtm 
the reviaed scales oJ PQ' are Jall7 operative. . 

At its last meeting the Public Accounts Committee desired to be furnished 
with a note showing the ultimate &avingsin the cost of railway ltd that was 
likely flo accrue whett the revised8Cales of pay were fully operative. 

2.A statement showing the savings in the cost of gazetted and non .. 
gazetted staff accruing on State-owned railways ",hen the revised scales of 
pay are fully operative is attached. It will be observed from thi8 statement 
that the approximate anticipated savings in expenditure on ~ railwsys 
amount to Rs. 3,70,48,000 per annum. . 

3. Another statement giving figures for il~ savings in expenditure 
on staff employed in the Railway Board's office, Central Standards Oiice, 
Central Publicity Office, Offi.oes of Govemment Inspectors and Chief HiniDg 
Engineer, in the Railway Aooounts Department and the Railwa.y Audit De-
partment is also attached. The amount of approximate savings in respect of 
these o1fi.ces amounts to Ra. 1.,38,000 per annum. 
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4:. The total saviDga in the <iOIIt of stAff obargeab1e to Railway Estimatel, 
when the revised scales of pay are fully operative, would approximatelY,amoun$ 
to RB. 3,86,86,000 per annum. 

Statement s'IwtJJi!Ag the savings in the cost of gazetted and non-gazetted stJJi/ tJCCrUVtg 
Oft aU 8tate-otJJned RtHlUJays when the revised BOOZes of pay are juUy ope1'tJtWe. 

[Figures in thousands.] 

Railways. 

E. I. .. 
E.B. 
G.I.P. 
N.W. 
Burma 

Total State Railways 

S. I ... 
M.&S.M. 
B.N. 

A.B. 

B. &N.W ... 

R.&;K. 

B. B. & C. I. 

Gazetted 
staff 
savings. 

Re_ 
6,92 
3,03 
7,19 
6,48 
2,53 

26,06 
2,53 
6,46 
4,99 

1,79 

1,20 

24 

11,32 

Total Company-owned Railways 28,53 

Total State and Company-owned 54,59 
Railways. 

Non-
gazetted 
staff 

savings. 

Re. 
48,50 
17,63 
42,37 
55,70 
16,67 

180,87 

14,93 
26,82 
26,24 

3,20 

3,44 

75 

59,64 

1,35,02 

3,15,89 

Total 
savings. 

Re. 
55,42 
20,66 
49,47 
62,18 
19,20 

206,93 

17,46 
33,28 
31,23 

4,99 

4,641 

Remarks. 

Includes staff 
employed on 

J Company-owned 99 sections. 

70,96 

1,63,55 

3,70,48 

Statement showing the savings in the cost of gazetted and non-gazetted stJJjJ in o.fJicel 
ero., slwton 'below whm the revised scale of pay are.full1J ~  . 

[Figures in thousands.] 

Non-
Name of OIiee. Gazetted ' gazet1;ed Total 

staff st&ft savings. Remarks. 
savings. savings. 

Re. Re. B.s. 
Bailway Board 77  67 1,44 

Central Standards 11 29 !W 
Railway Aooounts Department 2,32 7.00 9,92 
Central Publicity Officer 3 2 5 
Government Inspectors of 
Railways 34 3 37 

Chief Mining Engineer 93 63 '1,56 
Railway Audit Department .. 1,18 1,46 2,64 

Total 6.68 10,70 11,38 



APPBIDIX-nn. 

.. U 6e Bail...,. BoaId OD *he arraogamaDb lor olaininl leal abiee u 
BailW8JB. 

When discussing the case mentioned in paragraph 134 of the Railway 
Audit Report, 1935, in August last, the Public Accounts Committee desired 
to have 8. note showing the arrangements in force in various railways for obtain-
ing competent legal advice. The replies received from the railway adminis-
trations show that the existing arrangements are adequate and satisfactory. 
Briefly they are as follows :-

Assam Bengal Railway.-The Railway has retained a pleader in head-
quarters a.t Chlttagong on a monthly retaining fee of Rs. 100. He conducts 
civil and criminal cases on behalf of the Railway at Chittagong. For drafting 
agreements, leases, contracts, etc., he is consulted and the fee payable is decided 
on the merits of eacll case. 

For conducting cases outside Chittagong . pleaders are engaged and paid 
at a daily rate. 

BO'I'I'Ihay, Baf'oda and Oentral India Railway.-In Bombay Messrs. Craw-
ford, Bayley and Co. are the Company's Solicitors .and their opillions are 
obtained· on a wide variety of matters. In each case they charge for the 
opinion given according to the importance of the subject and the time taken 
on it. Their fees range from Re. 15 to Re. 60 per opinion. 

The Company has also a senior counsel for conducting important cases 
and also on occasions for giving opinions. He is not paid a retainer, but 
charges ~  

In addition the company has a counsel for the Ahmedabad area and another 
for all legal work in the courts in Kathiawar. The former gets a small retain-
ing fee and the latter gets a fixed monthly remuneration. At all other places 
local pleaders are engaged, whenever necessary. 

Bengal Nag'J'Uf' Railtoay.-In Calcutta, the company utilises the services 
of the firm of Messrs. Orr Dignam and Co., Solicitors, for advice on all im-
portant matters where it is considered necessary to seek such advice. They 
have also engaged approved advocates and lawyers who conduct 'JaiIe8 on 
behalf of the railway in almost all district courts and other important pl.a.cea 
in the provinces through which the railway system runs. It is the practice 
{or all the district officers to consult these advocates aDd lawyers whenever 
occasion arises. 

Burma Railway,.-This railway is utilising the finn of Messrs. Clark and 
Surridge, Solicitors, to whom doubtful points of law are referred for opinion. 
Important law enits are cOnducted by the members of the firm, and important 
ODeS by local lawyers, whether in Rangoon or ,~l  

EaltemBengal Railway.-All cases requiring legal opinion are first of all 
.ent to their Law Officers and on his advice, if the Agent thinks it necessary, 
• re.ferenee is made to -tM Legal Remembrancer or to the Government Solicitor. 
The Law Officer is paid a monthly salary of Rs. 500. He gives opinion on all 



civil and criminal cases and also ... ®Ildllctltheoriminal cases in the Calcutta 
courts when required. He scrutinises and approves ~ll draft agreements, 
leeD888. ieaaes, forms and othen'loouments, n ~  required, The Legal 
Remembrancer atteuds to all civil appeals in the High Court by or against the 
railway. 

The Government Solicitors (Messrs. Sanderson and Co.) attend to tlte 
cases in the Small Causes Court and in the original side of the High Court at 
Calcutta. 

No fee is paid either to the Legal Remembranceror to the Government 
Pleaders, High Court, for consultation or for conducting cases. 

North Western Railway.-There is a eeparate Litigation Branch in ihe 
Headquarters office under the charge of an .Assistant Commercial Officei' who 
is a qualified lawyer. He advises in all cases involving legal technicalities, 
arranges conduct of court cases and deals with all matters relating to with 
which the railway is concerned. 

Cases of importance involving intricate questions of law or affecting the 
policy of the railway, excluding those arising in Sind, Baluchistan and North-
West Frontier Province  are referred to the Legal Remembrancer to the Punjab 
Government for his opinion, and a monthly remuneration of Rs. 500 is paid to 
the Provincial Government for such services. There is a separate Legal 
Adviser at Karachi who advises the railway in matters relating to Sind and 
Baluchistan at a remuneration of Rs. 200 per mensem. References in con-
nection with matters relating to the North-West Frontier Province being rare, 
the Local Government of that province has agreed to permit their Legal Re-
membrancer at Peshawar to advise the railway without any remlneration. 

S(Y)lth Indian Railway.-All matters arising on the railway, where legal 
opinion is required, are referred to the Law Section in the Chief Commercial 
Superintendent's office. This section consists of a Prosecuting Inspector, who 
is a qualified legal man, and is supervised by an Assistant Traffic Superintendent 
who is also a qualified legal man. Cases which involve intricate questions of 
law or large sums of money are, however, referred to Messrs. King and Part-
ridge, Solicitors, Madras, who are the Solicitors of the railway. 

lkflgal and North Western Railway.-This railway retains two subsi.di.se4 
Law Officers; one the Senior Law Officer who is Bar.-at-Law, and the other a 
nkil. The Senior Law Officer is paid RB. 250 per mensem in lieu of fees for all 
tases civil and criminal-instituted in Gorakhpur· Court. This includes 
opinions, drafting of deeds, etc., and also drafting of plaints and written state-
ments and giving of advice incases med outside ~  ; in fact everything 
save and except actual appearance in courts outside Gorakhpur. The Junior 
Law Officer is paid a monthly remu.naration of Ra. 40 and his duty is to look 
after criminal cases of the railway instituted at ~  a.ncl to aaBist .. he 
Senior Law Officer. 

Where necessary, Counsel's opinion or opinion of solicitors of high stAndiag 
in Calcu.tta is taken by direct application to d:te &uthorities .1toee opiaioQ it is 
d.esiredto consult. 
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East India,. Ratlway.-Matters requiring legal advice, whioh arise in the 
day-ro-day admjnistration of the railway and the number of which is consider-
able, are referred by the various departments situated at Caloutta and by the 
Divisional Superintendents direct to the railway vakil who is a wholetime law 
officer with his office at Calcutta and his advioe in such matters is generally 
acted upon. 

Matters of special importance involving important principles of intricate 
qU'3stions of law or heavy liability are, after consultation with the railway 
vakil, referred to the railway Solicitors  for their opinion or for opinions of 
eminent Counsels, if necessary. 

&hilkhund and Kumaon Railway.-The railway retains a vakil at 
:&reilly as its Law Officer by payment of Rs. 40 per mensem. This retaininl 
fee is inclusive of charges for opinions, drafting of deeds, etc., in faot every-
thing save and except actual appearance in Courts outside Bareilly. Where 
necessary Counsel's opinion or the opinion of Solicitors of high standing in 
Calcutta is taken by direct application to the authorities whose opinion it is 
desired to consult. 

Madras and Southern Mahratta Railway.-All important legal work is 
conducted by the Company's Solicitors, Messrs. King and Partridge. The fees 
depend on the import.ance of the case conoerned. 

Great Indian PeniMUla Railway.-Generally when this railway requires 
legal advice on any matter, a reference is made to their Solicitors, Messrs. 
Little and Co., Bombay. When the matter is considered by the Solicitors 
to be of sufficient importance to justify the obtaining of Counsel's opinion, it is 
generally obtained from the Advocate General, Bombay. 

In minor cases local pleaders are engaged. 

2. The replies from railway administrations also indicate that important 
contracts are entered into only after their legal advisers are coDsulwd and have 
approved of the draft. 

APPERDlX xvm. 

Note 1»1 the Railway Boud B.-jOWl the reuonslor the Geess 01 al. 10 lakb. 
over the S&Deti.oned estima.te lor *be development ollarangdih ooUi.,. 

The ~ is mainly due to the fact that an UDf';xpected cbarge of about 
RB. 11! lakhs representing the difIerence b ~ n the market value and actual 
cost of production of coal during the development period 1926-27 to 1933-34 
was debited to this project in 1933-34. It was fust intended that the coal 
raised during the development period would be issued at actual cost of pro-
duction, but it was subsequently decided that the correct method to follow 
was to eharge the railways to which the coal was issued only at market ratea 
and leave the difference to be bome by the capit&l aecount of the colliery. 
L284LAD • 
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The reason for this decision was that during the period of development of a 
colliery, most o£the coal extracted was more or less of the nature ofa by-
product as it was an incidental result of the necessity of making passages in the 
colliery to develop it. If the coal thus obtained had been sold to the public, 
it would have been sold at market price, and the receipts thereof taken as a 
credit to the capital account, and the total cost of development .charged to 
capital. It will thus be seen that the excess does not represent any additional 
works carried out without sanction of competent authority. 

APPENDIX XIX. 

Further memorandum by the Railway Board on the financial results of 
the electrification of the South Indian Railway in Madras. 

The Railway Board deeply regret that through an oversight there 
,\'as a serious mistake in their report to the Public Accounts Committee 
on the financial results of the electrification of the South Indian Railway 
in Madras, and they feel they owe an apology to the Commi,aee for the 
i~  information which was supplied to them. 

2. In showing the outlay on the electrification to the end of 19i.H-35 
as 74.33 lakhs, the South Indian Railway had already deduC'ted the cost 
of automatic signalling and quarters required for operating staff, which 
iJ.llluunted to 12.58 lakhs. Without this deduction. the t()ttal cost ,,,ould 
I,lave come to 86.91 lakhs, including 15.45 lakhs of expenditnre incurred 
after the scheme was completed, viz.-

on e1ectrical locomotives for goods service in 1932-33 5.06 

additional electric passenger coaches with trailers 10.15 
and other works in 1933-34 

additional works carried out in 1934-35 .24-

ThE' total gross cost was thus nearly 87 instead of 74 lakhs. 

H. In the report originally furnished to the Committee, a deduction 
of ]5 lakhs was made on accoull-Jof that part of the cost which was 
originally considered to be part of ·the improvement scheme, and which 
WIlS finally debited to the electrification schewe. This amount was made 
up of the 12! lakhs referred to above, and of 2! lakhs 
on account of electric lighting at stations. In making 
thi!l deduction, however, the gross cost should have been taken as 87 lakhs 
and not as 74 lakhs. The reduced outlay would thus be 72 lakhs and not 
at) ]akhs as originally reported. This figure differs little from the figure 
of 74 lakhs taken in the statement as the gross outlay and' the 'i-eturn can 
be taken to be as shown in paragraph 2 and not as shown in paragrap:l 4: 
of 'the memorandum. . ,  . 

'it' 
4. In addition to the reasOns for the ~  in cost given in para-

graph 5 of the report should be added the last two of the works referred 
to in paragraph 2 above which were constructed arrer 1932-33 and cost 
n~  10! lakhs,o Neither these nor the goods locos bought in 1932-ll3 
costmg 5 lubs were included in the original estimate. 
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Dr Ziauddin Ahmad : On a point of order, Sir. ' Will the Report 
of the Public Accounts Committee be ever discussed in this House , 

Mr. S. S&tya.murti: May I know, Sir, when the House will be 
informed of your ruling on my adjournment motion' 

JIIll'. President (The Honourable Sir Abdur Rahim) :  I will give it 
later. 

THE INDIAN COMPANIES (AMENDMENT) BILL--cOfttd. 

Mr. President (The Honourable Sir Abdur Rahim): The House 
will now resume consideration of the Bill further to amend the Indian Com-
panies Act, 1913, for certain purposes, as reported by the Select Committee. 

Mr. N. M. Josre (Nominated Non-Official) : Sir, when we a<ljourued 
last afternoon, two speechf's ~  made in opposition to the amendments-
put forward on behalf of the Congress P arty. I congratulate both the.' 
speakers on their speecht'S'. J congratulate my Honourable friend,. 
Mr. N. C. Chundel', upon giVing us the rare pleasure of hearing his 
sonorous voice in this House. Unfortunately, Mr. President, I cannot 
congratulate him upon the view which he has taken of .this ameIJdment. 
Nor can I congratulate an eminent lawyer like him upon the arguments 
which he nsed in support of his view. Let me also offer my congrat.ula-
tions <to the Honourable the Whip of the Hovernment side. His speech 
was very eloquent, and I wish the Leader of the House would give him 
larger opportunities of taking pa.rt in the debates of this House. ;Let 
me also congratulate him upon the great learning which he exhibited 
yesterday in his speech. When I was hearing him, I fel.:; I was in a 
college class. (Laughter.) Unfortunately, Mr. President, being very 
weak in mathematics, I cou1l1 not follow the posers which hI;! placed before 
thlS House. 

'!'he Honourable Sir Nripendra Sircar (Law Member) : You do not. 
want mathematics for labour, do you T 

Mr. N. M. Joshi : Sir, the speeches of these two gentlemen.oVere full 
of fallacies and contradictions. In the first place, my Honourable friend 
the Chief Whip of the Government Party said that this method of pro-
portional representation is not an infallible one and that if WI! adopt this 
method, we may not be able to secure C)ur object except when the share-
holders are a body of intelligent men and when they are organized. I am 
prepared to admit that a large number of shareholders are not organized. 
lam not prepaTed to say that they are not intelligent, and it is because 
they are not organized that several of the clauses in this Bill are introduced 
to protect t);J.eir ilJterests. At the same time, I am sure, no math,ematician 
will be able to prove that the method of proport.ional representation w:ill 
give them less opportunities of securing represem:ation on the directorate 
than the method which is being followed UDder the present company law. 
The Honourable the Chief Whip of the Government Party bas not yet 
shown that by following the proportional method shareholders will lose in 
the matter of representation. I have absolutely no doubt in my mind 
that although the shareholders may be unintelligent, ignorant and UD-
organized, there will be many occasions on which they wIll be able to . 

L284LAD 02 
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[Mr. N. M. Joshi.] 
secure propel' repr{'sentation on the directorate if they follow the propor-
tional method of election. Mr. President, the main argument both of my 
Honourable friend, Mr. Nirmal Chunder Chunder, and the Honourable the 
Chief Whip of the Government Party was this that this principle of 
democracy may be very good-not that they consider it to be very· good-'-
lID, Sir-but, for argument's sake they are prepared to concede that the 
principle of democracy is a good one in politics but not so good, not at all 
gOM in business. 1\11'. President, I am one of those people who feel that 
democracy is good not merely in politics, it is a principle of life. (Hear, 
hear.) It is a ·principle which we must observe in all human affairs. 
Unfortunately, Sir, there are men who do not believe in this principle of 
democracy ..... 

The Honourable Sir Nripendra Sirca.r : I believe in " one man, one 
share in a company". 

Mr. N. M. Joshi : .... and those who do not believe in the principle 
of democracy are not willing to say that. Therefore, they say that the 
principle of democracy may be good in politics. May I ask my friend, the 
Chief Whip of the Government Party, whether he approves of the principle 
of democracy even in politics Y 

Mr. P. J. GrifIlths (Bengal: Nominated Official) : On a point of 
information, Sir, I may say as a Government official, I have no views. 

Mr. N. M. Joshi: I am glad my Honourable friend admits that lie 
cannot express his honest views on politics. (Hear, hear.) Therefore, it 
is not right for him to say that the principle of democracy may be good 
in polities-I am not quite sure whether he considers democracy as a good 
principle even in polities--I have heard many of his countrymen saying 
that the principle of democracy is a good one for the Western countries of 
Europe but they are nQt· sure that it is so for Eastern countries. Mr. 
President, we feel and we feel with conviction that the principle of 
democracy is a sound principle  for all human affairs and therefore we 
shall try to apply that principle to all human affairs. Mr. President. it 
has been said that the executive of any organization must be a harmonious 
body. If you introduce mioority representation in the executive, there 
will be factions, and secrets will go out. Well, Sir, I remember BOme years 
ago having heard that argument when the first Indian was appointed a 
Member of an Executive Council. The British people not .only in India 
but ('Ven in England said-" you may appoint these Indians in the Legis-
latures if yo. like but you cannot take them on the Executive Council. 
Seeret affairs are to be discussed: the Cabinet must be unanimous ". May 
I ask whe'"..her the Cabinet is not unanimous today when there are three 
Indiu Members of the' Executive Council , 

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban) : 'l'heyare 
all unaniplous. (Laughter.) 

Mr. N. M. Joshi :, May I ask if the affairs of the ~ n n  of 
India are not going on as they were going on when all the Members ot t.he 
E ~ i  Council were Europeans t 

: Mr. 8. Satyamum (MadrM City : Non-Muhammadan Urban) : Not 
clle of them is here to Bnswer you. 
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Mr. N. l4. Joshi : If, therefore, the argument thai the presenae of 
Indians on the lDdian Council would. ruin the interests of India 8Ild Great 
BriwD is Dot quite true, let nle a88lM."e this House thattlte prophecy tAat 
the affairs of the company will be ruined, &Jld :h.arm will he done to the 
company, to the shareholders and to all interests if the minority of share-
holders get some representation on the directorate, will prove equalJy 
false. 

Sir H. P. Mody (Bombay Millowners' Assoeiation: Indian Com-
~ ) : Are the Members of Government elected on the principle of pro-
portional representation ? . 

Mr. N. M. .Joshi : I can understand the argument that the executive 
should be a harmonious body. Unfortunately we are providing for a 
commercial organization where the only legislative and deliberative body 
ill the i ~  . The unorganized shareholders that are scattered over 
the whole country in hundreds of towns lind even in villages can never 
become a deliberative or legislative body: the only legislative body in our 
commercial orga.nization is the direetorate. Therefore, it will be wrong to 
deny representation to the minority of shareholders on the directorate. 
We are not suggesting that the managing agents should consist of ahody 
representing all shareholders. The managing agents are the executive and 
the directorate is not the executive. If you want a harm.onious body ro 
work the administration, you have got the managing agents, but it will be 
wrong to prevent the minority of the shareholders .from getting even 
detailed knowledge of the affairs ;of that organization. After all, the 
minority of shan'holders cannot hope to control a commercial organiga-
tion. What they can hope for is to secure some voice, to secure some 
knowledge of the administration of that commercial body. 

Sir H. P. Mody : What do you do in Trade Unions? 

Mr. N. M. Joshi : We give representation to all sections III Trade 
Unions. 

An Honourable Member: Even proportional representation' 

Mr. N. M. Joshi: We shall give it if people demand it. Ii the ques7 
tion comes up of giving representation, I am not one to refuse it ; when 
the question comes up, we shall do it. The question hail come up today of 
giving a proportional representation to the shareholders; It is therefore 
wrong to deny representation to the minority of shareholders on the 
ground that the working will not be harmonL<;oo. Sir, the greatest 
~ ' n  u,<;ed by my Honourable friend, ~l  Nirmal Chunder Chunder, 
and the Honourable the Chief Whip of the Government Party was that 
the interests of all shareholders are one. Well, Sir, may I ask n~ question.? 
If the interests of the Rhareholders are one, why should the majority be 
afraid of giving some representation to the minority? Thf> interests of 
the majority and the minority are the same. Whether the minority is 
represented or the majority is represented, the affairs of that company 
will hf' conducted on Tery sound lines. I, therefore, feel that those ~ 

who talk of the interests being the same are not sincere in their statements. 
It is said, Sir, that if you allow a minority to get representation on the 
directorate, the secrets will leak out. But why should the secret leak out 
jf it is in the in ~  of the minority to maintain those secrets. I feel 
that it is wrong to say that there are no difterences among the shareholders. 
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:As a matter of fact, there are differences among the shareholders Just as 
there are differences in all classes of people. There are shareholders who 
'Want their dividends very quickly and there are. ~ l  w.b-o want a 
.stable income. Now, those people who want theIr l n ~ qUIckly, they 
will conduct the administration of that company on one partIcular lme and 
by one particular method. Those who want stable i:Q.come, they will 
.conduct the affairs of a company on a different line. ~  who want 
larger dividends, they will not take care of their machmeIJ:" properly. 
Those who want stable income they will take care of the machmery much 
better. There may be some 'people who may want their. ?-ividends by 
exploiting their labour. There maybe some people who will be content 
with smaller dividends but not exploit their labour. There are some 
people among the shareholders, say, of a mining company who are also 
interested in an iron and steel company. The interests of those people 
who are shareholders in a mining company but who have a predominant 
interest in an iron and steel company and of these who have interest in 
iron manufacture will not be the same. I, therefore, feel that there are 
.differences among the shareholders and it is much better to recognise 
these differences and give representation to the minority interests. Sir, 
much is made of the rivals of the companies getting hold of some sha.:res 
and securing representation on the directorate. In the first place, this 
Bill itself is providing that, if the managing agents or the managing 
directors or the directors do not want some shares to be transferred to 
their rivals, they"can prevent the transfer. That power has been giV'en. 
And, after all, how many shares can these rivals take T They may take 
one or two shares j they are not going to take 49 per cent. of the shares 
of your company. If they had so much capital, they would rather start 
their own business instead of taking the shares of another company. 
Moreover, I do not understand how there can be so many secrets in the 
administration of a commercial concern. We have heard of secrets being 
maintained and protected in the foreign office and such matters. I had 
never heard before that the affairs of a commercial concer;n are con-
ducted on secret lines. I feel, Mr. President, that there cannot be many 
secrets and it is wrong to believe that there are secrets. Moreover, you 
have got the power to ~n  your rivals getting hold of the shares. 
But the denial of representation to a minority is intended only for one 
purpose, namely, the minority of these shareholders should not have any 
'\'oice, should not have any knowledge of the adminiStration of the 
company. If you, Sir, know, as I sometimes have known, the uses to 
which the majority of the directors and shareholders of a company have 
used their power, you will know that in a large number of cases those who 
hold the 51 per cent. of the shares swallow the 49 per cent. of the shares. 
'rhat is one of the dangers of the present method of representation of the 
Rhareholders and this Legislature must do everything in ifB power to see 
that the 51 per cent. of the shareholders will not be able to swallow the 
49 per cent. It is the easiest way of making money but ~ should not 
ILIl?w that being done, Then, Sir, there is another danger of''the'minority 
~ ln~ prevented from rep!esentation on the' i ~ and that donger 
~ thIS. There are, as I saId, some people who invest theIr money as honest 
.mvestors and there are some people who are ~ l , people who are 
£,uppos.ed to b l~n  to what i!, called high finance. The object of the people 
belongIng to thIS class of hIgh financiers is to keep control of these com-
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mercial organisations in order that they should be able to make ptOfit by 
b-peculation. Moreover, they have got another object and that object is 
this that by securing 51 per cent. shares in several concerns they concentrate 
the control of the commercial life of the country in a few hands. Instead 
of putting 100 per cent. capital in one concern they put 51 per cent. capital 
in ~ l concerns and secure the benefit of having put in 100 per cent. 
('apltal in all these concerns. So, if we refuse representation to the 
minority. of shareholders, to the honest investors, there is a danger of the 
commercial life of this country being under the control of a few people 
who P?ssess large amount of wealth. That danger has come over several 
countrIes in Europe. It has not yet come over India to such an extent. 
But .if. we allow these people to control all the commercial organisations 
lIy gnrlng them 51 per cent. representation not only among the shareholders 
but on the direct{)rate, our life will be in danger in the same way in which 
the . European cOlD:mercial life is in danger. I, therefore, feel that the 
Legislature should pass this amendment. 

Mr. P. B. James (Madra.s : European) : Sir, I must congratulate 
my Honourable friend, Mr. Joshi, for his honest trust in competitive com-
panil'K. He is so apparently and transparently honest himself -that he 
does not appear to see any wrong i.n them at all I But I do not want 
to coyer the same academic ground that has been . covered by Members 
speaking on this question. I should like to put forward the plain anti 
pl·ae-tical difficulties in the way of the adoption of this particular proposal. 
I would, in the first place, observe that it is a system that, as far 88 I am 
aware, is not generally known anywhere in company management. I 
should like also to observe that as far 8S I know this demand has not come 
from the democracy whose name has been invoked by my Honourable 
friend. Mr. Satyamurti. I do not know whaot particular organisations have 
put np this request. Naturally, when I saw this on the particular order 
paper I turned to the Bible according to the Bombay Shareholders Associ,.-
tion to find out whether they advocated this and I find that they do not 
advocate this method. 

Mr. 8. Satya.mum : That Rhould be an argument for it I 

Mr. F. E. James: When it comes, I am sure. my Honourable frien4, 
Mr. &ityamurti, will have a perfectly good reply, but I would remind 
him that sometimes deDlocracy does go to people's heads. Perhaps this 
i::; an .allusion t.o ·that. Further, the adoption of this method would inter-
fere with all existing arrangements in regard to election and incidentally 
--and perhaps this is the real motive behind thi&--it would effectively 
destroy the manl,lging agency RYstem. Perhaps that is why my Honour-
a.ble friend, Mr. Joshi, is so anxious to support this proposal, as could be 
gathered from his remarks this morning. The actual effect on  a company 
of the adoption of this proposal would be very unfortunate. Wherever a 
company was running into difficult times, it would make it possible for 
" mioority.pj disgruntled or dis-satisfied or ala.rmed shareholders to elect 
a leading agitator to the Board who would r.ot only harass the manage-
ment of the company, but would probably be a.ble to delay and disorganize 
the work of the directorate altogether. In a Board, for example, with five 
dil'ectors or five members, there will be five directors on this system 
each representing approximately one-fifth .of the b l~  A Board, 
lll, i~ under this Sys.tem, may easily develop and I think would probably 
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develop into a comtuant struggle within itself for power. .on the other 
hlmd in general meetings the will of the majority would ~ il &Ild 
constant reference to shareholders might be necessary, adding a great 
deal to the cost and the difficulty of company management. The adoption 
. of this system would make it impossible for ~i l 8irl'angemeD"".a to be 
made for the coupling of finance and representatIOn on the Board or for 
llI'rangements whereby a specialist might be elected to the Board. To 
that extent it would destroy that flexibility which we, on these Benches, 
belie\'e to be essential in regard to efficient company management. Then, 
again the adoption of this proposal would make it almost impossible for 
amalgamations and reorganizations and mergers to ~  place, where 
companies are to come together and where part of the conditions are 
connected with the representation of one company on the Board of anO'ther 
Ilml vice versa. Further this system would lead aJ.go to periodic changes 
of represen'tation when continuity of policy and utilisation of experience 
would be thrown to the winds just at a time when they were most neecs· 
. fltlry.. Prior to elections, the directors would be engaged in canvassing 
~ votes instead of attending to the business of the company. In elections 
,under ,this system, one knows from experience in other directions, there 
. would be all sorts of campaigns started in order that certain minority 
directors might achieve election. My Honourable friend behind me 
referred to the Reserve Bank elec-tions. I would first of all point out that 
the f'~ S'  which applies to the Reserve Bank applies to elections to 
elcc'loral colleges and not to elections to the Board of Directors. ~ 

,is e,n entirely .different thing. Also I would remind my Honourable 
·friend of the most unfortunate scenes which took place not very long 
ag"o in Calcutta in connection with election on this basis to the Reserve 
. Bank electoral college. That surely is not the kind of thing we want 
to encourage in regard to elections for directors of companies. My 
,Honourable friend, Mr. Joshi, referred to the possible division between 
those who wanted quick dividends and those who wanted stabili·ty in the 
f\n.'lllcial ma,nagement of the company. Exactly. This method of elec-
tion would make it possible for a person who was only interested in getting 
qlliek dividends for himself to engineer an election to such an extent 
that those people who believed in that as against sound and conservative 
;I11lllHtgement would get considerable influence upon the Board of Directors, 
.--ihe very thing we do not want 10 give an ~ ni  for. I.am glad 
my Honourable friend, Mr. Joshi, has given me that particular illustration. 
','llle!'t' are the main reasons why we hold that this method of election 
would retard tht' development of joint 9tock enterprise under reputable; 
,u.auagement. My Honourable friend has constantly applied the political 
parallel to company management, but Mr. N. C. Chunder's main argument 
;lUIS still not been seriously assailed in any part of this House. ~ is 
,no essentia.] comparison between politics and company management. The 
·eSHCllCe of politics is compromise; but the essence of company management 
i<; ('fficiency, speed a.nd decision. Once the element (If ~~ i  which 
,is necessary in political life, is introduced to company ma.nagement 'then we 
~ l' n  that the difficulties will be so great thBIt industriai develop· 
)nent on all hands will be retarded in this country. (Applause.) 

.. Mr. l't'l. Asa.f.AJi (Delhi : General) : Sir, e:ver since the unlocking of 
'thefl6od.;gates <Yf oratory on this somewhat technical question, I have 



86rupulotWyabstained from intervening in the debate lor .. a variety of 
reasons, the first of which being the immediate fact that I think it is only 
~  A!ldproper that only those ,!\"ho have had the advantage of partieipat-
l~  ill .'the .Select Committee should really take a prominent part in the 
discuS6IO;n m the House and try to settle the few points which mayor may 
not have been settled in the Select Committee. 

Mr. N. II. JOIhi: Many of us would have liked to be on the Select 
Committee. 

Mr. M. Asaf .Ali: But there are oceasions when even those, whQ 
would not like to tread where exper08 and paeudo-experta have been vying 
with one another oto rush in, and who want to keep silent, may say a 
'Word. Yesterday, before the House rose, the Chief Whip of the Govern-
ment treated us to Il political disserta¢ion or perhaps it was just an 
Ileudemical or a mathematical dill8el'ta.tion-it was a disquisition right 
enongh-and in his zeal to t.ry to teach us a lesson in principles and 
nwthods of represent8.'tion he indulged iF.. a lot. of faets and figures in 
whieh he himself was a little lost and he also left us in a maze. However, 
the point at issue is a very simple one. 'I'he proposition which my 
Honourahle friend, Mr. Satyamurti, and also t.he Deputy IJeader of our 
Party put forward yesterday only relat.es toO othe simple question of adopt-
ill!!, I<omc mf'thod of electing direct.ors. One part of the HOHse hoids one 
"iew 81ld we on the other side hold a different view. Before we come to 
the actual decision as to  whieh of these two methods or which of these 
y,U·jollS met.hods which have been placed before the Rouse should be 
adopted, I think the bp'"t course would be ro define the nbjective very 
cle:1rly. I take it. tbat in so far as the question of managing a company 
i& concerned there is no question of politic)!. I agree entirely and abso-
lutely with those wbo say that politics .should not be imported into busineS8 
affairs. I entirely agree with Mr .• Tames also that political parallels will 
not do so far as business affainr are concerned. I shall eliminate politics 
altogether and I assure you that in 80 far as my Party is concerned, there 
is no political motive behind the proposals which have been put forward. 
'It is II simple, straightforward, and hone8t proposition which bas been 
put before the House t.o be adopted, for the simple reason that we want 
to secure the representation of all interests which may go to the makinl( 
of a business concern. Nothing more and nothing less; and we would 
not like the majority of in ~ f'  which may go to tht! making of a busi-
ness concern ro submerge, or BWamp or wipe out, if possible, the intere.std 
of the minority. Tha.t is all that we are n n~ with. Perhaps at 
lli~ stage I might be allowed io say jUBt a word about the rule of the 
majority. I refuse ro submit to the rule of the majority if the majority 
Ill\ppens to be a majority of thieves and dishonest, men; if that majority 
happens to be a majori·ty of frauds ·and cbeats, I refuse to submit t.o it. 
Moreover, when people talk of the· rule of l~ majority I should like 
them to remember tbat a majority has its rights and its responsibilities. 
If a majority is not aware of it." n ibili ~  and if it does not carry 
ouo!:· it!'! responsibilities honestly and with the utmost of integrity, then I 
refuse t.o submit ro it. I would rather that a minority of honest men 
had the dominating voice in matters which require honegl;y, and the 
tnllnngement of eompanies will be notmng if it is not based on hOJlMty. 
:Sir, -my learned friend, -the Chief Whip ot Government, told us yester 
4.y ... ~  'f ' 
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The Honoura.ble Sir Kripendra Sirca.r : He is not a learned frwnd. 

Mr. M. .Aaa.f Ali: Aecepting that ~ i n, I will call him ,the 
unlearned Chief Whip. (Laughter.) The Leader of the House has given 
me a tip and I must accept it. The Chief Whip of Government speakirig 
yesterday said that i,n so far as companies are concerned, let us not forget 
that there can be no conflict of interests among the shareholders ; there 
ltJust be an identity of interests among the shareholders. I once again 
refuse to accept that proposition. There must be an, identi·ty of in ~  

to a certain extent and a conflict of i,nterests in many matters. Now, let 
me try to visualise the si·tuation here. We take for granted that there 
is a company which has issued a thousand shares. The majority of these 
shares, as Mr. Joshi said, we will say 51 per cent., will be held by just a 
few gentlemen,-probably two or three. These two or three gentlemen 
will hold 51 per cent. of the thousand shares of the :ocompany and . the 
remainder will go to various persons in differeni parts of the cou.nlry 
who may never be able to meet together to be able to decide who the 
director maybe. It is quite possible, because they are putting all their 
trust in these few men. What really ~ happen is this. These 51 per 
cent. shares are owned and held either by the nominees of the managing 
agents or they are held by those who cau spare a lot of money. But their 
51 per cent. money will not be able to run the entire show. Therefore, 
they go tQ the pnblic and say that they want to issue shares to 'them, and 
4!.l per cent. is raised by selling shares to these sundry people. I have 
also noticed,-.and I am speaking £rom personal experience in this case,--
that some big companies have lately started issuing a few shares to 'their 
workers also. In fact, there is in Delhi a very big concern which ha.'l 
issued a number of shares t.o its workers so as to be able to say that they 
are following Fordism so that workers may also have their voice in ihe 
management of ihe company to a certain extent. Now, I ask you, is 
it possible for those who represent the interest of the workers and those 
who represent the interest of the small shareholders t.o have identical 
interests with thOse who hold the majority of ihe shares? It is utterly 
impossible. There is a regular conflict of interests between them. Our 
purposE' is merely to see that.; all these different interests are properly 
adjusted. 

Now, Sir, in so far as the question of smooth running of the manage-
ment is concerned, it is perfectly obvious that those who hold the m!,J.jority 
or shares may be two or three persons or they may be more as against 
perhaps a ihousand. Those who hold the majority of ~, considering 
'the fact that each share will carry one vote, will naturally manage the 
whole show. Supposing there are five directors to be elected, 51 per cent. 
will naturally elect the majority of the directors ; only a wnority of 
direc·tors will be elected by the minority, in which case the management 
of the company will certainly not suffer ; only a minority of the directors 
who will represent the interestB of the minority will be able to watch the 
interests of the minority. They will be able to 'tell the minority of share-
holders how the management is being C8nied out. That is all that we 
""ant to secure and ,nothing more. Sir, a certain amount of contempt 
.hllf' heen poured over this proposal of introducing ~~ method of propOl'-
tiona I representation into the election of directors. I have always heard 
thllt familiarity breeds contempt, but unfortu,nately in -thiB 
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particular instance i·t is want of familiarity which haa bred contempt, 88 
'was admitted by Mr. James. Mr. James said that the system of propor-
tional represe.ntation is little known in the country and it is certainly 
~i l  known in the managemenot of companies. That is the reason why 
they seem to be unfamiliar with the method and that is why they are 
either afraid of it or they treat it with contempt. If only ·they knew 
the real implications of it, if they realised that the management of the 
company would not suffer by introducing the method of proportional. repre-
sentation, they would welcome it, for the simple reason that it would then 
satisfy not merely those who hold the majority of shares but it would 
also h'lltisfy those who hold a minori-ty of shares. I do not think I neeu 
say much more except by way of a word of reply to what Mr. James said 
towards the end of his speech. He said something about the difficultiEll'l 
", hich might be experienced in case proportional representation was 
i.ntroduced into the election of directors. Of all the difficulties which he 
put before this House, I took note of only three which appeared to me 
to be worth taking note of. To begin with, he said that if this method 
were introduced it would be extremely difficult to elect specialists on the 
board of directors. I fail entirely and absolutely to see how this diffi-
culty can ever possibly arise if -the holders of the 51 per cent. of the shares 
make up their minds 'to put their faith and trust in specialists and elect 
them as their ~n i  or they might be able to persuade the 
minority to elect specialists. But even if they can,not pel'8llade the 
minority, I do nm see why they themselves cannot make up their minds 
to allot at least. one out of the number of seats which they are bound 
to control in the directorate, to a specialist or more than one specialist. 
So, '~  difficulty to my mind is purely illusory. There is no force 
in that argument. 

The other difficulty which he put forth was that if this method 
1 P.M. were followed the company ma,nagement would find it 

difficult to embark upon schemes of reorganisation and 
amalgamation, etc., etc. Tha·t again to my mind seems to be a perfect 
bogey, because as I have stated before, it is those who will represe;nt the 
ma.iority of shares-do not let us talk of shareholders, and of democracy 
and all that--democracy does not enter into this business at all : i-t is 
merl'ly a question of majority or mi,nority of money-ao many money 
bags on the one side and on the other so many n ~' bags held by two 
or three perso1lBand so many held by a thousand ..... 

Mr. N. M. Joshi: Honest men ! 

Mr. M. Asa.! Ali: :... hone.st men and thi'l!ves or other pers01lJl 
whom the people fear mIght be thIeves and defratlr} them : however that 
mighi be, the point remains that those who hold othe majority of votes 
will alwa;ys cart'y the day and therefore I do not see where ~ difficulty 
of reorganisation and amalgamation comes in. This fear again is 
purely ill ~  • 

. The last one was a difficul-ty which really deserved a certain amount 
4)£ consideration and that difficulty I. believe is one which is experieneed 
'everywhere, whether it be in political circles or in busi,ness circles or in 
social circles. Wherever there are human beings {hat difficulty is bound 
to he experienced and it is up to those who claim to be. skilled ~n  
.;l.fjd wise enough to be able to manage human affairs 1:<> try to get over 
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this difficulty. The difficulty which he mentioned was ~  8.'! so?n as 
you allow a minority to elect. its own i ~, ~  .will be mtngues, 
there will be a campaign to secure votes for mmonty ~l~ B  S ~
ing there is some such difficulty, supposing some such ~ n  ~  ~l  
on  : what about those who are still in a position to donnnate the l~Y 7 
They will still be able to get over this difficulty. Therefore to my mllld 
evell this difficulty is not of any very great value. 

Having said all this, I do not think I need oecupy the time of the 
House any more. All that I need say in conclusion is thalt before the 
House makes up its mind to cast its vote one way or the other, I would 
request Members kindly to consider the method of proportional represen-
tation not as a bogey, not as a hindrance but as a faC'tor which is likely 
to-and which will b bl ~n  many of the difficulties which company 
managements have been experiencing for some time and which they -are 
bou;nd to experience in future as people bf'..gin to be a little more conscious 
of their own rights. 

:Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: 
Non-Muhammadan Rural): Mr. President, ordinarily-almost invari-
ably-I worship at the same temple as my friends here on this side. But it 
is my painful duty on this amendment to have to differ from them. Sir, 
I do not propose to discuss the principle of democracy, the principle of life 
or for the matter. of that the principle of death. I wish to be very brief 
and shall offer only a few remarks from the point of view of the practical 
business man. As was pointed out by ~ Honourable Mr. James, the 
system of proportional representation, which is sought to be introduced in 
the company management by this amendment, is a system which is quite 
new, a system with which our people are absolutely unfamiliar. We have 
g.)t to make one uniform rule for all companies, big and small. It is a 
highly technical and complicated system, a scientific system. Not only 
big companies in big towns, managed by highly educated people, will be 
govf'Ined by this rule, but also the small companies in the remote moffussiL, 
managed by people who are not very highly educated, will also be governed 
by this rule. This system of representation is quite unknown to them, and 
I for one do not know whether they will be able to work it out or not. 
That is my first objection . . 
My second objection is that wb.ich has been urged by dther speakers, 

that cohesion and not friction should be the motto of a board of {lirectors : 
they must act 8S one solid team; otherwise harmonious working will 
hecome impossible. What is the meaning of this majority and minority' 
What is the implication of that supposition'? It proceeds on the footing 
that there are two sets of opinions, two parties. That may be due t·o 
hon('st diifert'nce of opinion, or more frequently'it may be ll~ to party 
faction n~  the shareholders. In this cursed country of ours, we 
know by bitter experience that in almost every town in every place, and 
in eyery company. there is party faction. What will be the result of this 
representation of the minority T The result will be that in the board thpre 
will be a spirit of mistrust, suspicion, bickerings and bitterness ; and I 
appeal to my n b~ fl"iends to com:ider this, as to whether it is 
post,ible to transact business in an atmosphere like that, an atmosphere or 
irritation and raneour and all that. We want the coolest and mostdispa&; 
Rionate n~i i n in coming to right decisions on busineBB propositions, 
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and that will become impossible if there arQ party factions or if there are 
two fighting groups in the Board of Directors. ~ ~  result will be 
tIus there will be a natural tendency for the mmorIty to attack the 

~ i  group of Directors, the minority w?uld l~  be d!ssatisfied,--
t.herc will be the natural tendency, unconscIOusly If not dehberately, to 
dil>parage the majorioty group, and the result will be that the whole com-
pany will be discredited and the reputation of the concern will be con-
siderably damaged. I am afraid, Sir, that contagion will spread over 
even to the executive staff of the company and to the employees. There-
fore, I thinll from the point of view of a practical business man, this system 
of proportional representation, however democratic it may be, however 
desirable it may otherwise be in other spheres, will not work well in so 
far as the company management is concerned. Sir, I oppose. 

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: 
:Muhammadan) : Sir, I had no desire to take part in this debate at this 
stage, but as my friends, Mr. N. C. Chunder and Mr. Griffiths, Lave 
introduced the subject with a sense of " communal philosophy ", of politics 
I JUay explain that Mr. Griffith's effort to explain his view point by the 
belp of mathematics did not prove convincing and I do say that it will llOt 
be possible for the minority holding .a less number of shares ~ destroy 
the company as suggested by opposers of the amendment. J feel it my 
duty to impress upon the House that we are not concerned with the ques-
tWli of democracy on which SO much empbasis has been laid, but with the 
q{lestioo. of vested interests. A certain class of shareholders, may they 
be in comparative minority, naturally have vested interests, aud they do 
have every right to look into the management and be represented on the 
Board if and when they hold a sufficient number of shares. If I have 
contributed reasonably a large amount of capital in the shares of a com-
pany, I must be given a chance to have my "say" there. Of course, 
lll'. James tried to explain certain c;lifficulties in the way of practice of 
Sl1c'h a method. Such difficulties are bound to exist in the beginning, but 
if the companies have once been used to those things, by practice those 
rliillculties will disappear. Mr. James could not adduce any arguments to 
prove that it would be impossible or is against the interest of a company. 
The ooly thing he said was that there were some practical difficulties in 
the way. f:fuo, we have seen that in the election of Local Boards of the 
HeseI'Ve Bank, this system bas been approved, and the Directors of· the 
Local Boards of the Reserve Bank are elected on tbe system of the single 
traIl!lferable vote. I, therefore, cannot understand why i~ system can-
not work in other joint stock companies if it has worked 80 successfully iu 
the elections of Directors to the Local Boards of tbe Mserve Bank. }4Jvery 
pbareholder, Sir, ha.'l naturally some interest in the concern, and by the 
system of siugle transferable vote, he will have a c'hance to get into the 
DOdru and take practical interest. It cannot be expected that an undesir-
able person would be able to get in, because the first question to be 
eonsidered is that of holding a sufficient number of shares to qualify that 
person for the Board; again, thf'Y should have reasonable vested intereRts, 
to the extent tbat same would qualify them to get elected to the Board. 
Therefore, it is not at all possible for undesirable persons to get into tbe 
Board unless the so-called undesirable persoJl.'! have a sufficient stake in 
tIle eompany, and if they have such a stake, I cannot imagine wby thllY 
should be refused to take an active part in the management or to get into 
the &am. 
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PanditKrishna. Kanta ltIaIaviya (Benares and Gorakhpur Divisions : 
Non-Muhammadan Rural) : If they have a big stake in the company, they 
will be in a majority .. 

Mr. Muhammad Nauman: It is not necessary, that a particular set 
of individuals should have a big stake and not one man. Supposing five 
directors are required in a company which has 1,500 shareholders. 
Naturally, if a person or group controls 25 per cent. of the shares, he or 
ibis group will be able to get into the Board with only 300 shares, whereas, 
ill the present case, even if a group or a man has 45 per cent. of the shares, 
he or this groqp has no chance of getting into the Board. With these 
WOTUS, I support the amendment, and I hope the House will seriously 
consider the position of shareholders. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled. after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Rai Bahadur Seth Bhagchand Boni (Ajmer-Merwara : General) : I 
oppose the amendments. The proposed amendments introduce a new 
principle for election of directors, known as proportional representation 
by ·:he system of the single transferable vote. Sir, I have very strong 
objection to these amendments. In ordinary trading and manufacturing 
companies this principle cannot be of any benefit to the shareholders. It 
involves a complicated and a difficult process which very few share'holders 
ran understand. We do not see groups or classes in companies which can 
be called minorities whose representation on the ooard is required for any 
purpose. In a public utility company the conditions are different and 
in them several groups and parties may have different interests and views 
and their representation could be sought under this system. There are 
other practical difficulties as well in the case of large companies where 
the number of shareholders is very large and different shareholders 
have got different powers of voting. Sir, the directors who could be 
elected to the board require minimum qualifications and the choice of 
{hc .,hareholders is always restricted to the few persons who have got 
qua1iflcation shares. In some of the companies it may be difficult to 
get sbares in the market and any person who gets elected by such repre-
sentation and is not approved by other directors may find 'it diflieult to 
acquire such qualification shares even. 

Sir, in joint stock companies, the sole management and supervision 
of the business lies in the hands of t'he directors. The sole desire of the 
shareholders is, as has been said by my Honourable friend, Mr. Grifftths, 
to have steady and regular dividends, appreciation in the value of their 
holdings and efficient and profitable w()rking of the company.' If these 
objects are served the shareholders have nothing else to desire. 

I do not understand what is meant by minorities in the- cllse of m811U-
fnl'turin'" or trading companies. 'l11is system may be suitable for . election . 
of members for Councils or Assemblies where a representation of the· 
mhlurities is to be safeguarded. Where the political considerations and 
condi.tions demand, 8llch a system can Ibe commended. Sir, it is entirely out 
of place to make such a provision for all types of companies and b1l8ine8Be8.:· 
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I have great doubts if ordinary shareholders would be able even to under-
stand the principles of such elections, and election by such a method will 
only add to the confusion and troubles of the electors. The system may 
~nl  do harm rather than do any good and is entirely not in the interests 
I)f'the efficient working and successful management of the companies. 

With these words, Sir, I oppose the amendments. 

. Dr. Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhmumaaan Rural) : Sir, I have very great sympathy with the objects 
~ i  the Honourable the 1I10vers of these amendments have in view. They 
w.ant to protect the interests of the small investors, call them a community 
or what you will, but by whatever nallle you call them, there is no doubt 
tllat if you want the companies in this country to flourish we must create 
l~ fi n  among the small investors, without which the future of these 
(,"{)mpanies will be in the dark. '1'hat is really the first object which my 
llollourable friends ,have in view. The second object which they have is 
that the entire affairs of the company should not be left in the hands of 
It 8ingle individual or perhaps one or two individuals. If one person has 
acquired 51 per cent. shares and he nominates all the directors, it really 
means that that person represents the company himself. If that is the 
point of view, then why not have only one clause in the whole Bill, that 
is, repeal the Indian Companies Act of 1913 and entrust everything into 
~ hands of a single individual Y These are the . two object.s which my 
Honourable friends have in view, and I think every one of us must 
!;ympathise with these two objects. But the question is whether these two 
objects can be achieved by the proposals which are now before us. I have 
given very careful consideration to this question and thought over every 

~ ibl  method of election by means of which theRe two objects can be 
achieved. My Honourable friend, :Mr. Soni, has pointed out that the share-
holders do not take much interest in the company. I think he is perfectly 
right. So long as the shareholder gets his dividend regularly, he does not 
worry about anything else. He does not even read the papers sent to him, 
but if the things are not all right with the company, if the company has 
ultimately to go to liquidation, then it is but fair to the shareholder that 
he must know the state of things in time 80 that he may take Whatever 
action he deems fit. I agree in principle with the arguments advanced 
by my Honourable friend, 1\Ir. Joshi, but I do not agree wit.h him in one 
detail, namely, when he said that democracy should be extended to all 
hnman affairs. I am not telling you a story, but reciting to you a mere 
fa('t. We had a professor in a college, I won't mention the name of the 
<,oIlege or the name of the professor, who decided all questions of gr8Jll1llar 
hy the show of hands of his pupils. If there was any doubt whether 6 
particular word was m8S<'uline or feminine, he w(luld take the votes of 
the class and then decide the question. (Laughter) After all, in human 
affairs there is a stage beyond which democracy cannot go. 

Now, the question is, \iow can we achieve thp. two objects which I have 
just described T By single transferable vote' I have spent a good deal 
of time, and "t· am not afraid of giving mathematical figureB, but if I do 
not give mathematical tables, it is the fault of the Secretary, because 11e 
has not provided a black board in tbis HaE. (Laughter.) If we give 
one man one vote, it would be exceedingly bard and unfair, because one 
pet'son may have 1,000 shares and another may have only one share, and 
mrely the' interest of the man with 1,000 shares i<l one thousand times 



1480 [17TH SEPT. 1936. 

[Dr. Ziauddin Ahmad.] 

great.er than the interest of the man who has only one share. So that we 
cannot have one man one vote, bnt we can at least have one share one vote. 
A.fter considering all possible met.hods, plurality of votes, single trans-
ferable vote, and every other possible manner, the conclusion at which I 
uavc arrived is that instead of one man giving all the votes to all the 
di)·ectors, one share should be given only one vote and not as many votes 
lis the number of persons whom you are required to elect. If you do that, 
you can partially achieve the object. If a man has 500 shares he must 
have 500 votes. But he should vote for only one person or should divide 
hi" 500 votes among more than one person, so that he should not give 500 -
votes to each Director. By this method you cannot achieve all your objects 
in full. You can only partially achieve it in this W8Jy. A person who has 
got 51 per cent. will no longer have all the directors according to his 
liking. Another man who has got 25 per cent. will come in the field and he 
will also have one or two directors according to his liking but even then the 
interests of the smaller shareholders will not be represented in this manner. 

The second point which I want to raise is how to safeguard the interests 
()f the small investors. This is very important and the only way that I 
oon think of is to enact that about one-fifth of the directors should be 
elected only by those persons who have got less than a certain number of 
shares. Unless this thing is regulated by law, I think it is not possible 
to manipulate this result by means of any system of electio.n. Therefore, 
thongh I entirely sympathise with the objects of the Movers of these 
amendments that you must safeguard the interests of the small investonJ, 
you cannot introduce the principle of democracy. These two objects are 
not fully achieved by <the amendments which are now. before us and I 
thinl{ we should deTifte some better method for achieving this object. 

Podit GoviDd Bal1&bh Pant (Rohilkund and Kumaon Divisions: 
Non-11uhammadan Rural) : At the time I moved my amendment, I sought 
the permission of the Chair and was allowed to reserve my remarks. I 
should have very much liked to speak after the Honourable the Law l\{em-
ber but I feel that the debate has already taken some time and there are 
also certain points which I would like to place before him at this stage, as 
I believe that h.e has still an open mind on the question. When this pro-
position was made before this House, we did think that it was an innova-
tion which would evoke a certain alllount of criticism and even opposi-
tion but considering the importance of the subject I never apprehended 
~  this matte.r woul? be dealt with in a spirit of flippancy and blatancy, 
n~  or unmIXed WIth folly and intolerance. The question is of great 
importance and it behoves the House to consider it dispassionately. I do 
not propose to refer individually to the various speakers who have opposed 
this amendment but I cannot help offering my thanks to Mr. Griffiths. He 
wry kindly extended an invitation to lIr. Satyamurti and myself to follow 
him to the lobby so that he might give us some lessons on the subject of 
proportional representation. For that I am really grateful to him : but 
what is still more ~ i l  and what I consider appropriate is that 
I should oongratulate h1m. for on Tue:;;day afternoon he consulted me 
:n ~ my friend, Mr. Paliwal, as to what proportional representation meant 
and also w·anted to know the dii'ltinction between traru;ferable a.ri.d non, 
transferable single vote. 
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Mr. P. J. GrKIlths :  I did not ask Pandit Pant what prop8tt,ional 
representation mf.ans-I asked him what particular system of propor-
tionate reDresentation he meant. 

Panclit Govind Balla.bh Pant :  I thank Mr. Griffiths: Only he seemed 
to be perfectly satisfied when I explained the process and told me that the 
explanation that had been given to him by Mr. Paliwal ~  not made the 
position clear. Any way, it is in no way derogatory to lum that ~  should 
~  such wonderful capacity for mastering subjectlS overnIght, and 
I congratulate him on the phenomenal growth resembling the Indian 
juggler's mango tree that he has shown. The question, as I said, deserves 
very dispassionate consideratioll and I regret that while many speakers 
·have tried to rise to heights and to float in the region of clouds, few 
Ihave so far cared to come to solid ground, to brass tacks. We have talked 
-of demooracy, of cabinets, of the Government of India and of other digni-
fied things but very little about company management, about t9'e institu-
tion of the Board of Directors, about the methods of management that are 
in vQglle, whether they are efficient or in~ffi i n  and whether any reform 
·is needed in that direction or not. 'rhese seem to me to be ques.tions 
which are directly relevant and deserve consideration above everytbmg 
·else. So far as the academic question of proportional repr.esentation 
which is known astheP. R. is concerned, my friends must be acquainted 
with the names of Hare, Hill and others. If Mr. Griffiths still ~~  

little use for any assistance, he could perhaps get it from Houston, the 
Secretary of the P. R. Society in IJondon and forthwith from the Secretary 
of the Assembly who has got to deal with this question every time wlH'n 
there are elections to the Standing Finance Coinmittee or to the Standing 
Committee on Accounts. In these cases the elections take place according 
to the regulations in the Manll<ll regarding proportional representation 
and the process has been elucidated and elaborated there. So if anybody 
wants to know more about it he can refer to Mr. Raft who is an expert 
in that matter and if he wants more information he can refer to some 
other books. We heard a lot about democracy here and also heard a lot 
about the executive bodies, about dtliberative bodies and so many other 
things. Some gentleman asked how the Government of India would fune-
tion if it were selected by that method but is not the Government of India 
virtually constituted in that manner T If the selection had been made by 
a majority on a straight vote would Sir Henry Craik, Sir James Grigg. 
my Honourable friend, the Law Member, and Sir Muhammad Zafrullah 
and Kunwar Sir Jagdish Prasa.d all have been returned simultaneously 
by a common electorate? I wish to impress it on the House that every 
Cabinet is in reality formed in accordance with the principle of propor-
tional representation. It may not be so in form.. The members of the 
Cabinet are never elected by the majority party. The leadE'r of the party 
sees which are the distinct groups inside that particular party and he chooses 
the leaders of such groups as the membel"f'; of his cabinet. That is nothing if 
not representation in accordance with the prin<.>iple of proportional repre-
sentation. My friends here have enunciated a reverse doctrine in· fact 
so far as democratic bodies are concerned, proportional· representation ~ 
not desirable, and so far as executive bodies and administrative bodies 
$J,"e concerned, proportional representation is the best safeguard. That is 
the· opinion even of the unrelenting critics of the system of proportional 
'I'epresentation. I have before me a book by Horwell on propOrtional 
n>presentation. He is an inveterate enemy of the system of ~n  

L28fLJUD • 
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l"bpresentation but even he states that so far as administrative and executive 
bodies are concerned, proportional representation is the, best system by 
which we can secure the maximum standard of efficiency ; but, Sir, where 
we want the reflection of political opinions which differ fundamentally, 
there proportional representation is a misfit and out of tune. Amlume the 
elections to this Assembly were held on the basis of. ;proportional repre-
sentation and We had been enjoying responsible Government. We might 
have a number of groups none in a majority and each with a different 
(Jpini<w, of its own witll t.he result thilt JlO Government would be stable. As 
Honourable Members are aware, most countries have today introduced tire 
principle of proportional representation !n their Governments and the 
Weimar constitution was based on that. But, the general opinion is that 
so far as democratic governments ar.e concerned, proportional representa-
tion is JWt sound and wholesome, because then you cannot have a party 
system of governmeut. Then we would have different groups, and no 
Government will be stable and in power for a fairly long time, but so far 88 
.administrative and executive bodies are concerned, ;proportional representa-
,tion.is the best method. Now I refer passingly to the wa>' in which we form 
'l)ur Standing Finance Committtee in this House. Does the Standing 
Finance i ~ in any way suffer in efficiency because lOOmbers are 
: l ~ not by the majority in this House but they are elected by means 
. of ttie<single transferable vote , 

Sir H. P. Mody: How does he know Y 

Pa.ndit Govind Balla.bh Pa.nt : Well, my friend, Sir Homi Mody' says, 
•  C how does he know ," I can only tell him that formtrly we had a system 
'Of proportional rElipresentation and it was found that it did not work walP 
:and, after experience, this method W88 substituted, which goes to prove that 
it had been found by those in a position to judge and to decide that the 
method of the direct vote was unsound and inappropriate and this one W88 
better. That is what we do in the matter of our Sta.nding Finance Com-
mittke and also our Public Accounts Committee. Every group of this 
House is better informed about the finances because of this method ; other-
wise those pe()Jlle who would not be represented on the Public Accounts 
Committee or the Standing ~'in n  Committee would not know anything 
about the a.t1'airs of the Government in the Finance Department. It is not 
only here. I may remind Honourable Members that in the provinces and in 
my province at le88t in the case of the district as well as the municipal boards, 
while the elections of the members themselves &re direct, the elections to all 
executive and administrative bodies such as the Education Committee, the 
Public Works Sub-Committee, the Sanitation Committee and so on are hdd 
in accordance with the principle of proportional representation. I only want 
to impress it upon this House that the system of proportional repre,<;enta-
tion is considered to be the ~  for administrative and executive bodies and 
not equally ~  for lal"9:e. democratic a.'lsemblies. Weare' asked cc what 
will happen if there are differences of opinion ,., It is becaru;e the edge8 
are rubbed, the i~ n  are adjusted in small bodies where people sit 
~ f'  to administer matters that. cabinet., are formed with members hold-
iJ\g dift'erenl;opinions. If my Honourable friends, Sir Nripendra SireaP 
and Sir JlImes Gri,tg and Sir Frnnk Noyce. sft together with Sir Muham-
mad Zafrullah Khan, everlone of them with a regular. point of view of 
i ~ n, I think they are aU the better for it and ultimately they must 
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hammer out something which should be aC!reptable to' all, those who are 
collectively responsible for the final decision. So I mtbmit t.hat tfl1.1 is 1& 
very wholesome principle. Experience has testified to it and th08{, who 
have studied this question have arrived at the conclusion that this is the 
safest method for achieving tJIe maximum amount of efficiency; Sir, 
coming now to things that are I think of greater importance, we must see 
what the amendment is, what the present system {)f management of com-
panies is, and whether it is the boot, or whether it can be improved, and if 
it can be improved, whether this is or this is not the best method of improv-
ing it. Firstly, I may remind Honourable Members of what the amend-
ments exactly are. There are three amendments, n~ by my friend to"tbe 
left. His amendment gives discretion to the company to alter the articles 
but he wants that, subject to such regUlations, the companies should elect 
their directors aecording to the principle of the single transferable vote. The 
second amendme:trt has been introduced by my friend, Mr. Bajoria. It haa 
two parts. By the 'first he .wants the tenure of service of everyl'4tirector to 
be three yea.rs. That 1 think is out of order as, after having adopted 
regulations 78, 79 and 80 as mandatory which require election every. year, 
we cannot press a motion like this. Then he asks for elections to be held in 
accordance with the single tranBferable vote. Well that too gives the dis-

~ i n to the company. The third . amendment . is my amendment, and 
I hope Sir H. P. Mody will agree that this is the best. 
Sir B. P. Mody : If you ~ will agree amongst yourselves, prqluibly 

I might. . 9"!tr 

Pa.ndit Govind Ba.I1abh Pant : You act as arbitrator between us and 
we will abide by your award. The third amendment which I have moved 
asks for the introduction of the principle of proportional representation by 
a non-transferable vote. Now one feature is oommon to all these proposi-
tions and it is this, that the person who can get the quota will be returned. 
In the case of the transferable vote, if there is any excess left, then it. will 
be transferred to the second pr6ferenee. In the ease of the non-transferable 
vote, there is nothing like that. The benefit of the non-transferable vote 
is this that it ensures the return of the man who has the support of neces-
sary number of the individuals who do not fall short of the quota. At the 
same time, it can be worked in a very simple manner. Now, Sir, I want 
the House to remember that the first atnendment of Mr. Satyamurti gives 
only ~ i n to the company to have or not to have proportional repre-
BE:";'tation. The second amendtnent of Mr. Bajoria does likewise. The 
thIrd ~ :  whieh I had the audacity to place before the House wants 
to have thIS umformly and without any exception. 

Sir Cowasji Jeha.ngir (Bombay City: Non-Muhammadan Urban) : 
What do you want ? 

PaDdit Govind Ballabh Pant: I want the mandatory principle that 
all elections to the boards shall be in accordance with the principle of the 
non-transfera.ble sing-Ie vote. Now, Sir, an objection was raised .by 
Dr. Ziauddin. I did not know that a  mathemat.ician would find any drm-
ctIlty or would be staggered if hundreds or tnouS8nds were concerned but 
he seems to have got confused. 
Sir, I do ~  in any way ~  that ~  a shareholder has a. n ~ 
3  . votes. then he wIll exerCise one only. The pnnClplc IS 
.P.M.. very simple and it means this that irrespective of the 

number of vacancies in the Board every shareholder will have. only one 
L284LAD "  ; P2 
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set lot 'Votes and these will not b:e multiplied in accordance with the 
number of vacancies. If a person has a hundred votes, then there can 
be a differential method of voting as also a transferable or a non-trans-
ferablc method of voting. If there is a iff n~i l method of voting, 
what takes place is this. If there are three vacancies, then every vne 
who holds a hundred votes has the right to vote for all aud each of the 
"scancies but if we have the principle of a single non-transferable vote, 
then the man who holds a hundred votes can only exercise that number 
of votes and these only once, even if there are three vacancies. He 
cannut give hundred to one and hundred to the other and hundred to 
lhe 1;hird. That is the whole merit oithe system. Every person's right 
ef voting will be in regard to. the holding of the company but it w!ll 
not be multiplied in the light of the vacancies in the Board and ~  

Il:wrures ~ n tWen·of.tbose 4aving only a minority support. 

Dr. ZULuddin Ahmad : May I just explain my position. I said that 
If you have cumulative yot,ing, -you can safeguard the in ~ of 
(J'Cl'sO,Ill'> who have got perbaps 25 pel' 'cent.. shares, but you cannot suit->-
glJal'd 'ihe inte.'l'csts of the shareholders who have got ODe or two shares 
only nl ~ you fix the shares of directors by law. 

Pandit GoviDd BaJla.bh Pant : You can do that if every shareholder 
is made a director. But so long as you have a Board of Directors which 
is '~ elected by tlie shareholders, then one share unfortUnately i':i to 
count as one. Dr. Ziauddin has my genuine sympathy and I am thank-
ful to him for extending his sympathy to tiS; -Well, Sir, .80 far as the 
rroposal before the House goes, the question has to be judged in the 
light of concrete facts. The process is simple enough. We were told 
that the minorit.ies would come in and the majorities would therehv te 
disturbed and so on. I hate to see the idea of a minority and a majority 
ill a business concern. I see no reason why there should be any idea 
of a minority and a majority in a business concern at all. They acc all 
iOhareholders .and they have a common concern and they w.a.nt to run the 
..Institution on the best of lines. If 1001' 15 of them think that A is the 
l'.l,an .. whQ can do their work most efficiently, why don't you let them 
return A  1 If 20 shareholders think that B is the best. man, why don't 
you let them return B ¥ You can have this idea of majority only so 
long as you have the system of direct vote but once you introduce the 
""ystem of a single non-transferable vote,. the very basis for .this condict 
is gone. The idea of majority vanishes and from that moment onwards 
every individual, who is returned, will have to look at the management 
of the company only from the point of view of the company witillmt 
'bdng tied down to t.he opinions of any majority among the shareholders 
or being adverse or hostile to any minority. That is the merit of this 
:principle of proportional representation. It takes' away the very idea 
,{)f clash. It gives the company the opportunity of returning the most 
~ffi i n  men,who, in the judgment of those who have interests in the 
eompany, are considered to be the best for administering their affair:'!. 
Why should anybody have any objection to it and how could it provoke 
:lny antagonism. I fail t.o understand. Then, we were asked 'whv do 
you illsist on it "  I will tell you why I insist on it. For that, rO will 
have to refer t.o the New Testament. I t.hink We have had enou/?:h of 
the Old Testament. The New Testament is Mr. Lokanathan's book . 
.Before I do so, I would like to meet a few points. The first point con-
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('erns Mr. James, because in his researches he had not been able to find 
from which quarter this arrow had been shot .. If he will refer to 1'aper 
:\0. 'I which is n ~ from the Bombay Shareholders A~ i i n, a body 
which takes a partizan view of thmgs, but from a Chamber of O~ 

mcree, the very name of which is so dignified. It is a Chamber of ~ 

merce of the class with whien, I think, Mr. James and Sir L.eslie. Hudson 
are more intimately connected than the Gujat'aties in Bombay.· It iii 
tnc memorandum of the Marwari Chamber of Commerce.. In this mClllO. 
randum, they make the following remarks on page 80. I need not reed 
the whole of it. 

" The Oommittee, therefore, strongly recommends the adoption of the systeni '()f 
proportionate representation by a single transferable vote in the election of directors." 

Well, Sir, the Marwari Chamber of Commerce is nota creature of 
the Congress people. and so far as we are concerned, we have never been 
;:,ttacked more mereiJes!ily than by the Marwari Chamber of , ~ ~  

Now, Sir, I want the House to conl"ider the question very Ji ~ 

passionately and it is to certain other aspects of the question that I 
want to refer the House now. You must remember, first of all, that the 
L'\anaging agent is the essential part of our industrial machine. He 
dominates everywhere, and the entire management rests in the han9'1 
of the managing agent. That is one thing which should be borne hi 
mind. The managing agent has been defined in the Bill. He is a Jlierson 
who is in exclusive charge of the whole of the affairs of the company 
and all powers which have not been retained by the directors nre 
also vested in him. He is the man who bosses the whole show. The 
luanaging agent is the man who, in fact, administers the affairs !lud 
he is besides independent of the Board of Directors to the extent he 
holds powers under his agreement. That is a cardinal feature of Ollr 
illdustrial system which must be borne in mind. The second thing that 
we have to remember is this. Our Boards of Directors have pr.lVed. 
for the most part inefficient. Not only have they proved inefficient but 
they have taken no interest and further they are a packed body, b,~ n  

either elected or nominated by the managing agents. The Honour-allie 
the Law Member does not seem to agree with me. 

The Honourable Sir Nripendra Sircar : Why ? 

Pandit Govind Ballabh Pant : Because you shook your head. 

The Honourable Sir Nripendra Sirca.r : It was not meant for you. 

Pandit Govind BaJla.bh Pant: I will now read out from the New 
Testament. It refers to the evil of pluralism in the Board of Directors. 
Tbe passage runs thus : 

•• One reason for this state of affairs is the managing agency system itself. The 
managing agents practically nominate the directors of all their ni ~ and they 
Dominate one another. The Indian industrial companies have, therefore, Boards of 
Directors almost wholly manned by the representatives ilf the managing agents. Even 
the few men who are outside the managing ageney firIJlE, are connected With the businelll 
of the managing agents in Bf'veral ways and therefore Indian industry does not contain 
on the Board of management that variety of interests and experience ncetlcd for 
suceessful and ffi~i n  management. The few Ini!ians that are nominatf'd to the 
Boards ~ industrial companies under the ·British managing agents become • stock' 
i~ in -all sorts of concerns." ' 
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,,",'JIhen, again, I will read another passage : 

.. In practice' therefore 'the only persons who ~~  are the managing agents, and 
lib far as teehnieal and administrative efficiency is concerned it is their efficiency that 
i8 important." ' 

, Then, he goes on to say : 
" Of these 1 ~ 5 directors in all the cotton textile companies in Bombay, 95 are 

.gency directors, including under that term partners and others connected with ene 
agency firm or another in Bombay, and 80 are outsiders not connected with any 
managing agency firm, who are practically nominated by the managing agents. These 
"IiMide directors, even ,if they are able and experienced men, laek the power and the 
incentive to be of any real use to industry." 

I have the figures for the Ahmadabad mills, for the coal eompallip.'1, 
for the tea companies and also for others. I may as well tell you that 
62 coal companies have in all only 50 directors because the managing 
agents of)'01ie sene as directors in the Board of an.other. Similarly, in 
tile case of textile companies in Ahmadabad, .of all the director" 104 
persons are themselves either the managing agents or the sons .or 
brothers of the managing agents while 64 others have been virtually 
JJ, ,~  by them. Similarly in other cases, I have got a sta"UDlClit 
with me. We find that the BDard .of Directors are the benamidarB f.or 
t,ne managing agents. The Board .of Directors have no indepeudent 
element in 'them at aU. But I would not worry abDut that even. My 
trouble is much bigger. It is this that industry today is advancing in 
the world at a marvellous pace and every day we see technical advance, 
nt'w methods .of manufacture and so on. How are you going tD make 
tiny progress in your industries, if your managing agents are to fill 
~  Boards and if these Boards are to be packed by their ,'wn 
nominees f S~ , I submit tha't in the interest of the pr.ogress of industry, 
it ':is nece!isary t,hat you should make some provisi.on by virtue of which 
new blood, talent, intellect and energy migM be introduced into these 
poards., Then, there are other important fact.ors which have to be 
horne in mind. The interests of these managing agents, we have been 
told qy Mr. Lokanathan, are fundamentally opposed to those of the 
shareholders. He says : 

" The managing agenr,y system is by no means a perfect one. On ,the eOlltrary 
its leading characteristic is the possible disharmony and eonftict of interests between 
the managing agents and the shareholders. In every large industrial concern all over 
the world, there is a possibility of divided interests-b ~ n the' entrepteneurs and the 
shareholders. , , ... Quite apart from the extent of the managing agent's holdings 
which may vary from, time to time, a divergence ofiniJerests oceurs because the manag· 
ing agents regard the earnings from Ahares as subordinate to their earnings in other 
~ i i  and field!! of activity •..... The fact is that the managing agents have found 
fJui,t, ~b'l profits whi(}h they receive from their, ownership of the shares in the mill eom-
panies are not so important as the profits which a large number of related side activities 
afford them." 

Now, Sir, we ',have these hard facts facing us. One is thaj the 
maJlaging agents, have the sole charge in the management of the affairs 
01 the eompany, the second is that the legal .ownership of the O 'l~n  

,~  in the shareholders and ult.imately the advantage or the disadvant-
f ~  allcrues to them. Thirdly, the Board of Directors who l ~  .caD 
h,o!\. after the interests of the shareh.olders, at least to a nartial eAient, 
Bl'e 110 mDre than nominees of the managing agents and their creatures. 
What is the remedy T How are we going t() get over these diflieulties , 



1 may also tell the House what the Tariff. Board said about the pceient 
Boards of management and about the directors. It says :  . 
.. Both in Bombay and Ahmedabad the constitution of the .Board of f)h.eetora 

of the mills was the target of much critieism for which there was, in our view, con-
Biderable justification. It was contended, that few, if any, of the directors took an 
active interest in the affairs of the mills with which they were connected and that fewer' 
still had any technical qualifications for appointment." 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural) : B!lt 
they supplied the Congress with fun!is ! 

Mr. S. Satyamurti : Don't talk nonsense. 

. Pandit Govind Ballabh Pant: We will not refuse anything , ~n 
from you. I will give you an opportunity to try before we leave this 
Chamber today. We will oblige you. 

'l'hen, Sir, the other fea-ture is that our Boards are inefficient. The 
other day the Honourable the Law Member referred to the paucity of 
industrial intellect,' I accept that lStatement as correct ; and yet we want 
industrial expansion. And there can be D.O industrial progress unless Y011 
allow people outBide the caueus to get i.nto these Boards, and enable thew 
to acquire experience and insight into the methods of the industry to 
accelerate the industrial progress of the country. Wha>t is the method. by 
which this can be achieved f Even from this point of view it is neces-
sary (0 provide some means by which people inter&<tted in the industrial 
affairs and in the fortunes of such companies may find access to,·, these 
Boar'ds to work for their benefi·t and for the uplift and advancement of 
ind ustry generally. 

Revertincr to this New Testament, there is another thing which is 
laid down ~  and which deserves the attention of this House. It is laid 
rlow:n by Mr. Lokanathan that -the Board of Directors in the present cir-
(·umstances cannot act efficiently. The Board is, in fact, more or less a 
superfluous body. It is something like the fifth wheel to a coach. Now, 
Sir, the position is this, that the managing agent has all the powers; SQ 
far as the ini ~ i n of affairs of the compa·ny goes, he has also the 
opportunity, if he is so base as to have recourse to such devices, to benefit 
himself at the cost of the company. What it is that can save the share-
llolders Y It is only the directors. Mr. Lokanathan goes milch furLher. 
He is of opinion that the Board of Directors has no place in our system 
and that we must have a Board of Supervisors. But I will leave th(lt 
<tlone. Now the position is plain: the managing agents stand ill need 
(Ji supervision. Their vagaries have to be checked and their excesses 
have to be re:;trained. The managing agents today dominate the com-
piluy. I have no quarrel with them. But this is indubitably true that 
the majority of the shareholders, if not. all, are under the thumb of the 
managing agent. Ii the;' thing is left to the ~ i  you can never 
t"xpect that any light will enter that dark corner. What method tl:en 
1" to be devised? Government have not pl'oposed anything by way of It 
board of supervisors or effiCiency auditots. If they had done so, we 
':>ould have considered it. I myself wOlild have been prepared to con-
sider. some suggestion as then the' functions of t.he directors would 
haye .been clearly defined and t;heir independence ensured. So, Sir. in 
order to make these boards of directorsttseful, in order to protect tile 
~n  of the shareholderS to the extent it is possible, I suggest. thp,t 
the system of proportional representationslibuld be introduced. NoW-
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what ~ill be the effect' That too I will tell you. AI; I indicated in 
the tleglnning, the election of directors can be only by way of rotatlvn. 
Only one-third of the directors will retire at the end of !he ~  ~  
}Jose there are nine directors in a company; then three wlll ~ l  ~ \'  

buppose these three seats are filled by the system of lOn ~ repre-
sentation. The men whom you can return to the board of directors 
~ l  still' possess at least the support of between one-third and 011e-
fourth of the shareholders. It is not like a stray shareholder meetmg 
rue at the crossing of the road and appointing me as director. He will 

~, to get the support of at least one-third or one-fourth of the share-
fiolders. Will a director take such a suicidal step as to destroy the 
t.ompany Y If sueh is the state of affairs in this eountry then there 
.is no hope for industrial regeneration. But I cannot think, I eanIlOt 
pCJssibly conceive that a man who is elected in this manner and has the 
backing of one-third of the shareholders would ever behave i'n that 
Manner. .so one should have the support of one-third of the ~: ' 

)wlders before he can get in even by means of this method of propor-
tional. representation. And may I know why Government have in-
ereased the number of directors from two to three Y Why was Lhe 
minimum number put down at two in the last Act' Why is the nUDl-
l.er increased Y It is evidently because the directors are necessary and 
Government feel that these directors should function intelligently anJ 
efficiently, and if the number is small they cannot do so. But you may 
have t1!'tee or you may have ten or thirty; if they are all nominees 9f 
the managing agents it serves no purpose. You may have ten crows in 
t.l tree or a hundred but if a little clapping makes all of them flyaway 
the number would make no difference. It depends on the strength of 
the individual, on his nerves, on his independence, on his ability. The 
number by itself is immaterial and of no use whatsoever. So I claim 
that it is a very reasonable proposition that I have placed before the 
House. I assure the House that it has been introdueed here with 1.he 
bE:.st of motives, with a view to improve the industrial mechanism of this 
country. I will not give the figures now but I think I will have an 
('llportunity again to show how very backward we are and how very 
Jllmentable is our condition. Do J'ou not want to improve it? Will 
you stand by these biassed and prejudice.d vested interests and throw to 
file winds the interests of the millions of people in this eountry 9 Is 
'hat how you are going to develop your country or improve your own 
fitatus or the position even of the richer classes in this country? dir, I 
IIppeal to the Honourable Members of this House to rise above prejudice, 
to think of the skeletons that are st.alking all over this land, to devise 
means by which more wealth may be produced so that those who are 
f;t/IT\'ing may get at least one meal a day, if not two. 

Sir Oowasji Jebangir: Sir, it must be admitted very rea(lily that 
we have had a very pleasant debate up till now ; and let me readily 
aoknowledge the earnest desire of my Honourable friends on the Congre88 
Bench to do their best to improve this Bill ; and when we disagree with 
them, it is because ~ feel that they are wrong and have taken a wrong 
view of the question. The eloquent speech which we have just heard 

~  a hetter cause'. I ;col\ld not help f in~, the whole time I W8Il 
lleariuj;\' my Honourable friend, the Pandit. address this HoUBe on the con-
clition of the 350 milliollS of :the p6Qple of· this country, .that he might have 
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reserved his energy and his breath for another ~ i n , ,Well,Sir, at any 
rate, so far 8S two of the an;I.endments are n~ n ,  of 
Mr. Satyamurti and my Honourable friend Mr. Bajoria,-they are purely 
aeademical. My friend the Pandit's amendment stands on a l ~l  
dHferent footing. Mr; Satyamurti is quite willing to leave this questIOn 
to the majority of the shareholders. He is quite prepared to allow them, 
to . decide in their articles how they should elect thei,!-directors. 
Mr. Bajoria stands in the same position. But it is my Honourable friend 
thePandit who illilists upon tilere being a statutory prevision ~ til how 
directors should be elected. Now, Sir, we -are not talking of .the govern-
ment of a province or of a country or of local self-government. We ~ 

talking of pounds, shillings and pence ; and generally in pounds, shillings 
and pence there is not much room for sentiment. I have already 8!Lid that 
I readily admit the earnest desire of the Panditji and Mr. Satyamurti 
to improve this Bill as far as they possibly can and thus to help on the 
industrialisation of this country. But I cannot help saying that if the 
Panditji's amendment were carried, nothing worse could be done in this 
House to hinder and jeopardise the industripl gr.owth of this country; and 
I say that in all earnestness. Sir, the whole question is, if an individual 
or a group has the majority of shares in a company, whether that individual 
or group who chooses to risk half the capital of the company should or 
should not have a predominant voice iri the affairs of the company. My 
Honourable friend the Pandit, says no. 

Mr. N. M. Joshi: He does not say that. 

Sir Cowasji Jehangir : You say so too. He says that they should 
not have the predominant voice, that although they had risked their monies 
to the extent of 50 per cent. of the capital, the minority of shareholders,-
although they might only be 25 per cent. or only 10,-should have the 
right of combining and sending one or more directors to the board. Now, 
Sir, I again venture to state with a full sense of responsibility that if that 
was done, contrary to the wishes and desires of my Honourable friend the 
Pandit, you would 1)e setting back the industrialisation of this country to 
a degree and extent that my Honourable friend does not realise. Now, 
Sir, my Honourable friend the Chief Whip of Government tried to point 
out yesterday that there is no comparison between a company and the 
administration of a province or of a municipality or of Government and 
suppose we do just consider the analogy for a minute, we find that "';e get 
into a most illogical position. If any body of ~n in a company should 
be elected by the single transferable vote, it should be the shareholders : 
but can you elect the shareholders T There seems to be a certain amount 
of confusion about a company: there are in a companv first the share-
holders who have their rights and privileges: then there ~  ~ directors . 
, and then in most companies in India there are managing agents : ~ 
th.ere is. one mo;e facto:, the auditors, which I will not consider in dealing 
WIth thIS questIOn of SIngle transferable vote. The shareholdf'rs if there 
is any analon at all, take the pJRce offhe legi<;lature : the i ~  take 
the place of the executive government ..... . 

Pandit O<>vind BaJiabh Pant: Of the Standing Finance Committee. 

Sir Cowasji Jehangir : .. _. and the managing agents al"f' a part 
of the executive government. It cannot be contended that the executive 
government in any country should be elected by the single transferable 
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vote. You may contend that it is the legislature that should be eleeted by 
the single transferable vote ; but instead of the legislature, you have the 
shareholders ; and the shareholders come into existence by the power of the 
purse: Those who have the financial strength and the desire to buy Bhares 
in a company do so. Where is the comparison between a government of 
a province and a company' My Honourable friend the Pandit said-and 
I believe Mr. Asa! Ali also said-that the principle of proportional repre-
sentation is present in all cabinets : I am unable to follow him. A cabinet 
in every part of the world where there is a democratic form of government 
is not elected : it is appointed either by the President of the Republic or 
by the King on the advice of the Chief Minister whom the King or the 
President chooses to call upon to form a government ..... . 

Mr .•. Aaa.f Ali : Do you want directors to be appointed or selected 
by some one Y If so, who will do it Y 

SirCowasjiJehangir: I am coming to that. You gave the example 
~ a cabinet ;  a cabinet can never in any country be elected by propor-
tIonal election : that is what the Panditji said and that is what you your-
self" tried to make out, that the principle of proportional election is 
there ..... . 

Mr. M. Asa.f Ali : I kept politics out altogether. 

Sir Cowasji Jehangir : It is impossible to compare the two things. 
Suppose you did give the right to the, minority of shareholders to send 
one or more directors to the board : they would naturally be directors who 
were elected for the special purpose of opposing the policy of the majority 
of the directors on the board : otherwise there is no question of a minority : 
and do you think for. one minute that that will help towards efficiency 
or better administration of a company, the only object of which is 
efficiency, resulting in better profits for the shareholders themselves 7 It 
seems to me.that my Honourable friends, ingenious and clever as they are, 
desire to bring in a method of election of directors into the Companies Act 
not to be found in any other country in the world ..... . 

Mr. S. Sa.tya.murti: Are managing agents found in 'any other 
country' 

Sir Cowasji Jehangir: No ; but because there are no managing 
agents in other countries and there are directors in other 'Countries and 
directors in this country, therefore you WaDt for directors a method of 
election unheard of, never suggested and never put into practice in any 
part of the world ..... . 

Pandit Govind BaJla.bh Pant : Reserve Bank Act. 

Sir Cowasji Jehangir : That is a very different thing altogether. 
The Reserve Bank is ,a government institution, where the shareholders 
cannot buy as many shares as they want : they are limited to a number of 
shares only. I ap.plied for shares in the Reserve Bank, but I only got 
Rs. 500 worth and I can never be allowed to buy more than Rs. 10,000 
worth. Where is the analogy between the Reserve Bank and an ordinary 
company that is floated in this country where any individual can purchase 
75 per cent., of the shares' 
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. An BOIlOura.ble Member: Weare not impoiring that relitriction : it 
~ to your advantage . 

. Sir Oowasji Jehangir : Therefore, there is no analogy between the 
Reserve Bank and an ordinary company ..... . 

Dr. N. B. lthare (Nngpur Division: Non-Muhammadan) : The 
Reserve Bank is a politieal institution T 

Sir Oowasji Jehangir : No : it is an institution which belongs to the 
State. It is a nationalised bank where no one individual should have more 
than a· very small number of the shares of the bank. There is no analogy 
between the two and what I contend most strongly is that if my Honour-
able friend the Panditji's amendment was carried, there would be no 
encouragement to start new companieli, to promote new industries : there 
would be no ~ n  to buy a large block of shares, or to retain a 
large block of shares in any company, because you would always feel that 
your money was· at '~i ' , that at any time your policy could be defied by 
a small minority who had nothing like the stake which you had in the 
company ; ~  therefore you would think twice before you promoted a 
~ n  ~ l  think twice before you held a large block of shares 
1n a company, you would think twice pefore you even helped to finance a 
company. Sir, that is not what we want to do. We want to encourage 
the formation of new companies, to open up wide from all areab thit; great 
country of India. We desire to see capitalists and the individual small 
investor come forward to start new industries. You will be doing, contrary 
to your wishes I know, exactly the opposite ..... . 

Mr. Muhammad Azha.r Ali (Lucknow and Fyzabad Divisions: 
Muhammadan Rural) : You want that there should be complete mono-
polisation by an individual?· , 

Sir Oowasji Jeha.ngir: In company promotion there must be 1\ 
certain amount of monopoly. Unless the man who puts in a large amount 
of money is given a predominant voice in the administration of that com-
pany, he will not ,put in that capital; and you will prevent him from 
putting in that capital ; and if you prevent him from putting i~ capital, 
you prevent the starting of new companies and you. prevent ~  opening 
up of our country industrially. It cannot be helped.. If my Honourable 
friend. Mr. Azhar Ali, had 55 per cent. of the shares ill a company, I feel 
very ~ nfi n  b~ would say " My voice shall be predo!Dinant and I shall 
dictate as to how the company is to be run and I shall get the benefit that 
I deserve from having more than half of the capital of the company" ; 
I am fairly certain he would say that, and I am also cunfident he would not 
talk of monopolies. 

Now Si~ I feel that a great deal has been said in this Honourable 
House lll,c to a lack of experience. For the .third time, .r desire to 
acknowledge and willingly acknowledge the dE'.8lre, the an:X:lety of my 
Honourable friends to do the best they can fo:" the .compames A~  and 
for industries in general ; and therefore wher. we disal/iree, we ~S  
OOlause we feel that we look at this ~  f~  tw:o diHerent ~ of 
view: My Honourable friend, the Pandlt, looks at It ~  a l ~l 
point of view : my Honourable friend, Mr. Satyamurtl, also looks at It 
:from a theoretical point of view. I unfo.rtunately am forced ~  look at 
it :fNDl a. praetieal point of view. I wush leould look at It from a 
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theoretical ,point of view. If I looked at it from a theoretical point of. view, 
I might be able to agrae with my Honourable friends ; but .. ~ ~  to look 
at it from a strictly practical point of view, and therefore It IS my ~ 
to place ,before this House the strictly. practical point of view. I know 
very well that, if my Honourable friends over there and I could be 
Directors of a Board of a big company 'for only justa year or two, they 
would sing a different song. 

[At this stage, 11r. President ~  Honourable Sir Abdur Rahim) 
resumed the Chair.] 

They would then realise. that it is not to the interests of their country 
to set back the hands of the clock of the industrialisation of this 'country, 
and, therefore, I do not desire to take up any more time of this House ..... 

Mr. N. M. Joshi: You have already taken up enough time. 

Sir Cowasji Jehangir : My friend, Mr. Joshi, who up to now has had 
his say on most subjects and on every subject, who is an authority not 
only on labour but on how a company should be run, should be the last 
to complain of the time I have taken up on  a question of such vital 
importance, as the Companies Act. 

Now, Sir, I have nothing to say about democracy. I don't think really 
we can discuss the principles of democracy in the Companies Act. I do 
appeal to my Honourable friends to consider this question from a practical 
point of view, and after they have given it the reflection that they ought 
to, after they have consulted their own friends who happen to be connected 
with any industry or trade, I feel confident that every one of them will 
come to the conclusion that they had better give up the theoretical 
enunciation of principles and come down to brass tacks and let WI do the 
best we can for the Companies Act resulting in the best for all industries 
in this country. 

'Mr. M. S. bey (Berar Representative): Sir, I had no desire to 
take part in this debate, but somehow the debate has taken such a turn 
that I thought I should be failing in my duty if I recorded a silent vote 
on this question. I have very patiently and attentively Jistened to the 
earnest and eloquent appeals made by my friends, Pandit Govind 
Ballabh Pant and Mr. Satyamurti and others, for whom, I think I need 
not repeat, I have the highest regard and respect. Whenever an appeal 
come., from a friend like PlIJldit Goyind Ballabh Pant who makes his 
speeches after a very careful and thorough study of the question which 
he handles, it deserves to be seriously considered by thi" House. Yet, 
if I have the misfortune to differ from him, J think he will give me the 
credit that I have some convictions on the subject which unfortunately 
remain unshaken in spite of all the cogent arguments which he tried 
to advance in support of his proposition. 

Now, Sir, we are thinking of introducing the principle of propor-
tional representation in a· business concern. ' That is the point before 
the House. It. is not possible for me, nor is it ilesirable to do so, to go 
back to the history of this whole question of proportional representation. 
but it has come into existence for this reason. that it has been acceptpd 
that the mere method of representation by majoritieS has been fonnd 1;0 
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b~ ~ ~ ~  ~ n  the interests of certain minorities in matters 
of Htate adnunIstratlOn, and, therefore, a method. has been devised to 
securesonie kind of representation to those minorities whose interests 
ha!e to be properly f ~  in the State. Therefore, the question 
arlSes only 1D the case of and for the sake of protecting defineu and 
well recognisable minorities whose existence is clearly presumed. 
Without it no thought to secure the proportional representation of any 
interest can at all arise. When my friend, Pandit Govind Ballabh Pant, 
emphatically told this House that there was no question of minority 
or majority wha.tsoever, there was nothing like the' separate and 
conflicting interests between the majority and the minority when we 

~ dealing wijb" th:e question of ~ n  management, and that the 
interests of all the shareholders were one and the same, I feel that he 
has given. up the entire case for proportional representation whie1l he 
is urging befOre the House. He has $iven away the whole case when 
he has said so jthera is nothing on which he can take his stand and 
call on this House to record their votes in favour of his proposition. 
Leaving aside that theoretical question for the moment, let us see how 
it is likely to work, and whether it js likely to work in a beneficial 
manner or in a disadvantageous manner. One thing' is admitted both 
by my friends, Mr. Satyamurti and Pandit Govind Ballabh Pant. 'rhere 
were tbree propositions before the House, and one thing common to all 
the three propositions was, that if any person or shareholder secured 
the minimum quota he was bound to be elected and find a place in the 
directorate. That, we. know, is an admitted feature in the system of pro-
portional representation. That one' feature is coJDmon to all the 2 or 3 
amendments moved by them, namely, if anybody is able to get the mini-
mum quota of votes to be calculated according to a certain hllsis. he is 
~ n  to find a place in the directorate. Now, Sir, let us take this one 
point and seriously consider its im'plications and possibilities. I want this 
Honourable HouSe to consid'er whether it is not a thing of which a rival 
company can certainly take advantage to the detriment of the first 
company and succeed in introducing certain persons on the board of 
directors and whether such a thing may not lead to the ruin and destruc-
tion of the company. Suppose there are 5 directors, and 200 is the 
minimum quota required. There is a rival company dealing in the, same 
class of goods. If that company wants to know the secrets or the plaDB 
which the first company has in mind to undertake, it is quite possible 
for the rival company togo in for 200 shares and send in a man who, 
00. the strength of those 200 votes, can be returned to the directorate 
of the first company whose secrets in the interests of that very ~ n  

ought not to go out, or at least ought not to he known to the rIval con-
. cent.ln..my opinion, it will mean giving a handle. to secure some kind 
of representation on the .Directorate of the rival company, in the hands 
of those whose interest it is to see that the tint company is ruined. 
That is a proposition to which no Member of this House would a!!ree. 
Therefore. Sir, I feel it is very dangerous to introduce a principle of 
that kind in a business eoncern, and particularly in the election of itF! 
directorate in whose hands will lie the initiation and execution of its 
policy. 

Then. Sir. the third thing is this It has been pointed out that the 
'onlyhope for this country lies in the ~  cf indmtriaHsation in future. 
That is the only solution by which you can expect the problem of 
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l i:i l ~ ~  and. other problems solved. Whenever we make any 
suggest.ion we· have therefore to see wheth(:;! that suggestion is likely to 
promote the growth of industrialisation at a rapid pace in the near 
future, or it is likely to hinder it. If the suggestion of proportional 
representation is likely to create some kind of suspicion in the minds 
of those who hold the capital and without whose capital the industrialisa-
tion cannot progress, and if the capital which is already proverbially 
shy will become :more shy on account of any alteration or any amend-
ment that we may make in the law here, we shall not be helping the 
progress of industrialisation but we shall be retarding it. What my 
Honourable frienq, Sir Cowasji J ehangir, said on thiS point deserves 
to be very seriously considered by us. It is not enough merely to 
examine the problem from the point of view of seeing whether the 
board of directors is theoretically perfect or not, but it must. be 
approached mainly to find out whether a directorate tormed on that 
basis is . likely to command. and inspire confidence in the minds of 
those from whose hands capital is likely to flow and without which no 
progress of industrialisation in this country is possible. The question 
before the House is not limited to the creation of an ideally and 
theoretically perfect directorate but is essentially one on a proper and 
practical ln i ~ of which the future of industrialisation of the 
I:ountry is to a large extent likely to depend. On all these grounds, 
notwithstanding the best motive and the earnest desire with i~  
my Honourable friend, Pandit Govind Ballabh Pant, has put forward 
his suggestion, I must request the House to think over the matter 
seriously, and in recording their votes they should not go by any 
preconceived notions but they should. give thei]" best thought to each 
and every aspect of the question : and if they do so, J1. have ,no doubt 
that they will find themselves unable, to subscribe to the amendments. 
(Applause. ) 

Mr. K. Ahmed : What about H. E. H. the Nizam floating a big com-
pany in Berar T 

Mr. S. Satya.murti: Can Mr. Kabeer-ud-din Ahmed (who was 
lIitting on the Opposition Benches) ehange sides Iike this' (Laughter.) 

The Honourable Sir Jlripendra SircaT : So much has been said on 
this subject and proportion&l repTesentation has taken such a dispro-
portionate amount of time (Laughter) that 1 ~ l  not like to tire the 
House by a long speech. I wonder if the ROuse bas re!tlised what the 
two amendments are. To put it shortly, if 'MT. Satyamurti's amendment 
is carried, it refers to transferable votes, then that is subject to the articlell 
of the company. 

Mr. S. Sa.tyamurti: Unfortunately, Y6ll. 

The Honourable Sir Nripendra Sirear : That is to say Mr. Satya-
murti does not feel very strongly .... 

Ml'. S. Batyamurti: On' a point of personal explanation, r want 
t.o assUTemy Honourable friend that I have really made a mistake. I 
sll ouldhave drafted it differently. Ilq>ologiae. 



THE INDIAN COHPABIES(.AJ4ENDMENT) BILL. 

The Honourable Sir NripeDdra Sircar: . That is the difference 
between ~ n n  and my Honourable friend. (Laughter.) When 
we make a mistake we do not p.ersisJ in it . 

. . lIIr. s. aa.tyamarli.: I have said that I made a mistake. 

The Honourable Sir Nripendra Sircar : Be that as it may -I accept 
my Honourable friend's explanation-the result is that all ' these dis· 
cussions about a new heaven and a new earth under the Government of 
India Act, ~ , this and that, really· is not of much importance. 
If that horrible managing agent with 60 per cent. of shares in his 
pocket is stalking tht; laud there will not be the slightest difficulty in 
changing the articles, so that this interesting debate, about which I do 
not complain except for the excess of it, is really a harmless one. My 
Honounb]e friend, Pandit Govind Ballabh Pant, as is to be expected, 
is more thorough-going. He wants his principle to apply whether there 
are any provisions in the articles or not, because you cannot override the 
pl'Qvision in the statute unless the secti'JIl says subject to regulation, 
or articles and so on. :;\£y Honourable friend, Mr. Satyamurti, 
in his discourse on the Government of India Act, and particularly 
on human nature, told us yesterday that this is one of the things which 
ia part and parcel of human nature. Just as the baby cries f0r milk, 
so we cry for proportional represent.ation. (Laughtel-.) I do not 
~ that QlY Honourable friend really is SO very k£ien on proportional 
representation. Some question was put to him by that irrt'pressible 
interrupter, Mr. Kabeer-ud-Din Ahmed, " What happens in the Congress , 
You do not follow this proportional representation in the Congress". I 
thi.nJr. my Honourable friend, ratht'r emphatically, said, and his voice is 
fairly strong at all times,-he said, " Yes, we follow". But I heard some 
kind of murmur from that side, " No, no. That is not 80 ". 

Pandit GoviDd BaJlabh Pant: We do follow. 

The Honourable Sir Nripendra Siroar :  I am very glad to hear it, 
that they do follow. 

Mr. S. Satyamurti : Members of the All-India Congress Committee 
are retuFned by proportional representation. 

Pandit Govind Ballabh Pant :  I do not know if that would be a 
reason for the Honourable Member ~ i  witl;l that principle or 
disagreeing with it. 

Tbe 1I0nourabie Sil' Nripendra Birca.r : Neither one nor thl' oth(1r. 
(Laughter.) AI] this juggling about A. I. C. C., B. P. C. C., or 
C.  C. D. D ...... . 

Mr. S. Saty&murti : You mind only G. G.I (Laughter.) 

The Honourable Sir Nripendra 8ircar :  I did not !lay d·d. I find 
frOJ;ll the Trib1me of Lahore, dated " April, Proceedings of the Lucknow 
Congress ",-let os see what has happened . 

" The next big debate was 011 the question whether proportiollal repre!qlutation 
b.y single transferable vote as the method of eleetioD to the AIJ·llldia Congre81 Com-
mittee was to be maintained. Dr: ~i  Sitara1Dayya on b ~ l  of the Worki-C 
C'Jommittee Baid the volume of wntten opunon from tbe maJority of the Provincial 
Congress Committees was against it." 
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The Provincial Congress Committees were fairly reasonable people 

and they opposed proportional representation : 
" The opposition was led by Mr. Avideshwar Prasad Sinha socialist who supported 

by Mrs. KamaJadevi Chattopadhyaya and others urged that the minority of IlOeia.Jiste 
would be crushed out of existence if proportional representation was deleted." 

Then, Mrs. Kamaladevi Chattophadayaya made 'a speech in 
:support ..... . 

Mr. II. A, Jinna.h : What did Mr. Satyamnrtisay' 

The Honourable Sir Nripendra Sirc&l' : Mr. Satyamnrti, I think, 
'gave a silent vote against proportional representation. (Laughter.) 

Mr, S. Satyamurti: My Honourable friend is at liberty to have a 
joke at my n ~  But·I was not present at the time Gf voting in the 
Congress. , : 

The Honourable Sir Kripencira. Sircar : I aceept it. May I say that 
my Honourable friend did not have to vote because he was not there' 
I·am very sorry if I made a mistake. I do not want to read all this. 
Mrs. Kamaladevi Chattophadayaya made a speech, as is to be expected, 
in support of proportional representation, otherwise the poor socialists 
would be crushed out. Then, Dr. Khan Sahib tried to impress upon 
them that there was no desire to crush, " You had better agree to what 
we are doing". Somebody else, Mr. Annapurni&h, an Andhra dele-
gate, supported the retent.ion of proportional representation. Then 
~  Amritalal Seth declared himself non-socialist and supported the 
retention and so on. Now, leome to Pandit'Jawahirlal Nehru: 

" Pandit Jawaharla:l Nehru,before putting the motion to vote, said, though the 
ilsue before the House was sma.ll a great principle was involved. Unless the minority 
was to be forced to revolt, representation of minorities by means of proportional 
representation must be safeguarded. There was, however, no truth in the allegation 
that the proposed Congress executive aimed at crushing the socialists." . 

What was the result in spite ofPandit JawahirlaJ Nehrll's pointing 
out so forcibly that they must have proportional representation' The 
House decided by 37 votes to 32 ~ in  proportional representation. 

Prof. N. G. Ranga (Guntnr cum NeUore : Non-Muhammadan Rural) : 
It was not the open session of the Congress ; it was only the All-India 
Congress Committee. ., . 

The Honourable Sir Nripendra 8ircar: I know the distinction 
between A.I.C.C., B.P.C.C., and C,C.D.D. I am reading the rtlPort_from 
the newspaper. (Interruption.) If my Honourable friend will allow 
me to go on,. I am anxious to finish as soon as possible. The result was 
that it was lost in spite of Pandit Jawahirlal Nehru. 

An HonOtll'&ble Member: It was· carried in the open Congress. 

Pandit Govind BaJlabh Pa.nt: I said that the method of propor-
4 P.ll. 1i.onal representation .still holds the field so far as elec:-

cerned. 
hons to the All-IndIa Congress Committee are eon-

Tlle ~n bl  'Sir Nripencira. Sircar :  I accept that, and kne-.v it, 
and I was only . showing that the demand was Dot geneil'al, as part of 
" human· nature ", 
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Pandit (Iovind Ba.U&bh Pant: The Honourable the Law Member 
. ha:sl'ead l?ut a passage which would give one the impression that what I 
~  was Incorrect. I ~ only to point out that what he has l't'ad out 
18 a report of the ~  of the Working Committee, but when the 
matter ~n  to the open ~lOn of the Congress, this recommendation was 
n ~ 8:ccepted and ~  original proposition about the retention of the 
prmclple of proportional representation was retained by a majority of 
about two to one. 

Mr. President (The Honourable Sir Abdur Rahim) : I should like 
to point out that this discussion about what happened in the Congress 
.('ommittee may not be entirely irrelevant, but I do not think it ought to 
~ carried too far. 

. The Honourable Sir Nripendra Bircar : Sir, I had no desire to 
earry it any further, I have said what I had to say. Now, Sir, if the 
idea of this proportional representation is carried out. let us try to see 
llOw othe Board will function. I was thinking of it last nig1it and I 
thought that, accepting this principle of representation of different 
intere.s;ts, and the Sr.heme of Government of India Act, democracy, ncw 
lJeaven and a new earth, which are Mr. Satyamur,i's arguments, the 
composition of -the ideal Board composed of different interests will work 
like this. Mr. Satyamurti will represent one party. Let us Ilave ~  
Rajah 0R thll Boord as representing the depressed classes and where is 
Mr. Bajoria. .... 

l'tIr. 8. Saty&D1urti : You have sent him home ! 

The Btnwurable BiI' NripeDdra. Sirear: He will represent the 
Mitakabll:ra &utanists and Mr. Joshi will represent Labour . 

... tt. Itt Jo&bi : I won't put a farthing in it. 
The Honourable Sir Nripendra Bircar: I don't suggest you will 

huy. shares. No. (Laughter.) Let us put in Sir Homi Mody on the 
wholly untenable ground that he has got something to do with business. 
How will this Board function' Suppose the company is proposing to 
erect lin additional mill and is intending to buy machinery. Sir Bond 
Mody a business man, says ' We have got plenty of money and money 
after 'all makes money. That is my motto. Let us have another mill '. 
Mt .. BMyamurti will say " N()othi,ng. of the kind. ~  ~ going fA? buy 
l'oteign machinery f I won't allow It. We must WaIt untll our natiOnals 
produce better machinery". Mr. Joshi will have no objection whatsoe,:er 
to the mill being started provided it is understood that >the company w111 
8· ... ree to a 20 hour week double wages and compeng8ltion to any worker 
who runs away without' notice. (Laughter.) ThIS is, Sir,. ~  this 
Board will functiO;1l. I submit that >the directors are in the POSitlOD of the 
executive, they are in charge of. the management and they ~  have 
t'£"rtain amount of freedom of actIOn, so that there may be contInUIty IIf 
pcdiey. They have to act on the spur of the mo:nent on the conditions of 
the money market and so on. It should not be the idea that on the Board 
you must have representatives of different ir.terests. In the matter of 
compailJ' mAnagement -the interests of everybody are to secure a dividend. 

Then S-li', I shall discuss one more matter before I resume my seat: 
Let us ~  there are thousand voters who are going to elect their 
directors. How do you find out which is the majority and whieh is the 
L284LAD Q 
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minority. My Honourable friend, Mr. Joshi, gave an example. He said 
I!upposing some of them are interested in another company which carries 
. on business in steel, then their interests will be hostile. Be it so but here 
Ul'C thousand men coming to vote. How is anybody to .ascertain what are 
the conflicting interests and what is the majority and wha.t is the minority. 
1 submit that all these ideas of majority and minority :are a complete 
misfit so far as company law is concerned. Then my friend, Pandit Pant, 
throughout. his argument based it on the fact ·that here is the managing 
agent and that makes all the diiference. I do not want to go into details 
in regard to those argnments, hut may I remind him t.hat ~  is quite ~  

that the managing agent has dominant power by reason of various facts 
into which I need not go at this hour but what about other companies. 
It is quite true that the big companies, about 75 to 80 per cent.; are 'run by 
mo,naging agents but when you take the entire list of companies, includ· 
ing big, medium and small, only 32 per cent. are run by· managing 
agents. • 

Pandit Govind BaJla.bh Pant: Almost all having a capital of mote 
thnu a lakh. 

The Honoura.ble Sdr Nripendra Sircar :  I can mention offhand the 
Bengal Chemical Works the capital of which runs into several lakhs, and 
has no managing agents. If I make research, I can find more. I really 
do not desire to take up any further time of the House. My friend, 
::'IIr. Pant, said that he hoped ,that the Law Member had an open mind. I 
would be deceiving him if T said that I had an open mind. I had no open 
mind. I had thought over this mat.ter very carefully and in my opinion 
rather than be a party to a Bill which will involve ruining the busi.ness 
by this system of directors, I would not have any improvement on >the 
company law at all. 

Mr. President (The Honourable Sir Abdur Rahim) :  I will first put 
Mr. Satyamurti'8 amendment. 'fhe question is : 

" That in clause 37 of the Bill, for the words' Section 83B of the said Act' the 
following be substituted : 

• In Bub'section (ii) of section 83B of the said Act, after the words' in general 
meeting , the words ' by eleetion on the· principle of proportional repre-
sentation by the system of the single transferable vote' shall be inserted 
and section 83B as amended '." 

The motion was negatiVed. 

(Mr. Bajoria's amendment was not put.) 

Mr. President (The Honourable Sir Abdur Rahim) :  I shall now 
put Pandit Pant's amendment. The question is : 

" That in clause 37 of the Bill, after the proposed sub-section (t) of section S3B 
the following new sub-section be added : ' 

, (6) The l i ~ of directors ~ll be held on the principle of proportional 
representation by means of BIngle non·transferable VOte according to niles 
framed for the purpose under sub-section (4) of section 151 of thial 
A.ct '." . 

The motion was negatived. 
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tttr:M. Ananthasayanam Ayyangar (Madras ceded Districts and 
i~  : Non-Muhammadan Rural) : Sir, I move: 

. ' ~ in clause 37 of the Bill, the ~  sub·section (o!) be re-numbered 
~  sub-sectIon (9), and, before the sub-sectIon as so re-numbered the followiDg be 
l ~  : ' 

• (n) The term of office of a director except that of a managing director Bhall 
not ~  seven ~ and a director if otherwise not disquali1l.ed sball 
be eligIble for re-electIon or re·appointment '." 

My ~  object is this. In many a memorandum it is prescribed thllt 
some partIcular persons shan be life directors. I do want by this amend. 
ment to abolish that practice. I want that he shall not be a director for a 
period of more than seven years. If we take the model articles all direc-
tors generally shall have to retire by rotation within a period of three 
years.Sucb articles may not be incumbent and need not be followed in 
all cases. Therefore; it is possible for all companies to have directors (lI)Jl-
tinuing like this, once thp.y are elected, and it is to avoid such persons con-
tinuing as life directors that this amendmerrt is moved. Sir, I move. 

Mr. President (The Honourable Sir Abdul' Rahim) : Amendment 
lllo·ved : 

"That in elause 37 of the Bill, the proposed sub-section (8) be re-nlil!1bered 
as sub-section (9), and, before the sub-section as so re-numbered, the !ollowing be 
inserted: 

• (t) 'l,'he term of office of a dIrector except that of a managing director shall 
not exceed seven years Rnd a director if otherwise not diaquaJi1ied shall 
be eligible for re·election or re-appointment '." 

Mr. S.1.1Si1 Ohandra. Sen (Government of India: Nominated Official) : 
Sir,. I oppose this amendment. My Honourable friend, Mr. Ayyangar, 
i.n. explaining the reasons, has not said on what grounds he is justified 
ill }lJ'oposing the exclusion of 11 director who by reason of experience has 
got .a thorough knowledge into the inner working of a compa:ny's business 
and whose experience ought to be an asset for the company rather than be 
a disadvantage ..... 

Mr. M. Ananthasayanam Ayyangar : On a point of personal expla-
nation. Sir, I have said towards the end of my amendment that they Of shall 
~ eligible for re-election or re-appointment". I say it is not at a st.retch 
that they should be appointed for more than seven years. 

Mr. Busil Chandra Sen: My friend has apparently forgotten that 
by the inclusion of the compulsory articles from Table. "  A  " wc have 
adopted the principle of rota·tion and it is not possible, unless the directo-
rate hal'; as.'1Ilmed a disproportionate size, to have h director who will COD-
tinue for more tha.n seven yaRrs withou'l:. retirement. That is a contin-
gE'ncy which will very rarely happen and ~ , Sir, it is not fair to 
say that this amendment is really meant to VIt only persons who will 
, ~l in  without re-appointment or re-election for seven years. If thiH 
amendment is' accepted, it will surely jeopardise the positio.n of direetors 
~  1: ave been on tlle Board for a l ~  time .and whose experience, 88 I 
say oll",ht to be an asset on tJte Ride of the company rather than a dis-

~ n '  Sir, the principle is vicious and I oppose it. 
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Mr. l' i ~  (The Honourable Sir Abdur i~) : The ~ ~ n 

18 : 

" That in clause 37 of the Bill, the proposed sub-section ~) be re-numbered 
as sub·letl'tioJl (8), and, before the sUb-section as so r8"llwnbered, the ~ ll iB ' be 
i1UIerted : 

• ($) The term of office of a director except that of a mallaging director Ihall 
not exceed seven years and a director if otherwise not disqualified shall 
be eligible for re-election or re-appointment '." 

The motion was negatived. 

Dr. N. B. Kha.re : Sir, I move: 
.. That in clause 37 of the Bill, for the proposed sub-section (e) of section 83B, 

the following be substituted : 

, ($) Notwithstanding anything contained in the articles of a company other 
than a private company not less than two-thirds of the whole number of 
directors shall be persons whose period of office is liable to determiuation 
at any time by retirement of directors in rotation : 

Provided that nothing herein contained shall apply to a company incorpQrated 
before the commencement of the lndian Companies (Amendment) Act, 
1936, where by virtue of tIle articles of the company the number of 
directors whose period of office is liable to determination at any W;pe by 
retirement of directors in rotation falls below the two-thirds proportion 
mentioned in this section '." 

Sir, the difference between my amendment and the" clause as provided 
in the Select Committee's report is not very much. There one-third of 
the directors are allotted to the shareholders and one-third are allotted to 
the managing agents and ·the remaining one-third represellt 110 man's land. 
I want to give two-thirds to the shareholders as I want to further the 
elective principle. It is often said in this House that this country is ham-
pered by a dearth of competent industrialists, t\lat we have few ~
tl'ialiRts. NoW unless we put in new men on the i ~ , how 
cr.l\ we get more· and more people who are competent  to look after 
in l~ ' This will surely give the shareholders one-third more than 
iN intended in the Bill as it has emerged from the Select Commi>ttee and 
also help to create more and more men who would be competent to look 
after industry. Besides, why should the managing agent, who is the 
mona.rch of all he surveys, clamour for more and more directOrs' After 
nil, he is the sole master and all the diree-tors are generally under his 
thulnb ; so he should be content with less than one-third. Sir, an objec-
tio)l will be raised that other interests which will form the company, lIuch, 
a8 Government. the States, Municipali1:ies, etc., will suffer .. Sir, this 
st-wlnd proviso of mine will obviate that difficulty. After an, the manag--
iJ1g agent gets a little less than one-third, and he should be satisfied with 
thHt, and in othat one-third all the other special interests "can be aceo:qlmo-. 
~ , and if the managing agent has got a complaint against the directors, 
he can go to the shareholders. If he wants to ha va some of his men pn 
the board, certainly they can come through by election. Nothing in this 
l ~  prevents that. It only liberalizes and gives more rights to the 
shllreholders. And. Sir, another objection might be raised ~  mergers 
m&y not be possible. I will give a concrete case,-that of the recent cement 
llI!'I'ger with twenty-two directors out of which only one represents manag-
ing rogeY.lts,and seven represent the so-called special interests, the Indian 
St:}tes !!-pel fourteen are elected. Of course this concrEf..e example will 
knock the b ~ out of su.ch QlljectiOAs if i~  Sir, 1 IDflye. 
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111'. President (The Honourable Sir Abdur Rahim) Amendment 
moved : 

, -.. ~ ' in clause ~  of the BiU, for the proposed sub'section (t) of seetioD,83B 
the followmg be 8ubstItuted : ' 

" • (,) N i ~ i \  l ~  contained in the artieles of a company other 
~ ll _ prJvate ~ llY not less than two-thirds of the whole number of 
~  shall be persons whose period of office is liable to determination 
at any time by retirement-of directors in rotation: 

Provided that nothing herein contained shall apply to a company incorporated 
before the commencement of the Indian Companies (Amendment) Act 
~S , where by m:tue of the articles of the company the number of 
i ~  whose ,Penod ~ office ~  liable to determination at any time by 
retll'ement of dueetors In rotatIOn falls below the two-thirds proportion 
mentioned in this section '." 

The Honourable Sir Nripendra Sircar : Sir, I think the House 
should know the history of this proviRion. In Mr. Rtn's report, speak;ng 
f ~ recollection, there was no recommendation. Then, when the matter 
caDle UP before the. Advisory Committee, Mr. Davar, who was rept'esfnting 
the Bombay shareholders, wanted that the maximum number of directors 
which could be nominated by the managing agents should be laid down in 
the statute. That is how it cam£;' about when one· third was fi..'<:ed as the 
maximum number of the directors to be norn.inated by the manal!'ing lI.\!:ent. 
That again is from recollection. No one objected and we put that provi. 
sion in the Bill, viz., of the directors, not more than one·third should be 
nGminated by the managing agents. When the Bill came before the Select 
Committee, the alteration which was made was this and the present form 
W',", adopred, viz., the maximum of appointment by n~in  agents was 
~ l l' ,  least one-third by shareholders, and one-third was left as a 
possible gap because in many companies, under statutes, the representa· 
i ~ of l ~l boards or Government are put in as directors. Also, Sir, 
SQWetimfj$ ll ~' ar.e directors appointeo under agreement" contained in 
~b  They want their directors and 80 on. So, this g"ap of one-
third was left, if I may use colloquial language, for the special directorR. 
The result is that in so far as there may not be special directors, after 
the managing agent's one-third, whate%r margin is left. that got's to in-
crease the proportion which has got to be elected by the shareholders at 
a general meeting. The managing agent cannot get any  benefit; his ont'-
third cannot be increased merely because there are no !!pecial directors, 
'VeIl Sir we are not sel'iously opposing t.hat and, whf:n the Select Cem-
i ~ hds decided that, we are quite willing to accept it and Govern-
ment. is quite willing' to accept the change which has bern maelr by the 
Select Committee. If the matter is I!oing to be re·opened, I won),l very 
\ much like to go back to the old provision in the Bill a.q introduced, that 
is to say, to have the minimum of the mana,g;1l1Z' ag/'nt's nominN"; b in~ 

"fixed at one-third and say nothing about the propo.-tion to be elected by 
the shareholders. That ill our position. If the marter is going to bl' re-
opened, I would rather rrefer !lOrng hack i() the provision in the Bill a" 
introduced, but J am quite inill~ to ac.cept. if ~l  is the desire of the 
House, the provision which has been made, namely one-third and n~ i  

:{Jut I object t.o the amendment the result of whi;JIJ is this that two-thirds 
will be elected by the shareholders, leaving one-third for the managing 
agents and if there are any special directors who are to be appointed by 
d!lbentUl'e holders Or under the statute or under any agreement, that will 
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come out of the one-third I)f the managing agents. To that, Sir, I am not 
agreeable and I oppose the amendment. 

Pandit Govind Ballabh Pant: Sir, I rise to support the amendment 
moved by my friend, Dr. Khare. I have not been able to fQllow the remarks 
of the Honourable the Law Member. rfhe original l ~  in the Bill, as it 
was introduced, ran as follows: . 

.. Notwithstanding anything eontained in the articles of a company other than a. 
private company not more than one-third of the whole number of directors shall be 
appointed otherwise than by the members in general meeting." 

If he js prepared to accept this clause, Wt are prepared to stand by it. 
But, as I observed, I dId not quite comprehend the import of what he said. 
The original clause in tile Bill was distinct. It laid down that at least 
two-thirds of the membe,rs should be elected by the shareholders in a general 
meeting. If he is preparcd to accept that, then there is no occasion for any 
further controversy or discussion. But if he is not, then he must accept 
that ht is going back upon the clause as it was originally embodied in the 
Bill. There are one or two points which I would like the House to bear in 
mind. One is this that this clause does not apply to the articles of the 
companies that exist today. As to how they are constituted, it is immaterial. 
We are not attacking the articles of the existing companies. The point is 
this, whether for the future you are prepared to accept or not that at least 
two-thirds of the directors shall be elected or appointed by the general body 
of the shareholders? There is no use, no point and no merit in preflCribing 
that the managing agents will not be allowed to make it more than one-
third when they can nominate one-third otherwise. If the provision re-
mains as it is today, what is there to prevent a managing agent from having 
two or three persons appointed as life directors and then himself nominating 
one-third ¥ So, I say it is better to omit this clause altogether and to say 
that the managing agents will be free to nominate as many as they like 
than to have a clause like this only to force them to use a subterfuge for 
having a majority? The managing agent or the promoters are free 
to appoint one-third as life directors in some form or other, so that they will 
have a standing majority of two-thirds. 

Sir B. P. Mody: Not the managing agents. 

Pandit Govind Ballabb Pant : What is there to prevent them from 
doing so ? 

Sir B. P. Mody: There are special directors, debenture holders 
and so on. 

Pandit Govind Ballabb Pant : What I am saying is that a manag-
ing agent can always nse methods and devices of having one-third nominated 
according to his wishes and to his liking. 

Sir Cowasji Jebangir : May I interrupt my Honourable friend.,for 
a minute' The managing 8.g'ents have one-third in order to represent 
different blocks of shareholders. Different blocks of shareh.olders dem.&.'U.d 
that. they should have representation Then the managingagent,when. 
promotinl! a eompRny, permits such a block of sharehold.e1!S to have· one 
representation. All that. is covered by one-third. 
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Pandit Govind Ba.lla.bh ~  : Does my Honourable friend mean that 
such .bloeks of l ~ :"111 not then be entitled to take part in the 
~ :l ~ ~f the general meetmg 1 If he accrpts that, I have no quarrel 

Sir Oowaaji Jehaugir : No, no. 

. ~n i  O ~  B~b  Pant: If these people are going to have a 
·volCem.the l ~ n agam, then I do not see any point in the remark that 
~  has Just ~  'l'he ~ l  will b.e free to elect only one-third 
if there are OCCiJ.Slons for domg so. My I;ubmlssion is this that if the deben-
ture holdEl'rS want a director or jf any other cla.% wants a director then it 
is not excluded by the language of this amendment. All that it laYs down 
isthat two-thirds will retire and two-thirds Will br eleded by such classes 
of shareholders as you may provide ill your articles. There is nothing to 
prevent you from doing that. But 1 see no reason why the shareholders 
should be<deprived of-their right in a mallner like this. If you want that 
the managing agents should not have more than one-third, then there should 
be a specific provision to that effect. lam really surprised that after all 
that we have seen about the way the Boards of Directors have been consti-
tuted up to this time, there should be l'!till a uesire that at least one.;third 
should be left· out for the managing agents. I submit that if the debenture 
holders or other persons have in any case to put a director who is not t.o be 
covered by the two-thirds then one should be allotted out of the l'emaining 
one-third. I ~  no reason for this special tenderness for the managing 
agent. I see no reason why he should have one-third and in every case why 
the rest. of ~  entire body of sharehold.ers should be restricted to one-third 
only. I hope the House will accept this amendment in spite of the wishes 
Of the ffi>vernment to the contrary. 

Mr. G. E. J. Robertson (Burma: European) : Sir, I oppose this 
amendment. Pandit Pant has just stated that as the managing n~ are 
to have the right to appoint one-third of the Board, there is no rea.son why 
the remaining two-thirds should not be appointed or elected by the company 
at a general meeting. He says there is no necessity for leaving oue-third for 
any other purpose. Now, Sir, I think it is very necessary that room should 
be left for dIrectors who will reach the Board by some other mean.'S, than by 
election by shareholders. It is very common to find provision made for 
nomination of directors to tbe Board of a company for the purposes of 
special representation. This takes diil'erent forms. Sometimes it mlty be that 
we have a Government representative on the Board of a Railway company 
or a public utility company. In other cases, a special class of shares 
carries with it the right to nominau, a director. Again in return for taking 
\ up a large block of shares, a shareholder or shareholders may have the 
right to n in ~ a i ~  a!ld tbis also arises in the. case of ~n  
iSSUes. Now, SIr, Pandlt GOVllld Ballabh Pant alB<' saId, and claImed as 
a special merit for this amendment, that it would not apply to companies 
incorporated after the passing of the Act. That i'j one particular rf'-8.8on 
why we should keep a margin within which dire·.!tors may be appointed 
otherwise than by the company in general meeting. If we do not do that, 
we shall plaee a very real obstruction in ~ .way of financing companies. 
Any provision which restrict" a company gtvmg such a right is likely to 
retard ~, as freqnently capital is only 'ru.bscribed or a4vanced by 
a class of shareholders, debenture l ~, etc., on the footing that they shall 
have the right to nominate directors. if there is no provision for ncb 
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nomination, we shall seriously restrict the free flow of finance. I would also 
like to p<>int out that directors who are appointed by the shareholders 
holding a large block of shares or holding special issues of shares are 
equally representative of shareholders as thoSE; elected by the company in 
general meeting. The suggestion has been made that these direetors will 
"be the nominees of the managing agents. They do not hold their office at 
the will and pleasure of the managing agents, but by reason of the fact 
that they represent shareholders and in that respect the qualification (tf 
such directors is similar to that of those who are elected by the ~ 

in general meeting, that is to say they represent the shareholders. It is 
just as necessary that we should provide for appointment of directors 
to the Board otherwise Wan by election by the company in general !neeting 
in the future, as it is in the east of companies already incorporated, from 
the point of view of the most important aspect of finance. Sir, I oppose 
the amendment. 

1Ir. Bhula.bha.i J. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : Sir, I wish to make the position as clear as I -can 
having regard to the stages which the Honourable the Leader of th'e 
House has referred to during the progress of the Bill. In the Bill, as 
originally introduced, the elected number was two-thirds. It has gone 
through many changes since then, and the objection that is now raised 
to maintain the original two-thirds elected body was that the interests 
of bodies like the debenture holders or public authorities tnay, either 
under the Statute or under an agreement, have the right to nominate 
a director. But so long as you provide for that particular limited pur-
pose, there may be something to be said for it, but if you leave the 
remaining one-third, in all eases where such appointments are caUed for 
or not, you are leaving t.hat one-third really lUI it is alleged, at all 
events for the purpose of the benefit of the managing agents. May I, 
therefore, suggest that while providing for these special nominations, 
YOll may still maintain the original spirit of the Bill if words to that effect 
lire added after sub-clause (2) as in the amendment: 

•• Notwithstanding anything contained in the artieles of a company other tbaJI 
a private company, not less than two·thirds of the whole number of directors shall be 
persons whose period of office is liable to determination at any time by retirement of 
directors in rotation : 

Provided that in eases where a director or directors are to be n in J ~ by publie 
authority or debenture holders, the two·thirds may be reduced to thateiUmt." 

An amendment like this will get rid of, at all events,this ar,g.uroent 
that you are not providing for a ease where grievances are against the 
managing agents. But, in that ease, you should not go the length of 
leaving the remaining one-third entirely outside the hands of the share-
holders election. I, therefore, suggest that the amendment 1 have pro-
posed will meet the difficulties which have been raised and also maintain 
t.he spirit of the original Bill. 

The Honourable Sir Nripendra 8irca.r: It is rather diflel'll't to 
follow the implications of my Honourable friend's amendment. if he 
will give us a draft of his amendment, it will probably facilitate Yi ~  

Sir Cowaaji Jebangir : What does Mr. Bhulabhai DeI!Iai ~ , 

The Ben01ll'abie Sir Nripendra 8ircar : What my HonourAble triebd 
euggests is this. One-third maximum to be appointed by managing 
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Il$'ents n~ b ~  i ~, if there  is aqueBtioilof any special 
~l ~ fi dlike dll'eeth°l'S nilo1mlllated by debenture holders or by l~ l 
~ ~ , ansa on, t ~ w c.ome out ~f two-thirds.. That will not 
f l ~  {)n the one4hIrd maXlmum whIch has. been', giyen to the 
managmg agents. 

. .'-
,An H()nourable Member: T,hat is the Bill 

The Honourable Sir Nripendra Sirear: It is rather difficult to 
grasp, without more time, what my lIollourablefl'iend JUr. Bhulabhai 
~ ~, has said. I ~l~ li~  to. have a ~f  .All li~  'iwimt to say 
18 thIS that the proposItion IS such that I cannot stand up' and say that 
.it is unacceptable. . "  . ' -, 

. . 

Mr. M.A. Jinnah : May I point out to the Honourable the Leader 
of the Honse, that! do. not know what the intention is. It seems to me 
that, under the clause as it is now before the House in the Bill, it is 
all in favour of the managing agents, because the managing_agents, 
first of all, have the undoubted right to appoint one-third. Having 
appointed one-third, then at least the remaining two-thirds ought to be 
~ n by a meeting of shareholders, and in that I suppose the managing 
agents,. h()lding a large number of shares, will have ~  in the pie. 
Having assured themselves of one-third, the managing agents will have 
their fingers in the pie for whatever may be left to, the I\bareholders to 
choose. It seems to me that the original Bill was much,' better 'in the 
mterests of the shareholders leaving aside the guestion how to provide 
for special directors. .  ' ,', <,' , 

Mr. Bhulabhai J. Desai: That is what I am trying to ~  

Mr. M. A. Jinnah: We have got these two things"before us. The 
third sugge.stion I)lil.de just now, I have not been ,able. ~f l , but 
speaking for myself, I 'would rather have the . original J)Ul than the one 
that has emerged from the Select Committee. There is no'meaningin 
that. The agents say, " One-third is, my own, and, 'with ·regard to the 
remainder, whatever that is, I will have a .finger in the pieJ ~ of 
conrse, special directors ". I rather prefer the original. 

., ' I 

Mr. M. AnanthasayanamAyyangar : If we are prepared to go back 
to the original Bill, I have an amendment to that efi'ect, which is No. 90. 

Sir H.P. l'tIody : No ; I understand that the ~ f  of my Honourable 
friend, the Leader of the Opposition, is on these hnes that not more thrm 
one-third will be reserved .... 

Mr. President (The Honourable Sir Abdur Rahim) :  I think I will 
read ont the draft of the Leader of the Opposition : 

" (£) Notwithstanding anything contained in the i J ,,~ of a company other tlmn 
8 private company, not less than two· thirds of the whole number of directors shall be 
perilous whose period of 01llce is liable to determination at any time by retirement ot 
directors in rotation : 

Provided that in eases where a director or directors are to be nominated by publie 
anthority or debenture holders, the two-thirds may be redu.ced to that extent." 

Mr. Bhnlabhai J. Desai: I only offer this ii it is acceptable to all 
sections of the House. If not I do not press it at all. I thought it 
met the case. 
L284LAD • 
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The BODDurable Sir Nripendra Sirca.r : All that I ean say is that 
. 60 far as Government cU'e concerned, they will be prepared to accept 
that but I do not want to commit myself finally. That is my view thAt 
it ~  to be acoepted, but otQer sections of the Rouse ~  not like.it. 

Mr. Bhulabhai J. Deaa.i: If they do not like it, I do not press it. 

The Honoura.ble Sir Nripendra lirca.r : Let us have time to think 
over it. 

Mr. M. A. Jimia.h : Sir, I do not think it right that on a Bill of 
this importance an amendment is suggested on the spur of the moment 
and the House should be asked to consider it here and now. If there 
is an amendment, let us consider it carefully, beeause it is rather 
important, rather than decide here on the spur of the moment. 

Mr. Bhulabhai J. Deaai: My friend has entirely misunderstood 
me. I am not asking for anybody's consent at all here. I thought 
Government put forward the case that if you make two-thirds entirely 
rigid and ex6l.usively. elective, then there will be no room left in cases 
where publie lluthoriW or debenture-holders were under agreement 
or under Statute. I was only trying to express it. I am not f iB~ 

it on anybody whatever. If the House requires time, it can stand. 
over. 

Mr. M. A. Jinnah : The Leader of the Opposition said just now 
that if the other side does not accept it,he will withdraw it. 

Mr. Bhula.bhai J. Deaa.i: No, I said that I do not want to press 
it. 

Mr .•. A. oTinnah : Therefore, it means that we sbould either say 
yes now, or he is not pressing it. 

Mr. Bhulablla.i. oT.Desai: If my Honourable friend thinks so, I 
am very sorry indeed. 

Pa.ndit Govind Ban&bh Pant: What happened was this. Mter 
t.his amendment had been indicated, Mr. Jinnah observed that he would 
rather like to have the original clause as it stood in the Bill. We 
ourselves on this side would prefer it to ~ n n  moved by the 
Leader of the Opposition. So we said that if it was not acceptable 
to any group in this Ho_use, then we are not going to force it, because 
we ourselves Bre not very much in love with it. There should not 
be any occasion for any misunderstanding. 

Mr. M. A. JinD&h :  I do not wish to commit myself in any way at 
a11, and I do not know exactly what arrangement was arrived at in the 
Select Committee. I merely made an observation that if I had the 
('hoice I would prefer the original. That is all. 

Mr. President (The Honourable Sir Abdur Rahim) : If the Leader 
of the O:pposition want,., this amendment to be considered, I am willing to 
let it stand over till tomorrow. 

MJ·. F. E. James: Sir, may I rise to make a submission' That 
is, that if an amendment on the lines of the suggestion of the L-eadel" 
of the Opposition is to be d'l'afted and put in for submission to the 
Honse. it should. i.f possible, be circulated in sufficient time. to alr 
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l'arties, before the ~n  tomorrow. We on thilSe Benches do share 
the apprehension of Mr. Jinnah, because we had an unfortunate 
experience where we were forced to accept an amendment which in 
its present form is nOWle.Dse, and we do not want to be put in the 
same position again. t do very much hope that that course will 
be followed and we shall be given enough time to deliberate. 

Mr. President (The Honourable Sir Abdur Rahim) :  I understand 
it ean be circulated tonight. I think that will give ample time. 

The question is : 
•• That elause 38 stand part of the Bill." 

The motion was. adopted. 

Clause 38 was added to the BilL 

Clause 39 was atlded to the Bill. 

'lUlLING ON THE MOTION FOR A JO ~' M:EN  BE FREEDOM 
OF INDIVIDUAL lIlEMBERS OF GOVERNl\IENT TO EXPRESS 
PERSONAL OPINIONS. 

Mr. President (The Honourable Sir Abdur Rahim) :  I promised to 
give my ruling on Mr. Satyamurti's adjournment motion, and I give it 
now. 

The motion for the adjournment of the business of Assembly, of which 
notice was given by Mr. Satyamurti yesterday, raises the question whether 
the answer on behalf of the Government to his short notice question 
regarding Members of Government making public speeches alleged to be 
8goainst the accepted policy of Government is a definite matter of urgent 
public importance within the scope of the Rules and Standing OrdeN. 
The specific answer of the  Leader of the House on behalf of the Govern-
ment which Mr. Satyamurti desires to be considered in connection with 
this motion is " the question of when an avowed divergence of opinion is 
incompatible with continuance in the Government of the individual Member 
eonecrned is a question o'f degree to be decided by the head of the Goverll-
ment". Mr. Satyamurti would seem t«;l urge that" there should be no 
freedom of speech at an to the Membprs of the Government against the 
accepted policy of the Government". Tt l l~ heen fini ~l  r.ul('d by my 
predecessor in offiee. as indeed has been fhp general practIce hItherto. that 
an answer to a question in itself. because it is considered unsati"lfactory. 
furnishes no j?round for a motion for adjournment of the business of the 
Assembly but whether a matter is a definite ~  of urgent public 
, imp<,rtat;ce is to be judged with reference to ~  question ~  the subject-
matter of the Question and the answer satIsfies tha reqUIrements of a 
P.ll)tion for adjournment. (Vide Ruling No. 5:12 011 page 13 of Selection 
from the Decisions from the Chair. Part II.) Now, the short notice 
qUl'stion under consideration apparently arose from the fact, though it is 
not mentioned there. that the Honourable the Finance Member had. about 
8. year ago, made a speech in Bombay with reference to what is known as 
the discriminating protection policy of the (fflvernment of India, which 
was alleged to he against the accepted policy I,f the Government. After 
the delivery of that speech by the Finance Member it was open to Ii Member 
of this House. if he so desired. to move at the earliest possible opportunity 
/I. motion for adjournment of the business of the A"Isembly, as has happened 
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in simi1ll.r cases.in the British Parliament. But nO' such actiO'n was taken, 
althO'ughthere were sufficient O'PPO'rtunitiesfO'r such a mO'tiO'n being 
brO'ught forward. IshO'uld also mentiO'n that· it qnestiO'n was asked 
(questiO'n NO'. 180) O'nthe 4th September, 1936, with reference to' the 
O'piniO'ns expressed by the HO'nO'urable the Finance Member in cO'nnection 
with "industrialiBation by a protective policy ",to wbieh.Sir James 
Grigg replied" I have already said onprevioUB occasiO'ns that as a .:vIe-mber 
O'f the GO'vernment O'f India, I accept the PO'licy O'f discriminating prO'tec-
tioll cO'upled with a due regard fO'r the imperative revenue necessities of 
the cO'untry and the O'ther safeguardsreCollnuendedby the FiScal CO'm-
mi&.iO'n and adO'pted by the GO'vernment of n i '~  I do not . knO'w 
whether that answer was cO'nsidered satisfactO'ry\or nO't,by Mr. Satyamurti 
but the fact remains that neither he nO'rany O'ther Meinber attempted to' 
bring up any mO'tion fO'r adjO'urnment based on that statement . by t.he 
Finance Member. It is, therefore. clear that sO' far as the prO'tectiO'nist 
poliey of the O' n ~~  O'f India and the attitu4e.Qf the Finance Member 
in that. CO'nnection is concerned the mq,tter is set, at rest. . ";, '. -, "': , '. 

NO'w, all that I have to' cO'nsider is whetMrthe general attitude of the 
GO'vernment, as disclosed in the answer to' the shO'rt nO'tice. iO'n,,~ with 
respect to whether lind hO'W fal', an individual Memlrerdt· theGO'v-
erumentis free to express his 6wn individual opiniO'n, which may not iil~ 

cide with the avO'wed PO'licy O'f the Government of India, can be a dcfinite 
m;;.tter (}f urgent public imporlallce., I shall suppose, for argument's sake 
that this can. be, said :1000 a,d,etinite matter, still 1 fail to see hO'W the 
general proPO'sitiO'n stated in the answer given by the Leader O'f the HO'use 
or as fO'rmulated by Mr. Satyanmrti himself ean be said to be an urgent 
matter in the sense that it WO'uld justify an adjO'urnment·O'f the business 
of the Assembly to enable the Member to consider and discuss it. 

MI'. Sllty8.mUrti·'O'rany O'ther Member can, if he sO' ~ , table a 
l'esO'lutiO'n in order to discuss this general questiO'n O'r find sO'me O'ther 
suitable O'PportWUty for the purpO'se. ~  I can seenb urgency abO'ut it. 
As has been stated in the HO'nse O'f CO'mmO'ns " .Jly the present rules sueh 
a motiO'n fO'r adjournment can only be permitted in case O'f special 
Ul'gPIlCY". (Vide Legislative Assembly Debates, Volume IV, page 559.) 
The same principle is enunciated alsO' at page 2812 O'f Legislative Assembly 
Debates, 1924, VO'lume IV, part IV. . 

I, therefO're, rule that the mO'tiO'n fO'r adjO'urnment, O'f which nO'tice 
wus given by Mr. Satyamurti yesterday, is out of order. 

The Assembly then adjO'urned till Eleven O'f the Clock O'n Friday, the 
18th September, 1936. 
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